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LOK SABHA DEBATES

LOK SABHA

Friday, April 20, 1990/Chaitra 30, 1912
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

[English]

Acquisition of Shares of Larsen and
Toubro by BOB Fiscal Services

*534. SHRISAMARENDRAKUNDU-
SHRI HARISH RAWAT:

Willthe Minister of FINANCE be pleased
1o state:

{a) whether the Bank of Baroda has
decidéd to wind up the Bank of Baroda Fiscal
Services;

(b) i so, the reasons therefor:

{(¢) whether Government’s attention
has been drawn to the alleged role of the
Bank of Baroda Fiscal Services in acquiring
Larsen and Toubro equity on its account and
subsequently transfering them to investment
companies belonging to a certain industrial
group; and

(d) if so, the action taken or proposed to
be taken in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE]: (a) 1o (d). A state-
ment is laid on the Table of the House.

STATEMENT
{a) Yes, Sir.

(b) The issue relating to the transfer of
shares and change in control of Larsen and
Toubro Limited and the manner in which this
was brought about has aroused consider-
able public controversy. To avoid conse-
quential effect on the fair image of the Bank
of Barodz, the Board of Directors of the bank
has decided to direct BOB Fiscal Services
Limited to take immediate steps for winding
up its affairs and to take all requisite pro-
ceedings under the provisions of the Com-
panies Act, 1956 for voluntary winding up of
the company.

{c) and (d). In response to a request
from BOB Fiscal Services Limited (a wholly
owned subsidiary of Bank of Baroda), Unit
Trust of India, Life Insurance Corporation
and General Insurance Corporation had in
August-September, 1988 offered them a
basket of blue chip equity shares, including
39,00,000 shares of Larsen and Toubro
Limited, which was accepted by BOB Fiscal
Limited at the market rates prevailing on the
date of purchase. The shares of L&T ulti-
mately got transferred to a Private Invest-
ment and Leasing Company through BOB
Fiscal Services Ltd. These shares have
subsequently been repurchased and got
transferred inthe name of the public financial
institutions. The matter is sub-judice in the
Supreme Court.

In the meantime, the Chairman and
Managing Director of the Bank of Baroda
has proceeded on leave and has since re-
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tired. CBI has been asked to look into his
conduct. As already stated, the Board of
Bank of Baroda has decided to wind up BOB
Fiscal Services Limited and has initiated
action in this regard. Separately, LIC, as the
shareholder, had issued a notice requisition-
ing an Extraordinary General Meeting of
L&T Limited under Section 169 of the Com-
panies Act, 1956.

SHRI SAMARENDRA KUNDU: M.
Speaker, Sir, the affairs of the Reliance
Company rockedthe entire nationbeforethe
elections. This company had a reputation of
distributing patronage to top people in the
Administration. | should congratulate the
Finance Minister for the fact that as he an-
swered this question. The Ambani group,
the Reliance group have come down crum-
bling.

Sir, after Mr. V.P. Singh left the Finance
Ministry, this Ambani group, the Reliance
group shot up its assets from Rs. 1000
crores to Rs. 3000 crores. Fantastic indeed;
and it is an indication of how these big
monopolists have a controt over the political
situation of the country.

MR. SPEAKER: Mr. Kunau, please put
the question.

SHR! SAMARENDRA KUNDU: As |
said, | thank the Finance Minister for reveal-
ing one of the most, what | should say,
heinous, clandestine, deals and the subter-
fuge which was used to coverthereal nature
of transfer. Kindly see parts (c)and (d) of the
answer given by the Minister. In response to
arequest from BOB Fiscal Services Limited
(a wholly owned subsidiary of Bank of Bar-
oda), the public institution controlled by the
Government like Unit Trust of India, Life
Insurance Corporation and General Insur-
ance Corporation in August-September,
came crawling to the feet of Mr. Ambani and
lootad the shareholders. (Interruptions)

MR. SPEAKER: He is an experienced
member. He knows how to put a question.
Order please.
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SHRI SAMARENDRA KUNDU: Can
the Minister throw some light on how this
deal was worked out by the then Govern-
ment. This shoddy transaction could not
take place, all the public sector financial
institutions could not come crawling to the
feet of Mr. Ambani without the help of the
Government. The hon. Minister will do good
to us by revealing what information he has
got and how these things were worked out in
the Finance Ministry them?

PROF. MADHU DANDAVATE: | will
not like to induct politics into this question
and reply just as Finance Minis*er. We are
basically concerned with only ensuring that
certain norms for the financial institutions
are followed irrespective of what Reliance
does. If he finds that the financial institutions
are doing something by which the very norms
that have to be observed in any transaction
are violated, ifthey themselvesfirstdecide to
retrieve their steps, | would be very happy
about this. In this episode, there are so many
bids; they are take over bids and all that. But
if the financial institutions try to help any
backdoor arrangement and for that their
finances are used, then again they try to
transfer a large number of shares to BOB
Fiscal Services; and again they give them to
some broker: and that broker gives them to
some subsidiary of the Reliance. If all that
procedure comes, then unnecessariy the
reputation of the financial institutions is at
stake. ] am very happy that the entire matter
ended very honourably Firstly, all these
shares, which have come to the Reliance
Group, have travelled back already. The
very fact that they have travelled back, it has
beenrealised that there 1s something wrong.
Therefore, there jis retracing of the steps.
Further, when the LIC demanded an emer-
gency General Body meeting of the Larsen
and Toubro, then ultimately the Chairman,
Mr. Ambani had stepped down. A new
Chairman has been proposed by the Board
of Larsen and Toubro; and as a result, the
former Chairman has also made a state-
ment. He said, “Inthe new context and in the
new situation when the situation of the econ-
omy is very bad, | would not like to stick to the
post. | would like to come down.” Even the
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name has been proposed |think the matter
has ended |am quite happy that there 1s no
confrontation for the industrial climate of the
country and investment climatc of the coun-
try any perpetuating confrontation is bad |
would not call t an irregulanty, because my
difficult, i1s that the matter is pending before
the Supreme Court Just as in Parliament |
cannot say that a particular member has
uttered a he, | can say that he has told an
untruth, similarly, | have to say that a certain
phenomenon has taken place which can be
termed as a back-door phenomenon | am
happy that the whole thing has ended and
has been settled once and for all

SHRI SAMARENDRA KUNDU  Mr
Speaker Sir thehon Minister has made the
posttion very lucid and clear Butonethingis
the nation has been told so many times that
the Interests and the rights of small share-
holders must be protected So toprotectthe
nghts and the interests of the small share-
holders It 1s very much necessary that a
progressive legislation 1s brought to give the
power to the secunties Exchange Board of
India To see that without the knowledge of
this Board nobody can go and acquire
shares | am sure that the Government 1s
thinking in this regard But | would be very
much thankful to the hon Minister if he could
tell us what steps are being taken In this
regard

PROF MADHU DANDAVATE Sir as
far as the legislation I1s concerned, | do not
think that any further legislation 1s neces-
sary, because under the MRTP clearance
from the Department of Company Affairs for
holding shares beyond a particular ceiling of
25 per cent Is necessary And that has al-
ready been done | do not think that any
further change is necessary As far as the
shareholders’ rights are concerned, If the
General Body meeting of the shareholders is
there, in that case, the voice of the share-
holders would always prevail And for that
also, no legislation 1s necessary

As far as the procedure to be followed
by financial institutions and also whether
they have been in collusion with others —as
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far asthat aspectis concerned, on the meris
of the case the Supreme Court is already
dealing with the matter and | do not want to
transgress my imits and enter into an arena
where | might be actually dealing with a
matter which is sub judice

[ Translation)

SHRI HARISH RAWAT Mr Speaker,
Sir, hon Shrt Madhu Dandavate has said
that the Government will not become a party
to the corporate sector dispute Butthere are
two instances which speak otherwise The
first is the winding up of the Fiscal Wing of
Bank of Baroda which not only indulged in
the buying and selling of shares of Larsen
and Toubro alone but the shares of other
companies as well Bank of Baroda Fiscal
Services was wound up because it sold the
shares of Larsen and Toubroto Mr Ambani
Secondly, the L 1 C, which held substantial
shares of Larsen and Toubro, called the
E G M However, today’s newspapers car-
ried reportsto the effectthatthe persons with
Prime Minister’s backing intervened and put
anendtolarsenand Toubrodispute There-
fore | would ke to know from the hon
Mimister whether Government has issued
some guidelines to various financial institu-
tions which hold a large number of shares of
different companies in the matter of calling
E GM and whether the L 1 C had followed
these guidelines in calling the EG M of
Larsen and Toubro? If not, the action pro-
posed to be taken against the Management
of L1 C who violated the guidelines set by
the Government?

PROF MADHU DANDAVATE I was
not the Government who took the dectsion
regarding winding up of BOB Fiscal, the
Board of Directors of Bank of Baroda took
this decision and | think this decision was
rnght, because all the shares of Larsen and
Toubro worth Rs 39 lakhs were bought
fraudulently from the financial institutions
and they added to it the shares of other
companies as well If in a basket, there are
only mangoes, then it is a different matter,
but when aother fruits are kept along with
mangoes it cannot be said that the basket
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cantains only mangoes. The sharasof Larsen
and Toubro were in large number and these
were worth Rs. 39 lakhs. What they did was
that they did was that they mixed other
shares and sold them away. But the question
was regarding Larsen and Toubro. The
shares firstof all go to BOB Fiscal, thereafter
BOB fiscal gives them to the broker and
finally they are purchased by the Trishna
Investment Firm from the broken. This is
how the entire transaction took place. This is
a very fishy matter. | think the financial insti-
tutions should function openly. This work
was improper. Thus the board has decided
to wind it up. I think, this decision is correct.

As regards the reports appearing in the
newspapers paying compliments to me, | do
not know whether | am worthy of those
compliments or not. But | would certainly like
to declare that

{English]

It will be the ccnstant endeavour of my
Government not to participate in their corpo-
rate war.

[ Translation}

it is a dispute between two institutions
and we shall notinterfere in it. I they happen
to come to us for seeking advice, we shall
ask them to stop this sort of inter-rivalry. This
will have an adverse effect on investment as
well as on the development of the country.
individual faith in any particular party is not
important, what is important is the develop-
ment of India. | thank their party for having
taken a right and appropriate decision.

SHRIHARISH RAWAT: Hon. Minister.
kindly tell us about the guidelines.

(Interruptions)
[English)

SHRI ANIL BASU: You will be losing
their support... (Interruptions)

PROF. MADHU DANDAVATE: \t does
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notmatter. |do notcare. Solong as | have my
own support, that is all right.

[ Translation)

| would like to state very clearly that as
far as the question of calling Emergency
General Body meeting is concerned, thereis
no need to give any clarification. There is no
such provision in their constitution and bye-
laws and, thus, L.1.C. has got every right to
call an Emergency General Body Meeting
without assigning any reason. The whole
world knows the purpose for which Emer-
gency General Body Meeting has been
called.

[English]

PROF. K.V. THOMAS: Sir, | am not
disputing an issue whether Reliance has
purchased this Government or this Govern-
ment has crushed Reliance. | am also not
disputing an issue whether then influence of
the group of Ambani has gone forincrease in
L & T or for decrease... (Interruptions)

MR. SPEAKER: Come to the question.

PROF. K.V. THOMAS: | am coming to
the question. This BOB Fiscal Services was
constituted by Bank of Baroda with the main
aim of purchasing and selling the shares.
This BOB has purchased the thirty nine
lakhs shares of L & T from Unit Trust of India,
LIC and other institutions. They sold itto one
of the companies of the Reliance. Later they
purchased it back. | want to know whether in
these transactions, this BOB has made a
profit or a loss. The main aipurpose of BOB
isto made a profit. H they have made a profit,
you should compliment them and if they
have made aloss, you should liquidate them.

PROF. MADHU DANDAVATE: Sir,
firstly very clearly and emphatically | will try
to denounce some sort of aspersion that is
sought to be put by the Member by his initial
remark... (Interruptions)

SHRI P.R. KUMARAMANGALAM: He
did not mean that... (Interruptions)
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PROF. MADHU DANDAVATE: He
understands it very well. I know sarcasm. He
also knows sarcasm. And | wish you under-
stand it also.

He said: “| am not concerned whether
the Reliance group has purchased this
Government”. Let me tell you. Even God
may come from Heaven, nobody can pur-
chase us. Rest assured. Because that is the
only capital we have got. Do not even by
implications suggest that we can be pur-
chased by anyone. The day | became a
purchasable commodity,...... (Interruptions)

SHRIVASANT SATHE: NoGod should
be brought into this House.

SHRI SOMNATH CHATTERJEE: No
devil will be able to purchase... (/nterrup-
tions)

PROF. MADHU DANDAVATE: We
cannot refer to any one who is outside the
House. But God is omnipresent and, there-
fore, we can refer to Him.

SHRI VASANT SATHE: God like the
President should not be referred.

PROF. MADHU DANDAVATE: | com-
pletely reject that point of view and | must tell
him that the day the Finance Minister be-
comes purchasable, not only he will not
remain a Finance Minister but he will not
remain even the member of Parliament and
he will go out of politics. You be rest assured
on that: you need not have worry on that...
(Interruptions)

As far as BOB Fiscal is concerned, a
very interesting factor is to be noted. Even
the High Court in its order has stated very
clearly that as far as these shares are con-
cerned, they were purchased at a market
value. In fact, normally one would expect
that they would purchase at a value higher
than the market value when such deals are
involved. But as far as financial institutions

are concerned, lot of protit was made. | shall
like totell him that as far as UTlisconcerned,
the profit earned was Rs. 7.27 crores. LIC
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earned a profit of Rs. 14.93 crores. GIC and
its subsidiaries earned a profit of Rs. 12.95
crores. And the total profit that was made in
this transaction was Rs. 34.79 crores. And
because the Board of Directors of the Bank
of Baroda felt that there was something
irregular and there were certain aberrations,
they took a unanimous decision to wind up
the BOB Fiscal Services. Not only that, they
took one more step. The Chairman of the
Bank of Baroda was asked to go on leave.
He was earlier given an extension when his
tenure was over. Now he was asked togo on
leave. Further, winding up of BOB Fiscal
Services was done. We have not stopped at
that. Of course, that decision was taken by
the Bank of Baroda. But as far as these
affairs are concerned, the behaviour of the
Chairman is concerned, the CBI enquiry is
already on. When the enquiry report is avail-
abie, | will lay it on the Table of the House.

PROF. K.V. THOMAS: Has BOB Fiscal
Services made a profit or not?

PROF. MADHU DANDAVATE: Earlier
Ihave made it clear in every sentence | have
already said that they purchased the shares
at the market value. There was no question
of getting the profit. In selling they did make
profit. | will lay on the Table the exact amount
of profit that was made.

PROF. RAM GANESH KAPSE: There
were two transactions. One was the fishy
transaction and then the end of the whole
fishy matter. | would like to know the exact
date when the fishy transaction took place
and when was the end of the whole matter
came.

I would also like to know who else were
involved in it; whether the Government, at
the time of this fishy transaction, was in
anyway involved in the whole matter? What
steps the Minister propose to take to book
the real culprit? What steps the Minister is
going to take to see that this may not occur

again?

PROF. MADHU DANDAVATE: Sir, my
own assessment is of course we were not in
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the Government at that time—that it was
under the pressure of the previous Govern-
ment that the entire transaction was made.

SHRI HARI KISHORE SINGH: Sir,
most humbly, | beg to differ with the Finance
Minister with regard to the reply he has
given. The take over of Larsen and Toubro
by Dhirubhai Ambani shows how degenera-
tive is the economic and political life of this
country. The Minister says that CB! Inquiry is
being considered. There should be an open
inquiry by the Members of Parliament. He
shouid not be aliowed to go away with this. |
most humbly oblect to it. | would like to know
how these share were bought and under
what circumstances they were bought. it is
not a question whether it makes money or
not. The Larsen and Toubro was running at
profit.

MR. SPEAKER: What is your ques-
tion?

SHR! HARI KISHORE SINGH: My
question is whetherthe Governmentis going
to hold an inquiry into it. | would like to know
how this agreement was made. Today we
have read in the newspaper that LIC has
made an agreement. Now, who is this LIC
and under what direction 1s tt functioning?
How the LIC has to comprom:se?

PROF. MADHU DANDAVATE: Sir, as
tarasthe financial institutions are concerned,
time and again, | announced in this House
that we wantto give greater degree of auton-
omy to the financial instiwtions, subject also
to the overall accountability to certain poli-
cies. I think after all the controversies that
took place in the country, the LIC rightly took
note of the fact that there is something fishy
and especially when the financial institution
and its subsidiary gets involved into it in a
particular act—| want to tell the hon. Mem-
bers more than what a particular industrial
magnate or company magnate has done—
more importantto me 1s whether thefinancial
instilutions have become a party to that and
acted in collusion

SHRI HAR| KISHORE SINGH: They
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PROF. MADHU DANCAVATE: Yes,
they have done it in the past but we will not
allow them to do it in future. (Interruptions)

MR. SPEAKER: Will you please take
your seat? Let us hear the Minister.

PROF. MADHU DANDAVATE: Letme
make it clear. There are many take overs
that may take place in the country. Some-
times, some of the institutions demand that
it should be merged with other Financial
Institutiontogivethe best relations...... (Inter-
ruptions)

Justlistento me. Don‘t get irritated. { will
give you further scope to get irritated. (Inter-
ruptions)

AN HON. MEMBER: Are you defending
him?

PROF. MADHU DANDAVATE: | am
not defending. | never defend any irregular-
ity in my entire life. What | want to tell you is
that there are many take overs that take
place. There are certain mergers We are
concerned about those take overs and
mergers in which some back door activity
has taken place.

Mr. Kundu rightly pointed out that if
something is very fishy and at the top of it if
the financialinstitution had acted in collusion
then it is a very serious matter. Therefore,
inquiry is called for. As far as the general
issue Is concerned, the shareholders are
free. If he is an LIC policy holder, he is also
free. Therefore, that freedom is not at all
curtailed by the Government and we will
nevertrytodoit. As far as we are concerned
and the LIC is concerned, | think LIC has
acted in a proper way. | can assure the hon.
Member that afier getting the CBI inquiry
report. if we come to the conclusion that a
wider inquiry is necessary, and the parlia-
ment feels that even a parliamentary probe
is necessary, | think it is perfectly within the
rights of the Parliament to gc into that,
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MR. SPEAKER: Shri V.N Gadgil...
(Interruptions)

MR. SPEAKER: Ihave called Mr. Gadgil.
Mr. Kundu, I have not permitted you. Please
take your seat.

SHRI V.N. GADGIL: Sur, | appreciate
the moral ferver of Prof. Dandavate when
dealing with this question. | would like to
know from him whether with the same moral
ferver he will deal with the subject which is
raised by the Deputy Prime Minister in his
letterto the Prime Minister about the Goenka
Group

PROF. MADHU DANDAVATE: Moral
ferver may be identical, Mr. Gadgll. You
need not worry about it

MR. SPEAKER. Next question. Shn
Kalp Nath Rai .

(Interruptions)
MR SPEAKER: Nocrosstalk please...
{Interruptions)

MR. SPEAKER [ have called Mr. Kalp
Nath Rar .

(Interruptions)

PROF. MADHU DANDAVATE: We
have the moral ferver and you are the last
person from whom | have tc learn the lesson
of morality... {Interruptions)

MR. SPEAKER: Mr. Akbar, Mr.
Kumaramangalam, take your seats. | have
called Mr. Kalp Nath Rar to raise his ques-
tion.

Broadcast of Midnight Programmes

~ "535. SHRI KALP NATH RAI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether All India Radio broadcast
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some programmes on its National Channel
late in the night and from mid-night till early
morning;

(b) i so, for whose benefit such pro-
grammes, late in the night, are intended;

(c) whether it is proposed to re-arrange
the timings of these programmes and put
them for broadcast during the day; and

(d) it not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (2)to(d). A Statementislaidon
the Table of the Sabha.

STATEMENT

All India Radio at present broadcasts
programmes in its National Channel from
6.55 P.M. 10 6.10 AM.

2. These late night programmes are
listened to by shift duty personnel
who are on night duty, students
who putin long hours of study during
the night, travelling publicincluding
truck drivers, other categories of
persons who keep awake till the
early hours (like small shop-own-
ers, workers, etc.).

3. There is no proposal io re-arrange
the timings of these programmes
and to put them for broadcast dur-
ing the day as the day-time cover-
age of the transmitter is limited due
to technical reasons and does not
cover major part of the country, and
there are other programmes being
broadcast during day time.

[Transiation]

SHRI KALP NATH RAI: Mr. Speaker,
Sir, | would like to know from the hon. Minis-
ter through you the number of listeners who
are benefited by the late night programmes
broadcast by All India Radio? Will the hon.
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Minister also state as to how many of the late
night programmes intended for the students
are really benefiting them?

[English]

SHRI P. UPENDRA: Sir, the pro-
grammes start at6.55 p.m. andgo upto 6.10
next morning. After 11.15 p.m., mostly clas-
sic music-both Hindustani and Carnatic—
regional music, light music, devotional music,
film music and Western music are broadcast
till moming.

[Translation]

SHRI KALP NATH RAI: Mr. Speaker,
Sit, just now the hon. Minister referred to the
various music programmes being broadcast
by the All India Radio for the students......
(Interruptions) Why are you not interested in
listening to me...... (Interruptions) What |
wanted to know in my question was the
number of listeners who listen to the late
night programmes being broadcast by the
All India Radio? Secondly are these pro-
grammes intended to benefit the students
who study during the night or to disturb
them?

[English]

SHRI P. UPENDRA: Sir, in my answer
to the question | have clearly stated that
thesepeople who listento these programmes
include the night-shift duty personnel, the
students who have put in longer hours of
study during the night, travelling public in-
cluding the truck drivers and young people,
as well as old men with young heart—are all
listening to the programmes.

[ Translation)

SHRI KALP NATH RAL Mr. Speaker,
Sir, | would like to know from the hon. Minis-
ter whether there i$ any proposal to re-
schedule the programme named “Sansad
Sameeksha”whichis broadcast late at night,
so as to broadcast it around 9.00 or 9.30
P.M.? Since this programme concerns the
MembersofPariiament who representcrores
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of people, will the hon. Minister consider re-
scheduling it, as at present the programme is
broadcast quite late in the night and by that
time most of the people go to bed?

[English)

SHRI P. UPENDRA: The hon. Mem-
ber's question relates to the national chan-
nel which is operated late in the night. But |
was not discussing the other programmes
during the night time and | will consult the
people concerned and | will write to him.

SHRI KADAMBUR M.R. JANARDHA-
NAN: Mr. Speaker, Sir, | want to put a
question to the Government with your pro-
tection. Sir, there was a programme on the
14th of this month in the Doordarshan pro-
grammesfromthe TV Centre, Madras, Tamil
Nadu, which was presided over by the Chief
Minister of Tamil Nadu.

MR. SPEAKER: No, no, that is not
relevant here.

SHRI KADAMBUR M.R. JANARDHA-
NAN: Sir, itis a serious matter. You must do
something for this.

MR. SPEAKER: Your supplementary
should have some relevance with the main
question.

SHRI KADAMBUR M.R. JANARDHA-
NAN: |am comingtothe question. Sir, inthat
programme, one lady named Arasu Mani-
megalai sang a poem in Tamil, that is—

“Thoppikkul  kunthi  irukkum
jathikkuzhappam”

Sir, these lines in Tamil are insinuating
the Harijans because it ridicules the cause of
clash between Harijans and “Maravas’ as it
happened just three days earlier. Those
lines in the poem were particularly hurting
the feelings of the Harijans in the area. Such
programmes in the TV are intolerable. |
would like to know whether the hon. Minister
willenquire into this matter and tell us whether
such a programme presided over by the
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Chief Minister of Tamil Nadu 1s permitted

SHRI P UPENDRA The question is
about the Radio and TV programmes on the
national Channel late in the night | cannot
expand the scope of the question | will
discuss the matter with the hon Member

[ Translation]

SHRINAND KUMARSAI Mr Speaker,
Sir, just now an hon Member has said that
the midnight programmes cause disturbance
to children | would like to know from hon
Minister, through you, whether there is any
proposal under consideration of the Govern-
ment to suspend telecast well before mid-
night?

SHRIP UPENDRA Mr Speaker Sir
there 1s normal telecasttill 11 10p m There
after programmes on national channel are
telecast for particular people andthey create
no disturbance at all

DR SHAILENDRANATH SHRIVAS-
TAVA Mr Speaker Sir Iwould like to know
from the hon Minister whether any com
plaints have been received from the viewers
about the Il effect of mid night programmes
ontheirfamily life, health and moral conduct
| would aiso like to know for whose interests
these midnight programmes are being tele
cast? It has been stated by the hon Minister
thatvery few people watchthese programme
Was any survey undertaken to know the il
effects of the programmes on the viewers?

SHRI P UPENDRA The effect has
been good only

{English)

Sir, as we all know the scientists have
estabhshed that cows give more milk when
they listen to the music and here also the
students nowadays listen to the pop music
through therr ears and they go on studying
I don't think there 1s any disturbance and
whatever feed back we got it i1s entirely in
tavour of the people
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SHRIR N RAKESH Mr Speaker, S,
next year, we are going to celebrate birth
centenary of Dr Ambedkar | would like to
know whether Doordarshan has prepared
any programme on the life and work of Dr
B R Ambedkartotelecastover Doordarshan
for the whole year

[English)

SHR! P UPENDRA Sir, though the
question Is a little off the mark, | will answer
it because it relates to Dr Ambedkar whom
we all respect This Centenary has started
on the 14th Apri and we had a special
programme on that day both on the Radio
and the Television and we have planned a
number of programmes for the entire year
and also we are trying to produce special
fims on Dr Ambedkar through the Films
Dwvision during the year

Export of Iron Ore to South Korea by
MMTC

*537 SHRI LOKANATH CH-
QUDHURY Willthe Mirister of COMMERCE
be pleased to state

(a) whether the Minerals and Metals
Trading Corporation propose to expon iron
ore to South Korea through Paradeep Port
and

(b) if so the details of the plan including
the estimated tonnage of export and when #t
will be taken up?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN) (a) and (b) A State-
ment 1s laid on the Table of the House

STATEMENT
(@) Yes Srr
(b) MMTC 1s persuading the South

Korean buyersto resume off-takeof ron Ore
from Paradip to meet ther additional re
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quirements. M/s. Hyundai Corporation of
South Korea has prepared a Detailed Proj-
ect Report (DPR) for development of Par-
adip Port to accomodate large vessels of
1,70,000 DWT to handle 6 million tonnes per
annum of Iron Ore for export from Paradip.

SHRI LOKANATH CHOUDHURY: Mr.
Speaker, Sir, lwantto know about one thing.
Three years back this project report was
prepared. It has three components. One was
the development of Paradeep Port. The
second component was todevelopthe mines
and the third component was the construc-
tion of railway ine from Banspani to Par-
adeep. So, Iwant to know, when the prelimi-
nary discussions were held, if the MMTC
was agreeable to givefunds forthe construc-
tion of railway line and also for the develop-
ment of mines. K it has given the consent,
why it has gone back on its promise?

SHRI ARIF MOHAMMAD KHAN: S,
the hon. Member 1s right. A detailed project
report was prepared by one Koreal Corpora-
tion. Hyundar Corporation, and regarding
the feasibility reports of other sector. a de-
tailed project report was submitted and this
report is under examination in the Ministry of
Surface Transport. The various issues re-
quiring investment decision on the difterent
sectors have been identified and the same is
to be discussed with the Finance Ministry.
Final investment decisions of the Govern-
ment are yet to be taken. If once a decision
1s taken about the investment. then 1t will
take three months to complete the project
from the date of sanction.

SHRI LOKANATH CHOUDHURY: Sir,
the project was to be implemented ir. 1986.
But then when the MMTC sponsored i,
China was not on the scene. Now China is
also proposing to export ron ore. It is the
MMTC which has gone back on its terms to
bear part of the cost of the railway construc-
tion which was decided in the Meeting. | want
to know about this from the Minister. The
construction of railway line from Banspanito
Paradeep will reduce the freight cost by
more than 50 per cent. Since it 1s not being
done, we are not able to utilise the mines of
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Bihar and Orissa region for exporting ore.
When export is being given prominence now-
a-days, | want to know from the hon. Minister
whether the MMTC will take initiative to have
the railway line constructed as early as
possible, which they have promised to do.

SHRI ARIF MOHAMMAD KHAN: Sir,
basically the job of MMTC is to export iron
ore to various countries and the project to
which the hon. Member has referred, in-
volves development of mines which is to be
undertaken by the Orissa Government and
development of the port which comes under
the Ministry of Surface Transport. The con-
struction of railway line from Banspani to
Daitari for a distance of about 147 kms. will
be undertaken by the Railway Ministry.
MMTC is the agency which is basically re-
sponsible for the export of iron ore and we
are facing difficulty in the expon of iron ore
because of the lack of facilities atthe Cuttack
airport. So, the MMTC has already taken up
this matter. As | stated earlier. the detailed
project report which was prepared by M’s.
Hyundai Corporation is under consideration
of the Ministry of Surtace Transport and a
final decision on investment will be taken in
consultation with the Ministry of Finance.

SHRI SRIKANTA JENA: Sir, as the
hon. Minister has stated. the mining devel-
opment work pertains to the State Govern-
ment, the railway line construction pertains
1o the Ministry of Railways, port develop-
ment pertains to the Ministry of Surtace
Transport and the rest is for the Commerce
Ministry to export the iron ore For export
purpose only, the MMTC gave a proposal in
the year 1986 and this is pending before the
Surface Transport Ministry. M/s. Hyundai
Corporation also gave a proposal for the
total project including the railway line devel-
opment between Banspani and Paradeep,
port development and the mining develop-
ment. The total project is still pending before
the Surface Transport Ministry. | want to
know whether there is any other proposal
from other Korean companies and why the
Surface Transport Ministry is silent aboutthe
project. When Mr. Raghavan was the Chair-
man of MMTC. the present Prime Minister,
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when he was Finance Minister, initiated this
project. May I know fromthe Minister whether
there is any other proposal pending before
the Surface Transport Ministry? | also want
to know from the hon. Minister who is now
answering on behalf of the Commerce Min-
ister, whether the Commerce Ministry will
take care to coordinate the whole thing to
clear this project immediately.

SHRI ARIF MOHAMMAD KHAN: Sir,
the Commerce Ministry is not aware of any
otherproposal. Infact, | have the iInformation
that no other proposal has come to the
MMTC or the Ministry of Commerce and as
| stated earliet, the project involves an ex-
penditure of Rs. 776 crores. The matter is
under consideration and a decision will be
taken by the concerned agency as early as
possible.

SHRIVASANT SATHE: Sir, Iwould like
to point out that our nch natural resources
Iike iron ore can be used for conversion into
steel which is highly needed in this country
and in Orissa itself a project is pending.

Sir, | would like to know whetter the
Government would seriously give a thought
1o the proposal for utilising our rich natural
resources for conversion into value-added
products like steel and down-stream indus-
try. Even today the per capita availability of
steelin our country is one of the lowest inthe
world, i.e. 16 kg., in spite of all our develop-
ment. | would like to know whether this
Government at least, will serously apply its
mind to this whole issue of whether we
should export iron ore and earn hardly about
Rs. 600 worth foreign exchange—two ton-
nes of iron ore is equivalent to one tonne of
steel. Will the Minister of Commerce see
from commercial point of view what is more
advantageous to us? If at all, you want to
export, why do you not convert the iron ore
into steel and export it so that you earn
foreign exchange worth Rs. 4,000/- pertonne
of steel. What is the attitude of the Govern-
ment? Are we going to drain away to South
Korea and China all our natural resources?
What is the approach of this Government?
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SHRIARIF MOHAMMAD KHAN: There
is a lot of meritin what the hon. Member, Shri
Vasant Sathe has said. But he is aware of
these decisions, keeping in view the availa-
bility of resources. This question basically
concerns the export of iron ore whereas the
question which the hon. Member has raised
concerns the Ministry of Steel.

SHRI VASANT SATHE: If you cannot
answer, do not answer it. ft will not be fair to
the House.

[Translation]

If it concerns the Department of Steel,
let him say that they will reply to it.

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): He has said the
same thing.

MR. SPEAKER: You will get the reply.
Please listen to him.

[English]

SHRIARIF MOHAMMAD KHAN: I have
saidthat this question basically concernsthe
development of Paradeep Port so that iron
ore can be exported from that pont. | have
said that the point which the hon. Member
has made has a lot of merit. The suggestion
which he has made, | will pass it on to the
hon. Minister of Stee! and Mines so that
necessary action can be taken.

Export of Iron Ore to China

*538. SHRI BHAKTA CHARAN DAS:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Government propose fo
exportiron ore to China on along term basis;

(b) if so, whether the MMTC has re-
ceived any proposal from China in that re-
gard; and

{c) the decision taken by Government
thereon?
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THE MINISTER OF ENERGY AND'
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to (c). A State-
ment is laid on the Table of the House.

STATEMENT

Apart from the provision in the annual
Trade Protocol between India and China for
the export of 7.5~10 lakh tonnes of iron ore,
China has shown interest for importing iron
ore from India on a long term basis. Accord-
ing to present indications, the requirements
are estimated at 4 lakh tonnes in 1992,
gradually going up to 28 lakh tonnes in 1997.
The modalities of meeting this additional iron
ore requirement from China either from the
existing mines or by setting up of new mines
are under examination.

SHRIBHAKTA CHARAN DAS: Sir.iron
ore is one of the vital mineral resources of
our country and we earn huge amount by
way of export. According to the newspaper
reports. China has plans to import 5 million
tonnes of iron ore from India. According to
the statement of the hon. Minister. as per the
Indo China Trade Protocol, there would be
export of 7.5 lakh tonnes and the indication
1s, it may increase up to 28 lakh tonnes in
1997.

My question i1s. since there are plenty of
iron ore deposits in eight districts of Orissa,
the export of iron ore should be more. So, |
would like to know why the export of iron ore
from Paradeep Port was decreased to a
greatextentinthe lastyear? What measures
the Government is taking to export the iron
ore from Orissa because the new mines
have also been discovered and iron ores up
1o the extent of 3,128.87 million tonnes are
available in Orissa?

SHRI ARIF MOHAMMAD KHAN: This
is mainly due to the fact that Paradeep Port
can handle vessels only up to 45,000 DWT.
(Interruptions)

MR. SPEAKER: Please don'tinterrupt.
It is up to Shri Bhakta Charan Das.
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SHRI ARIF MOHAMMAD KHAN: Most
of those countries which are importing iron-
ore have scrapped vessels of this size. Qur
request to export iron-ore from Paradeep in
Indian waters to those countries has not
been agreed to, as according to their regula-
tion, they can use only their own ships.

SHR! BHAKTA CHARAN DAS: My
second question is since we are now export-
ing iron-ore to 13 countries, | had put a
specific question whether the MMTC has
received any concrete proposal from China
with regard to iron-ore supply to that country.

SHRI ARIF MOHAMMAD KHAN: Yes,
Sir. The MMTC has received a proposal
through Indian Embassy in Peking for supply
of iron-ore on long-term basis for a new steel
plant being set up by Shougang Corpora-
tion. Chinese side initially indicated a re-
quirement of 6 million tonnes of iron-ore
during 1992 going up to 10 million tonnes by
1995. They were interested in buying ore
from one single mine. Having regard tolarge
demand for iron-ore on a sustained basis,
China offered to participate in opening an
exclusive mine in India as a joint venture by
providing men, machinery and financial
assistance. A MOU was signed indicating
quantity and specifications of the ore re-
quired and adding that both sides will dis-
cuss the matter further to finalise detailed
arrangements. Their proposal was consid-
ered and a view was taken that we may not
be requiring assistance from China in terms
of men and machinery. As regards finan<ial
assistance, the detailed terms and mode of
financing, we agreed that, thatcan be worked
out. Because of this view which we have
taken, China was now revised downwards
its requirements, possibly because they have
already tied up from some other sources and
consequently the nature of joint venture
proposed by them was modified by us.

SHRI BHAGEY GOBARDHAN: This
question mainly relates to Paradeep Port
development and along with that, the devel-
opment of the proposed Banspani-Jhakpura
railway line. Orissa has got so much of iron-
ore that a number of steel factories can be
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put up. Shri Vasant Sathe has asked “Why
should we not export value added materi-
als?”

In this connection, | would just like to
know whether the hon. Minister ts aware that
recently Chief Minister of Orissa has held a
meeting withthe Ministries of Surface Trans-
port and Commerce in that regard and, if so,
what were the decisions taken in that meet-

ing.

SHRI ARIF MOHAMMAD KHAN:
Meeting has been held at various levels. As
pointed out by the hon. Member, the Chief
minister also had a meeting. | have already
stated that this proposal i1s under considera-
tion of the Surface Transport Ministry and a
decision willbe taken in consultation with the
Finance Ministry. MMTC s trying its best to
expedite the whole thing.

SHRIEDUARDO FALEIRO: This ques-
tion is, in fact, the strongest indictment on
our iron-ore export policy. We have always
beentold thatwe are more industrialised and
more industnalised and more technologi-
cally advanced than China add here we are
exporting to China iron-ore which China 1s
going to convert into steel. My gquestion to
the hon. Minister 1s* “Will the Minister look
into this very unfortunate state of affairs and
review the Iron-ore export policy so that we
can export steel or atleast value-added iron-
ore from now onwards?"
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SHRI ARIF MOHAMMAD KHAN: Sir, |
have already said that preterence should be
for exporting value-added steel. Butthe hon.
Member is aware that decisions about these
things require long term investment and also
the availability of adequate financial re-
sources is also be be taken into considera-
tion. But, in principle | find myself in agree-
ment with what the hon. Member has said.

WRITTEN ANSWERS TO QUESTIONS
-Investment by Non-Resident Indians

*536. SHRIERA ANBARASU
SHRI MANORANJAN

BHAKTA:

Willthe Minister of FINANCE be pleased
to state:

(a) the total investment made by the
non-resident Indians in the country; and

{b) the amount accounted for in rupees
and in foreign currency separately?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)and (b). A state-
ment is laid on the Table of the House.
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[ Translation]

Maharashtra Government’s Proposal
Regarding interest in Farm Loans

*539. PROF. MAHADEO SHIWANKAR:
Will the Minister of FINANCE be pleased to
state:

(a) whether a proposal for giving farm
loans upto Rs. 10,000 at the interest rate of
6 per cent has been sent by Maharashtra
Government to Union Government:

(b) whether the National Bank for Agri-
culture and Rural Development (NABARD)
has raised an objection and rejected it;

(c) if so, the reasons therefor: and

(d) the action taken/proposed to be
taken by Union Government in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). The
State Government of Maharashtra has writ-
ten a letter to the National Bank for Agricul-
ture and Rural Development (NABARD)
proposing thereby to provide interest sub-
sidy of 4% to the borrowers of loans upto Rs.
10,000/- in the State of Maharashtra. and
that subsidy was proposed to-be provided
out of afund which was to be shared equally
by the State Government and Maharashtra
State Cooperative Bank (MSCB). The
NABARD did not agree tothe proposal ofthe
State Government as the same was violative
of guidelines/instructions issued by Reserve
Bank of India (RBI)/NABARD. However, on
the assurance given by the State Govern-
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ment to the effect that the scheme would be
implemented as Production Incentive
Scheme with contribution from the State
Goverament only and MSCB would not be
required to contribute towards such a fund,
the refinance facilities to MSCB, which were
suspended on 18th January, 1990, have
been resumed with effect from 12th March,
1990 by NABARD.

[English]
Extensions to T.V. Serials
*540.

SHRI SATYA PAL MALIK:
SHRI GUMAN MAL LODHA:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the guidelines for granting exten-
stons to T. V. sernals;

(b) the details of T. V. serials which
were given extension during last three years
including the number of additional episodes
allowed in each case: and

(c) the reasons therefor?

THE MINISTER OF INFGRMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a)to (c). Extension/revival to
a serial is given after taking into considera-
tion suchfactors as the intrinsic merit as well
as its popularity. 17 such serials were given
extension/revival during the last three years
as per details given below:

Title of the Serial

Name of the Producer

No. of episodes by which

extended/ revived
1 2 3
Ramayan Shn Ramanand Sagar 26

[Additionat 39 episodes for
Uttar Ramayan]
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1 2 3
Mahabharat shn B R Chopra 39
Karambhoomt Shn Rizwan Shiraz 4
Kahan Geye Ve Log Shri Dheeraj Kumar 13
Zindag Shri Sunil Mehta 13
Manorajan Shn Kundan Shah 7
Aur Bhi Hai Rahen Ms Santa Setht 6
Bahadur Shah Zafar Shn B R Chopra 1
Chunaut Shri Rakesh Chowdhary 13
Katha Sagar Shn Sunil Mehta 13
Malgudi Days Shn T S Narasimhan 13
Quiz Time M’s ITV New Delhi 21
Himalaya Darshan Shn Serbjeet Singh 8
Adalat Shri Dheeray Kumar 13
Sunil Gavaskar Presents Shri Sunil Gavaskar 13
Udaan Ms Kavita Choudhary 19
Kashmakash Ms Manju Asrani 13

TV & Radio Stations in Tribal Areas provide TV and Radio Stations in Tribal

areas including the North Eastern Regions
*541  SHRI GIRIDHAR GOMANGO dunng Eighth Five Year Plan,
SHRI NANDLAL MEENA
(b) if so, the details thereof
WIll the Minister of INFORMATION

AND BROADCASTING be pleased to state

(c) the tnbal areas so far covered,
State-wise, by T V and Radio net work with
the names of the districts thereof; and «

(a) whether Government have formu-
Pated a separate tribal sub-plan scheme to
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(d) the proposals for current financial
year for installation of Low Power Transmit-
ter and Very Low Power Transmitters in
tribal areas, State-wise?”

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). The Eighth five
Year Plan proposals of AlRDoordarshan
are yet to be finalised by the Planning
Commission.
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(c) The details are giveninthe attached
Statement.

(d) A low power TV Transmitter is
envisaged to be set up at Salumber in Ra-
jasthan during current financial year. Be-
sides, Doordarshan's Annual Plan for 1990-
91 includes establishmant of additional TV
transmitters in country, the locations of which
will depend on several factors including the
need to extend TV service to tribal areas on
a priority basis.
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Functioning of Private Institutions/
Companies as a Full-Fledged Bank

*642. SHRI G. K. SHEKHADA:
SHRI SOMJIBHAI DAMOR:

Willthe Minister of FINANCE be pleased
to state:

(a) whether private non-banking institu-
tions/companies are authorised to do bank-
ing work;

(b) i not, whether tunctioning of some
institutions/companies as afull-fledged bank
in different parts of the country, particularly in
Gujarat has come to the notice of Govern-
ment;

(c) i so, the details thereof and the
action taken or proposed to be taken by
Government ia this regard:

(d) whether some of these institutions’
companies have since stopped functioning
and siphoned away a huge amount of de-
posits:

(e) if so, the details thereot: and

(t) the action taken or proposed to be
taken by Government against such compa-
nies and to get the money of the depositors
refunded?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
of India (RBI) has reported that it has not
authorised any private non-banking institu-
tion/company to conduct banking business.

{b) to (f). Non-bankingfinancial compa-
nies and unincorporated bodies undertake
deposit acceptance activilies which are
regulated under different sets of guide-lines/
regulations of RBI. As far as non-banking
financial companies are concerned, RBI
regulates their deposit acceptance activities

CHAITRA 30, 1912 (SAKA)
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in terms of directions issued under Section
45-K of RBI Act to these companies. These
directions, inter-alia, provide for the ceiling
onquantum of deposits in relation to their net
owned funds, minimum and maximum pe-
riod of deposits, maximum interest rate,
brokerage payable eic. The deposit accep-
tance activities of the unincorporated bodies
such as individuals/partnership firms/asso-
ciation of persons on the other hand are
regulated under the provisions of Chapter-
HI-C ot Reserve Bank of India Act, 1934.
These provisions prohibit such bodies etc.
from accepting deposits from depositors
beyond the specified numbers.

RBI has reported that it has received
some complaints against two concerns func-
tioning in Gujarat about non-payment of
deposits by them. One of these is a sole
proprietorship and the other a company. In
the case of the sole propritcrship, the RBI
has already filed a complaint for violation of
provisions of RB! Act. In the case of the
company, prohibitory orders prohibiting the
company from accepting further deposits
have been issued. Petition for winding up
this company under the provisions of Com-
panies Act, 1956 has also been filed by the
Registrar of Companies in the High Court of
Bombay.

Smuggling of Electronic tems

*543. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be be pleased
to state:

(a) whether smuggling of electronics
like V.C.Rs, V.C.Ps. eic.isontheincrease;

(b) if s0, the reasons thereof and name
of the countries from where these items are
being smuggled;

(c) the details of the loss suffered by the
Exchequer on account of the smuggling of
these items; and
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(d) the steps proposed to be taken to
check the smuggling of these itemis?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a)to (c). Available
reports and seizures made (as shown in the
table below) indicate that V. C. Rs. and

APRIL 20, 1930
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V.C.Ps of Japanese origin continued io be
sensitive to smuggling into the country mainly
via Bangladesh, Nepal, Dubai and Singapore.
It'is, however, not possible to estimate the
exact quantum of this smuggling and there-
foreitis also not possible to estimate the loss
suffered by the exchequer on account of
smugglingof V. C. Rs and V. C. Ps:-

Value of seizures (Rs. in lakhs)

1987 1988 1989 1990 (Provisional)
(Upto 2.4.1990)
Electronic tems 1720 2424 2792 319

(V.C.Rs/V.C.Ps)

{d) The anti-smuggling drive has been
intensified and the anti-smuggling agencies
remain alert against smugglhng of all cantra-
band including V.C.Rs/V.C.PS. Close co-
ordination is being mantained among all the
agencies concerned with the detection and
prevention of smuggling

Funds Collected under Mega Issue

*544. SHRIR. N. RAKESH;
SHRI MANIKRAO HODLYA
GAVIT:

Willthe Minister of FINANCF. be pleased
to state:

{a) whether funds collected under the
mega issues are being grossly misuced
instead of being utilised for the purpose for
which these issues were allowed by the
Controller of Capital Issues.

(b)  so, the details thereol, and

(c) the action taken Ly Government in
this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Funds col-
lected in the sc-called Mega Issues of M/s.
Essar Gujarat Ltd., Mss. Larsen & Toubro
Lid., M/s. Usha Rectifier Corporation of India
Ltd., and M/s. Bindal Agrochem Ltd., permit-
téd in August-September 1989, are being
monitored by designaled financial institu-
tions as a part of conditions of the consent.
No report of misuse of funds raised in these
issues has so far been made by the monitor-
ing instiutions.

(b) and (c). Does not arise.

Recruitment of SC/ST Candidates in
PEC

*545. DR. BHAGWAN DASS RATHOR:
Will the Minister of COMMERCE be pleased
fo state:

(a) whether some senior managerial
posts inthe Prcject and Equipment Corpora-
tion (PEC) in New Delhi have been filled
withcut representation of SC/ST candidates;

{b) if so, the reasons therefor;
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(¢) whether the recruitment Committee
of PEC do not interview SC/ST students
while on recruitment visits to Engineering
Colleges; and

(d) it so, the reasons therefor and the
steps contemplated to recruit bright SC/ST
students from Engineering Colleges?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
Tea Plantation in Garhwat Region

*546. SHRIC. M. NEGI: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether any survey has been
conducted in Garhwal region namely Pauri,
Chamoli, Tehr:, Uttarkashi and Dehradun, in
U.P. about the suitability of this area for tea
plantations:

(b) if so, the details thereot alongwith
details of existing tea plantatons. district-
wise;

(c) the tea plantation programme likely
to be undertaken in the Garhwal region dis-
trict-wise during the next few years; and

(d) the funds earmarked therefor in the
Eighth Plan?

THE MINISTER OF ENERGY AND
MINISTEROF CIViL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Anumber
of surveys have been undernaken in U. P.
since 1966. These are:

1. A survey of Uttarakhand was
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undertaken by a2-Memberteam
representing Tea Board and Tea
Research Association (TRA),
Jorhat in 1966.

A Study Team comprising of
Director Tea Development
(DTD), Tea Board and experts
from M/s. Andrew Yule con-
ducted a survey in certain areas
of Garhwal region during 1978-
89.

A Techno-economic survey was
conducted by Tea Board in Doon
Valley during 1986-87.

Another survey was conaucted
by a 3-Member Team of Tea
Board during September, 1987.
The team visited existing Tea
gardensinand around Dehradun
to find out feasibility of growing
tea there.

A Group was constituted by the
State Government of U. P. in
1988 10 prepare a pian of reha-
bilitation for the existing tea gar-
dens in the Doon Valley. As per
the survey Report of this Group
there were 7 tea gardens in
Dehradun of which one was
under prop:etory ownership. The
area under tea of the other 6
gardens was 861.52 Ha.

In December, 1983 in a meeting
taken by the then Chief Minister
of U. P. t was decided to have a
2-phase Development Pro-
gramme to rehabilitate Tea in-
dustry in U. P. namely:-

10 tind out measures 1o rejuve-
nate existing tea gardens; and

identify areas suitable for tea
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U]

(ii)

(iif)

(iv)

(v)

cultivation all over U. P.

Accordingly, the State Govern-
ment appointed a Censultancy
firm to undertake a Feasibility-
cum-Pre-Investment Study for
growing tea in U. P. including
Preparation of a Project Report
for & existing tea gardens.

Inthe meanwhile, the Tea Board
has taken the following steps for
development of tea in U. P :-

The Tea Board has provided an
assistance of Rs. 9.5 lakhs to
Government of U. P. towards
costs of the aforesaid Consul-
tancy Project.

Opened a Regional Office at
Lucknow in March B8 to monnor
and implement Board's financial
assistance schemes.

Inclusion of hilly areasci U.P. in
the schedule of approved non-
traditional areas for providing
loan and subsidy under New Tea
Unit Financing Scheme.

Existing tea growing areas of U.
P. brought under the definition of
‘Hilly Areas’ so that existing gar-
dens can avail higher rate of re-
juvenation/replantation subsidies
under this liberalised scheme.

Tea Board sanctioned during
1988-89 for setting up of two Tea
Seed Nurseries in the District of
Dehradun and Pithoragarh with
a view 10 supplying planting
materials free of cost to the tea
estates for undertaking develop-
mental activities under Board's
various financial assistance
schemes. The Nurseries involve
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atotal costof Rs. 4.02 lakhs. The
Nursery at Dehradun is being
raised successfully in tea estate
under direct supervision of Re-
gional Office, Lucknow.

(c) The programme for revival of exist-
ing teagardens and expansion of tea cultiva-
tion in U. P including assessment of fund
requirement will be possible only after a
study of the Consultancy Report and views/
decisions of the State Government thereon.

{(c} The 8th Plan allocations have not
been finalised.

[Translation]
Produciion of Children Film

*547. SHRIMATISUMITRAMAHAJAN:
Will the Miister of INFORMATION AND
BROADCASTING be pleased io state:

(a) whether Government have formu-
lated any policy regarding productionof good
quality children films with a view to incuicat-
ing good habits in them;

(b) whether Governmen! have formu-
lated any scheme to hold international Chil-
dren film Mahotsava and National Children
Film Mahotsava: and

(c) # so, the steps taken so far in this
regard and the outcome thereof?

THE MINISTER Of INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) The Children’s Fiim Society
of India, Regd. under the Societies Registra-
tion Act, is engaged in promotion of Chit-
dren’s film movement in the country with the
objective of purposefully using the medium
of films to cater to children’s mental health,
providing them clean entertainment and joy,
thereby inculcating in them good habits.
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(b) and {c). CFSI organised Intema-
tional children’s Film Festival in overy alter-
native year and conducts week-long/mini
Film Festivals invarious districts in the States.
The 6th International Children's film Festival
was held al Delhi in Nov., 1989. During
1988-89 CFS| held tilm weeks in 29 districts
with 1971 shows throughout the country.
The CFSt film have won awards at National
and International Fiim Festivals. The CFSI
Film'ANKUR MAINA AUR KABOOTAR' has
buen judged the best Children's Film for the
year 1989.

Reservations for SCs/STs, Backward
Classes and Women in Appointment of
High Court Judges

*548  SHRI NITISH KUMAR
SHRI CHHABIRAM ARGAL-

Willthe Minister of LAW AND JUSTICE
be pleased to state

(a) whetherthere is any reservation for
Scheduled Castes. Scheduled Tribes. back-
ward classes and women inthe appointment
of High Court judges. and

(b) 1 not, whether Govarnment propose
to provide for such reservation?

THE MINISTEROF SURFACE TRANS-
PORT AND COMMUNICATIONS (SHRI K.
P. UNNIKRISHNAN): (a) and (b). No. Sir.
However. the Government have addressed
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letters to the Chief Minister of States and the
Chief Justices of High Courts, requesting
them to locate persons from the Bar belong-
ing to the Scheduled Castes, Scheduled
Tribes, other Backward Classes and women,
who are suitable for appoiniment as High
Court Judges.

[English)

Opening of Bank Branches in Tamil
Nadu

*549. SHRI R. MUTHIAH: Wil the
Minister of FINANCE be pleased to state:

(a) the number of bank branches rec-
ommended to be opened in Tamil Nadu
underthe bank branches expansion scheme
and the actual rumber of branches opened
in the State dunng the last three years with
district-wise break-up: and

(b) the names of nationalised banks
which are still lagging behind in the matter of
opening rural branches as recommended
and accepted in principle?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (aj and (b). Under
the Branch Licensing Policy 1985-20, a total
of 362 licences were aliotted for opening of
branches of banks in Tamil Nadu. The dis-
trict-wise break-up of centres allotted for
1985-90, and branches actually opened in
the last three years (from 1.1.1987) is as
follows -

Sl No. District No. of centres No. of offices opened
allotted during last three
years (Beginning
from 1.1.1987)
! 2 3 4
1. Chengalpattu 33 32
2. Kanyakuman 7 6
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1 2 3 4
3. Pudukkottas 17 16
4. Thanjavur 27 19
5. Tiruchirapallt 15 14
6. Kamarajar 14 12
7. Anna 23 14
8. Ramanathapuram 9 8
9. Tirunelvels 15 13
10. Chidambaranar 3 2
1. Coimbatore 22 20
12. Dharmapurn 25 18
13. Madurai 25 24
14. South Arcot 35 27
15. North Arcot 27 4
16. Penyar 7 8
17. Nilgin 8 12
18. Salem 14 8
19. Pasumon Muthuramalingam 7 -
20. Madras 29 22

The banks are taking steps to open
branches at the centres for which licences
are pending, to the extent possible.

Enforcement of Anti-Narcotics Laws

“551. SHRIJANARDHANA POOJARY:
Will the Minister of FINANCE be pleased to
siate:

(a) whether the attention of Govern-
ment has been drawn to the remarks made
in the US State Department’s annual inter-
national narcotics strategy report 1o the
Congresstothe effectthat Indiais growingin
importance as a transit route for heroin from
Pakistan and Burma despite new anti-nar-
cotics laws;
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(b) if so, the reaction of Government
thereon; and

{(c) the steps being taken by Govern-
ment to make the anti-narcotics laws effec-
tive?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b} and (c). Government have taken a
number of steps to curb smuggling of narcot-
ics which include inter-alia tightening of anti
narcotics laws and improving their enforce-
ment, strengthening of Narcotics Control
Bureau and the preventive machinery at the
borders, international ports and in areas
growing opium and improving liaison with
bothinternational and national agencies Like
INTERPOL, Customs Cooperation Council,
International Narcotics Control Board, Drug
Enforcement Administration of USA, etc.
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Investment by Financial Institutions in
M/s. Larsen & Toubro

*552. SHRI RAM BAHADUR SINGH
Will the Minister of FINANCE be pleased to
state:

(a) whether the Unit Trust of India the
General Insurance Corporation and the Life
Insurance corporation have substantial hold-
ings {(shares and Advances) in the M/s.
Larsen and Toubro, Bombay;

(b) if so, the details thereof; and

(c) the donations given if any, by this
company to private organisations?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
details of shares held by Unit Trust of India,
The General Insurance Corporation of India
and Life Insurance Corporation of India in M/
s. Larsen & Toubro, as ondate are as under:

Sl. No.  Name of Financial Institution. Amount in Rs. lakhs.
1. Unit Trust of India. 686.14
2. General Insurance Corporation of India. 769.84
3. Life Insurance Corporation of India 1222.18

UT! has Nil advance to L & T. The amounts advanced as term leans by LIC & GIC are

as follows:
Amount Amount
Advanced Outstanding
As. Rs.
Lite Insurance Corporation of India  15,00,00,000 6,30,44,742
General insurance Corporation of India. 413,00,000 1,32,40,000

(c) ThE information available from the
company's profit and loss accounts for the
year ending 31st March 1989 does not show
payment of donation by the company to any
private organisation.

Holding of Public Offices by High
Functionaries after Retirement
*5563. SHRIARVIND NETAM: Willthe
Minister of LAW AND JUSTICE be pleasec
to state:
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() whether Government are consider-
ing a proposal to bring forward statutory
changes so asto ensure thatthe Lok Pal, the
Lok Ayuktas, the Comptroller and Auditor
General, the chief Election Commissioner
and the chief Justice of India do hold no
public office after retirement: and

(b) it so, the details thereof?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIGNS (SHRI K. P. UNNIKRISHNAN): (a)
No. Sir.

(b) Does not anse.

[Translation)
Government Guidelines to BIFR
5712. DR. KIRODI LAL MEENA:

SHRIGOPAL PACHERWAL:
SHRI THAN SINGH JATAV:

Willthe Ministerof FINANCE be pleased
to state:

(a) the number of applications from
ndustries pending with the Board for Indus-
tnal and Financial Reconstruction (BIFR) for
declaring them as “ sick” units:

(b) the time likely to be taken by the
BIFR to dispose of these applications:

(c) whether Government have laid down
any guidelines for declaring industries as
“sick”; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). BIFR
has reported that as'on 31.3.1990, 852 ref-
erences under Section 15 of the Sick Indus-
tnal Companies (Special Provisions) A,
1985 had been registered with it. Of these,
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387 has been disposed under various provi-
sions. In addition, draft schemes had been
formulated in respect of 43 cases and no-
tices issued in respect of 67 cases to snow
cause why company should not be wound
up. Remaining cases were under various
stages of enquiry in accordance with provi-
sions of the above Act.

{c) and (d). Interms of the provisions of
Section 3(1) (0) of the Sick Industrial Com-
panies (Special Provisions) Act, 1985, ‘Sick
Industrial Company' means an industrial
company (being a company registered for
not less than seven years) which has at the
end of anyfinancial year accumulated losses
equalto or exceeding its entire net worth and
has also suffered cash lasses in such finan-
cial year and the financial year immediately
preceding such financial year.

[English)
Export of Finished Tyres

5713. SHRIN. DENNIS: Will the Min-
ister of COMMERCE be pleased to state:

(a) the details of public sector and
private sector firms exporting tyres;

(b) the countries to which they are
exported: and

(c) the-quantity of tyres exported by
them during the last three years?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Presently the
following private companies and State Gov-
ernment Undertakings are exporting finished
tyres:

Private Companies:-

1.M’s. Modi Rubber Lid.
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2 M/s Ceat Tyres of India Ltd

M/s MRF Ltd

o

4 M’s J K Industnes Ltd
5 M/s Dunlop India Ltd

6 M/s Apollo Tyres Ltd

7 M/s Bombay Tyres (I) Ltd
8 Mss Goodyear (I) Ltd

9 M’s Premier Tyres

10 M/s Falcon Tyres Ltd
State Government Undertakings
1 M’s Vikrant Tyres Ltd

2 M’s Tyres Corporation of India

(b) Exporis of tyres are made mainly to
USA Afghanistan Bangladesh USSR
Egypt, Singapore UAE Canada FRG,
Maurttius, ltaly etc

(c) Exports during the last three years
were as follows

Year Quantity (No }
1986-87 588400
1987-88 601800
1988-89 630700

Checking of Industrial Sickness by
BIFR

5714 SHRISANATKUMARMANDAL
Will the Minister of FINANCE be pleased to
state

(a) whether Government are consider-
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ing the desirability of enlarging the scope of
the existing Board for Industnal & Financial
Reconstruction (BIFR) so that it 1s able to
prevent industnial sickness at early stage,

(b) it so, the broad outlines thereof and

(c) the steps taken by BIFRfor checking
closure of sick industries in West Bengal?

THE MINISTER OF FINANCE {(PROF
MADHU DANDAVATE) (a)and (b) Certain
amendments to the Sick Industrial Compa
nies (Special Provisions) Act 1985, which
inter-alia include suggestion to enlarge the
defimition of industrial sickness are under
consideration of the Government

(c) As reported by BIFR, various steps
in accordance with the provisions of the Act
and the BIFR Regulations have been taken
by them In respect of the compantes of West
Bengal registered with the BIFR as Sick
Industrial Companies

Rate of Interest on G.P.F.

5715 SHRI RAM SAGAR (Sardpur)
Will the Minister of FINANCE be pleased to
state

(a) whether there I1s any proposal to
increase the rate of interest on the General
Provident Fund

{b) i s0, the detalls thereof and

{c) if not, the reasons thereof?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (ajto(c) Thefixa-
tion of rate of interest an the General Provi-
dent Fund of Central Government employ-
eesforthe year 1990-91 1s under considera-
tion of the Government
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Proposal to Develop 'Ponmudi’ as a
Tourist Centre in Kerala

5716 SHRI T BASHEER Will the
Minister of TOURISM be pleased to state

(a) whether Union Government have
received any proposal from the Government
of Kerala for the development of 'PONMUDI
atounst spot in Trivandrum district of Kerala.

(b) whether the proposal includes
schemes for rope way and trekking Huts at
Ponmudi

(c) f so the details thereof and

(d) the action being taken by Govern-
ment thereto?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU)
(a) Yes, Sir

(b) No. Sir

{c) and (d) A proposal to construct a
Health Club at Ponmud! was submitted by
the State Government, which afterexamina-
tion was found to be not within the approved
schemes for central financial assistance

[Translation)
Sall Office at Delhi

5717 SHR! PIYUS TIRAKY Will the
Minister of STEEL AND MINES be pleased
1o state.

(a) whether there i1s any proposal to
shift the head office of the Steel Authortty of
India Ltd. from Delhi to Ranchi,

(b) d so, the time by which 1t will be
shifted: and

{c) ff not, the reasons therefor?
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THE MINISTER OF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) No,
Sir

(b) Does not ar'se.

(€) In view of the close day-to day
interaction between the Government and
the Corporate Office of SAl at Delhi, the
need to consider shifting the head office of
SAIL outside Delhi has not been felt

[English]
Mini Steel Piants

5718. SHRI ANAND SINGH: Will the
Minister of STEEL AND MINES be pleased
to state

(a) whether the mini steel plants are
starved of basic raw matenals.

{b) 1 so, the requirement of scrap for
theseplants, ts availability indigenously and
imports durning the year 1988, 1989 and the
first three months of 1990,

(c) the capacity utiisation of these steel
plants during the sad years/penod; and

(d) the steps being taken to augment
raw material supplies to them?

THE MINISTER OF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHR! DINESH GOSWAMI): (a) No,
Sir

(b) It s estimated that about 2 million
tonnes of steel melting scrap for the secon-
dary steel sector are available for indige-
nous sources every year In addition, import
of scrap/HB| etc. by MSTC during the period
1988-1990 is as under
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1988-89 22.5 lakh tonnes.

1989-90 18.6 lakh tonnes.

it is difficult to estimate the total demand
as it depends on the demand and availability
of bars, rods and light structurals which are
also produced by the main producers.

(c) Capacity utilization of the secondary
sectorduring the lastthree years has beenin
the range of 45 to 50 percent

(d) Apart from import by MSTC, Gov-
ernment have recently allowed mport of
scrap under the “Import Replenishment
Scheme.” The indigenous production of
Sponge Iron is also expected to go up con-
siderably in the current year to meet the
requirement of the mini steel industry. This
will lead to better capacity utilization in the
future.

Officers of SAIL

5719 SHRI GOVINDA CHANDRA
MUNDA" Will the Minister of STEEL AND
MINES be pleased to state

(a) the number of officers holding ex-
tended term of office n Stee! Authonty of
India Limited

(b) whether their appointment s being
reviewed, and

(¢} i so, the details thereof?

THE MINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMY) (a) No
officer n SAIL excepting t*s Charman s
holding extended term of office beyond the
date of superannuation

{b)and(c) Chairman SAIL s extenced
‘erm s due tn expire on 14th May 1990
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Casual/Muster Roll Employees Working
in AIR

5720. SHRI A. PRATAP SAI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(@) the number of casual/muster roll
employees working in various stations of All
India Radio; and

(b) the steps taken by Government to
regularise therr services?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Out of 100 All India Radio
Stations, information from 70 Stations indi-
cates that presently only 26 Casual employ-
ees are employed at 5 Stations namely,
Ajmer, Allahabad, Dibrugarh, Gulbarga and
Nagpur for short term period on rotation
basis Thus the number of casual employ-
ees employed by All India Radio Stations 1s
very small

(b) Services of Casual Labourers are
regularised in accordance with the Govern-
ment s instructions on the subject.

Rate of Interest for Construction of
Houses

5721  SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR. 'Yill the
Minister of FINANCE be pleased to state:

(a) the names of financial institutions
provioing loans to private individuals, Gov-
ernmer: employees etc for construction of
rouses

(b} ‘he rate of Interest charged by each
financial institution.

i) whetner tne interest rate 1s proposed
10 be 'eviowed and
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{d) if so, the steps taken by Government
in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
of India (RBI) has reported that the following
institutions are providing housing finance all
over the country: :

() Al Scheduled Commercial
Banks.
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(i)  Housingand Urban Development
Corporation (HUDCO).

(i)  Housing Development Financial
Corporation {(HDFC).

(v}  Housing Finance Institutions

promoted by commercial banks.

{b) Commercial Banks charge interest

on housing loans as per the guidelines pre-
scribed by the RBI given below:-

Amount of Loan

Rate of Interest (Percent per annum)

Upto Rs. 20,000/
Above Rs. 20,000/- & upto Rs. 50,000/-
Above Rs. 50.000/- & upto Rs. 1.lakh

Above Rs. 1 lakh & upto Rs 3 lakhs

125

135

14.0

14.51016.0

Rate of interest for housing loan for
Scheduled Castes and Scheduled Tribes
upto and inclusive of Rs. 5,000/- is 4% per
annum.

Banks are also allowedto charge higher
rate of interest over the mimmum interest
rate of 16% per annum on housing loans
exceeding Rs. 3 lakhs per individual.

{(c) and (d). There is, at present, no
proposal to make any change in the rates of
intereston housing loans extended by banks.

Removal of Titanium Dioxide from OGL

5722. SHRI A.. VIJAYARAGHAVAN:
Willthe Mimster of COMMERCE be pleased
to state:

(a) whether Government have received
any representation from Government of
Kerala for removing Titanium dioxide from
the Open General Licence list of import;

(b) whether Government have taken
any decision on this matter; and

(c) the reasons for not removing it from
OGL?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

{b) and (c). The suggestion was consid-
ered in consultation with the Technical Au-
thorities. However, as Titanium Dioxide is
required by a number of small scale units
andissue of individual licences for such units
wouid be very cumbersome, it was decided
to continue its import under OGL.

Tea Exports to Hard Currency Areas
5723. SHRIKAILASH MEGHWAL: Wil
the Minister of COMMERCE be pleased to

state:

(a) the break up of amount of tea
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exported to hard currency areas and rupee
trade areas:

(b) the biggest buyers of tea among the

rupee trade area;

(c) whether the term of trade in hard
_currency and rupee are same; and
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(d) if not, the loss of foreign exchange
incurred therefrom?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Exports of tea
from India to hard currency areas and rupee
trade areas for the last five years are as
follows:

Hard Currency Areas Rupee Trade Areas
Year Qty. Value Qty. Value
1984-85 124.02 450.05 93.38 321.34
1985-86 108.80 337.18 105.43 310.80
1986-87 109.71 346.09 93.99 273.14
1987-88 97.93 321.95 103.90 305.81
1988-89 107.56 34598 105.75 311.23

1 {Estimated)

(b) USSR is the biggest buyer of tea
amongst the countries of rupee trade are.

(c) Theterms oftrade withthe countries
on rupee payment basis is governed by the
annual trade plan agreement signed be-
tween two countries for the particular com-
modity and terms of trade with countries in
hard currency area is decided based on
negotiation between the parties involved in
such trade and mutually agreed to between
them. In both types of trade, the price ts not
pre-determined and is negotiated depend-
Ing on the market forces.

{(d) Does not arise.
Gold Relinery
5724. PROF. VIJAY KUMAR

MALHOTRA: Wil the Minister of FINANCE
be pleased to state:

(a) whether Government propose t»
establish a gold refinery in Delhi and other
prominent cities in the country; and

(b) it sc, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) There is pro-
posal to establish gold refinery anywhere in
the country.

(b) In view of (a) above does not arise.
Purchase of Brushes

5725. SHRIM.V. CHANDRASHEKARA
MURTHY: Willthe Minister of STEEL ANL
MINES be pleased to state:

(a) whether some undertakings work
Ing uno:-+ the administrative jurisdiction o:
his Minist'y have been importing various
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kinds of brushes viz, carbon, bristles and
nylon fibre brushes and also purchasing the
same from private sector; and

(b) the steps proposed to be taken o
direct these undertakings to procure such
brushes from public sector units?

THE MINISTEROF STEELANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) and
{b). The information is being coliected and
will be lad on the Table of the House.

Loans Advanced by SCICI to Fishing
Companies

5726. SHRI PRAKASH V. PATIL: Will
the Minister of FINANCE be pleasedto state:

{a) a detailed statement of the loans
sanctioned and released by the Shipping
Credrtt & Investment Company of India Lim-
tted to fishing companies upto January 31,
1990, company-wise; and

(b} details of arrears of all nature due to
the SCICl by each of such companies giving
figures of loan outstanding. principal amount
overdue and interest overdue as on the
above date?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Shipping
Credit & Investment Co. of India Limited (
SCICI) has reported that ason 31stJanuary,
1990 the list of fishing companies sanc-
tioned assistance by them is given in the
altached statement. The loan sanctioned
and disbursed 1o these fishing companies
stood at Rs. 6659 and Rs. 1043 lakhs re-

spectively.

(b} The Shipping Credit & Investment
Co. of India Limited (SCICI) has further
reported that as on 31st January, 1990 total
ioan outstanding, principal amount overdue,
nterest overdue and other arrears due trem
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these fishing companies stood at Rs.
949,36.08,20.88 and 7.89 lakhs respectively.
STATEMENT
List of the Fishing companies which have

been Sanctioned Financial Assistance by
SCICI upto January 31, 1990.

S. No.  Name of the Company

1 2

1. Indus Food Limited

2. Sumura Maritime Trades Limited

3. Seal Fisheries Limited
4. Chendur Seafoods Limited
5. Meenam Fisheries Limited
6. Surya Seafoods Limited
7. Navabharat Ferro Alioys Limited
B. Gautham Construction Limited
9 Motherland Ocearn Products Lim-
ited
10. indamar Fishenes Limited
1. Young Fishenes Limited
12. Oceanic Enterprises Limited

13. Atlanta Shipping P. Limited

14 High Seatoods Limited
15. Azia Ocean Foods Pwvt. Limited
16 Paliava Seafocds Pvt Limited

17 Foyee Maang T oy cts Limited
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1 2

18. Bangalore Marines Limited

19. Maharaja Fisheries Limited

20. Nekkanti Seafoods Limitea

21. Sindhu ShivathiFisheries P. Lim-
ited

22. Pron Magnate Pvi. Limited

23. Indexport Limited

24, Noorsons Fisheries Pvt. Limited

25. QOlympic Marine

26 Dana Shipping Limited

27 Seagull Seafoods Limited

28 Cholamandal Shipping Pvt Lim-
ted

29 Southern Sea Crafts Pvt. Lim-
ited

30. Baii Cold Starage Pvt Limited

31 Deita Proteins Pvt Limited

32 Kakatiya Sea Foods

33 Leo Seatoods Pvt Limited

34 Coral Seafoods Pvt Limited

35 Shah Sen Foods Pyt Limited

36 Blue Chiome Pvt Limited

a7 Vayra Marinas Limited
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Prosecutions Against Tax Dodgers in
Rajasthan

5727. CH. JAGDEEP DHANKHAR:
Will the Minister of FINANCE be pleased to
state:

(a) the number of prosecutions launched
in Courts against tax dodgers in Rajasthan;

{b) whether there is any quota pre-
scribed for such prosecutions by various
authorities; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): {a) During the
perod 1.1.89 to 31.3.90, 52 prosecutions
underthe Central Excises and Salt Act, 1944
and 20 prosecutions under the Customs Act,
1962 were launched against tax evaders in
Rajasthan.

Dunng 1.4.89 to 31.3.90, 13 prosecu-
s were launched in 9 cases under the
Income Tax Act against tax evaders in Ra-
jasthan.

(b) No, Sir.

{c) Inwiew of reply to part {b), question
does not arnse.

Equity Capital of MITCO

5728. SHRIA. K. ROY: Wilithe Minister
of COMMERCE be pleased to state:

{a) the Equity Caprtal of MITCO (Mica
Trading Corporation ) at the starting of the
company and its sale:

(o) the Equity Captal of MITCO at
present and its annual sale in 1989-90;

i~ whether there has been no ipcrease
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in the Equity Capital whila the sale value has
increased; and

(d) if so, the steps taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The Equity Capi-
tal of MITCO (Mica Trading Corporation of
India Ltd.) and its turnover in 1974-75 when
MITCO commenced operations where Rs.
501akhs and Rs. 1701.50 lakhs respectively.

(c) The Equity Cap;italof MITCO and its
turnover during 1989-90 are Rs. 807.63 lakhs
and Rs. 3065.00 lakhs respectively.

{c) No, Sir.
(d) Does not arise.

T. V. Transmitters Commissioned in
Kerala During 1988 and 1989

5729. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) the names of the places where T. V.
transmitters have been commissioned in
Kerala during 1988 and 1989, separately;

{b) the details of their capactty;

(c) whether Government propose 1o
commission any more low power T. V. trans-
mitters in Kerala during the currentyear; and

(d) i so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). Three low power
(100 W) TV transmitters, one each at Kasar-
god. Mallapuram and Kalpetta, were com-
missioned in Kerala in 1988. Seven low

APRIL 20, 1990

Written Answers 108

power (100 W) TV transmitters one each at
Trichur, Pathanamthitta, ldukki,
Kayamkulam, Changanacherry, Shoranur
and Tellicherry were commissioned into
service in Kerala during 1989.

(c) and (d). Doordarshan's Annual Plan
for the year 1990-91 includes establishment
of additional TV transmitters in the country,
the locations of which depend on inter-se
priority for extension of TV Service to the
uncovered part of the country.

Loans advaced by Banks to Small
Farmers

5730. SHRIHET RAM:
SHRI MADHAVRAO SCIN-
DIA:

Willthe Minister of FINANCE be pleased
to state:

(a) the total lendings of public sector
banks as on date of annual closing bank-
wise, during last three years and the share of
lendings to small farmers with details of
number of accounts, amount outstanding foi
each bank during the period;

(b) whether Government have issued
any instructions to public sector banks re-
garding fixation of any target amount/num-
ber of accounts for iending to small farmers
In any given year; and

(c) if so, the details thereof and the
steps being taken by Government to in-
crease theratio of lending to smallfarmenns?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The present
data reporting system does not generate the
information in the manner asked for. How-
ever, the total outstanding advances of public
sector banks and details of number of ac-
counts and amounts oustanding in respect
of small/marginal farmers and agricultural
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labourers, to the extent available, is given in
statement-l and statement-ll, respec-
tively.

{b) and (c). Banks are required ta follow
the guidelines issued by Reserve Bank of
India (RBI) from time to time regarding sanc-
tioning of loans. Banks have been advised
by RBI to ensure that direct finance ex-
tended to agriculture (including allied activi-
ties) reached a level of 18% of their total
credit by March, 1990. A number of steps
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have been taken with a view 1o increase the
flow of credit to weaker sections which in-
cludes small and marginal farmers. Com-
mercial Banks are required to extend 10% of
their total advances to weaker sections. Be-
sides concessional rates of interest at 10%
per annum, non-compounding of interest on
current dues, non-insistence on third party
guarantee, or collateral security in respect of
loans upto Rs. 10,000/-, are also available.
In case of crop failure, amount due is re-
scheduled over a period of 3 1o 5 years and
fresh loans are given to farmers.
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[Translaton]
Mineral Production in Bihar

5731 SHRI RAMESHWAR PRASAD:
Will the Minister of STEEL AND MINES be
pleased to state the estimated quantity of
various mineral deposts in Bihar, separately
and the quantity of each of minerals exca-
vated every year indicating the value thereof
dunng the last three years?
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THE MINISTEROF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): The informa-
tion relating to reserves of minerals found in
Bihar is given in Statement-I.

The information relating to production
and value of minerals for the years 1987,
1988 and 1989 in the State of Bihar 1s given
n Statement-1I
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[English] -

Public awareness on consumers
" Interest through Media

5732. SHRI ZAINUL ABEDIN:
SHRI SUKHENDRA SINGH:

Wiilthe Ministerof INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Song and Drama Divi-
sion prépared dramas on consumer protec-
tion in order to create awareness among the
consumers:

(b) if so, the details of the theme of the
dramas:

(c) when itis likely to be telecast:

(d) whether Government also propose
to utilize services of Doordarshanand AIR to
create public awareness about interest of
consumers: and
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(e) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir.

(b} Two dramas namely ‘Hagdaar’ and
‘Doodh Aur Paani’ have been prepared by
Song & Drama Division on Consumer Pro-
tection Act, 1986.

(c) The programmes are designed for
traditional media and not for Television.

(d) and (e). Doordarshan and All India
Radio are already telecasting/broadcasting
programmes on creating public awareness
about the interest of consumers regularly.

Doordarshan, in addition, telecast spots
and quickies as per details given in the
attached statement. The formats used by All
IndiaRadio are taiks, discussions, dialogues, .
plays, teatures, family serials and interviews
with the consumers.

STATEMENT

S. No. Name of the shor/quickies Duration
1 2 3
1. Kitchen ware 1.00
2. Instruments for Rural Utifity 1.00
3.  Safety in Gas Use 1.10
4. Safety Measures in installing Gas Cylinder 1.48
5.  Safety tor Domestic LPG Consumers 1.50
6.  Agmark 1.03
7. ISiMark 1.03
8.  Right of the Consumers 1.03
9.  Consumer Redressal 1.00
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[ Translation)

Development of Certain Places in North
Bihar

5733. SHRI BHOGENDRA JHA: Will
the Minister of TOURISM be pleased to
state:

(a) the steps being taken by Govern-
ment for the development of tourist centres
in North Bihar: and

(b) the steps being taken by Govern-
ment to develop Sittamarhi (Punora-Pu-
rayarai), the birth place of Sita, Balirajgarh,
Kalyaneshwar (Kalna), the first gate of old
Janakpur and Gautamkund, the place of
Gautam, the founder of Nayaya Shastra,
Ahilyasthan, Bishpi, the birth place of
Vidyapati, the famous Sanskrit and Maithli
poet, Asuagarh, Vaishali etc. old historic
places as tourist centres?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) and (b). The development of tourism is
primarily the responsibility of State Govern-
ments. The Ministry of Tourism in consulta-
tion withthe State Government has included
Sitamarhi and Vaishali in the three travel
circuits.

No proposals have been received from
the State Government for developmer.t of
the other mentioned places.

Instaliation of H. P. T. V. Transmitter at
Banswara

5734. SHRI HEERA BHAI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the T.V. transmitter in-
sialled in Banswara district of Rajasthan is of
very low power and its range in 25 kms. only:
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(b) if so, the reasons therefor;

(c) whether Government propose to
instal a high power transmitter in the said
area having range of 150 kms; and

(d) if so, the time by which it is likely to
be installed?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (a) and (b). A low power (100
W) T. V. transmitter operating on UHF Band
has been commissioned at Banswara dis-
trict of Rajasthan with a view to providing TV
Service to the district headquarter town of
Banswara. The transmitter has a range of
about 15 KMs including fringe areas where
satisfactory reception is possible by use of
elevated antennae and boosters etc.

(c) and (d). There is, at present, no
approved scheme for replacing the existing
Low Power Transmitter by a High Power one
in Banswara district.

Doordarshan Kendra and Studio for
Patiala

5735. S. ATINDER PAL SINGH: Wil
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government propose to set
up Doordarshan Kendra and full-fledged
studio at Patiala in view of its rich cultural and
historical heritage in near future; and

{b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) and (b). At present, there is
no proposal to set up a TV Studio Centre at
Patiala. However, virtually whole of Patiala
district, including Patiala town, falls within
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the coverage of the high power TV transmit-
ters functioning at Kasuali and Jalandhar.

[English]

Full Fledged T. V. Relay Centre at
Cuttack

5736. SHRI K. PRADHANL: Wil the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether news bulletin in Oriya are
notbeing transmitted regularly from Cuttack:
and

(b) if so, the stepstaken by Government
to establish afullfledged T. V. relay centre at
Cuttack?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) No, Sir. A Regional news
bulletin in Oriya for a duration of 15 minutes
Is being telecast regularly at 7.30 P. M. by
Doordarshan Kendra, Cuttack. )

(b) Whereas a high power (10 KW) TV
transmitter with Programme Generation
Facility is already functioning at Cuttack, a
full-fledged TV Studio Centre under imple-
mentation at Bhubaneshwar, as a spill over
from VIl Plan, is expected to be com-
misssioned during 1991-92. Programmes
produced at this Centre are envisaged to be
relayed from the high power TV transmitter
at Cuttack.

Japanese Aid To Orissa

§737. SHRI ANADI CHARAN DAS:
Will the Minister of FINANCE be pleased to
state:

(@) whether there is proposal to grant
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Japanese special Overseas Economic
Cooperation Fund loan assistance to Orissa
during the current financial year; and

{b) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No such pro-
posal is under consideration.

{b) Does not arise.
Act of Parliament

5739. SHRISUBEDAR: Will the Minis-
ter of LAW AND JUSTICE be pleased to
refer to the reply given on 10 March, 1989to
Unstarred Question No. 2228 regarding Acts
of Parliament and State:

(a) whether the annual Acts of Parlia-
ment for the year 1987 have since been
received for distribution to the Members of
Parliament and it sg, the time by which the
same is likely to be made available to them;
and

(b} the details of the progress made so
far to bring out these Acts for the year 1988
and 1989 together with the present position
thereof?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K. P. UNNIKRISHNAN); (a)
Yes, Sir, Requisite number of copies of
Annual Acts for the year 1987 have been
forwarded to the Secretariat of Lok Sabha
and Rajya Sabha on 11.4.90 for distribution
to Members of Parliament.

{b) The annual Acts of Parliament for
the year 1988 are under final stages of
printing and are expected to be ready by the
end of May, 1990. Manuscriptof annual Acts
of Parliament for the year 1989 has been
forwarded to the Press and are expected o
be ready by the end of this year.
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Bharat Aluminium Co. Ltd.

5740. SHRIDILIP SINGH JUDEO: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether work has stopped at the
Korba Unit of Bharat Aluminium Corporation
Ltd. (BALCO);

(b) if so, the reasons thereof;

c) the resultant loss of production as a
result of this work stoppage; and

(d) when the work is likely to be re-
sumed at this plant?

THE MINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) and
(b). On account of mass casual ieave from
20th January, 1990 and gherao of the Local
management of 22nd January, 1990, by the
Ardh Kushal Safai Kamgar Sangh of the
Korba Unit of Bharat Aluminium Company
Limited, in suppon of their charter of de-
mands and the intervention of the Deputy
Labour Commussioner having not yielded
any positive results, the production stopped
partially on 23rd January and stopped com-
pletely on 24th January, 1990.

(c) The consequential loss in produc-
tion has been estimated to be of the order of
Rs. 9 crores.

(d) Work has been resumed from the
morning of 27th January, 1990.

Development of Religious Tourist
Centres in Orissa

5741. SHRIMANGARAJ MALLIK: Will
the Minister of TOURISM be pleased to
stale:

{a) whether the Government of Orissa
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has sent for approval of Union Government
schemes including that for Aradi in Balasore
district for the development of religious places
astourist centre to attract more tourists inthe
State;

(b) if so, the details thereof;

(c) whether the State Government has
also requested for the central assistance in
this regard; and

(d) i so, the steps being taken in this
regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{(a) No, Sw.

(b) Does not arise.

(c) No, Sir.
(d) Does not arise.

Price Preference to Small Scale Phar-
maceutical Formulation Manufacturers
by DGS&D

5742. SHRI NATHU SINGH: Will the
Minister of COMMERCE be pleasedto state:

(a) whether the Directorate General of
Supplies and Disposals (DGS & D) is not
giving pnce preference upto 15 per cent to
the small scale pharmaceutical formulation
manutacturers: and

{b) if so, the reasons therafor?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). According
10 the the axisting policy of the Government,
in the DGS & D purchases including pur-
chase of drugs SS| units are allowed price
preference upto 15 per cent while competing
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with large scale private units on merits in
each case.

Pré‘posal to Set up Overseas Unit of LIC

5744. SHRIKAMAL CHAUDHRY: Wil
the Minister of FINANCE be pleasedto state:

{a) whether Government have any
proposalto set up more overseas units of the
Life Insurance Corporation of India, in addi-
tion to the one in Bahrain, for insurance
business abroad: and

{b) if so, the steps taken or proposed to
be taken in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Not at present,
Sir.

(b) Does not arise.

[ Transiation]

Expenditure on Court Cases for Recov-
ery of Bank Loans

5745. SHAI RADHA MOHAN SINGH:
Will the Minister of FINANCE be pleased to
state:

{(a) the State-wise number of loan re-
covery cases of nationalised banks and public
financial institutions pending in the courts;
and

(b) the percentage of the amount in-
volved in such cases being spent each year
by Government in the realization of such
loans?

THE MINISTER OF FINANGE (PROF
MADHU DANDAVATE): (a) and (b). The
information is being collected and to the
extent available will be laid on the Table of
the House.
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[English]

Development of Vazhachal as a Tourist
Centre in Kerala

5746. PROF. SAVITHRI LAKHSH-
MANAN: Will the Minister of TOURISM be
pleased to state:

(a) whether the Government of Kerala
has sent any proposal to develop Vazhachal
in Trichur District of Kerala as a tourist
centre:and

(b) if so, the details thereof and action
being taken by Government in this regard?

THE MINISTER OF COMMERCE AND
TOURISM {SHRI ARUN KUMAR NEHRU):
(a) No, Sw.

(b) Does not arise.

Reservation for Women in Parliament
and Assembly Elections

5747. DR. K. KALIMUTHU: Will the
Minister of LAW AND JUSTICE be pleased
to state:

{a) whether Government propose to
reserve Parliamentary and Assembly con-
stituencies for women in proportion to their
population; and

(b) if so, the details thereot?

THE MINISTEROF SURPACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRIK.P. UNNIKRISHNAN): (a) and
(b). The matter is under consideration of the
Committee on Electoral Reforms appointed
by the Government.

Bursting of a Racket of Car importers

5748. SHRIBANWARILAL PUROHIT:
Wilt the Minister of FINANCE be pleased to
state:
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{a) whether the Directorate of Revenue
Intelligence, Bombay have bursted a racket
indulging in undervaluing German made
imported cars and later sellingthem ata high
price thus evading Customs duty to the tune
of crores of rupees:

(b) it so, the details of the persons
arrested in this connection;

(c) the details of fictitious deals made by
them during the last three years; and

(d)the actionGovernment contemplated
against them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The Offi-
cers of the Directorate of Revenue Intelli-
gence have recently detected evasion of
Customs duty by way of mis-declaration of
cubic capacity and value of “Audi” make
cars, atthetime ofimportation. The Customs
duty evaded s approximately Rs. 1.32 crores.
During the last three years, 25 such cars
have been seized and four cars have been
detained. However, no arrests have been
made so far. The matter is still under inves-
tigation. The modus operandi adopted was
to import cars by using the names of the
persons eligible for Customs Clearance
Permits for the import of cars and thereafter
sell them at a premium.

(d) The persons found involved are li-
able for penalty in deparimental proceed-
ings and are liable for prosecution in Courts
of Law in suitable cases. Such persons are
also liable for detention under the Conserva-
tion of Foreign Exchange and Prevention of
Smuggling Activities Act, 1974, if considered
necessary.

[ Translation]

Restrictions on Tourists in N.E. Region
5749. SHRIMATI CHENNUPATI

VIDYA: Will the Minister of TOURISM be

pleasad fo state:
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(a) whether it is a fact that due to
restrictions on the entry of tourists in the
North-Eastern region, the tourism industry
could not come upto the levels of other
States;

(b) if so, the steps proposed to be taken
to encouragetourisminthese North-Eastern
States; and

(c) whether Government have received
any representations fromthese Statesinthis
regard and if so, the action taken thereon?

THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) Yes, Sir.

(b) and (c). Recently Central Govern-
ment have relaxed restrictions on the entry
of tourists in some areas of North Eastern
region. Promotional efforts to Tourism de-
velopment programmes are also being
stepped up in the region.

[English)]

Construction of Tourist Complex in
Hazaribagh (Bihar)

5750. SHRIR.LP. VERMA: Will the
Minister of TOURISM be pleased to state:

(a) whether Government propose to
construct a tourist complex under India
Tourism Development Corporation at Til-
laya Dam, Damodar Valley Corporation,
Bihar;

(b) it so, whether a study team of ex-
perts is proposed to be appointed for ascer-
taining potential for tourism development
there; and

(¢) whether any steps are proposed to
be taken for providing transpon facility to
tourists upto Hazari Bagh National Park,
Wildlife Sanctuary Koderma, Surya Kund in
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Berkatta, Jain Temple at Pavapuri, Einthhori
Bhadrakali temple, Petro, Kakolat and Usri-
Water falls and Dumduma Architecture
(Satgavan) Rajgir Tourist Gentre and for
providing Tourist Guides at allthese places?

THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) No. Srr.

{b) Does not arise.

{c) The development of tourism infra-
structure, Iincluding provision of transport
facilities within the State 1s primarily the
responstbility of the State Government.
However, the Depanment of Tourism, Gov-
ernment of India. assists the State Govern-
ments by organising Tounst Guide Courses
{through the Regiona! Tourist Offices of the
Governmentof India) inconsultation with the
State Government concerned

Measures to check Bank Frauds
5751  SHRIY.S. MAHAJAN
SHRI DILEEP SINGH BHU-

RIA:
SHR! RAJMANGAL MISHRA"

Willthe Minister of FINANCE be pleased
ta state:

(a) the precautionary measures taken
by the banks to check defrauding by their
employees/officers inthe initial stages itself:

(b) whether Government have exam-
ined the effectiveness of thése measures in
checking such bank frauds:

(c) it so, with what results;

(d)whether Government propose totake
more stringent measures to check bank

frauds; and

{e) if s0, the details thereot?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Banks have
books of instructions indicating precautions/
checks which their staff should observe to
prevent occurrence/recurrence of frauds.
Banks are taking steps to strengthen the
control mechanisms including the internal
audit/inspection machinery andto makethem
effective so as to elminate the scope for
frauds and malpractices. Banks have been
taking a serious view of irregularities com-
mitted by its employees and initiate action to
inflict punishment befitting the seriousness
of iregulanties onthe delinquent employees.
They have been taking steps to ensure
quicker disposal of departmental enquines.
Banks have reviewed and revamped the
vigilance machinery, taken steps to tone up
the control and supervision, strengthen
management information system, follow-up
and inspection/audit arrangements and for
cleanng the arears in balancing of books and
reconciliation of inter-branch and other ac-
counts on a continuous basis so as to pre-
vent frauds in these areas.

(b) and (c). Yes, Sir. In all major fraud
cases involving Rs. 1 crore and above,
Government examine the modus operendi
with a view ta checking the adequacy of the
systems and procedures from the angle of
preventing frauds.

(d) and (e). Action Plan for anti-corrup-
tion measures have been devised and
monitored closely. A particular area of bank-
Ing operation is selected for study from the
angle of preventive vigilance from time to
time on an ongeing basis.

Purchased by DGS&D

5752 PROF. K.V. THOMAS: Will the
Ministerof COMMERCE bepleasedto state:

(a) whether there is regional imbalance
in the purchases by the Directorate General
of Supplies and Disposals;
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(b) lf so, the action proposed to be taken
so that all the States get a reasonable share
of purchases by DGS&D; and

(c) whether Government propose to
open an office of DGS&D in all the States?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes. Sir.

(b) DGS&D as the Central Purchase
Organisation makes purchases against
specific demands raised by indenting De-
partments with regard to specificaticns, and
at competitive prices through open tenders
on an all India basts. It is therefore. not
possible to show any preference to units on
the basis of States or Regions, nor can any
quotaof purchase be allocated to any State.
From time to time through meetings of re-
gional purchase advisory committees and
regional seminars etc. efforts are made to
give wide publicity to DGS&D's purchase
requirement and the procedures involved.
The ultimate responsibility would lie with the
entrepreneurs in a region who should ac-
tively participate in DGS&D's purchase pro-
gramme by developing adequate capacity,
improving the quality of their products and
quoting competitive rates which are accept-
able in all India tenders.

(c) No, Sir.
Export of Sandalwood
5753. SHRI KANCI PANNEER SEL-
VAM: Will the Minister of COMMERCE be
pleased to state:
(a) the amount of annual foreign ex-

change earned from the export of sandal-
wood: and

(b) the percentage thereof on account
of exports from Tamil Nadu?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Export of sandal-
wood is allowed only in the form of dust,
chips, flakes and powder or small machine
made products subject to prescribed condi-
tions relating to size, weight and value addi-
tion. The total estimated value of exports of
these products during 1988-89 is Rs. 350.4
lakhs.

(b) Export data is compiled forthe coun-
try as a whole and state-wise data is not
maintained.

Applications filed by Industrial Units
with BIFR

5754. SHRIMATI GEETA MUKHER-
JEE: Willthe Minister of FINANCE be pleased
to state:

(a) whether some of the industnial units
have filed applications with the Board for
Industrial and Finance Reconstruction (BIFR)
confirming negative net worth; and

(b) it so, number of such companies
which filed such applications during 1989
and 1990 so far?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Sick
Industrial Companies, excluding those inthe
public, small scale and ancillary sectors,
falling under the Industries (Development
and Regulation) Act, 1951 and other than
those relating to ships and other vessels
drawn by power, are required 1o make a
reference under the Sick Industrial Compa-
mes (Special Provisions) Act, 1985 (SICA)
to the Board for Industrial and Financial
Reconstruction (BIFR) if, inter alia, their net
worth has been or is completely eroded.

BIFR have reported that the number of
cases registered with them during 1989 and
during 1990 (Jan. & Feb. only) totalled 202
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and 21 respectively.
Cases of Sick Units with BIFR

5755. SHRIINDRAJITGUPTA: Willthe
Minister of FINANCE be pleased to state:

(a) the number of cases of “sick units”
considered and disposed of by the Board for
Industrial and Financial Reconstruction
(BIFR) during the last two years:

(b) the number of cases, outof these, in
which the BIFR has recommended winding
up/liquidaticn;

(c) the number of cases in which revival
packages have been suggested involving
reduction in the labour component, freezing
of wages, etc: and

(d) whether Government's directives to
he BIFR put greater emphasis on recon-
struction/revival or on liquidation/winding up

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). BIFR
has reported that during the years 1988 and
1989 the total number of cases registered
with them in terms of Section 15 of Sick
Industrial Companies (Special Provisions)

,Act were 500. Out of these cases, as on
31.3.90, 183 had been disposed of. The
disposals included 15 cases recommended
for winding up. In addition, show cause no-
tice was issued in respect of 34 cases as to
why the Company should not be wound up.

(c) As on 31.3.90 revival packages
approved under Section 17(2) of the Sick
industrial Companies Act out of the above
Cases total to 47. Funther, 21 schemes were
sanctioned under Section 18(4). In addition,
In 18 cases draft schemes had been circu-
lated for comments of concerned. Revival
‘Packages for sick industrial units may inter-
alia involve rationalisation of labour also.
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(d) The objectives of the Act, inter-alia,
are speedy revival and rehabilitation of po-
tentially viable sick industrial companies and
for non-viable companies, taking them for
liquidation. BIFR has reported that a unit is
recommended for winding up only as a last

report.
[Translation)

Taxes outstanding against Flour Mills
in Delhi

5756. SHRI HUKMDEO NARAYAN
YADAV: Will the Minister of FINANCE be
pleased to state:

(a) wether various products are being
manufactured by flour milis in Delhi;

{b) whether a huge amount of various
taxes are outstanding against these flour
mills; and

(c)if so, the amount outstanding against
each mill and the steps proposed to be taken
to realise the same?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) and (c). Income Tax demand of Rs.
75,989/- is outstanding against one flour mill
only. The outstanding demand is likely to be
realised as the appeal has recently been
derided.

Products being manufactured by Flour
Mills in Delhi do not attract any Central
Excise duty.

Iron Sheets manufacturing units

5757. SHRI K.D. SULTANPURI: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) the number of iron sheets manufac-
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turing units State-wise; and THE MINISTER OF STEEL ANDMINES

AND THE MINISTER OF LAW AND JUS-

TICE (SHRI DINESH GOSWAMI): (a) The

(b) the quantity of raw mateniai suppled  table below indicates the number of Hot

by Governmenttothese units, duringthe last  Rolled/Cold Rolled (HR/CR) sheet and Gal-
twoe years, year-wise and Statewise” vanized sheet (GP/GC) manufacturers:

Licensed units of HR./C.R. & /GP/GC

Names of State/U.T. CR. HAR. GP/GC
1 2 3 4
Assam — — 1
Andhra Pradesh 5 2 2
Bihar 3 ? 3
Chandigarh 1 — —_
Guijarat 1 1 1
Haryana 5 2 —
Himacha! Pradesh 1 - —
Jammu & Kashmir 1 — 2
Karnataka 2 —_ —
Maharashtra 10 1 3
Madhya Pradesh 3 3 1
Onssa 2 - 1
Punjab 2 - 1
Rajasthan 1 1 1
Tamil Nadu 2 — -
Uttar Pradesh 6 - 3

Wast Bengal 5 —_ —_
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1 2 3 4
Pondicherry | 1 — —
Meghalaya - — 1

51 12 20
(b} Government does not supply raw  [English)

material to any unit. Manufacturing units
along with other units, obtain steel materials
from the main steel producers as per the
JPC distribution guidelines. In some cases,
some of the units procure material from the
secondary sector also.

Applications for Cotton Export Li-
cences

5758. DR. MAHADEEPAK SINGH
SHAKYA: Will the Min:ster of COMMERCE
be pleased to state:

(a) whether a large number of applica-
tions for licences for export of coiton were
received during the last year: and

(b) if so, the number of applications
received and the number of applications
rejected and the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (d}. The ex-
port of Cotion was allowed under OGL vide
entry at S.No. 19 in OGL No. 3 in'the Import
and Export Policy {Vol. If) for 1988-1991.
Since no export licences are required for the
export of Cotton, the question of receiving
applications for licences for export of Cotton
does not arise,

Expansion of Income Tax to contribu-
tion Under Jawahar Rozgar Yojana

5759. SHRI PRAKASH KOKO
BRAHMBHATT:
SHRI SHANTI LAL
PURSHOTTAM DAS
PATEL:
SHRI SHANKERSINH

VAGHELA:
SHRI HARIN PATHAK:

Willthe Minister of FINANCE be pleased
to state:

(a) whether State Government of
Gujarat has sent a proposal to Union Gov-
ernmentforgranting Income-tax exemptions
{o the donations/contributions received under
Jawahar Rozgar Yojana from tax payers/
institutions;

(b) if s0, the action taken or proposed to
be taken by Government in this regarri;

(c) whaether the exemption, if granted
will attract miner tax-payers and institutions
to give donations and contributions; and

(d) if so, the extent thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Ministry of
Finance has not received any such repre-
sentation from the State Government of
Gujarat:
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(b) to (d). Do not arise.
Ordinances Issued

5760. SHRI BABANRAO DHAKNE:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the details the Ordinances issued
during the last three years (1987-89) when

the parliament was not in session;

(b) the number of Ordinances, which
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lapsed; and

(c) the number of Ordinances which
were later brought as Bills before Parliament
and the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRIK.P. UNNIKRISHNAN): (a) and
(c). A detailed statement is attached here-
with.

{b) No Ordinance was lapsed.
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Iicit opium Cultivation
SHRINARSINGRAO SURYA-

WANSHI:
SHRI P.K. THUNGON:

5761.

Willthe Minister of FINANCE be pleased

to state:

(a) whether illicit cultivation of opium,
cocoa-bush, etc. is being done in the various
States and especially in the North Eastern
States; and

{b) if so, the steps taken’proposed 1o be
taken by Union/State Governments to check
this cultivation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). No
instance of ilicit cultivation of coca-bush in
any part of the country has come to the
notice of the Government. However, illicit
cultivation of opium poppy in a few pockets
of Uttar Kashi District and Chakrata Tehsil of
Dehra Dun District, Uttar Pradesh and in
Arunachal Pradesh and of cannabis in Ker-
ala-Tamilnadu border have been reportad.

The State and Central Enforcement
agencies remain alert to check any attempt
of illicit cultivation. The Narcotics Control
Bureau co-ordinates survey operations to
dentify and eradicate illict poppy/cannabis
cultivation. In 1989, 244 acres of illicit opium
poppy cultivation and 3,139 acres of illicit
cannabis cultivation were identified and
destroyed.

Hlicit cultivation of opium poppy canna-
bis and coca plants are prohibited under the
Narcotic Drugs and Psychotropic Substances
Act, 1985 which attract a mandatory mini-
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mum punishment of 10 years rigorous im-
prisonment and a fine of Rs. 1 lakh.

Export of Agricultural Commodities

5762. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are consider-
ing a new policy for sustain export of agricul-
tural commodities;

(b) if so, whether any fund is proposed
to be provided for this purpose;

(c) if so, whether detailed plan has been
prepared in this regard; and

(d) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) 1o (d). With the
twin objectives of generating higher foreign
exchange earnings on the one hand and
higher level of employment and incomes in
the agricultural sector on the other, Govern-
ment has decided to accord high priority to
export of agricultural commodities. Several
measures have since been taken in this
direction. These include step-up infund allo-
cation to the agricultural sector so as to
create larger exportable surpluses of certain
agricultural commodities, improvement in
infrastructural facilities, fiscal incentives,
improvement In packaging standards and
simplification in procedures relating to agri-
cultural exports, etc. Various organisations
of the Central Government and the State
Governments concerned with marketing ad
exports of agricultural commodities have
geared themselves up for increased activity
on the export front. However, there is no
proposal to set up any specific Fund for the
purpose.
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Assistance by State Financial Corpora-
tions for Development of industries

5764. SHRI GIRDHARI! LAL BHAR-
GAVA: Will the Minister of FINANCE be
pleased to state:

(a) wether there is a central legislation
regarding the State Financial Corporations
for the development of industries and if so,
the full details thereof:

(b) the extent to which State Govern-
ments are allowed to frame their own laws to
manage these financial corporations:

(c) whether here is a separate provision
at the Centre or Stadie level for providing
additional financial assistance to engineers
and technical personnel and if so, the full
details thereof;

(d) whether any provision has been
incorporated in the agreements for provid-
ing of financial assistance to unemployed
engineers prohibiting them from going in for
other trade ventures; and

(e) if so, the full details thereof and the
reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to (c). Thereis a
legislation regarding State Financial Corpo-
rations (SFCs) namely, State Financial
Corporations Act, 1951 which is a Central
Act. The SFCs have been constituted under
the said Act by issue of notification by the
respective State Governments for promo-
tion and development of industries in the
States. Under this Act, a State Government
is, inter-alia, empowered to make Rules to
give affect to the provisions of the Act. SFCs
provide financial assistance mainly to indus-
tries in the small scale sector through their
various schemes, which include, inter-alia,
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concessions in respect of promoters contri-
butionfor technical entrepreneurs. They also
provide additional financial assistance to the
assisted industrial concerns promoted by
various promoters to meet the overrun inthe
cost of project/expansion/modernisation/
diversification schemes on the basis of
appraisal of each proposal.

(d)and (e). IDBl has reported that one of
the standard condition in the loan agreement
between the borrower and the financial insti-
tution is that the borrower shall not under-
take without the approval of lender any proj-
ect/diversification/modernisation or substan-
tial expansion of the project assisted by the
institution. It is also stipulated where neces-
sary that the main promoter will devote full
time and attention to the assisted project.
This is designed to ensure viable operation
of the assisted project.

[English}
National Aluminium Co. Ltd.

5765. SHRIBALGOPAL MISHRA:

SHRIGIRIDHAR GOMANGO:

Willthe Minister of STEEL AND MINES
be pleased to state:

(a) the total production of National
Aluminium Company Ltd. (NALCO) in the
last three years and how the metal produced
by NALCO is marketed;

(b) whether there is anv proposal for the
expansion of NALCO; and

{c) if so, the details thereof?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) The pro-
duction of aluminium by National Aluminium
Company Limited (NALCO during the last
three years is given below:—
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1987-88 25,379 tonnes

1988-89 78,753 tonnes

1989-90 (Provisional)1,35,018 tonnes

The metal is marketed as per the mar-
keting policy of the Company, as determined
by the Board of Directors from time to time.

(b) and (c). Yes, Sir. NALCO has pro-
pqsed expansion of their capacities as given
below:—

(i) Bauxite Mine from 2.4 million ton-
nes to 3.6 million tonnes per an-
num;

(i) Alumina Refinery from 8 lakhYon-
nes to 10 lakh tonnes per annum;

(ili) Smelter Plant from 2.18 lakh ton-
nes to 3.33 lakh tonnes perannum.

(iv) Power Plant from 600 MW to 960
MW, by adding three more units of
120 MW each. Of these three, in-
vestment decision for one of the
units has already been taken.

The estimated cost of the NALCO's
expansion proposal is Rs. 1240.5 crores.
The Government of India has approved the
preparation of a Detailed Project Report for
the said expansion at a cost of Rs. 3.4
crores.

[Translation)
Tea Prices

SHRI PACHERWAL:
SHRi RAJVEER SINGH:

5766.

Will the Minister of COMMERCE be
pleased fo state:

(a) the percentage increase in the tea
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prices during the last six months;

{b) the reason for sudden rise in tea
prices and steps taken by Government to
reduce it;

(c) whether the tea companies have
earned higher profit this year as compared to
previous years; and

(d) it so, the reasons therefor and
whether Government propose to impose a
levy on tea companies?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The percentage
increase/decrease in the price of tea at In-
dian auctions for the last cix months is as
tollows:—

Month %increase (+)
decrease (-)
over previous months
October, 1989 —
November, 1989 (-)217
December, 1989 (-)6.20
January, 1990 (+)12.16
February, 1990 (+)3.27
March, 1990 (-)7.28

{b) The reasons for the increase in tea
prices during mid 1983 are attributed to
lower production of tea during 1989 as
comparedto 1988. Theiallin production was
mainly on account of unfavourable weather
conditions, coupled with imbalance in sup-
ply-demand equation in the global tea situ-
ation.

The steps taken by Governmentto check
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the price of tea include:

(i)k from the last week of Septembaer,
1989 sale of CTC varieties of tea at
alternate public auctions have been
restricted to domestic buyers.

(i) Nowithdrawalis permitiec fromthe
auction for domestic sale, thus
enabling an increase in the availa-
bility of CTC teas to the domestic
buyer.

(i) the producers have been supply-
ing economy packs at a price of Rs.
40/- plus localtaxes. through speci-
fied retail outlets. In additional lose
tea traders have also introduced
“Nagrik’ vanety of lose tea @Rs.
45/- per kg. plus local taxes.

(iv) A Committee under the chairman-
ship of Special Secretary in the
Ministry of Commerce reviews the
price situation from time to them.

(v) The leading tea producing compa-
nies have drawn up Action Plans
for increased production of tea
during 1990.

(c)and (d). The profits earned by tea
companies are relatedto notonly increase in
the per unit price realisation, but also to
increase In the cost of production due to
variousfactors, such as increase inthe wage
of tea plantation workers, hike in the price of
inputs, increase in the levy of taxes and
duties etc.

Smuggling of Gold through Saurashtra
Coast
5767. SHRI RAM PRASAD
CHAUDHARY:
SHRI JANARDAN TIWARI:
Willthe Minister of FINANCE be pleased
10 state:
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(a) whether any case of large scale
smuggling of gold at Saurashtra Coast has
been detected recently;

{b) the steps being taken by Govern-
mentto check such cases of smuggling; and

(c) whether there is any plan for further
strengthening the National Cost Guard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir. On
14th March, 1990, the Customs authorities
seized 1296 foreign marked gold biscuits
weighing 151 Kgs. worth approximately Rs.
5.12 crores from a truck at Bharuch. Investi-
gations revealed that the gold had been
clandestinely landed onthe coast of Mangrol
in Saurashtra.

{b) the anti-smuggling agencies remain
vigilant against smuggling activities includ-
Ing those on the Saurashtra Coast. Close co-
ordination is being maintained between alf
the agencies including the Coast Guard which
are charged with the responsibility of detect-
Ing and preventing smuggling.

{c) A Five Year Development Plan for
the period 1990-1995 for further strengthen-
ing the Coast Guard is under the scrutiny of
Ministry of Defence.

[English]
Heroin Tratficking

5768. DR. DAULATRAO SONUJI
AHER: Will the Minister of FINANCE be
pleased to state:

(a) the remedies United Nations has
sought on India’s stress upon the need for
international trafficking of heroin, the build of
which is smuggled into India from across the
border with Pakistan; and.

(b) the details of International co-opera-
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tion framed by UN in this regard in its special
session on drugs?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The fact
that India is facing a serious problem of
transit traffic in drugs from its neighbouring
countries has been recognised by the Inter-
national Narcotics Control Board. The need
for assistanceto transit States has also been
recognised in the U.N. Convention against
lllicit Traffic in Narcotic Drugs and Psy-
chotropic Substances, 1988, which has been
acceded to by India in March, 19390.

In its 17th Special Session held in Feb-
ruary, 1990, the United Nations General
Assembly adopted a Political declaration
and a Global Programme of Action. The
Declaration inter-alia emphasised the need
to expand the scope and increase the effec-
tiveness of international cooperation against
illictt drug traffic. The Global Programme of
Action inter-alia calls for providing approprn-
ate technical and financial support to transit
States to enable them to strengthen their
drug interdiction capabiltties.
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[Translation)

Revenue earned by customs collec-
torate, Patna

5769. SHRIHARISHANKER MAHALE:
Will the Minister of FINANCE be pleased to
state:

{(a) the amount of revenue earned by
the Customs Collectorate, Patna (Bihar) from
September, 1986 to March, 1990 with year-
wise breakup;

{b) the number of seizures registered by
the above Collectorate;

(c) the number of persons arrested and
action taken against them; and
(d) the quantity of narcotics seized?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The amount of
revenue earned by the Customs (Preven-
tive) Collectorate, Patna in Bihar dunng the
period September 1986 to Maich, 1990 is
given in the table below:—

Year

Customs revenue eamed

1986 September to March, 1987
1987 April to March, 1988
1988 April to March, 1989

1989 April to March, 1990

405

14.04

14.53

24.42

(b) to (d). The number of cases booked,
the number of persons arrested and the
quantity of narcotic drugs seized by this

Collectorate during the past five years is
given in the table below:—
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Setting up a Doordarshan Relay Centre
at Deosar, Madhya Pradesh

5770. SHRIJAGANNATH SINGH: Will
the Minister ofINFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Doordarshan relay centres
are functioning at Sidhi and Singaraull in
Sidhi district of Madhya Pradesh:

(b) whether the people living in the
remote area of the district are not covered by
these relay centres due to short range of
their transmission: and

(c) if so, whether Government propose
to set up a Doordarshan relay centre at
Deosar in Sidhi district of Madhya Pradesh?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRIP. UPENDRA): (a)to
(c). Two low per (100 W) TV transmitters,
one each at Sidhi ad Singarauli and a trans-
pose at Singarauli are, at present, function-
ing in Sidhi district of Madhya Pradesh pro-
viding TV service to about 24% population of
the district inclusive ofthe fringe areas where
satisfactory reception can be obtained by
the use of multi-element elevated antennae
and’or tall boosters. Further extension of TV
service to the uncovered parts of the district
would depend upon the availability of ade-
quate resources for this purpose in the future
plans of TV expansion.

Opium Production

5771. SHRIMITRA SEN YADAV:
DR. LAXMINARAYAN PAN-
DEYA:

SHRI NANDLAL MEENA:

Willthe Minister of FINANCE be pleased
to state:

(a) the total opium production per hec
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tare in 1989-90 in various States with State-
wise break-up and its total requirements in
the country;

(b) the criteria laid down for production
of opium in various States;

(c) whether foreign exchange is also_
earned through this item and if so, the details
thereof; and

(d) whether best quality opium in the
world is produced in India and, if so, the
difficulty being faced by Government in in-
creasing its production?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The figures of
opium produced in the three poppy growing
States of Madhya Pradesh, Uttar Pradesh
and Rajasthan for the year 1989-90 would
only be known after completion of procure-
ment of opium which is in progress. The
opium produced during 1988-89 is, how-
ever, as follows:—

Name of State 1988-89 (Prov.

Kgs. at 90°cons.)

Madhya Pradesh 2286630
Rajasthan 164010
Uttar Pradesh 95425

Total 488065

{(b) The criteria envisages grant of li-
cences to those cultivators who had been
tendering the prescribed minimum qualify-
ing yield in the preceding years and had nat
violated any departmental instructions relat-
ing to poppy cultivation. The grant of lieence
is also subject to the condition that the culti-
vator did not at any time resort to illicit
cultivation or was not concerned in any of-
fence under the laws relating to narcotic
drugs.
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(c) The foreign exchange earned during
the last 3 years is as follows:—

Year Total foreign exchange
eamed (Rs. in crore)

1987-88 19.01

1988-89 14.65

1989-90 23.45 (Prov)

(d) India i1s the only producer of opium
for export to meet its licit world requirements
for medical purposes. It is cultivated in the
traditional poppy growing areas in the States
of Madhya Pradesh, Rajasthan and Uttar
Pradesh. Indian opium has been facing stiff
competition in the international market from
the concentrate of poppy straw, an alternate
raw material, which has affected our exports
and resulted in accumulation of huge stocks.
Therefore, the Government have been con-
strained to reduce the area under poppy
cuftivation over the years.

[English]
News-ltem Entitled “Big Haul of Foreign
Currencies”
§772.  SHRID. AMAT:
SHRI BANWARI LAL PURO-
HIT:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the attention of Govern-
ment has been drawn to the news-item
captioned “Big haul of foreign currencies”
appearing in the "Indian Express” dated 22
March, 1990; and

(b) it so, the details thereof and the
action taken in the matter?

THE MINISTER OF FINANCE (PROF.
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MADHU DANDAVATE): (a) Yes, Sir.

(b) Consequent upon searches con-
ducted by the Officers of the Directorate of
Enforcement on 20.3.90 at the premises of
Shri Praduman Kumar Jain, Delhi, foreign
currencies of the value of Rs. 3.65 lakhs and
Indian currency amounting to Rs. 3.88 lakhs
besides documents were seized. During the
course of the search, three persons who
visited his business premises were also
searched and foreign currencies amounting
to Rs. 20,000/~ in addition to Indian currency
of Rs. 19,260 and some documents were
seized from their persons. Shri Praduman
Kumar Jain along with Shri Sénjay Kumar
Jain, one of the persons who had visited his
business premises, were arrestedon 21.3.90
and produced beforethe court whoremanded
them to judicial custody. Action as warranted
under the law has been initiated against the
concerned parties.

[ Translation)
Export of Marble

5773. SHRIGULABCHAND KATARIA:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Udaipur (Rajasthan) has
acquired important place inthe field of marble
production;

(b) it so, the steps proposed to be taken
by Government to export marble from this
area; and

{c) the number of exporters who have
been given export facilities by Government
and the number of additional apglications
under the consideration of Government?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN]): (a) Surtace deposits
of various types of marble are available in
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Udaipur and other Districts of Rajasthan.

(b) Marble tiles and marble chips are
freely allowed for export. Exporters regis-
tered with Chemicals & Allied Products Export
Promotion Council are given the facility of
participation in fairs/exhibitions overseas,
undertake individual export promotion tours
abroad and publicity through various media
at subsidised rates and all other export
benefitsAacilities available under the Import

and Export policy.

(c) So far only one unit has been ap-
proved for export production of cultured
marble under the 100% Export Oriented
Units (EOU) Scheme and another applica-
tion has been received by the Government.

[English]

Criteria for selection of Artistes for T.V.
and Radio
5774. DR. VENKATESH KABDE:
SHRI P. PENCHALAIAH:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the criteria for selection of pro-
grammes of artistes for T.V. and Radio;

(b) whether artistes from big cities only
get the benefit of casting their programme
through™T’V. and Radio; and

{c) if so, the steps contemplated by
Govemment to allow equal opportunity to
budding artistes and artistes from backward
regions including Marathwada region of
Maharashtra?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA):
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(a)Talent, suitability for a programme, qual-
ity of performance and the need for variety
are the criteria for selection of artistes for
programmas on Doordarshan and All india
Radio. This selection is done as per the
prescribed procedure which ensures objec-
tivity and dispassionate assessment of the
artistes.

(b) No, Sirs; and
(c) Does not arise.

Memorandum of ITDC Employees
Union

5775. PROF. SHAILENDRA NATH
SHRIVASTAVA: Will the Minister of TOUR-
ISM be pleased to state:

(a) whether the India Tourism Develop-
ment Corporation Employees Union submit-
ted a Memorandum dated 26th December,
1989 to Gavernment in connection with
vanous demands grievances of India, Tour-
ism Development Corporation employees
and other major issues concerning Tourism
Policy of Government.

(b) whether any action has been taken
to redress the outstanding grievances of the
employees; and

(c) it so, the details of issues/grievances
as sorted out so far and also the list of those
outstanding issues still drawing the attention
of the agencies concerned for redressal?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Memorandum submitted by
the All India ITDC Employees Union (AT-
TUC) contained largely matters dealt with by
ITDC. These issues have been considered
by the Committee on Public Undertakings in
its 61st Report on ITDC.
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A meeting was convened by the ITDC
Management on 19th February 1990 with
the All India ITDC Employees Union. The
factual position with regard to various issues

raised by them was explained to them. A
statement showing salient issues raised in
the Memorandum and the position thereon
Is attached.
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[ Translation]

News-item 'Dilli Rajya Khanij Vikas
Nigam’

SHRI RAM AWADH:
DR. BENGALI SINGH:
SHRISHIV SHARAN VERMA:

5776.

Will the Minister of STEEL AND MINES
be pleased to state.

(@) whether attention of Government
has bsen drawn to news-item appearing in
‘Jansatta’ dated 21st March, 1990 under the
caption 'Dilli Rajya Khanij Vikas Nigam Kali
Kamai Ki Khan';

(b) if so. the whether Government have
conducted any inquiry in the matter: and

{c) if so. the details thereof and action
taken by Government against the persons
found guitty?

THE MINISTER OF STEELAND MINES
AND MINISTER OF LAW AND JUSTICE
(SHR! DINESH GOSWAMYI: (a) Yes, Sir.

(b) and (c). The Delhi Administration
have enquired into the matter. Certain ir-
regularities regarding the violation of sand
mining permits issued to the Delhi State
Mineral Development Corporation have come
to the notice of the Administration and suit-
able corrective measures have been taken.

[English)

Proposal to hold Parliamentary Election
in Assam

5777. SHRI CHITTA -BASU: Will the
Minister of LAW AND JUSTICE be pleased
to state:

{a) the hindrances in holding early
Parhamentary election in Assam; and
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(b) when the elections in Assam are
likely to be held?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRIX.P. UNNIKRISHNAN): (a) The
Election Commission has received com-
plainis about the correctness of the electoral
rolls in the State of Assam which could be
published only on 23rd December, 1989 due
to the sensitive nature of the task and the
needfor adopting acautious approach. These
complaints are being looked into.

(b) The Commission will consider a
suitable programme for holding the election
after the process of finalising the electoral
rolls is completed, which is expected shortly.

[ Transiation]
Mini Steel Plant in Ghazipur (UP)

5778. SHRI JAGDISH SINGH KUSH-
WAHA: Wili the Minister of STEEL ANC
MINES be pleased to state

{a) whether Union Government pro-
ppse to set up a Mini Steel Plant in Dildar-
nagar area in Ghazipur, Uttar Pradesh;
and

(b) if so, the details thereof?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHR! DINESH GOSWAMI): (a) and (b).
SAIL have been advised to explore possibil-
ity for setting up of a cold formed section
project in U.P. in co-operation with the
Pradeshiya Industrial and Investment Cor-
poration of U.P. Ltd. (PICUP) preferably in
Ghazipur District. SAIL have accordingly
asked Mrs. PICUP to prepare a Techno-
economic Feasibility Report (TEFR) for the
said project. Further action will be taken by
SAIL onreceipt of the TEFR from Mss. PICUP.
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Computer Tralning faciiity to Journal-
jsm Students at Indian Institute of Mass
Communication

5779. SHRI RAMESHWAR PATIDAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether students doing journalism
in certain language at Indian Institute of
Mass Communication are given training on
computers whereas students of other lan-
guage are not provided this facility:

(b) if so, the factual position thereof;

(c) the reason for making such discrimi-
nation between the students of different
languages and Government's reaction
thereto: and

(d) the steps contemplated to provide
computer facility to students of other lan-

guages?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRAY): (a)
and (b). No Sir. The Institute have acquired
the computer system of IBM Compatible
Personal Computers with bilihgual {Hindi
and English) keyboards. Students of both
Hindi and English Journalism Courses have
been given exposure to word-processing on
computer. A beginning has aiso been made
by the Institute to operationalise the Engtlish
word-processing package and efforts have
also been made to get the Hindi software
package from the company which supplied
the Personal Computers.

{c) Does not arise.

(d) The steps so far taken by the Insti-
tute would provide computer facility to stu-
dents of both Hindi and English Journalism
Courses as per the requirements.

CHAITRA 30, 1912 (SAKA)

Written Answers 202
Development of Tourist Places in H.P.
SHRI K.D. SULTANPURI;

PROF. PREM KUMAR DHU-
MAL:

5780.

Willthe Minister of TOURISM be pleased
to state:

(a) whether Government have recsived
any schemes from the Government of Hima-
chal Pradesh regarding development of
tourist places; and

(b) if so, the details thereof and the
amount proposed to be allocated to the State
Government during the current year?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Yes, Sir.

(b) Development of tourism is primarily
the responsibility of the State Governments.
However, for Central financial assistance,
we are yet to receive specific proposals from
the State Government for the year 1990-91.

{English]
I.T.D.C. Hotel in Madras

5781. SHRI B. RAJARAVI VERMA:
Will the Minister of TOURISM be pleased to
state:

(a) the number of hotels under India
Tourism Development Corporation in Ma-
dras city;

{b) whether Union Government are
considering to set up hotels under India
Tourism Davelopment Carporation there and
to promote tourism in that region: and

(c) if so, the time by which the decision
is likely to be taken in this regard?
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THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) Presently ITDC has no hotel in
Madras city.

(b) and (c). The possibility of setting up
of a new accommodation unit at Madras is
being considered in consultation with the
State Government. At this stage it is not
feasible to indicate any time frame on the

subject.
Central Excise duty for Cigarettes

5782. SHRI TARIF SINGH:

SHRI SHANTILAL PU-
RUSHOTTAM DAS
PATEL:

Willthe Minister of FINANCE be pleased
to state:

(a) whether the study group appointed
by Govermnment to study a suitable pattern of
Central Excise Duty for cigarettes and other
tems submitted its report in August, 1988:

(b) it so, the details thereof; and

(c) whether the recommendations have
been implemented: if not, the reasons there-
for?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Two study
groups were constituted out of the members
of the Consultative Committee of the Minis-
try of Finance to suggest measures for ra-
tionalisation and simplification of tax laws.
both direct and indirect. The group on indi-
rect taxes submitted its report to the Consul-
tative Committee on the 1st August, 1988.
The group, in one of its recommendations,
recommended a combination of specific-
cum-ad valorem duties rather than purely
specificduties. The recommendations was a
general one and was not confined to ciga-
rettes alone. The group placed its repon
before the Consultative Committee and the
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Committee recommended that specific rates
of duties should be prelerred over the ad
valorem rates and that these rates should be
reviewed periodically. The Committee was
informed that the suggestion had been noted
and that, in fact, review of specific rates of
duties had been carried out in the budget
1989-90.

[ Translation)

Setting up of a Doordarshan Relay
Centre in Ashapuri

5783. PROF. PREM KUMAR DHU-
MAL: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether there is any proposal to set
up a Doordarshan Relay Centre in Ashapuri,
district Kangra (Himachal Pradesh);

(b) if so, the progress made in this
regard; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRAY): (a)
and (b). No, Sir. At present, there is no
proposal to set up a TV transmitter at
Ashapuri.

(c) Besides the low power TV transmit-
ter functioning at Dharamshala, parts of
Kangra district, including Ashapuri, receive
TV service from the high power TV transmit-
ters at Kasauli and Jalandhar. Provision of
TV service to uncovered areas of the district
depends upon availability of resources for
the future plans of TV expansion.

G.S.l.’s Survey in Mandla (Madhya
Pradesh)

5784. SHRI MOHAN LAL JHIKRAM:

" Will the Minister of STEEL AND MINES be

pleased to state:
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(a) whether Gealogical Survey of India
has conducted and survey for finding min-
eral deposits in Mandla district of Madhya
Pradesh; and

(b) if so, the details thereof?

THE MINISTEROF STEEL AND MINES
AND MINISTER OF LAW ARD JUSTICE
(SHRI DINESH GOSWAMI): (a) Yes, Sir.

{b) A reserve of 26 million tonnes of
bauxite ore has been estimated by G.S.I. in
Mandla District. The reserves have been
proved in Daikibanda Pahar, Nagrakor Pahar,
Chouradadar, Dadargaon, Khamera, Kaprn-
pani and Silpuri Dadar Blocks in Mandia
District.

Two marble hands have also been
demarcated.

Representation of SCs/STs in Board of
Directors of Nationalised Banks

5785. SHRI RATILAL KALIDAS
VERMA: Will the Minister of FINANCE be
pleased to state:

(a) whether representatives of the rec-
ognised Scheduled Castes and Scheduled
Tribes employees/officers associations have
been given representation on the Board of
Directors of nationalised banks;

(b) if so, the names of those banks
where due representations have been given
to SC/ST associations; and

{c) if not, whether some special ar-
rangements are proposed to be made to
include them in future?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Appoint-
ment of workman employee difector and
non-workman employee director on the
Boards of nationalised banks is to be made
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by the Central Government in consultation
with. Reserve Bank of India in accordance
with the procedure and criteria prescribed in
the Nationalised Banks (Management and
Miscellaneous Provisions) Schemes, 1970
and 1980. The Schemes do not provide for
giving specitic representation to the recog-
nised Scheduled Caste and Scheduled Tribe
Employees/Officers Association on the
boards of the nationalised banks.

[English)
Payment of Motor Claims

5786. SHRIMATI USHA SINHA: Will
the Minister of FINANCE be pleasedto state:

(a) the average time taken in the Divi-
sional Office of the Oriental Insurance
Company Limited at Muzaffarpur, Bihar to
pay claims pertaining to motor and third
party losses;

(b) the number of claims lodged in the
above office during last two years;

(c) the number of pending claims in the
above office since one, two andthsee years,
separately; and

(d) the action proposed to be taken
against the officials, if any, responsible for
delay in payment of claims?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Efforts are made
by the Muzaftarpur Divisional Office of the
Company to process and finalise the claims
in the shortest possible time after completion
of all formalities by the insured/claimant.
Third Party Losses are attended to by the
Company immediately after getting Court’s
Orders.

(b) The number of claims lodged with
Muzaffarpur Divisional office of the Com-
pany during the last two years are as un-
der—
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1988 192

1989 351

(c) The information is as under:—

Claims pending No. of claims
for the last

1 year 175

2 years 49

3 years and more 29

(d) Spectlic instances of delay in settie-
ment of claims, as and when brought to the
notice of the Company. are looked into and
appropriate action taken.

{Translation]
Income Tax Pending Realisation

5788. SHRI RESHAM LAL JANGDE:
Will the Minister of FINANCE be pleased to
state:

(a) the outstanding amount of Income
tax to be recovered as on November, 1989
and March, 1990; and

(b} the total number and the total amount
of Income tax evasion detected during 1989
and from January 1990 to March, 19907

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The total arrear
and cumrent demand of Income-tax (includ-
ing Corporation Tax) outstanding at the end
of November, 1989 was Rs. 4620.11 crores
{provisional). The information for the month
of March, 1990 is not available as yet.

(b) During the periods January, 1989 to
December, 1389 and January, 1990to March,
1990, the Income-tax Department conducted
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4715 and 1266 searches resulting in seizure
of prima-facie unaccounted assets worth
Rs. 114.42 crores and Rs. 49.15 crores
respectively.

[Engfish)

Setting up of A.F.M. Radio Station in
Mahe, Pondicherry

5789. SHRIRAMESH CHENNITHALA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state
whether Government propose 1o set up a
F.M. Radio Station in Mahe (Union Territory
of Pondicherry) in the currentfinancial year?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): Nc,
Sir.

Opening of Bank Branches in West
Bengal

§790. SHRIBASUDEB ACHARIA: Will
the Minister of FINANCE be pleasedto state:

(a) whether a number of licences for
opening branches in rural and semi-urban
areas aof West Bengal are pending with the
nationalised banks; and

(b) the number of licences for opening
branches of banks in the State granted dur-
ing 1989-90?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Under
the Branch Licensing Policy (1985-90), a
total of 690 centres were allotted to banks
(including RRBs) for opening of branches in
Wesft Bengal. According to the latest infor-
mation available with RBI, 476 centres were
opened upto the 31st of March, 1990. The
validity period of pending licences has been
extended upto 30th September, 1990, to
ensure that bank branches are opened at all
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the centres.
Nori-banklng financial companies

5791. SHRI BIPLAB DASGUPTA: Will
the Minister of FINANCE be pleased to state:

(a) the policy of Government with re-
gard to the non-banking financial companies
with deposits exceeding rupees one crore;

(b) the conditions under which the re-
strictions with regard to their investment as
given in the RBI guidelines are waived; and

(c) the measures taken to protect the
jobs of the reguiar staft as also the large
number of field staff when such companies
do not comply with these guidelines and,
therefore, face penal provisions given in the
relevant legisiation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). For
regulating the deposit acceptance activities
of the Non-banking Financial Companies
and Residuary Non-banking Companies, the
Reserve Bank of India (RBI) has issued
guidelines under the provisions of Reserve
Bank of india Act, 1934. These guidelines
provide for the quantum of deposits with
reference to the net owned funds of the
companies, the minmum and maximum
period of deposits, the rate of interest pay-
able etc. In the case of Residuary Non-
banking Companies, the directions also
provide for the manner in which these tunds
are to be invested by these companies. The
directions also stipulate that RBI may, if it
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considers it necessary for avoiding any hard-
ship or for any other just and sufficient rea-
son, grant extension of time or exempt
companies from the provisions of these di-
rections subject to such conditions as RBI
may impose.

These directions do not make any dis-
triction by size of deposits and there are no
special provisions with regard tc companies
holding deposits exceeding Rs. one crore.

(c) The directions issued by the RBI do
not stipulate any provisions covering staff
matters of the companies including protec-
tion of their jobs in respect of erring compa-
nies.

Export of Fish from Gujarat

5792. SHRIG.M. BANATWALLA: Will
the Minister of COMMERCE be pleased to
state:

(a) the quantity of fresh fish, diy fish and
fishmeal exported from Gujarat during last
three years; and

(b} whether Government propose to
provide facilities at Veravel and other parts
of Saurashtra for storage, setting up of fish
meal factory, to give further boost to ex-

ports?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Exports of fresh/
frozentish made throughthe Ports of Gujarat
during the last three years were:—

Year Quantity (tonnes) Value (Rs. in lakhs)
1987-88 1554 436.60
1988-89 1586 611.26
1989-90 2084 784.00

(Source: MPEDA Cochin)
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There were no exports of dried fish and
fish meal from Gujarat during this period.

{b) The MPEDA has no such proposalat
present.

High power T.V. Relay Station in
Adilabad District, Andhra Pradesh

5793. SHRI P. NARSA REDDY: Wil
the Minister of INFORMATION AND BROAD-
CASTING be pieased to state:

(a) whether Government propose to set
up a High power T.V. relay station in the
agency areas of Adilabad district at Utnoor in
Andhra Pradesh; and

(b) i so, the time by which it is likely to
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (a)
and (b). No, Sir. There is no proposal at
present under the consideration of the Gov-
emment to replace the existing low power
TV transmitter functioning at adilabad by a
high power TV Transmitter. The extension of
TV service to the uncovered parts of the
district including Utnoor depends upon the
availability of resources for this purpose in
the future Plans of TV expansion.

Research on Rubber Wood
5794. SHRI K. MURALEEDHARAN:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the rubber wood after
removal of remaining latex is a good raw
material for paper pulp and dissolving pulp;

{b) if so, whether any research has been
undertaken in this regard; and

(c) if not, whether Government propose
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to give priority to such research oriented
work?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to {c). Na, Sir,
completé removal of latex is difficult. Re-
search studies were undertaken 2 years ago
but an econornically viable process has not
so far been developed. Research studies
are, however, continuing to expiore the
possibility of using rubber wood as paper
pulp.

Functioning of Stock Exchange, Cochin

5795. SHRI P.C. THOMAS: Will the
Minister of FINANCE MINISTER be pleased
to state:

(a) whether the Stock Exchange at
Cochin has made regular progress in busi-
ness for the past three years;

(b) if so, the details of the business
transacted (data) in each year,

(c) the details of the investment of the
capital that has come through Cochin Stock
Exchange for the above period with data
showing the investment of those amounts in
each State;

(d) the number of persons employed in
Cochin Stock Exchange;

(e)whetherthe accounts of Cochin Stock
Exchange are audited; and

(f) it so, the details of the audit objection,
it any, during the last three years?

THE MINISTER OF FINANCE (PROF,
MADHU DANDAVYATE): (a) Yes, Sir.

(b) The business transacted by the
Cochin Stock Exchange during the lastthree
years were Rs. 15 crores during 1987, Rs.
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382 crores during 1988 and Rs. 909 crores ~ Cochin Stock Exchange.
during 1989. (e) and (f). The accounts of Cochin
' Stock Exchange are audited by authorised
(c) The details are giveninthe attached  auditors. No audit objection has been re-
statement. ported to Government on the accounts of
Cochin Stock Exchange during the last 3
(d) 60 persons are employed by the  years.
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Film Industry suffering from Video
Piracy

5796. SHRI SHANTARAM
POTDUKHE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether Government are aware that
the film industry is suffering due to video

piracy;

(b) if so, the action Government pro-
pose to curb video piracy; and

(c) the steps taken by Government to
stop smuggling of video tapes from other
countries into India?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRiI P. UPENDRA): (a)
Yes, Sir.

(b) The Governmenthave already taken
following steps to curb video piracy:

(1) The Cinematograph Act, 1952 and
the Copyright Act, 1957 were
amended in 1984 to provide for
enhanced and minimum punish-
ments (bothimprisonment andfine)
for offences relating to provisions
of these Acts.

(2) As the enforcement of the anti-
video piracy laws 1s the responsibil-
ity of the State Governments con-
cerned, the Ministry of 1&B have
writtento all State Governments for
enforcing the various provisions of
these laws with vigour.

(3) A Committee constituted by the
Ministry of Information and Broad-
casting on 14.2.89 to study the
problems of film industry and mak-
ing suitable recommendations to
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Central/State Governments for
resolution of their problems, made
several recommendations to com-
batvideopiracy. These recommen-
dations were also considered inthe
Conference of State Minister's of
Information and Cinematography
held in New Delhi on 16-18, April,
1990 and those concerning State
Governments were accepted for
adoption and implementation.

(4) In the Conference of State Minis-
ters of Information and Cinematog-
raphy held on 16-18, April, 1990, it
was recommended inter alia, thata
small group consisting of repre-
sentatives of the Central Govern-
ment/State  Governments would
review anti-video piracy laws and
would prepare an omni-bus draft
Bill to deal effectively with video
piracy and infringement of the
Copyright Act, 1957 and Cinema-
tography Act, 1952.

(5) In the Budget proposals for 1990-
91, release prints if feature films
have been exemptedfrom payment
of excise duty. This would enable
the producers/exhibitors to strike a
large number of prints for simulta-
neous release in a number of cin-
ema theatres which would help in
combating video piracy.

(6) India has signed the International
Treaty on registration of audio-vis-
ual works which aims at inter-alia,
enhancing the legal security in such
works.

{c). The anti-smuggling drive has been
intensified and the anti-smuggling machin-
ery throughout the country particularly in the
vulnerable areas and the land borders, the
coast line and at the International Airports
and sea ports has been geared up. Close co-
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ordination is being maintained between all
the agencies concerned in the prevention
and detection of smuggling including that of
video tapes.

Formation of Rural Bank of India

5797. PROF. RASA SINGH RAWAT:
Will the Mirister of FINANCE be pleased to
state:

(a) whether Government have received
any proposal from the All India Gramin Bank
Workers Organisation in regard to formation
of the Rural bank of India by merging rural
branches of commercial banks as well as
regional rural banks in it; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). One of
the demands made by All India Gramin Bank
Workers Organisation relates to the forma-
tion of a Rural Bank of India by merging all
Regional Rural Banks as well as all Rural
branches of Commercial banks in the coun-
try. Government have no such proposal under
consideration.

Deposits of Goans in Portugal
5798. PROF. GOPALRAO
MAYEKAR:

SHRI SANAT KUMAR MAN-
DAL:

Willthe Minister of FINANCE be pleased
fo state:

(a) the value of gold, silver and cash
deposits of Goans in the custody of Banco
Nacional Ultramarino in Portugal and the
number of deposits: and

(b) recent efforts, it any, made by Union
Government for the return of the same?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The book value
of the gold ornaments pledged with the erst-
while Banco Nacional Ultramarino (BNU),
when it was operating in Goa, was estimated
at Rs. 16.33 lakhs in 6531 loan accounts at
the time of their transter to Portugal. As per
available information, no silver or cash is
reported to be held by BNU.

(b) Government of India is consistently
pursuing the matter relating to the return of
the gold ornaments with the concerned
Portuguese authorities through diplomatic
channels. This matter was also raised during
the recent visit of the President of India to
Portugal.

Financial Assistance for strengthening
Tourism infrastructure to Kerala

5799. PROF. P.J. KURIEN: Will the
Minister of TOURISM be pleased to state:

(a) whetherthe Department of Tourism
has provided financial assistance to Kerala
for strengthening tourism infrastructure dur-
Ing the Seventh Five Year Plar

(b} if s0, the detalls of assistance and
the work don2 for the development of tour-
ism in the State: and

(c) the approximate amount likely to be
given to Kerala during the current year?

THE MINISTER FOR COMMERCE
AND TOURISM (SHRI ARUN KUMAR
NEHRU): (a) and (b). Yes, Sir. The Central
Department of Tourism have sanctioned
scheme worth Rs. 871.38 lakhs and re-
leased Rs. 573.39 lakhs for development of
tourism in the State. The projects/schemes
include

(i) Construction of Yatri Niwases at
Quilon, Trivandrum, Cochin, Trichur
and Cannanore.
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(i) Wayside amenities at Palghat,
Cannanore, Kottarakara, Alleppey,
Parasalla, Kottakal etc.

(i) Beach Resorts at Kappad and
Varkala.

(iv) Luxury Cruises for Kovalam and
Cochin.

(v) Provision of boats for Cochin,
Kumarakam, Quilon and Thekkady.

(vi) Other schemes include provision
of water sports equipment, Fairs
and Festivals, Transportation fa-
cilities, efc.

(c) The Ministry of Tounsm extends
financial assistance on specific proposals
based on theirr merits, availability of funds
and interse priorities.

Setting up of Commercial Broadcasting
Station of AIR in Orissa

5800. SHRI GOPI NATH GAJAPATHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) whether there is a proposal under
consideration of Governmentto set up some
radio station for commercial broadcasting in
Orissa:

(b) if so, the places in Orissa identified
for the location of such commercial broad-
casting stations: and

(c) the steps being taken to commission
the stations early?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (a)
No, Sir.

(b) and (c). Do not arise.
Holding of Trade Fair by TFAl

5801. SHRIHARPAL SINGH PANWAR:
Will the Minister of COMMERCE be pleased
to state:

(@) the total number of trade fairs,
domestic as well as international held in
Delhi and abroad by Trade Fair Authority of
India during the last three years, year-wise
as also details and themes thereof sepa-
rately:

(b) the new agreements entered into
with other countries for exports and imports
during these fairs separately;

(c) the volume of trade turnover from
each of the fairs separately during the last
three years; and

(d) the details of the trade fairs, their
theme and duration which are proposed to
be held during the next two years in Delh
and abroad?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The total number
of trade fairs/exhibitions, in which participa-

tibn was organised by TFAI during the last

three years is as follows:

Year Abroad Domestic
1987-88 41 7
1988-89 40 9
1989-90 43 8




225 Written Answers

Year-wise details of fairs held during
these years are given in the attached state-
ments | and Il respectively.

(b) TFAl has not entered into any agree-
ments with other countries for exports and
imports during these trade fairs/exhibitions.

(¢) The quantum of business booked as
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reported by the participants at each fair
during these three years is given in the
attached statements | and li respectively.

(d) The details of trade fairs and exhibi-
tions in which participation is proposed to be
organised by TFAIl abroad and in India are
given at in the attached statement lll and IV

respectively.
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import Duty on Paraxylene

5802:* SHRI KAMALUDDIN AHMED:
Will the Minister of FINANCE be pleased to
state:

(a) the number of manufacturers who
import Paraxylene:

(b) the current Import duty on Paraxy-
lene;

(c) whether it is a fact that the landed
cost of Paraxylene with Import duty is fartoo
low than the fair selling price of Paraxylene
produced in India: and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) During 1989-
80, IPCL alone imported paraxylene as the
canalising agency.

(b) The total import duty on paraxylene
is 80% ad valorem.

(c) and (d). At current levels of import
duty and international prices, the landed
cost of paraxylene is around Rs. 14.000 per
MT which is less than the last reported
selling price of indigenous paraxylene.

Foreign Assistance for the Develop-
ment of Tourism in Karnataka

5803. SHRI C.R. MUDALA GIRI-
YAPPA:
SHRI' V. KRISHNA RAO:

Willthe Minister of TOURISMbe pleased
to state:

(a) whether Japan and some other
private organisations are assisting in a proj-
ect for the development of tourism in Karna-
taka,
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(b) if so, the details thereof;

(c) whether the project would be com-
pleted during Eighth Five Year Plan; and

(d) the details of places where the
foreign assistance would be utilised for the
development of Tourism in Karnataka?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(38) No, Sir.

(b) to (d). A dialogue in this regard has
been initiated with the Government of Japan
but nothing concrete has, however, so far
emerged.

Paraxylene Prices

5804. SHRI SHANKERSINH
VAGHELA: Willthe Minister of FINANCE be
pleased to state:

{a) whether customs duty of commodi-
ties is normally fixed with a view to maintain
a balance between the domestic price and
internationa! price of a commodity:

(b) whether it has been proposed in the
Budget 1990-91 to increase customs duty
on MEG from existing 90% to 150% ad
valorem because the MEG price in the inter-
national market is ruling low;

(c) whether it has been brought to the
notice of Government that paraxylene prices
have also been dropping considerably inthe
international market over pastone year; and

(d) if so, the remedial measures pro-
posed to be taken in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Maintaining a
balance between the domestic price and
international price is one of the factors gen-
arally taken into consideration in fixing cus-
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toms duty.

(b) In the Budget 1990-91, keeping in
view the decline in the international price of
MEG, import duty onthatitem was increased
from 90% (basic + auxiliary) to 150% (basic
+ auxiliary).

{(c) and (d). There are reports that the
international prices of paraxylene have been
showing a downward trend and Government
has taken a note of the same.

Trade with Bhrma

5805. SHRIR. JEEVARATHINAM: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
enter into a bilateral agreement with Bur-
mese Government with a view to improving
trade of raw matenals, foodgrains, agricul-
tural products and manufactured goods,
between the two countries: and

(b) if so, whether Government propose
to import timber, rice etc. from against ex-
ports of manutactured goods to Burn.a?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
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MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.
[Transtation)

Proposal to Create More Post of
Judges in Dethi

5806. SHRIISHWAR CHAUDHARY:
SHR! HARI SHANKAR MA-
HALE:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the number of cases pending in
different courts of Delhi;

(b) the action taken or proposed to be
taken for expeditious disposal of these cases;
and

{c) whether Governmem propose to
create some new posts of judges to dispose
of pending cases in various courts of Delhi?

THE MINISTER OF SURFACE TRANS-
PORT AND COMMUNICATION (SHRIK.P.
UNNIKRISHNAN): (2) The number of pend-
ing cases in different courts of Delhi is as
follows:

Pendency as on
31.12.1989
Delhi High Coun 109495
District/Add|. District 35228
and Sessions Courts
Subordinate Courts 366720

(b) Various steps have been taken by
the Government, from time totime, to reduce
pendency of cases in the Courts, A Commut-
tee of 3 Chief Justices of High Courts has

been constituted in January, 1989 to make
anin depth study of the problem of arrears in
Courts and to suggest remedial measures.
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(c) Yes, Sir.
[English] |

Joint Current Account of Mahatma
Gandhi

5807. PROF. RAM GANESH KAPSE:
Will the Minister of FINANCE be pleased to
state:

{a) whether Government are aware of
the fact that the Pune Branch of the Bank of
India (Maharashtra) has preserved the rec-
ords relating to the joint current account of
Mahatma Gandhi opened by him in 1842:
and

(b) if so, the actiontaken or proposedto
take over such rare records in safe custody
astheserecords are of national importance?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Bankof
India has reported that its Pune Main Branch
is preserving the records relating to a Joint
Current Accountopened by Mahatma Gandhi
inJanuary 1946. The bank has been advised
fo keep the records of this account in safe

custody.

| Translation)

Hill Allowance to Central Government
Employees

5808. SHRIM.S. PAL: Willthe Minister
of FINANCE be pleased to state:

(a) whether Central Government Em-
ployees working in the foothill areas of Naini-
tal district are given hill area allowance at par
with those working in Dehradun;

{b) if not, the reasons therefor when the
height and geographical conditions of the
foothill areas of Dehradun and Nainital dis-
trict are same; and
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{c) the remedial steps being taken by
Government in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)to(c). The infor-
mation is being collected.

[English]

Loans Advanced by Nationalised Banks
for Construction of Leased Accommo-
dation for their Branches

5809. BABA SUCHA SINGH: Will the
Minister of FINANCE be pleased to state:

(a) the amount of loans advanced by
the nationalised banks for construction of

leased accommodation for their branches:

(b) the rate of interest charged on such
advances;

(c) the criteria fixed for determining the

“monthly lease amount; and

(d) the reasons for acquiring leased
accommodation and not having their own
accommodation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Reserve Bank
of India (RBI) have reported that the present
data collecting system does not yield this
information.

(b) Advances to landlords/lessors of
premises are treated as term loan and as
such the interest chargeable on such ad-
vances is the same as applicable to all other
term loans which is presently 15% {mini-
mum) per annum.

(c) The rent is generally fixed by the
banks taking into consideration various
aspects such as location of the premises,
prevailing market rent in the area, facilities to
be provided by the landlord, setc. and within
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the overall guidelines issued by RBI.

(d) Considering the large number of
branches spread all over the country, it may
not be feasible for banks to have their own
accommodation at all places. Further, it may
also not be desirable for banks to invest in
land and buildings in large scale as it is not
a commercial and prudent banking proposi-
tion.

{ Transfation)
SAIL’s Distribution Policy

5810. SHRI RAMESH BAIS: Will the
Minister of STEEL AND MINES be pleased
to state:

{a) whetherunderthedistributionguide-
lines of iron and steel evolved by the Joint
Plant Cemmittee, the small users are suffer-
ing more then the bigger ones;

{b) whether 'SAIL’ gives priority to its
bulk users over its small users;

(c) if so, whether Government propose
to streamline the system;

(d) if so, when it would be done and the
details thereof; and

(e) if not, how Governmen’ propose to

remove the difficulties of small users?

THEMINISTEROF STEELANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) No,
Sir.

(b) No, Sir.

{c) to (e). Da not arise,
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[English]

Excise Duty Realisation from Cigarette
manufacturers

~ 5811. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of FINANCE be
pleased to state:

(a) the revenue collection on account of
Excise duty from the cigarette manufactur-
ers as compared to the production during
1986-87 and how does it compare with the
Central Excise duty collection for 1987-88,
1988-89 and 1989-90 in relation to the pro-
duction during these years;

{b) whether the ratio of realisation of
Central Excise duty from cigarette manufac-
turers during 1986-87 was higher as com-
pared to the budgetary proposals of the year
1987-88, 1988-89 and 1989-90; and

(c) the reasons for not improving the
Central Excise duty structure to protect
Government revenue?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The estimated
figures of production of cigarettes as fur-

nished by DGTD are given below:—
Year Production
{in million pieces)
1 2
1986-87 70,684
1987-88 61,730
1988-89 58,033
1989-90 61,000
(Prov.)
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The figures of central excise revenue
realisation from cigarettes as per depart-

mental records are furnished beiow:—
L

Year Revenue
(Rs. crores)
1 2
1986-87 1307.51
1987-88 1470.76
1988-89 1599.12
1989-90 (RBE) 1850.00

(b) There has been an increase in
revenue realisation from cigarettes in each
successive year since 1986-87.

(c) Inviaw of (b) above does nat anse.

Employees of Visakhapatnam Steel
Plant

5812. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any agreement was reached
between the management and the workers
of Visakhapatnam Steel Plant,
Visakhapatnam, for wage revision from 1
Septernber, 1986 and arrears payment from
1 January, 1989;

(b) if so, whether the agreement was
followed up and arrears paid to the workers:

(c) i not, the reasons for the delay:
{d) whether the employees of VSP are
paid project allowance, being paid to all

public sector undertakings; and

(e) if not, the reasons therefor?
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THE MINISTEROF STEEL AND MINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) An
agreement providing for revision of wages of
non-executive employeesof Visakhapatnam
Steel Plant with effect from 1.1.89 and for
payment of additional dearness allowance
for the period 1.9.86 to 31.12.88 signed on
10.4.90 between the management and the
recognised Workers’ Union.

(b) and (c). The arrears payable to the
employees are being worked out and are
likely to be paid soon.

(d) and (e). The project allowance, as
per the general policy of the Government, is
admissible only it certain basic amenities,
such as, housing, schools, markets, dispen-
saries, etc., are not available. Such a situ-
ation does not exist in so far as the workers
in Visakhapatnam Steel Plant are concerned.

[ Transiation]
Export of Collyrium and Brocade

5813. SHRISANTOSH KUMAR GANG-
WAR: Wil the Minister of COMMERCE be
pleased to state:

(@) whether any scheme for export of
Collyrium; brocade and material used in
making kites from Bareilly is under the con-
sideration of Government; and

(b) i so, the action being taken in this
regard?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.
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[English)

Opening of Urban Co-operative Banks
in Gujarat

5814. SHRIG.K. SHEKHADA: Willthe
Minister of FINANCE be pleased to state:

(a) the policy being adoptedAollowed
by the Reserve Bank of India in granting
licencestothe new urban co-operative banks:

(b) whether Government are aware that
urban co-operative banks are required to be
opened in Gujarat for the speedy develop-
ment of co-operative sector and rec removal
of poverty; and

(c) whether Government propose to
liberaiise the licensing policy with regard to
opening of urban co-operative banks in the
States like Gujarat?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to {c). In the
State of Gujarat, 285 Urban Co-operative
Banks are functioning. Interms of the licens-
ing policy formulated by the Reserve Bank of
India (RBI), a new urban bank is allowed to
be established in a district which is devoid of
urban banking facilities. The policy is imple-
mented in a flexible manner so as not to
preclude organisation of an additional bank
in the same district provided inter-alia the
existing bank has achieved viability norms
and there is requisite non-agricultural busi-
ness potential for the subsequent bank to
become a viable unit in a given timeframe.
The emphasis of the policy is to fill gaps in
districts without urban banks and to consoli-
date the working of existing urban bank on
sound and healthy lines without undue pro-
liferation keeping in view the overall banking

development in the public sector as well as
cooperative sector.
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[Translation)

Telecast of Bhojpuri Flilms on Door-
darshan

5815. SHRIKALPNATH SONKAR: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of “Bhojpuri films” tele-
cast on Doordarshan during last one year;

(b} whether Government propose to
take steps to telecast “Bhojpuri films” more
frequently; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRAY): (a) Two Bhojpuri feature films
were telecast on Doordarshan during the
last one year (on 1.4,1989 and 31.3.1989).

(b) and (c). Feature films in various
regional languages/dialects are telecastfrom
Doordarshan Kendra, Delhi, and its linked
transmitters on the 2nd and 4th Thursdays of
every month. More frequent telecast of
Bhojpuri feature films would depend upon
the availability of suitable films, keeping also
in view the principle of rotation among vari-
ous languages/dialects.

Assistance to Opium Cuiltivators in UP

5816. SHRIRAJVEER SINGH: Willthe
Minister of FINANCE be pleased to state:

(a) whether Government have received
a complaint from farmers regarding loss of
opium cultivation in Uttar Pradesh due to
unseasonal rain and insects elc;

(b) i so, the extent of financial assis-
tance proposed 1o be provided 1o these
farmers;
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(c) it not, the reasons therefor;

(dl whether Government will reduce the
average quota of opium yield due to loss by
rain; and

(e) if so, the extent thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

{b) to (e). While deciding the general
conditions for grant of licence for poppy
cultivation, the extent of damage sutfered by
the poppy crop in the preceding year is kept
in view and appropriate relief is provided in
terms of relaxation of qualifying yield only.

Royaity Rate on Iron Ore in M.P.
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WAL: Wilithe Minister of STEEL ANDMINES
be pleased fo state:

(a) whether Madhya Pradesh Govern-
ment has requested Union Government to
increase royalty rate of iron ore in that state;
and

(b) if so, the details thereof?

THEMINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) Yes,
Sir.

{b) The Governmentof Madhya Pradesh
have suggestedrate of royalty forironore as

given below:—

Existing rate of royalty per tonne in Rupees

5817. SHRI PYARELAL KHANDEL- Suggested rates per tonne in Rupees
Minimum Maximum Minimum Maximum
1 2 3 4
1.50 6.00 4.00 14.00
[English] THE MINISTER OF ENERGY AND

Imports under Rupee Payment System

5818. SHRI VAMANRAO MAHADIK:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Government ai e aware that
some country from Rupee payment area
imports articles from India and. re-export
them to general currency areas then depriv-
ing India of valuable foreign exchange; and

{b) if so, the measures taken by Gov-
ernment in this regard?

MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Asperthe
terms and conditions of the Trade and Pay-
ments Agreement concluded by India with
each of the Rupee Payment Partner coun-
tries, the goods purchased by each country
from the partner country are meant strictly
for meeting domestic requirements only and
cannot be re-exported. Government is,
however, aware that there are at times
complaints alleging that exports from India
are being diverted by the buying organisa-
tions. If any specific instance of violation of
the agreement comes to the notice of the
Govermnment, it will certainly look into the

matter.
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Taxes Stayed Under orders of various
Courts

5819. SHRI SHIKIHO SEMA: Will the
Minister of FINANCE be pleased to state:

{a) whether the recovery of huge
amounts of central taxes such as Customs,
Excise, Income and Wealth Tax has been
stayed under the orders of various Hon'ble
Courts;

{b) if so, the amount of each taxes
stayed as on 31 December. 1989;

{c) whether Government have taken
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adequate steps to vacate such stay orders or
made concerted efforts to sattle such cases

expeditiously;

(d) whether Government propose to
settle such cases out of Court at appropriate
forum under time-bound programme; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
arrears of Central Excise, Customs and
Income Tax linked with the Court cases are
as under;—

(Rs. in crores)
Central Excise Customs Income-tax including Corpoiation Tax.
(as on 31.12.89) (ason 31.12.89) (as on 30.9.89)
1 2 3
305.31 943.23 129.82

(c) Appropriate administrative legal and
other steps as considered necessary are
being taken. Efforts are being made to get
the cases listed for early hearings and stays
against the recovery vacated.

(d) and (e). No such proposal is under
consideration at present.

Setting up of Subsidiaries by Banks to
Provide Factoring Services

5820. SHRIK.S. RAO: Willthe Minister
of FINANCE be pleased 1o state:

(a) the particulars of the commercial
banks which had approached the Reserve
Bank of India with proposals for setting up
subsidianes to provide factoring services:

(b) whether all these proposals have
been approved by the Reserve Bank of
India; and

{c) it so, the details thereof and the
zones where these banks will operate?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). Reserve
Bank of India (RBI) has reported that it has
so far received proposals from State Bank of
India (SBI), Canara Bank, Bank of India and
Allahabad Bank (jointly with United Bank of
india and UCO Bank) to set up subsidiaries
for undertaking factoring services. “In-prin-
ciple” approval has been given by the RBl to
SBI for Western zone and Canara Bank for
Southern zone to facilitate the banks going
ahaad with preparatory work in this behalf.



333 Written Answaers
[ Translation)

Setting up of a Aluminium Plant in
¢ Banda

5821. SHRI RAM SAJIWAN: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) whether aluminium deposits in large
quantity are available in the entire belt of
Manikpur in Banda district in Uttar Pradesh
and in the entire belt adjacent to Satna
district in Madhya Pradesh; and

(b) it so, whetherthere is proposal to set
up a new aluminium plant in the said area?

THEMINISTEROF STEEL AND MINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRIDINESH GOSWAMI): (a) There
are no deposits in the form of aluminium.
Aluminium metalis, however, extracted from
the mineral bauxite.

In Banda district of Utiar Pradesh the
bauxite reserves of all categories are about
717 million tonnes. In Satna district of
Madhya Pradesh such reserve are 1.44
million tonnes and in adjacent Rewa district
they are 23.58 million tonnes.

(b) There is no proposal to set up an
aluminium plant based on these deposits.

[English]

Import of Photographic Colour Paper
and Graphic Art Flim

5822. SHRI M. SELVAminerals./ill the
Ministerof COMMERCE be pleasedto state:

(a) whether there was a proposal to
remove the photographic colour paper and
graphic artfilms from the list of imports under
Open General Licence; and
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(b) if so, the reasons for not removing
the photographic goods from Open General
Licence list?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). Import
Policy of an item is decided keeping in view
various factors such as demand, indigenous
production and price differential etc. The
suggestions received for removal of photo-
graphic colour paper and graphic art films
from the list of imports under Open General
Licence were considered accordingly. How-
ever, they were not found to be acceptable.

Royalty on Minerals in Rajasthan

5823. SHRIMATI VASUNDHARA
RAJE: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the royalty paid by the
Central Government on different minerals
available in Rajasthan is very low:;

{b) whether the royalty rate has not
been revised since long;

(c) if so, the steps taken to revise the
royalty rates of the minerals available in
Rajasthan; and

(d) when the revision is proposed to be
made?

THEMINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) No
royalty is payable by the Central Govern-
ment on any minerals available. However,
under section 9 of the Mines and Minerals
(Regulation and Development) Act, 1957
the Central Government only notifies from
time to time the rates of royalty payable by
mining lease holders to the respective State
Governments in respecw. v minerals other
than minor minerals. These rates are uni-
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formly applicable through-out the country.

(b) The existing rates of royalty in
respect of minerals other than minor miner-
als have been notified by the Central Gov-
emment w.ef. 5.5.1987 and no enhance-
ment in the rates of royalty can be given
effect to more than once in a period of three
years.

(c) and (d). The Central Government
constituted a Study Group in March, 1989to
consider the revision of royalty and make
appropriate recommendations to Govern-
ment in this regard. The recommendations
of the Study Group will be taken into consid-
eration by the Central Government in decid-
ing the revised rates of royalty in due course.

TV Transmitters in the Country

5824. SHRI M.M. PALLAM RAJU: Wilt
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the listof TVtransmitters allover the
country with locations and the power ofthese
transmitters at each of these locations and
the number of people that each of these
transmitters is supposed to cover;

(b) the list of transmitters targeted for
increasing the power and new transmitters
sanctioned, alongwith the location and power
of these new transmitters: and
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{c) the criteria used or considered to
decide the location of new transmitters?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) The location, power rating
and the estimated population covered by
each of the 523 TV transmitters (which in-
cludes 4 transmitters operating for second
channel service) set up so far in the country
are given in attached Statement-—I.

{b) The locations and power ratings of
the existing transmitters under augmenta-
tion and those being set up at new locations
as spill-over schemes of VIl Plan are givenin
the attached Statement-Il. The Annual Plan,
1990-91 of Doordarshan also includes es-
tablishment of additional TV transmitters in
the country, the locations of which depend
on inter-se priority for extension of TV serv-
ice to uncovered parts of the country.

(c) Depending upon the availability of
resources and infrastructural facilities, sites/
locations of the transmitters are selected
with a view to extending TV coverage to the
maximum possible population in a phased
manrer with due priority to rural, hilly, back-
ward, tribal, remote sensitive and border
areas. The needs of the places having na-
tional development projects are also taken
into account for deciding the locations of the
TV transmitters.
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[Translation)
Telephone Expenses in H.Z.L.

5825. SHRI DAULAT RAM SARAN:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) the cost of telephone calls made by
the employees of Hindustan Zinc Limited to
Udaipur, Jaipur and Delhi during the last
three years: and

(b) whether these calls were made
according to the rules and regulations of the
above company?

THE MINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) The
cost of telephone calls made by employees
of Hindustan Zinc Limited to Udaipur, Jaipur
and Delhi cannot be ascertained. However
the total cost of telephone calls made by the
employees of Hindustan Zinc Ltd. to other
offices including all the units and liasion
offices of the Company during 1986-87, 1987-
88 and 1988-89 has been as under:—

Year Cost (Rs.)

1 2

1986-87 25.79,488.00

1987-88 33,89,108.00

1988-89 53,79,621.00

(b) Yes, Sir.
Smuggled Goods’ Market

5826. DR. BANGALI SINGH: Will the
Minister of FINANCE be pleased to state:

{a) whether smuggled foreign goods
are sold in the markets of Bombay resulting

CHAITRA 30, 1912 (SAKA)
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in huge loss of income tax daily; and

(b) if so, the number of such cases
detected so far and action taken against
them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATEY): (a) and (b). During
January to March, 1990, contraband goods
to the tune of Rs. 21.37 lakhs were seized at
Bombay in 205 cases booked by the Cus-
toms authorities. 4 persons were appre-
hended in the above cases.

In the year 1989-90, certain persons
were found having possession of imported
steel sheets and diamonds which were not
accounted for the purposes of the Income
Tax and the goods have been seized.

(English]

Ratio of Direct and Indirect Taxes to
GDP

5827. SHRIS. KRISHNA KUMAR: Will
the Minister of FINANCE be pleasedto state:

(a) the ratio of direct and indirect taxes
to the GDP;

(b) how does it compare with the same
in other developing countries;

(c) whether Government propose to
change this ratio as a part of long term
economic policy; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The ratio of
Central Government direct and indirect taxes
(gross) to GDP during the year 1988-89
worked out to 2.3 per cent and 8.9 per cent
respectively.

{b) The ratio of “Taxes on Income,
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Profits and Capital Gains’ and of ‘Domestic
Taxes on Goods and Services’ expressed
as per cent of GDP for some selected devel-
oping countries as published in the latest
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issue of ‘Government Finance Statistics Year
Book’ brought out by the International Mone-
tary Fund are given below:

Sl No. Country  Year

Taxes on Income, Profits
and Capital Gains

Domestic Taxes on
Goods and Services

(As per cent of Gross Domestic Product)

1 2 3 4 5

1. India 1986 2.06 10.05
2. Indonesia 1986 8.57 5.15
3.  Thailand 1986 3.29 8.32
4. Egypt 1986 6.37 427
5.  Brazil 1986 4.56 10.78

(c) and (d). The issue ts under consid-
eration of the Government and a New Long
Term Fiscal Policy is currently under formu-
lation which shall be placed before Parlia-
ment.

Appointment of Non-Official Directors
in Banks

5828. SHRI BALASAHEB VIKHE
PATIL: Wil the Minister of FINANCE be
pleased to state:

{a) whether Government have not so
far appointed “Non-Official Directors” in all
the nationalised banks although the vacan-
cies have been lying since 1985;

(b) the present number of Non-official
Directors in each bank and the number of
vacancies in each bank lying vacant and
since when;

(c) the reasons for inordinate delay in
taking a decision in the matter; and

(d) thetime by which allthe nationalised
banks are expected to work with full strength
of Non-ofticial Directors?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). Non-
official directors on the boards of 20 nation-
alised banks have since been appointed by
the Government in 1989. At present there
are 101 non-official directors on the boards
of different nationalised banks. Bank-wise
position of the number of non-official direc-
tors in position and the number of vacancies
is given in the attached statement. Most of
the remaining vacancies had arisen since
January, 1985. Government have already
intiated the process for filling up of the
remaining vacancies also.
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Excise Duty Pending Realisation

5829. SHRIJANAK RAJ GUPTA: Wil
the Minister of FINANCE be pleasedto state:

{a) the details of firms/companies
against whom Central Excise duty of more
than Rs. 25 lakh is outstanding; and

(b) the steps taken to realise the same?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) A statement is
attached.

(b) Administrative, legal and other steps
as considered necessary continue to be
taken to realise the outstanding dues.

STATEMENT
Details of firms/companies against whom

Central Excise duty of more than Rs. 25
lakh is outstanding as on 1.3.1990

SI No. Name of Firm/Company
1 2
1. Kunniyar Paper Mills
2. Neyveli Lignite Corporation
Limjted
3. S.R.E. Industrial Fabrics
4. Jindal Aluminium
5. BEML
6. L.T.C. Limited
7. Vikrant Tyres Limited
8. Mysore Crystal Glass

9. B.P.L. India

APRIL 20, 1990
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1 2

10. Tulsyan Synthetics

11. New Shorrock Mills

12. Sparr Equipments

13. NGEF Limited

14, Wipro Information Technology
Limited

15. M.N.P. Milis

16. Avin Laboratories

17. Metal Box (I) Limited

18. R.C.F.

19. Necholas Laboratories

20. H.P.C.L. Limited

21. Vijay Flexible

22. Sun Dyeing

23. Reep Industries

24. Vijay Synthetics

25. Jukase Silk Mills

26. Siyaram Silk Mills

27. L. &T. Limited

28. Marvel Tin Fabricators

29. Santogen Textile Mills

30. Godrej Soaps Limited

31. May & Baker
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1 2 1 2
32. Hindustan Ferrodo 53. Orient Syntex Limited
a3. Tide Water Detergent Com- 54, Nagpur Alloys & Castings
pany Limited
34, Godrej Boyce Mig. Company 55. Wox Coolers
Limited
56. Shri Vallabh Glass Works
35. Hindustan Engg. Corporation
(1) Limited 57. Stretch Fibre (Private) Limited
36. G.T.C. Industries Limited 58. Shri Ganpati Enterprises
37. F.D.C. Private Limited 59. Central Cables
38. Sharp Prints 60. Bralco Metal Industries
39. Special Steel Limited 61. Bombay Tyre Intemational
Limited
40. Ramgopal Textiles Limited
62. Hindustan Lever Limited
41, J.M. Textiles Private Limited
63. Air Freight Private Limited
42. Neolux India Limited
64. Colgate Palmolive (l)
43. Mahindra & Mahindra
85. Jalan Dyeing & Bleaching Mills
44 Steel Appliances
66. Machalae Industries and Oth-
45. Brimco Plastics ers
48. S.S. Synthetics 67. Master Tobacco Company
47. Upper India Polymers 68. Estrella Batteries
48. LML Fibre Division
69. Godfrey Phillips (P) Limited
49, J.K. Cotton Mitls
70. Kamal Enterprises
50. Rahim Textiles
71. Parle Products Private Lim-
51. Cawnpore Wollen Mills ited
52. Ballarpur Industries Limited 72. SALL
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1 2 1 2
73. Orient Paper Mills 94, Jaipur Syntex
74, Titagarh Paper Mills 95. Syam Dild Cake Private Lim-
ited
75. Sewa Paper Mills
96. Derby Textiles Limited
76, Shree Durga Glass (Private)
Limited 97. Alocbex Metal (Private) Lim-
ited
77 Techno Engg. Limited
98. J.K. Synthetics
78. Orient Engg. (Private) Limited
99. J.K. Staple & Tows
79. Geep Industrial Zinc Sheet
100. Modern Threads Raila
80. 1.T.1. Limited
101. Super Syncon (Private) Lim-
81. T.S.GW. ited
82. Elecon Engineering Company 102. A.C.C. LIMITED
Limited
103. Jaipur Udyog Limited
83. U.P. Cement
104. Dalmia Dairy Industries
84, Tirunelveli Lime Products
105. Eastern Biscuit Company
85. Madura Coats
106. Graphic India Limited
86. Fenner (l) Limited
107. BOG
87. Metal Powder Company
108, Durgapur Cement
88. DCW
109. T.S.P. LIMITED
89. Imperial Trading Company 110. Grasim Industries
90. J.K. Industries 111, Southern Asbestos Cement
91, Raj Stomic Power Station 112. M.P.M. Limited
92, United Felt Carpets 113. Hind Nippon Rural Industries
93. Modern Syntex 114, Cantreads (Private) Limited
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1 2 1 2
115. Chloride Industries Limited 135. G.S.F.C. Limited
116. Maruti Udyag Limited 136. Madras Petro-Chemicals
17. Bengal Chemical and Phar- 137. Lakhanpal National Limited
maceutical Limited
138. O.R.G. System
118. Tribeni Tissue Limited
139. Sarabhai M. Chemicals
119. Window Glass Limited
140. Packart Glass
120. Dunlop India Limited
141, Ambica Mills Limited
121. Jessop & Company Limited
142. Bright Weights and Gompany
122. Peico Electronics and Electri-
cals Limited 143. Laxmi Flexible Pkt.
123. Pioma Industries 144, Geeta Flexible Pkt.
124, Burn Standard Company Lim- 145. Champion Jointings
ited
146. Kaivan Cosmetics
125. Conventry Spring and Engg.
Company (Private) Limited 147. Gujarat Plastics Industries
126. Rishra Steel Limited 148. Mercury Plastics
127. 1.O.C. Limited 149, North Eastem Tobacco Com-
pany Limited
128. Universal Paper Mills
150. M.A.M.G. and Company
129. Alic Industries Limited
151. Western Coal Fields
130. Rohit Pulp and Paper Mills
152 Standard Mills
131. Wood Paper Limited
153, J.C. Mills
132. Rallies Machine Limited
154, IFFCO Limited
133. Central Pulp Mills Limited
134. Lama Prints 155. Bilaspur Spp. Mills
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1 2 1 2
156. Trivawni Structurals 175. NELCO
157. BALCO 176. Art Rubber
158. Fit Tight Nuts and Bolts 177. Tejoomal Karbonless
169. Forge and Forge Private Lim- 178. Bhor Industries
fted
179. VIP Industries
1860. Jagdish Oil Indusltries
180. Rashmi Oversease
161. Rajlaxmi Metal
181. B C L Forging
162. Jeetstex Engineering Private
Limited 182. Mico
163. R.S. Avtar and Company 183. Business Combine
164. General Flextric Company 184. Shivaji Works Limited
165. TVS Suzuki Limited 185. Raymond Woollen
166. Indian Ocean Aliginates (Pri- 186. Sunil Plastics
vate) Limited
187. Garware P&P Private Limited
167. B.M.F. Biltings Limited
188. Jain Spinners Limited
168. Swarna Filters and Tobacco
Products 189. Panama Lab Private Limited
169. Kalpana Chemicals Private 190. Higde and Golay
Limited
191. Bajaj Auto Limited
170. Sirpur Paper Mills
192. Ganon Dunkerly & Company
171. Bhadrachalam Paper Board Limited
Limited
193. S.R. Finishing Works
172. Sir Silk Limited
194. Unitex Processors
173. New Tobacco Company
195. Hindustan Milkfood Manufac-
174. Tigrania Metal turers
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1 2 1 2
196 Gujarat Machine Manufactur- 216 Bombay Dyeing
Ing
217 Nirlon Synthetics
197 Rustom Mills & Industries
218 CEAT Tyres
198 Manufacturing Technologies
India Limited 219 Advani Oerltkon
199 Punjab National Fertilizer 220 Ralhwolf
Limited
221 Johnson & Johnson
200 Punjab Tractors Limited
222 Kores () Limited
201 Prabhat Groups of Industries
223 Ginsh Textiles
202 Northern Rubber Milis & Oth-
ers 224 Kapoor Sikk Mills
203 Unisons & Sonics Limited 225 Radha Dyeing
204 Voltas Limited 226 Vandana Dyeing
205 Keshar Gulab Engineering 227 Ahmedabad Advance Mills
206 J K Helen Curtis 228 Precision Rubber
207 New Shakli Dyes 229 CEAM Electronics
208 tEL 230 Rallifan
209 NTV Multival 231 Asian Paints
210 NOCIL 232 Blue Star
211 DI 233 Mahalaxm: Glass Works
212 Amar Dye Chem 234 Punalur Paper Mills
213 Century Rayon 235 Priya Rubbers
214 Vijay Industries 236 National Rubber Factory

215 Art Silk Private Limned 237 Premier Tyres
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238.

239.

240.

241,

242,

243.

244

245,

246.

247.

248.

249.

250.

251.

252.

253.

254,

255.

256.

257.

Sedsel Rubbers
Janso Soft Drinks

Tata Qil Mills Company Lim-
ited

Tecson Rubber Products
NTecsun Rubbers

Steel Industnal Forgings Lim-
ted

Chandrika Printers

Jyoti Rubbers

Calicut Rubber Company
Mayin Beedi Company
Steel Industries Limited

Bharath Plywood & Timber
Products

N.S. Rathinam & Sons
Rally Rubbers

International Rubber Works
Standard Rubber
Universal Hydro Carbon
Jubilee Mills

Vaidyanath Ayurved

Assam Industries Wires and
Cable

258.

259.

260.

261.

262

263

264.

265.

266.

267.

268.

269.

270

271

272.

273.

274,

275.

276.

277.

278,

Rohtas Industries

Fettiliser Corporation of India
INCAB Industries Limited
TELCO Limited

HCL Limitea

Ramdas Plastics

Wockhard Limited

VMI

IAG

Bharat Wagon & Engineering
Company

MRL

Ashok Leyland

Madras Sheet Glass

National Carbon Company
Madras Fertilizers Limited
Milmore Engineering Limited
India Tyre & Rubber Company
M.R.F. Limited

M.M. Rubber Company

Card Board & Paper Products
Company

Sunny Industries
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279

280

281

282

283

284

285

286

287

288

289

290

291

292

293

294

295

296

297

298

Chowdhury Ship Breaking
Company

S S Jan & Company
National Instruments Limited
Birla Jute Industries Limited

Garden Reach Ship Building
and Enggineering Limited

Ganesh Commercial Com-
pany Limited

Bata India Limited

Arvind Mills Limited

Ashoka Mills Limited

Aruna Mills Limited

New Swadeshi Milis Limited

Aryodaya Spinning and Weav
ing Company Limited

MH Mills
Soma Textiles

Ahmedabad ShriRamakrishna
Mills

Modi Rubber Limited
Modi Zerox Limited

Amrit Banaspatt Company
Danfoss India Limited

Mod: Cloth Mills

299

300

301

302

303

304

305

306

307

308

310

311

312

313

314

315

316

317

318

319

Modi Vanaspati Limited
Modipon Limited

Poysha India Limited
Mahendra Mills Limted
Super Cassette

Krishna International
Mod: Steels

Calico Milis

Veekay Industries
Omsons Cable Company
Fedders Lioyd Corporation
Ess Kay Electronics

Paxma Axles and Spinning
Private Limited

Metal Forging (Private) Lim-
ited

Electrocom Industries
Goad Year (l) Limited
Amrapali Structure
Frnick (India) Limited

Usha Micro Processors

Venus Paper Mills Limited

Escorts Limited (TD)
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1 2
320. Asarwa Mills
321. Raj Woollen Milis
322. Sunder Singh and Company
Rt. Limited
323. E.C.E. Company Limited
324. Somany Pilkingtons Limited
325. Mihir Textiles
326. Shah Textiles
327. United Chem
328. Ahmedabad Cotton Manufac-

ture Company Limited

329. Manjusn Textile Mills
330. Commercial Ahmedabad Miils
331. Aryodaya Gng. and Manufac-

ture Company Limited

Demands of AIR and T.V. Engineers

5830 SHRi AR. ANTULAY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state.

(a) whether Government have consid-
ered the demand made by the A.LR. and
T.V. engineers for reviewing the promotional
avenues, recruitment rules pay-scales, etc.;

(b) whether the AIR and TV Engineers
are agitated over non-consideration of their
demands: and

(c) if so, the measures Government
propose to take in this regard?

APRIL 20, 1990
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THE MINISTER OF INFORMATION AND

BROADCASTING AND MIN-
ISTER OF PARLIAMENTARY AFFAIRS
(SHRIP. UPENDRA): (a) to (c). At present,
there are there recognised Engineers Asso-
ciations representing Engineers and Tech-
nicians working in AlR/Dcordarshan. These
Associations have been making demands
fromtime to time on various issues including
those concerning review of promotional
avenues, revision of Recruitment Rules, etc.
Their demands are examined as per rules
and action taken accordingly, wherever
feasible. One of the Engineering Associa-
tions have recently given notice for launch-
ing an agitationfor the alleged non-fulfilment
of some of theirr demands.

Financial Assistance to Kerala

5831. SHRI KODIKKUNIL SURESH:
Will the Minister of FINANCE be pleased to
state:

{a) whether Government of Kerala has
submitted any memorandum to Union Gov-
ernment seeking assistance to overcome
the financial crisis of the State;

(b) if so, the proposals made by the
State Government in the memorandum; and

(c) the action taken or proposed to be
taken by Union Government in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. The Chief Minister ot Kerala had sent a
memorandum dated 14.12.1989 requesting
for a special medium term loan of Rs. 150
crores, enhancement of ways and means
limit to Rs. 75 crores, increase in the time
limit for clearing overdraft from 7 to 15 days,
moratorium on repayment of Centralloans in
the remaining months of 1989-90 or re-
scheduling of the loans to be paid in easy
monthly instalments and write-off of interest
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payments on Centralloans as on 31st March,
1987

{¢) The Chief Minister vias Informed
that the request for special loan assistance
of Rs 150 crores could not be agreed to in
viewoftheconstraintson Centre s resources
The ways and means limit with the Reserve
Bank of India having been revised from
1 3 1988 by increasing the normal imit by
40% of the amounts which existed prior to
110 1986 the requests for further increase
of the limits and of the period for clearing
overdrafts were not agreedto As regardthe
request for moratorium/rescheduling of re-
payment of loans the Chief Minister was
informed that these would be considered in
the ight of the recommendations of the Ninth
Finance Commission concerning debt relief
Sincethen the Ninth Finance Commission s
recommendations on debt relief have been
received and mnter alia, those relating to
rescheduling/write-off of certain loans out-
standing against State Governments have
been accepted by the Government of India

Memorandum Submitted by Marathi
Film Producers Organisations

5832 SHRIVASANT SATHE Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state

(a) whether the Marathi Film Producers
Organisations have submitted a memoran-
dum to Government regarding thetr griev
ances/demands

{b) f so, the details thereof

(c) the action taken/proposed to be

CHAITRA 30, 1912 (SAKA)
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taken to provide them relief, and

(d) the steps contemplated to formulate
an action plan for promotion of regional
films?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P
UPENDRA) (a)to(c) Yes, Sir Amemoran-
dum from the Akhil Bhartiya Marathi Chitra-
pat Nirmata Mandal, Bombay, forwarded by
the Hon ble Member himself, was received
last year This organisation had requested
that the State Award winning regional fea-
ture films might be considered for national
telecast on Sunday on Doordarshan Door-
darshan has been getting enough regional
language feature films conforming to the
existing prescribed eligibility criteria |t is the
intention of Doordarshan to provide as many
good films as possible to the viewers

(d) The Government has been promot-
ing regional films through telecast on the
national network and on regional Door-
darshan Kendras Eminent producers have
also been commissioned by Doordarshanto
produce feature films in regional languages
The National Film Development Corporation
also render financial assistance for produc-
tion of fiims Besides, it has been dezided to
arrange annually two regional film festivals
in vanous regtons of the country, not only in
Capial cities of the States but also in various
second-level and mofussil townships The
majority of films shown in the regional film
festivals would be in the regional languages
ofthe area These festivals will be in addition
to the National Film Festival and Interna-
tional Film Festival of India in which regionai
language feature films also participate
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[Translation)

Setting up of a Relay Centre in Kanpur
and Hathras

5833. SHRIKESHRI LAL:
DR. BENGALI SINGH:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to set
up Doardarshan relay centres in Kanpur and
Hathras;

(b} it s, the ime by whichthey are likely
to be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRi P.
UPENDRA): (a) to (c). Whereas a high
power (10 KW) TV transmitter has already
been functioning at Kanpur since January,
1979. Hathras is almast fully covered by the
high power (10 KW) TV transmitter function-
ing at Agra. it is, therefore, not considered
necessary to set up a separate TV transmit-
ter at Hathras.
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Advisory Body of Historlans and Artists

5834. SHRI YADVENDRA DUTT:
SHRI RAJ MANGAL MISHRA:
PROF. SAVITHRI LAKSH-
MANAN:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) whether his Ministry has constituted
any Advisory Body of historians, artists etc.;

(b) it so, the names of the incumbents;
(c) the criteriafor their nomination; and

(d) the terms of reference of the Advi-
sory Body?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) Yes, Sir. A Committee to
advise the Publications Division on matters
relating to its publications pregramme has
been constituted on 23.3.1990.

{b) to (d). A statement showing details
is placed below.

STATEMENT
(b) Names of the incumbents:—
1. Dr. Birendra Kumar Bhaftacharya, Chairman
President,
Shartya Adademi, Kharghuli,
Guwahati-Assam.
2. Dr. P.C. Joshi, Member

Professor,
Institute of Economic Growth,
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University Enclave,
Delhi

Dr. C Narayan Reddy,
Vice-Chancellor,

Telugu Universtty, Kala Bhavan,
Saifa Bad, Hyderabad,

Andhra Pradesh

Dr PN Chopra

C/2, Kaven Apartment,
Alknanda,

New Delhi

Dr M Malik Mohamed,

, 1912 (SAKA)

Prof and Head of Hindr Department,

Dean (Languages),
Cahcut University
Calicut, Kerala

Prof Indera P Singh,
Proctor and Prot of Anthropoloty
University of Delhi

Dr S S Shashi,
Director

Publications Division,
Patiala House,

New Delhi
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Member

Member

Member

Member

Member Convenor

(c)

(d

Cnitana for their nomination— The
Advisory Committee 1s a small body
consisting of persons of eminence in
the field of literature, History Social
Scienceetc The selectionwasbased
on the indvidual standing of these
scholars and keeping in view regional
representation to the extent possible

Terms of reference of the Advisory
Body—

The terms of reference of the Com-
mittee will be to advise the publica-
tions Division on,

(1) Themes and topics to be taken

(1)

()

(1v)

up for publications consistent with
the charter of the Publications
Dvision,

Selection of titles and the lan-
guages In which the titles are to
be published,

Selection of translators where
any work 1s required to be trans-
lated in a language other than in
which 1t 1s onginally published,

Selection of authors,

Improvement in the quaitty of the
Jjournals published by the Publi
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cations Division:
{(vi) Anyotherrelated matterthatmay
be referred to the Committee by
the Government for advice.

Joint Economic Commission with
Belgium

5835. SHRI SHIV SHARAN VARMA:
Wiilthe Minister of COMMERCE be pleased
fo state:

(@) whether India and Belgium have
agreed to set up a Joint Economic Comms-
sion:

(b) if so, the period for which this agree-
ment has been concluded. and

(c) the details of items proposed to be
imported and exported under the said agree-
ment?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes. Sir

{b) This 1s a continuing agreement
which can be terminatea upon request by
etther party.

(c) Details of such tems have not been
stated in the Agreement

I.T.D.C. Plan to Develop and Promote
Tourism in Karnataka

5836. SHRI G.S. BASAVARAJ: Will
the Minister of TOURISM be pleased to
state:

(a) whether India Tourism Develop-
ment Corporation has chalked out an ambi-
tious plan to develop and promote tourism in
Karnataka:

(b) it so, the main features of the plan:

APRIL 20, 19390
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(c) whether the Government of Karna-
taka has agreed to provide sites for the
hotels in the State; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{(a) No, Sir.

(b) Does not arise in view of the reply to
(a) above.

(c) Presently ITDC has no proposal to
set up a new hotel in the State of Karnataka.

(d) Does not arise mn view of the reply
to (c) above.

T.V. Coverage in Hassan District in
Karnataka

5837. SHRIH.C. SRIKANTAIAH: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether all the areas in Hassan
District in Karnataka are covered by Hassan
TV relay station,

(b) if not, the action taken or proposed
to be taken to cover ali the areas in Hassan
District?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (a) and (b). The low power (100
W) TV transmitter functioning at Hassan
(Karnataka) provides TV service to about
29% area of the district including fringe ar-
eas where satisfactory reception can be
obtained by the use of elevated antennae
and/or boosters etc. The areawise converge
of Hassan district is expected to increase to
about 44% consequent upon commission-
ing of the high power (10 KW) TV transmitter
under implementation at Shimoga. Exten-
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sion of TV service to the remaining uncov-
ered areas of the district would depend upon
the avallability of adequate resources for this
purpose in the future plans of TV expansion.

Tamil and English Dailies Published
from Tamil Nadu

5838. SHRIE.S.M. PAKEER MOHAM-
MED: Wil the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the number of Tamil and English
dailies published from Tamil Nadu alongwith
their registered oftice address:

(b) the total circulation of the Tamil and
English dailies from Tamil Nadu:

(C) the total amount of newsprint allo-
cated to them and tne value thereof:

(d) whether the dailies are not getting
sufficient quota of newspnint: and

(8) whether Government propose to
formulate any policy decision to revise the
sanction of newsprint quota supplies and if
s0, the details thereof?

CHAITRA 30, 1912 (SAKA)
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THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA): (a) The requisite information is
given the attached statement.

(b) The total circulation of Tamil and
English dailies published from Tamil Nadu
was 15,29,000 copies as on 31.12.1988.
(English dailies 4,22,000 copies and Tamil
dailies 11,07,000 copies)

{c) A total quantity of 43,403.00 MTs in
both imported and indigenous variety of
newsprint, has been allocated to the English
and Tamil dailies that applied for newsprint
during 1989-90. Based on the average price
of imported and indigenous newsprint appli-
cable for all the four quarters of 1989-90, the
total value of the said quantity of newsprint
works out approximately to Rs. 51.20crores.

(d) The allocation of newsprint is made
to the newspapers as per the annual entitle-
ment worked out strictly in accordance with
the newsprint allocation policy which is need-
based.

(&) The newsprint allocation policy for
the licensing year 1990-91 is under formula-
tion.
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l Translalion].
Management of Private Companies

5840. SHRIUPENDRANATH VERMA.:
Will the Minister of FINANCE be pleased to
state:

{a) the policy of Government regarding
management of the companies in which
Government institutions are the majority
share-holders:

(b) the percentage of shares of the Tata
Iron and Steel Company (TISCO) held,
separately, by public financial institutions,
Tatas and other small shareholders:

APRIL 20, 1990
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(c) whether the management of the
TISCO has always been in the hands of
Tatas; and

(d) i so, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Institutions
operate within their own norms guidelines
and exercise their judgement in various
matters, including management, relating to
the Companies in which they have a share-
holding.

{b) According to the information given
by the Department of Company Affairs, de-
tails of percentage shareholding by various
categories as on 22.7.1988, is as follows:

% of the total Equity Share Capital

Foreign nationals 0.46
Life Insurance Corporation of India 18.02
Unit Trust of India 17.44
General Insurance Corporation of India 0.18
Nationalised Banks 3.19
Government Companies 7.83
State Government 0.05
State Financial Corporation 0.27
Tata Companies 3.16
Other Companies 4.77
Directors and their relatives (as defined in

Section 6), therr shareholdings and directorships 0.28
Other top 50 shareholders 1.91
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(c)and(d). TISCOis a Board-managed
Company. The Board of the company com-
priséd 19 Directors as on 1.7.1989, of which
2 were from Tata family, 2 were nominees of
Public Financial Institutions, | was nominee
of the Government of India and the rest were
individuals/industrialists.

Forelgn Tourists in Bihar

5841. SHRI RAJ MANGAL MISHRA:
Will the Minister of TOURISM be pleased to

CHAITRA 36, 1912 (SAKA)
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state the number of foreign tourists who
visited Bihar particularly Nalanda, Pavapuri
and Rajgir during the last three years and the
amount offoreign exchange earned thereby?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
As per the information available from the
State Government, the number of foreign
tourists who visited Nalanda, Pavapuri and
Raijgir during the last two years are as given
below:—

No. of foreign tourists

1988 1989
Rajgir 338 265
Pavapuri 22 75
Nalanda 141 108

The comparable figures for the year 1987
and State/place wise estimates of foreign
exchange earnings from tourism have not
been compiled.

[English)
Subsidy for New Rubber Planting

5842. SHRI PALAI K.M. MATHEW:
Will the Minister of COMMERCE be pleased
fo state:

(a) whether Government are aware that
the subsidy for new planting, replanting etc.
given to the Rubber growers in Kerala by
Rubber Board is quite inadequate;,

{b) if so, whether Government propose
10 increase the subsidy reasonably within a
fixed time trame;

{c) if so, the time within which it would
be done; and

(d) if not, the reasons therefor?

THE MINISTER OF ENERGY AND
MINISTER OF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a)to (d). Theratesof
financial assistance given as subsidy to the
rubber growers for new planting/replanting
have been revised from time to time, based
onthe cost of planting and maintenance upto
various stages. The rates in existence have
been fixed in 1987.

The Rubber Board in the draft 8th Plan
has proposed enhanced rates under various
subsidy schemes.

However, pending finalisation of 8th Five
Year Plan, it would not be possible to indi-
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cate any time frame for implementing the
revised rates, when fixed. The growers of
Kerala would also be eligible for grant of
subsidy as per the norms as available to
growers all over the country.

Repatriation of Foreign Exchange in
Diamond Exports

5843. SHRI KAMAL NATH: Will the
Minister of COMMERCE be pieasedtostate:

(a) whether some instances of the non-
repatriation of foreign exchange in diamond
exports has been detected:

(b) if so, the details thereot;

{c) thetotal amountof foreign exchange
due in lieu of diamond exports;

(d) the total export of gems and jewel-
lery during the last three years: and

{e) the steps contemplated to stream-
line the procedures so as o ensure due
payment in time?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) to {c). Yes, Sir.
Certain instances of non-repatriation of for-
eign exchange of diamond exports have
come to the notice of the Government. The
magnitude of such outstanding realisation
against specific exporters I1s being ascer-
tained by the concerned agencies.

{d) Total exports of gems and jewellery
during past three years s indicated below:

(Rs. in crores)

Year Exports
1 ., 2
1987-88 2652.56€
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Year Exports

1 ' 2
1988-89 4565.28
1989-90 (upto Feb. '90) 4689.85 (P)

(Source: Gem and Jewellery Exports Pro-
motion Council).

(e) Steps have been already taken by
the concerned authorities to streamline pro-
cedures, and exercise surveilance to ensure
realisation of export proceeds duly. The new
Import-Export Policy (1990-93) correlates
the issue of imprest licences and replenish-
ment licences for diamonds with realisation
of the export earnings in due measure. Strict
screening of new entrants is being made by
the Gem and Jewellery Export Promotion
Council prior 1o registration.

Staff Artist above 58 Years

5844, SHRI SUBODH KANT SAHAY:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) the number of category-wise, Staff
Artists and Artists who are above the age of
58 years and are still in service;

{b) the provisions of the rules and
regulations under which these employees
are continuing In service beyond 53 years:

{c) the number and designation of Staf?
Artists/Artists who have been retired at the
age of 58 years since April, 1988 without the
benefit of pension; and

(d) the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) The category-wiseinforma-
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tion of Staff Antists and Artists working in All
India Radio and Doordarshan above the age
of 58 years is given in statement-I.

(b) Incase of Staff Artists, the extension
beyond the age of 58 years is permissible on
the basis of excellent service records and
good health. The Artists are given 5 years’
contract at a time which can be renewed
upto the age of 60 years.

CHAITRA 30, 1912 (SAKA)
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(c) The information regarding Staff
Artists who have retired at the age of 58
years since April, 1988 without the benefit of
pension is given in statement-l.

(d) There is no provision for grant of
pensionary benefits to Staff Artists who had
not exercised the option for Artists Category.
They are, however, eligible for Contributory
Provident Fund, Gratuity and other permis-
sible benefits.

STATEMENT-
(a) Al India Radio
(i) Drama Voice —_ 8
(ii) Announcer — 7
(iii) Newsreader/Newsreader-cum-Translator — 8
(iv) Music Composer — 3
(v) Instrumentalists —_ 37
(vi) Production Assistants — 1
Total 74
{b) Doordarshan
(viiy  Production Assistant — 1
Total 1
STATEMENT-I
(@) All India Radio
(i) Announcer — 2
iy  Music Composer — 1
(i} Instrumentalists — 13
(iv)  Translator-cum-Announcer - 2
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v) Assistant Editor

APRIL 20, 1990
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- 1

(viy  Producer — 1
Total 20

(b) Doordarshan
(vi)  Cameraman Grade | 1
Total 1

Employees of AIR/Doordarshan Visited
Abroad for Training

5845. SHRI TASLIMUDIN Wil the
Miruster of INFORMATION AND BROAD-
CASTING be pleased to state

(a) the number of employees ot AIR and
Doordarshan category wise who have been
sent abroad for training, participation in
seminars, for representing the country on
conferences conventions etc during 1987,
1988, 1989;

(b} the total expenditure incurred on
these deputation n Indian currency and tor-
eign exchange: and

(c) the details of the impact of these
foreign training/deputations on the perform-
ance of the two media?

THE MINISTER OF INFORMATION

AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRi P
UPENDRA) (a) and (b) The information
regarding the number of employees of All
India Radio and Doordarshan, category-wise,
who have been sent abroad for training,
participation in seminars and for attending
conferences and conventions and the ex-
penditure incurred thereon during 1987, 1988
and 1989 1s given in the attached Statement
land Il

(c) The officrals who weré sent on
trainings/or 10 attend seminars/conventions/
conterencas abroad shared thetr views and
gained experience in production techniques/
technical know-how, and the advances in
latest technological fields Their experience
was used by the media for better programme
production incorporating upto date technol-
ogy and for training other personnel for this

purpose
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Fire at NALCO

5846, SHRIBHAJAMAN BEHERA: Will
the Minister of STEEL AND MINES be
pleased fo state:

(a) whether the Captive Power Plant
andthe Smelter Plant of Angul of the NALCO
has been destroyed and damaged in a re-
cent fire;

{b) if so, whether any Enquiry Commit-
tee has been set upto ascertain the extent of
damage, causes of fire and to prescribe any
time schedule to restore normal operations;

(c) whether alternative arrangements
are made for supply of power 1o the said
plant; and

(d) it so. the details thereof?

THE MINISTEROF STEEL ANDMINES
LND MINISTER OF LAW AND JUSTICE
HR! DINESH GOSWAMI): (a) No. Sir.
Only the Main Conveyors carrying crushed
coaltothe bunkers of Captive Power Plant of
the National Aluminium Company Limited
(NALCO) were damaged in a fire accident
which occurred on the night between 24th
and 25th March, 1990.

(b) Yes, Sir.

(c}) and (d). Ornssa State Electricrty
Board (OSEB) and Central Electricity Au-
thority (CEA) have been contacted and ar-
rangements have been made for supplying
®mergancy powar to NALCO's Smeter at
Angul. presently about 40 MW 1s being
Supplied through the State grid besides
NALCO's own generation of about 45 MW
from the Captive Power Plant. This has
helped to keep 98 pots in Potine Il of the
Smelter in operation.

CHAITRA 30, 1912 (SAKA)
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Central Assistance for Development of
Tourism in Tripura

5847. SHRIK.B.K. DEBBURMAN: Will
the Minister of TOURISM be pleased to
state:

{a) whether Tripura Government has
sought Central assistance for its Tourism
Development Plan during 1990-91,

(b) if so, the details thereof and the total
assistance made during the current year to
the State in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM (SHR! ARUN KUMAR NEHRU):
(a) Yes. Sir.

(b) and (c). Development of tourism is
primarily the responsibility of the State
Government. However, for Central financial
assistance, we are yet to receive specific
proposals from the State Government forthe
year 1990-91.

[ Translation)

Promotion of Section Officer as Under
’ Secretaries -

5848. SHR!I RAM KISHAN YADAV:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Department of Person-
netand Trg. have recently delegated powers
‘o various Ministries/Departments to pro-
mote those Section Officers, who have
completed 8 years’ service as on 1 July,
1989, to the post of Under Secretary on ad-
hoc basis;

(b) ¥ so, the total number of posts of
Under Secretanes filled in the cadre of his
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Ministry and the number of SC/ST Section
officers therefrom: and

(c) whether whilefilling up these posts,
the roster system meant for Scheduled
Castes and Scheduled Tribes have been
kept in view and if not, the reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir. The
orders are, however, applicable in respect of
Section Officers who have completed eight
years of ‘approved service'.

{b) and {c). 11 posts of Under Secre-
taries in the Ministry of Finance cadre were
filled on ad-hocbasis with effectfrom 7.2.1990
on the basis of vacancies available then.
Subsequently, seven more vacancies were
reported against which seven Section Offi-
cers of the Finance Cadre were so appointed
The tnstructions issued by the Department
of Personnel and Training on the matter of
gwving special consideration to SC/ST Offi-
cers In the matter of ad-hoc promotion were
kept in view on each occasion. However, no
SC/ST Section Officer was available for
consideration in terms of those instructions.

Installation of sound and Light System
at Fort of Buxar (Bihar)

5849. SHRI TEJ NARAYAN SINGH:
Will the Minister of TOURISM be pleased to
state:

(a) whether the sound and light show
installed inthe Fortof Buxar in district Bhojpur
of Bihar 1s not functioning for the last three
years;

(b) if so. the reasons therefor: and

(c) the steps taken by Government to
restart it?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). The Central Department of Tour-
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ism has a scheme for giving some financial
assistance to the State Governments for
mouthing Sound and Light Shows and Flood-
lighting monuments of tourist imponance.
Under this scheme the Central Department
of Tourism had commissioned ITDC (India
Tourism Development Corporation) to mount
a Sound and Light Show at Ram Rekha
Ghat, Buxar. An amount of Rs. 18.14 lakhs
wasgivento ITDC and asumof Rs. 8.5 lakhs
to the State Government of Bihar. The Show
was inaugurated on 18.4.1986. The mainte-
nance of such Sound and Light shows is
exclusively the responsibility of the State
Governments.

Setting up of More T.V. Stations in
Bihar

5850. SHRISURYANARAYAN YADAV:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) whether Government propose to set.
up more T.V. Stations in Bihar;

(b) it so, the proposed locations thereof;

{c) thetime by which these stations are
likely to be set up; and

(d) f not, the reasons therefor

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
P.UPENDRA): (a) Yes, Sir.

(b) to (d). As a spill over from the Sev-
enth Plan, schemes for the establishment of
a full-fledged TV Studio Centre at Patna, 2
Programme Generation Facility (PGF) Centre
each at Muzaffarpur and Daltonganj and 2
high power (10 KW) TV transmitter each at
Katihar and Daltonganj are under implemen-
tation in Bihar. Whereas the Programme
Generation Facility Centres at Muzaftarpur
and Daltonganj and the high power transmit-
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ters at Katihar and Daftonganj are scheduled
to be commissioned into service during the
current financial year (1990-91), the Studio
Centre at Patna is expected to be commis-
sioned during 1992-93. In addition, a TV
Studio Centre is also envisaged to be set up
at Ranchi as a spill over from the Seventh
Plan.

Besides, Doordarshan’s Annual Plan
forthe year 1990-91 also includes establish-
ment of additional TV transmitters in the
country, the locations of which depend on
inter-se priority for extension of TV service to
unconverted parts of the country.

Legal Aid to Adivasi in Rajashthan

5851. SHRI NANDLAL MEENA: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) the allocation made for providing
legal aid to Adivasis in Rajasthan during
1988-89, 1989-90 and 1990-91 respectively
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and the amount spent therefrom, year-wise;
and

(b) the steps proposed to be taken for
removing the difficulties likely to be faced
during the current year in providing legal aid
to them due to unrealistic classification of
the amount?

THEMINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). In Rajasthan, legal aid is being
provided to the Scheduled Castes and Sched-
uled Tribes irrespective of their income and
to such other persons whose annual income
from all sources does not exceed Rs. 6,000/
- No separate budget allocation has been
made for providing legal aid fo Adivasis in
Rajasthan. However, the budget provided
for legal aid and the expenditure incurred by
the Rajasthan Legal Aid and Advice Board
during the year 1988-89, 1989-90 and 1990-
91 are as under—

Year Budget aliocation Amount spent
1 2 3
1988-89 5,00,000/- 4,82,00/-
1989-90 5.00,000/- 4,15,698/-
1990-91 5,00,000/- The financial year is effective
from 1st April, 1990.
[English] {a) whether steps have been taken to
implement the new Import-Export Policy:
implementation of New import Export
Policy (b) whether all licensing offices across
the country have also been geared forimple-
5852. SHRI PRATAPRAO B. mentation of this new policy; and

BHOSALE: Willthe Minister of COMMERCE
be pleased to state:

(c) if s0, the details thereof?
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THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(c) A Statement is attached.

1.

STATEMENT

Suttable instructions have been
given 10 all Licensing Offices to
ensure that the requirements of
bonafide exporters and actual users
are met efficiently and at the same
time to curb the misuse of provi-
sians by unscrupulous elements.
They have been directed to hold
monthly Grievance Committae
Meetings on regular basis. Apart
from the practice of meeting the
representatives of Trade and In-
dustry through the mechanism of
hkooked interview. one hour every
day will be earmarked ty the Dep-
uty Chief Controller and above for
grantingopen‘unbooked interviews
1o deal with the unforeseen and
pressing difficulties faced by the
Trade and Industry in a positive
problem solving spirt. Outstation
parties will be given precedence
over others so that they are not
forced to stay extra day. Counter
assistance will be set up n all re-
gronal offices so that deficiencies
are pointed out and got corrected
there and then before the applica-
tions are formally submitted. Any
subsequent objertions will have to
be pointed out only with the ap-
proval of the Head of Office. The
Heads of the Licensing Offices have
been asked to conduct Case Stud-
tes to an extent of 5% of Licensing
and Cash Assistance Files to en-
sure that the disposal was done
within the prescribed time frame as
perPolicy and the deficiencies have
not been raised in nwcemeal
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manner. Hereafter, all the Licens-
ing Officers will pass appropriate
speaking orders and the gist of
such speaking orders shall be
conveyed to the concerned par-
ties.

The Agenda of various Inter-De-
partmental Committees will be
available with the PRO two days
before the meeting and the min-
utes will be available with the
counter within 48 hours after the
meeting so that the applicants can
know the decisions on the spot.

In order to curb misuse of the pro-
visions by unscrupulous elements,
it has also been decided that the
applications for the Importer-Ex-
porter code Nos. will be scrutinised
by an inter-Departmental Screen-
ing Committee. For this purpose,
Enforcement Teams have also
been asked to make at random, on
the spot checks to ensure that the
particulars given by the applicants
are correct.

There will be a close monitoring
hereafter by the Headquarters Of-
fice of the Chief Controller of Im-
ports and Exports and its Regional
Offices.

in order to reach the services of
C.C.I&E organisation nearer the
door step of Trade and Industry, it
has been dacided in principles to
open new offices at Pune, Coimba-
tore, Baroda, and Panipat. The
Regional Offices at Jaipur, Var-
anasi, Moradabad, Cochin, Patna
and Tuticorin are also being up-
graded, Tuticorin Office 1s also
proposed to be shifted to Madurai
to better cater to the needs of ex-
porters in this region.
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Change In Transfer of Residence Rules
for Import of Cars
\
5853. SHRI B.N. REDDY: Will the
Ministerof COMMERCE be pleasedto state:

(a) whether the Government has de-
cided to effect changes in the Transfer of
Residence Rules for import of cars by Indian
nationals;

(b) if so, the details of the changes
proposed to be made. and

(c)the objectives behind the changes in
the rules?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Policy for the import
of cars has been amended in respect of
indian Nationals returning from abroad

(b) Under the revised policy. only those
Indian nationals returning to India for perma-
nent settlement, are enhtled for mport of a
vehicle, who have stayeo abroad continu-
ously at least for a period of twoyears and
the vehicle has been in their use atleast for
a peniod of one year prior to return to India.
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{c) To avoid liberal import of cars and to
ensure that only those cars are imported
which are actually in the use of the appli-
cants abroad.

Assistance by Banks in Kutch District
of Gujarat

5854. SHR! BABUBHAI MEGHJI
SHAH: Will the Minister of FINANCE be
pleased to state:

(a) whether banks have been achieving
the targets for financing in various sectors in
Kutch District of Gujarat during the last three
years: and

(b) if not, the action proposed o be
taken in this regard?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a) and (b). The
targets and achievements of banks for de-
ployment of credit to various sectors under
Annual Action Plan (AAP) 1987 and 1988
and under Annual Credit Plan (ACP) 1989-
90 (upto December 1989) for the district of
Kutch are given below:—
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Appointment of Regular Director for
Information, Publicity and Tourlsm
4
5855. SHRI MANORANJAN BHAKTA:
Will the Minister of TOURISM be pleased to
state:

(a) whether the post of Director, infor-
mation, publicity andtourism is beingmanned
on ad-hoc basis:

(b) if so. the reasons therefor: and

(c) whether Government propose to
appoint a Director on a regular basis?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU)
(a) Yes, Srr.

(b) and (c). As per Recrutment and
Promotional Rules, the posts of Directors
are being filled up on regular basis, in con-
sultation with UPSC.

Committee to assess Tourism potential
of Garhwal Sub-Himalayan and Hima-
layan region

5856. SHRI C.M. NEGI: Will the Minis-
ter of TOURISM be pleased to state:

(a) whether Government propose to set
up a high powered committee to assess the
tremendous tourism potential of Garhwal
sub-Himalayan and Himalayan region in the
prevailing circumstances;

(b) if so, the steps taken or porposed to
be taken to make tourism the biggest indus-
try of this area so as to earn foreign ex-
change and to boost the local economy:

(c) whether Government are aware that
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there is likely to be extra-ordinary rush to
Garhwal Himalayas during the ensuing
summer season due to turmoils in other
Himalayan tourist resorts in the North-West;
and

(d) if so, the emergent measures being
takentotide overthetouristinflow in Garhwal
Himalayas and to provide the tourist ameni-
ties including transport?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) No, Srr.

(b)to (d). The development of tourismis
pnmarily the responsibility of the State
Governments which includes provision of
tourist amenities and transport. Howaever,
the Ministry of Tourism have sanctioned the
construction of Fibre Glass Huts and Trek-
king equipment in the Garhwal region during
the Seventh Five Year Plan.

Loans advanced by Banks in Pauri,
Chamoli and Dehradun Districts of
Uttar Pradesh

5857. SHRIC.M. NEGI: Will the Minis-
ter of FINANCE be pleased to state:

(a) the details of various loans sanc-
tioned by the branches of nationalised banks
situated in Pauri, Chamoli and Dehradun
districts of Uttar Pradesh during the last
three years, category-wise and year-wise;

(b) the number of beneficiaries in each
district;

(c) the credit daposit ratio in these dis-
tricts; and

(d) whether Government proposeto give
directions to the banks to give loans liberally
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in these districts as a measure of self-em-
ployment and resource generation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). The credit

advanced by banks to major sectors under
Annual Action Plan of Pauri, Chamoli and
Dehradun districts of Uttar Pradesh for the
last three years (latest available) are given
below:
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The credit deposit ratio of scheduled
commercial banks in the district of Pauri
(Garhwal), Chamoli and Dehradun as at the
and of December 1989 (latest available) was
16.3 percent, 15.5 percent and 24.5 percent
respectively. The credit deployment in a
particular area depends on various factors
like level of economic activity, entrepre-
neurship, availability of raw material and
other infrastructural facilities. Banks have
been advised to take effective steps for
improving the flow of credit in deficient areas
for productive and identified viable proposal.
Moreover, after the introduction of Service
Area Approach with effect from 1.4.89, rural
lending is expected to show quantitative and
qualitative improvements.

Disposal of Policy Bonds by Kanpur
divisional office of LIC

5858. SHRIV.SREENIVASAPRASAD:
Will the Minister of FINANCE be pleased to
state:

{a) whether branches of the Life Insur-
ance Corporation (LIC) under the Kanpur
Divisonal Office have not been despatching
the policy bonds properly which are erther
not delivered or returned by the postal au-
thorities for variety of reasons:

{b) whether ro follow up action is pres-
ently being taken;
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(c) if s0, the facts thereof; and

(d) the immediate action being taken to
get the policy bonds delivered to the insured
and the total number of such policy bonds
lying undisposed in each branch of LIC in
Kanpur?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir. The
policy bonds undelivered or returned by the
postal authorities for variety of reasons are
disposed of by all the Branch Offices in
Kanpur Division promptly in accordance with
the procedure.

(b) No, Sir. Follow-up action is regularly
taken.

(c) In accordance with rules, Registered
letters are written to the assured with a copy
1o the concerned Agents and Development
Officers. On getting response policybonds
are delivered to the assured.

(d) During the year 1989-90, out of
about 1.2 lakhs policies, 5454 policybonds
were received back undelivered and out of
these, 2254 have already been delivered to
the assured. Follow-up action with field force
is taken up regularly by issuing reminders at
regularintervals for disposing remaining 3200
policytonds. Branchwise number of unde-
livered policies are furnished in the attached
statement.

STATEMENT
Branﬁhes No. of undelivered Policies
1 2
C.B.0. 1 Kanpur — Nil
C.B.0. 2 Kanpur — Nil
C.B.O. 3 Kanpur —_ 10
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10 2
C.B.O. 4 Kanpur — 298
C.B.O. 5 Kanpur — 286
C.B.O. 6 Kanpur — 95
C.BO. 7 Kanpur — 307
CBO. 8 Kanpur — 64
D B O. Kanpur — 19
DAB 1 Kanpur — 123
DAB 2 Kanpur — 7
CAB Kanpur — 382
CBO 1 Allahabad — 467
CBO 2 Allahabad — Nill
DBC Aliahabad — 134
DAB Allahabad — 5
CAB Allahabad — 56
Nain) — 16
Phoolpur — 148
Bharwarn — 244
Fatehpur — 100
Karvi —_— 37
Banda — 222
Mahaba — Nil
Bilhaur — 2

Pukhrayan — 23
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! 2
Orai —_ 16
Jalaun — 4
Jhansi — 41
Mauranipur — Nil
Lalitpur —_ 94

Total 3200

Tourism Policy for Andaman and
Nicobar Islands

5859. SHRI MANORANJAN BHAKTA:
Will the Minister of TOURISM be pleased to
state:

() whether any tourism policy has
been framed by Union Government for
Andaman and Nicobar Islands;

(b) if so, whether the Andaman and
Nicobar Administration has developed any
basic infrastructure to meet the challenge of
future needs of the tourism activities in the
Islands;

(c) whether any development strategies
for tourism have been adopted during the
Eighth Five Year plan in the 1sland; and

(d) if so, the detials thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) to (d). The development of tourism is
primarily the responsibility of the State
Governments/Union Territories. Howeverthe
Central Department of Teurism provides
financial assistance to the State Govern-
mants/Union Territories for strongthening
tourism infrastructure in the country based

on the specific proposals of the State Gov-
ernments/Union Territories, their merit, in-
ter-se priorities and availability of funds.

An Island Development Authority has
been constituted to decide on policies and
programmes for intergrated environmentally
sound development of the islands. Based on
the decisions taken from time to time by the
IDA measures to develop and promote tour-
ism to the Islands have been taken.

Construction work of convention centre
at Kovalam (Kerala)

5861. SHRI! T. BASHEER: Will the
Minister of TOURISM be pleased to state:

(a) the progress of the construction of
convention centre at Kovalam, Kerala: and

(b) the allocation made for the project?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). India Tourism Development
Corporation has awarded contracts for civil,
airconditioning and electrical works for the
proposed Convention Centre at Kovalam.
The const of the Convention Centre at
Kovalam is roughly esimated at Rs. 153.00
lakhs. The modalities of allocation of fund
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are bejng worked out.

Construction work on Beach resort in
Trivandrum District of Keraia

5862. SHRI T. BASHEER: Will the
Minister of TOURISM be pleased to state:

(a) the progress of the construction
work of the Beach resort at Varkalain Trivan-
drum district of Kerala;

(b) the expenditure incurred thereon
since the work of the project started;

(c) the aliocation of fund made during
1990-91; and

(d) the time by which the project is likely
to be completed?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (d). The project for the construction of
Beach Resort at Varkala was sanctioned by
the Central Department of Tourism in 1988-
89 at an estimated cost of Rs. 95.00 lakhs
out of which Rs. 30.00 lakhs have aiready
been released. The civil works on the project
have already been completed except for
flooring and finishing. The release of further
funds would depend on the progress of work.
The project is likely to be completed by
December, 1990.

[Transtation)
Waiver of Agricultural Loans in Bihar

5863. SHRI PIYUS TIRKAY: Wil the
Minister of FINANCE be pleased to state:

(a) whether Government of Bihar has
declared waiver of all agricultural loans upto
Rs. 15,000/- and a notification has also been
issued in this regard;

{b) if so, the details thereof-
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(c) whether in spite of this declaration
warrants have been issued in many districts
including Ranchi for the recovery of an
amount of Rs. 5,000/-; and

(d)if so, the details inthis regard and the
reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). The State
Government of Bihar had been announcing
various relief measures from time to time.
Government of India has announced the
scheme of debt relief which will be applicable
to farmers, artisans and weavers who have
taken loans upto Rs. 10,000/-. The scheme
will cover all overdues on 2 October, 1989
including short-term as well as term loans.

The recovery of dues from borrowers by
financial institutions is their normal activity
and the debt relief measures announced by
the Government of India do not prohibit the
same.

[English)
Bihar Sponge Iron Ltd.

5864. SHRI PIYUS TIRAKY: Wil the
Minister of STTEL AND MINES be pleased
to refer to the reply given to Unstarred
Question No. 7166 on 27th April, 1989 re-
garding take over of tribal villages in Bihar for
establishing BSIL and state;

(a)the steps taken by Bihar Sponge lron
Ltd., for pollution control;

{b) the number of tribal employees in
BSIL, category-wise;

(c) the arrangements made for training
of the local tribal paople by BSIL; and

(d) the steps taken for rural develop-
ment and other welfare activities around
BSIL and the annual amount spent on these
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activities by BSIL?

THE MINISTEROF STEELAND MINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRIDINESH GOSWAMI): (a) Bihar
Sponge Iron India Limited, a joint venture
company of Bihar State Industrial Develop-
ment Corporation and others have repon-
edly installed a waste gas cleaning system
and an inplant dedusting system. The unit
has alsoincorporated necessary equipments
to avoid pollution by the Plant’s waste gas or
pollution of the river by the effluents.

(b) The number of tribal employees
category-wise is as under:

Semi-Skilled 5
Supervisory/Clerical 6
Un-Skilled 66
Total 77

(c) BSIL have provided training facilities
for learning driving, horticulture, civil works
and some mechanical jobs. Besides, local
tribals are given special coachingto facilitate
their admission into ITI's and are also en-
couraged/trained to take up contract jobs for
loading/unloading of materials.

{d) BSIL have adopted development
schemes for 5 villages in which land had
been acquired for the factory and the colony,
under which community development works

1. EQUITY
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like free primary education, repair of roads,
provision of drinking water through hand
pumps, organisation of medical camps
alongwith individual welfare schemes like
distribution of free text books and provision
of coaching facilities, transport tacility etc.
are undertaken.

The annual amount spent on these
activities is of the order of Rs. 10 lakhs.

Bihar Songe Iron Ltd.

5865. SHRI PIYUS TIRAKY: Will the
Minister of STEEL AND MINES be pleased
to refer to the reply given to Unstarred
Queston No. 7166 on 27th April, 1989 re-
garding take over of tribal villages in Bihar for
establishing BSIL and state:

(a) the capital invested in Bihar Sponge
Iron Ltd. by different agencies;

(b) the details of foreign exchange and
foreign know-how involved in BSIL;

(c)the present production and target for
1990-91; and

(d) whetherthe BSIL has any order from
abroad for export of its products?

THEMINISTEROFSTEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) De-
tails of caprtal invested so far in BSIL by
different agencies 1s as follows:—

As. in Crores

(i) Promoters 22.40

(i) IFC (Washington) 0.95
(i) Public 17.73
Sub-total 41.08
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2. LOANS
Rs. in Crores
(i) Rupees Loan from Indian
Financial Institutions and Banks 47.35
(i) Foreign Currency loan from
Foreign Institutions and from
Indian Institutions 24.65
Sub-total 72.00
Total Rs. 113.08 Crores.

(b) Details of Foreign Exchange and Foreign know-how involved in BSIL are:

(i) Foreign Exchange involved was—

In milfion D.M.
Plant and Machinery 27.11
Technical know-how 10.42
g Total 37.53

(i) KNOW-HOW

Lurgi has provided the SL/RN process know-how and technology for manufacture
of sponge iron based on utilisation of coal which involves direct reduction of iron ore

under controlled conditions.

(c) Commercial production started from
1st July, 1989. During the 9th month period
from 1st July, 1989 to 31st March, 1990,
around 78,000 tons of sponge iron has been
produced. Currently plant is operating at 80-
85% capacity utilisation. Production target
dprtheyear 1990-91is 1,35,000tons (90% cf
plant capacity).

(d) No, Sir.

Censoring of Films and Documentaries
by Doordarshan

5866. SHRIJANARDHANAPQOOJARY:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether film and documentary
markers have protested against censoring
of their films and documentaries by Door-
darshan during the last three months; and

(b) if so, the details thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIAMEN-
TARY AFFAIRS (SHRI P. UPENDRA): (a)
No such specific complaint has been re-
ceived by Doordarshan during the last three
months.
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(b) Does not arise.
Trade Relations with Bhutan

5867. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Wil the
Minister of COMMERCE be pleased to state:

(a) whetherthetrade in some items was
discontinued with Bhutan recently:

(b} if so, the reasons therefor;

(c) whether Government propose to
renew the trade relation between the two
countries: and

{d) if so, the steps taken in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN ): (a) No, Sir

(b) Does not arise.

(c) and (d). The agreement on Trade
and Commerce between India and Bhutan
was renewed on Second March, 1990, for a
period of 5 years.

Trade Ties with New Zealand

5868. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Ministerof COMMERCE be pleased to state:

(a) whether Government have estab-
lished trade ties with New Zealand: and

{b) if s0, the areas on which Indo-New
Zealand trade has been established?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) India and New
Zealand signed a Trade Agreement in 1986.
Besides, we have a Joint Trade Committee
(JTC) and Joint Business Council ({BC) with
New Zealand.
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(b) The main items of export to New
Zealand are Gems and Jewellery, Cashew,
Engineenng goods, Leather and manufac-
tures, Cotton Yarn, fabrics, madeups etc.
The main items of import from New Zealand
include Newsprint, Pulp and waste paper,
Raw woo! and Pulses.

Export to Switzerland

5869. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
Ministerof COMMERCE be pleasedto state:

(a) the major commodities being ex-
ported to Switzerland;

{b) the amount of foreign exchange
earnedtherefrom during the last three years;

{c) whether Government have any pro-
posal to increase the exgort of these com-
modities during the current financial ye» '
and

{d) if so, the details thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) The major com-
modities being exported to Switzerland are
Gems and Jewellery, readymade Cofton
garments including Accesssories, Carpets
(hand made), Engineering Goods, Basic
Chemicals, Pharmaceutica’s and Cosmet-
Ics, Leather and its Manufacturers.

(b) The total exports to Switzerland
during the last 3 years are—

(Rs. crores)

1986-87 159.35
1987-88 204.91
1988-89 270.84
1989-90 252.85

(April-Dec., 1989)
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(c) and (d). The Government Policy and
efforts areto increase our exports to Switzer-
land inter-alia through meeting of Joint
Commissions, participation in trade fairs,
exchange of delegations, increased joint
ventures and product upgradation under the
Swiss assisted export promotion pro-
grammes.

‘Black Money

5870. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether his attention has been
drawn to the newsitem captioned, "Black
Money change to cost Rs. 106 crores”™ ap-
pearing in the ‘Economic Times’, New Delhi
dated 28th March, 1990;

{b) if so, the amount of black money
deposited under the Special Bearer Bonds
Scheme of 1981;

(c) the amount which Government are
required to pay under this scheme to the
bond-holders during the year 1990-91:

(d) whether alithis black money will now
be converted into white; and

(e) if so, the check Government pro-
pose to exercise over the further prolifera-
tion of this black money?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Srr.

(b) The total realisation from the Special
Bearer Bond Scheme which were on sale in
two phases between 2nd February 1981 and
9th January, 1982 amounted to Rs. 964
crores.

(c) A total amount of Rs. 106 crores are
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estimated to fall due for payment in 1990-91
under the scheme; of this Rs. 88 crores are
towards repayment of principal and Rs. 18
crores towards payment of interest.

(d) The repayment in all cases will be
made in India through ‘Account Payee
Cheques/drafts’.

(e) Combating tax evasion is a continu-
ous exercise. Apart from taking necessary
legislative and administrative measures,
some measures taken by Income Tax De-
partment include systematic survey opera-
tions. search and seizure operations, verifi-
cation of information, indepth investigation
in select number of cases, pre-emptive pur-
chases of immovable property under provi-
sions of Income tax Acts in certain notified
crties. Allthese measures are pursued vigor-
ously.

Income tax outstanding against Tea
Estates in Assam and West Bengal

5871. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) the amount of Income-tax outstand-
ing against the various Tea Estates in As-
sam and West Bengal: and

(b) the steps being taken to recover the
same?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) As on 31.3.90,
Rs. 20.84 crores was due as income-tax
trom various tea estates in Assam and West
Sengal.

(o) In most of the cases, demand is
disputed in appeals and it has been stayed
by difterent authorities. In deserving cases,
action provided forinthe Income-tax law has
been taken to collect the outstanding de-
mand.
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Allocation of Foreign Exchange to
Kerala

5872. SHRI A. VIJAYARAGHAVAN:
Will the Minister of STEEL AND MINES be
pleased to state:

(a) whether Union Government have
received any representation from Kerala
Government for allocation of foreign ex-
changeforthe purchase of ships forthe ship-
breaking units in Kerala: and

(b) if so, the steps taken or proposed to
be taken by Government in this regard?

THE MINISTEROF STEELANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRI DINESH GOSWAMI): (a) Yes,
Sir.

(b) The request regarding allotment of
ships to M/s. Steel Industnes Kerala Ltd.'s
(SILK} ship breaking units at Beypore and
Azhikkal was considered. It was explamedto
the Government of Kerala that while ton-
nages of ships allotted to the unit at Beypore
in 1988-89 were substantially tigher than
entitlement, Metal Scrap Trade Corporation
(MSTC) could not supply any ships to the
unit at Azhikkal because of lack of requisite
certificates from the port authorities for the
same. It was also pointed out that while
preferential aliotment of ships for breaking
was not possible to any ship breaking unit,
these units were free to import old ships for
scrapping under the “import replenishment
scheme” as allowed in the Import-Export
Policy.

Development of Tourism in Palghat
District of Kerala

5873. SHRI A. VIJAYARAGHAVAN:
Will the Minister of TOURISM be pleased to

state:

(a) whether Government have any new
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scheme to improve the Malampuzha Gar-
dens at Palghat in Kerala for the develop-
ment of Tourism: and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU) 3
(a) No proposal has been received from the'
State Government to modify the Malam-
puzha Gardens at Palghat.

(b) Does not arise.

inclusion of Parampikulam wild fife
Sanctuary under Tourism

5874. SHRI A, VIJAYARAGHAVAN:
Will the Minister of TOURISM be pleased to
state:

(a) whether there is any proposal under
consideration of Union Government to in-
clude Parampikulam Wild Life Sanctuary i
Palghat District of Kerala in the tourism map{

{b) if so, the steps taken by Government
for the development of tourism in that area:
and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) and (b). The Government of India has
sanctioned construction of Forest Lodge for
Parampikulam Wild Life Sanctuary at an
estimated cost of Rs. 12.42 lakhs and two
mini buses at the cost of Rs. 4.64 lakhs.

(c) Does not arise.

Employees of H.Z.L. (Udaipur)

5875. SHRIKAILASH MEGHWAL.: Will
the Minister of STEEL AND MINES be
pleased to state:
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(a) the number of persons employed in
officer and other categories belonging to the
Scheduled Castes and Scheduled Tribes in
the entire organisation of the Hindustan Zin
Limited, Udaipur and their percentage in
respect of the total number of the employees
category wise;

(b) whéther the employment percent-
age of each category falls short of the reser-
vationquota prescribedfor Scheduled Castes
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(c) if so, the details thereof; and

(d) the steps taken/proposed to be
taken to clear the backlog in the reservation
quota in that company?

THEMINISTER OF STEELANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) The infor-

and Scheduled Tribes; mation is given below:
Officer Category Other Categories
SC/ST employed % of SC/ST employed ~ SC/ST employed % of SC/ST employed
to total employees total employees
86 6.1% 3687 34.5%

(b) and (c). There is a shortfall in the
employment of Scheduled Castes and
Scheduled Tribes in the Officers Category.
They constitute 4.9% and 1.2% respectively
against the norms of 15% for Scheduled
Castes and 7 1/2% tor Scheduled Tribes.

(d) A special recruitment drive was
launched during 1989 to clear the backlog in
vacancies reserved for SC/ST. Advertise-
ments to fill up the vacant posts for SC and
ST have been 1ssued again.

Construction work at H.Z.L. (Udaipur)
5876. SHRIKAILASH MEGHWAL.: Will
the Minister of STEEL AND MINES be

pleased to state:

(a) the number of construction works

currently undertaken at the Hindustan Zinc
Limited, Udaipur by its authorities itself or
through the contractors;

(b) the amount earmarked to be spent
on each of them; and

{c) the dates of the commencement of
each construction work and by which time
these works are likely to be completed?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) There con-
struction work are currently being under-
taken.

{(b) and (c). The information is given
below:
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Import of Gold and Silver

5877. PROF. VIJAY KUMAR
MALHOTRA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have received
a proposal from the Bullion Traders, manu-
factures andl jewellery exporters to allow
them to import gold and silver under Open
General Licence Scheme;

(b) if so, the details thereof: and

(c) the action taken or proposed to be
taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Does not arise.
LPT and VLPTs in Orissa

5878. SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of the districts in Orissa
where the Low Power Transmitters (LPT)
and Very Low Power Transmitters (VLPT)
have been provided during Seventh Five
Year Plan;

(b) the names of the places suggested
by Government of Orissa during Seventh
Five Year Plan for installation of LPTs and
VLPTs in tribal areas of the that State:

(c) whether Government propose to set
up as LPT in Gunapur area of Koraput dis-
trict during the financial year 1990-91; and

(d) if so, the time by which it is likely to
be set up?

THE MINISTER OF INFORMATION
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AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d). Atotal number ot 18
low power (100 W) TV transmitters and one
transposer have been commissioned into
service during the VIl Plan period in Sunder-
garh, Sambalpur; Mayurbhanj, Baleshwar,
Kalahandi, Keonjhar, Dhenkanal, Phulbani,
Koraput, Ganjam and Bolangir district of
Orissa.

Government of Orissa had suggested
establishment of TV transmitters, during Vil
Plan period, at the following places having
significant tribal population:

1. Angul/Talcher
2. Athmallik

3. Bona

4. Baudh

5. Barbil

6. Deogarh

7. Gunupur

8. Karanjia

9.  Malkangiri

10. Parlakhemundi
11. Pallahara

12. Padampur”
13. Rairangpur

14, Udala

Whereas there is no approved scheme,
at present, for settirtvg-up of a TV transmitter
at Gunapur area of Koraput district, exten-
sion of TV Service to the uncovered areas of
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the State will depend upon the availability of
adequate resources for this purpose in the
futurs plant of TV expansion.

Profitability of Commercial Banks

5879. SHRI BHAKTA CHARAN DAS:
Will the Minister of FINANCE be pleased to
state:

(a) whether Government had advised
the commercial banks to improve their prof-
itability in the Seventh Five Year Plan:

(b) the steps taken by different banks in
that direction:

{c) whether Government have made
any analysis of the profitability performance
of different commercial banks during the
Seventh Five Year Plan; and

(d) if so, the performance of different
commercial banks during the above period?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). The per-
formance and profitability of public sector
Banks is continually reviewed both by the
Government and the Reserve Bank of India.
Series of measures have been taken by
Govermnment and Reserve Bank of India to
improve the productivity and profitability of
the public sectorbanks. These include higher
coupon rates on Government Securtties,
higher returns on cash balances maintained
with Reserve Bank of India. augmentation of
the capital base by Government'Reserve
Bank of India. Bank have also taken certain
measures like enhanced staff productivity
through containment of staff growth. en-
hancement in service charges and economy
in expenditure. Banks have also been ad-
vised 1o critically analyse therr income ang
expenditure with the view to finding ways
and means for improving their profitability
through efficient funds management.
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As a result of various measures taken
by Government/Reserve Bank of India, the
public sector banks have been consistently
earning profits for the last several years.
Their published profits which stood at Rs.
192.23 crores in 1986 have progressively
increased to Rs. 261.80 crores in 1987 and
to Rs. 364.90 crores in 1988-89 (at the end
of March, 1989). The accounts for the year
ended 31st March, 1990 are yet to be final-
ised.

Court Cases of indian Overseas Bank
in Calcutta

5880. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whether the number of court cases
of the Indian Overseas Bank in Calcutta
have gone up during the last three years;

{b) the amount of legal expenses in-
curred by the Bank and its branches there
during the above period;

(c) whether the officials of the Bank
have been following the poficy of pursuation
and resolving disputes apart from taking
recourse to legal action:

(d) if so, the facts and details thereof;

(e) the number of legal notices Issued
during the last three months (as on 31st
March, 1990) for new cases; and

(f) the efforts being made to reduce
legal action and expenses?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Indian Over-
seas Bank (lOB) has reported that the number
of its court cases in Calcutta has gone up
during the last three years.

{by The information is being collected
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and to the extent available will be laid onthe
Table of the House.

(c)to (f). To avoid litigation and reduce
legat expenses, the officials of the bank try
persuasion and other methods, such as
negotiations, rescheduling of loans, etc. for
racovery of bank’s dues. Recourse to litiga-
tion is taken as a last resort to protect bank's
interest. Negotiated settlements were ap-
proved by bank in two cases. The bank has
repried that ten legal notices were issued
during the last three months as on 31 st
March, 1990.

Price Adjustment Formula of RBI for
Civil Construction Jobs

5881. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of FINANCE be
pleased to state:

(a) whetherthe Reserve Bank of india’s
Price Adjusiment Formula of civil construc-
tion jobs is not strictly followed by various
Public Sector Undertakings:

(b) whether on this count much ex-
penses are being incurred by these Public
Sector Units in contesting legal cases;

(c) whether as aresult, financial control
and managemant in Public Sector Undertak-
ing of different ministries has been losing its
purpose;

(d) it so, the facts and details thereof
and present details of RBI's Price Adjust-
ment Formula; and

{e) the further action proposed to be
taken in this regard?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (e). The infor-
mation is being collected and to the extent
available will be laid on the Table of the
House.

Loans Outstanding Against Fishing
Companies

5882. SHRI PRAKASH V. PATIL: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Shipping Credit and
Investment Company of India Limited (SCICI)
is frequently supervising loans granted by
the Shipping Development Fund Committee
(SDFC)tofishing companies for purchase of
trawlers;

(b) Particulars of all such fishing com-
panies who availed of the SDFC loans and
whose account weretransferredto the SCICI:
and

(c) the position of loans outstanding
principal amount overdue and interest over-
due from each of the above companiesason
March 31, 19907

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) and (c). Company-wise details of the
loans sanctioned, loan outstanding, princi-
pal amount overdue and interest overdue as
on March 31, 1990 in respect overdue as on
March 31, 1990 in respect of companies who
availed of Shipping Development Fund
Committee (SDFC ) Loan and whose ac-
counts are now being monitored by Shipping
Credit and Investment Company of India
Limited (SCICH), are enclosedinthe attached
statement.
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Narcotic Drugs and Psychotropic
Substances Act, 1985

§883. CH. JAGDEEP DHANKHAR:
Will the Minister of FINANCE be pleased to
state:

] (a) whether Government propose to

amend the Narcotic Drugs and Psychotropic
Substances Act, 1985 to make it more strin-
gent: and

(b) if so, the details thereot?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

{b) Does not arise.
T.V. Transmission at Jhunjhunu

5884. CH. JAGDEEP DHANKHAR: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the reception of Door-
darshan programmes transmitted from T.V.
transmission of Jhunjhunu in Rajasthan is
not clear;

(b) if so. the reasons therefor: and

(c) the action being taken to improve its
functioning?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRAY): (a) to (c). The low power T.V.
ransmitter operating in UHF band at
thunjhunu is functioning normally providing
satisfactory service within its expected serv-
co range of about 15 Kms. except that the
range of the transmitter is somewhat limited
n the northen direction due to terrain condi-
lions,
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Radio Station at Jhunjhunu in Rajast-
han

5885. CH. JAGDEEP DHANKHAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to set
up aradio station at Jhunjhunu in Rajasthan;
and

(b) if so, the time by which it is likely to
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) No, Sir. The approved 7th
Plan does not include any proposal to set up
a radio station at Jhunjhunu in Rajasthan.

(b) Does not arise.

Appointment of Chief Justice of High
Court from other State

5886. CH. JAGDEEP DHANKHAR:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) the policy of Government of appoint
Chief Justice of a High Court from outside
the State concemned;

(b) whether there has been deviations
from the set policy in the past; and

{c) # so, the details thereof?

THE MINISTER OF SURFACE TRANS-
PORT AND COMMUNICATION (SHRI K.P.
UNNIKRISHNAN): (a) to (c). The Govern-
ment have adopted the policy of having
Chief Justice of a High Court from outside
and the appointments and transfars of Chief
Justices ar¢ being mads in accordance with
the policy guidelines. Consultation with the
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Chief Justice of India is done in every case of
transfer/appointment of a Chief Justice.

Long Term Policy on Tea

5887. SHRIRAMDAS SINGH: Willthe
Minister of COMMERCE be pleased to
state:

(a) whether the Committee Constituted
by Government to formulate long term policy
on tea has submitted its report;

{(b) if so, the recommendations of the
Committee; and

(c) the action taken by Government
thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) The main recommendation of the
Committee are as follows:

— to evolve a National Tea Policy;

— o set up a Standing Forum for
Policy Planning and co-ordination
for tea;

— 1o set up a Centre for Studies in
‘Plantation’ management system;

— todevise policies and programmes
for argumentation of productive
capacities of the tea growing es-
tates and keeping the tea areas in
optimum state of productive health;

— rejuvenation and infilling forincreas-
ing average yields as one of the
medium-term remedies;

—  creation of a Tea Replanting Fund;

— o motivate plantations to under-

APRIL 20, 1990

Written Answers 812

take time bound larger programme
of extension planting through requi-
site financial backing with attrac-
tive incentive packages;

~— extension of tea in degrated forest
land;

— growing of tea in non-traditional
areas for progressive increasing
production of tea;

— revision of assistance packages
after every three years by the Tea
Board and the financial institutions;

— programmed development of small
growers seclor;

— 1o strengthen the R & D activities;

— constitution of Regional Advisory
Committees for the purpose of
planning and development of the
industry in the region concerned;

—  regions-wise manpower studies be
initiated to make an objective as-
sessment of the perspective on
supply side vis-a-vis the projected
requirements;

— institutionalised forum for centre-
state co-ordination;

— review of role of the Tea Board in
ine with the future requirements of
development;

— 1o evolve a plan and strategy for
increasing export volumas, expon
earnings and for effecting substan-
tial increasing in value added ex-
ports;

(c) AWorking Group inthe Ministry has
examined the recommendations of the
Committes. The recommendations of the
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Working Group have been sent to the Tea
Board for their views.

Lending Policies of Foreign Banks

5888. SHRIRAMDAS SINGH: Wil the
Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India
(RBlyhasissued any directives to the foreign
banks operating in the country to re-orient
their lending policy;

(b) if so, the details thereof:

(c) whether these directives have been
implemented by the foreign banks; and

{d} the action taken against those for-
eign banks, if any, for not following the direc-
tives of the RBI?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). Reserve
Bank of India (RBI) has reported that it had
advised all foreign banks operating in India
1o take their priority sector lending to a level
of 10% of their net advances by the end of
March, 1989 and to progressively increase
the same to 12% and 15% by the end of
March, 1990 and March, 1992, respectively.
RBI has further reported that 7 of the 21
foreign Banks have achieved the target of
10% stipulated for the end of March, 1989.
RBIis constantly following up the matter with
those foreign banks which have not com-
plied with the stipulated target.
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Number of News Papers and Perlodi-
cals Published from Kerala

5889. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased
to state:

(a) the number of newspapers and
periodicals published from Kerala as on 31st
December, 1989;

(b) the names of newspapers and peri-
odicals in Kerala which were granted regis-
tration during 1989; and

(c) the number of applications for regis-
tration of newspapers and publications pro-
posed to be published from Kerala and
pending before the Registrar of Newspa-
pers?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) There are 165 daily news-
papers and 1260 periodicals from Kerala in
the Live Register of Registrar of Newspa-
pers for India as on 31st December, 1989.

{b) The list of the newspapers and
periodicals is given in the attached state-
ment.

(c) 70 applications for registration of
newspapers and 180 applications for clear-
ance of titles of new publications proposedto
be published from Kerala are pending as on
12.4.1990.
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Profit/Loss Earned by North Malabar
Grameen Bank and South Malabar
Grameen Bank

5890. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FINANCE
be pleased to state:

(a) the details of profit/loss earned by
the North Malabar Grameen Bank and South
Malabar Grameen Bank, separately, during
1988-89 and 1989-90:

(b) whether regional rural banks have
put forth any demands for for better ameni-
ties;

(c) if so, the details thereof; and

(d) the Government's decision on such
demands?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) National Bank
for Agriculture and Rural Development
(NABARD) has reported that North Malabar
Gramin Bank and South Malabar Gramin
Bank earned a profit of Rs. 196.00 lakhs and
Rs. 75.84 lakhs respectively during the year
1988-89. The figures relating to 1989-90 are
yet to be reported by these Regional Rural
Banks (RRBs).

(b) to (d). North Malabar Gramin Bank
and South Malabar Gramin Bank functioning
in the State of Kerala have demanded the
following facilities:

i}  Highergradefor staff members after
completion of 10 years of service in
the same grade.

i) Higher business development
expenditure.

i)y Vehicle loans to Officers for pur-
chase of 4 wheelers.
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iv)  Increaseinthe quantum of housing
loans with lower rate of interest.

v) Payment of Bonus.
vi)  Leave fare concassion.

Under the provisions of Regional Rural
Banks Act, 1976, the remunerations of offi-
cers and other employees of Regional Rural
bank is determined by Central Government
having regard to the salary structure of the
employees of the State Government and the
local authorities of comparable level and
status. The facilties/amenities to RRB
employees are not considered on the basis
of profits of the banks but are provided as per
the service regulations. South Malabar
Gramin Bank has since extended the facility
of higher grade for staff members after
completion of 10 years service in the same
grade. Both the RRBs have increased the
ceiling of reimbursement of business devel-
opment expenditure to Rs. 50 per month.
Keeping in view the requirements of Re-
gional Rural Banks, NABARD has not con-
sidered it desirable to give loans to the
employees of RRBs for purchase of 4 wheel-
ers. The quantum of housing loan and rate of
interest charged on the same is being ex-
tended on the same terms and conditions as
applicable to the State Government employ-
ees of comparable level and status. The
payment of bonus of the employees of these
RRBs is being regulated under the Payment
of Bonus Act. Asthe Leave Fare Concession
facility is not admissible to State Govern-
ment employees in Kerala this facility has
not been extended to RRB employses inthe
State.

The National Industrial Tribunal at
Hyderabad set up under the directions of the
Supreme Court is seized of the question
relating to pay, allowances and other bene-
fits payable to the employees of All Regional
Rural Banks. The award of the Tribunal is

expected shortly.
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Advanced Ledger Posting Machines
and Encoding Machines

5891. SHRIHET RAM: Willthe Minister
of FINANCE be pleased to state:

(a) the number of Advanced Ledger
Posting Machines and Encoding Machines
purchased by varicus nationalised banks
during last three years and the total number
of machines purchased, bank-wise as on 31
December, 1989:

(b) whether instead of direct imports of
such machines by Government. these have
been purchased from private parties who
were permitted to import the machines;

{c) i so, whether Government have
made any investigations regarding import
price of such machines and selling/lease
price to banks to find out reasons of wide
profit margins provided 1o importers;

(d) whether allthe software and items of
day to day use in these machines (except
paper) are also imported under OGL by
private parties and themn sold to national-
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ised banks; and

{e) The reasons for adopting such a
policy and action, it any proposed to be taken
by Government in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The
Reserve Bank of india (RBI) has reported
thatthe Advanced Ledger Posting Machines
(ALPMs) which are being installed at the
branches of the public sector banks are
being manutactured indigenously and have
been procured by the banks from the local
vendors empanelled by the RBI. The RBI
had earlier imported encoding machines for
the computerised clearing houses against
the import permit issued to it after obtaining
clearance from Department of Electronics.
These were subsequently supplied to the
banks at cost. RBI has further reported that
these machines are now manufactured indi-
genously and the banks are now procuring
these machines through indigenous ven-
dors. As per the information furnished by the
RBI, the number of ALPMs and encoding
machines deliveredto the public sectorbanks
during the years, 1987,88 and 89 are indi-
cated below:

Year Number of AIPMs Number of encoding machines
1 2 3

1987 61 Nil

1988 385 162

1989 883 Nil

The bank-wise information about the
number of machines purchased by thebanks
is not readily available. However, as on
31.12,1989, the banks had acquired 5132
ALPMs and 978 Encoders.

(d) and (e). RBI has reported that soft-
ware for ALPMs was supplied by the ven-
dors alongwith the hardware. The software
for encoding machines was imported
alongwith the hardware. Modifications to the
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software as needed are made by Indian
vandors and the consumables required for
the day to day use on these machines are
procured by the banks from local vendors.
However, MICR Ink and MICR ribbons are
imported by vendors and supplied to banks
as the same are not locally manufactured.

Walver of Bank Loans

5892. SHRI HET RAM: Wil the Minis-
ter of FINANCE be pleased to state:

(a) whether the World Bank and the
International Monetary Fund have reacted
adversely on the decision of Government to
waive the bank loans upto Rs. 10,000;

(b) if so. the details thereof and the
action taken by the Government in the mat-
ter:

(c) whether the Reserve Bank of India
has also reacted adversely on the subject
and Indian Banks' Association (IBA) has
reportedly refused any positive action in the
matter; and

(d) if so, the action taken by Govern
ment in this regard?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No. Sir.

{b) Does not arise.

(c) and (d). The Government of India
has taken a decision to provide debt relief
which will be applicable 1o borrowers who
have taken loans upto Rs. 10,000/~ and the
same will covar all overdues as on 2nd
October, 1989, including short-term as well
as term-loans. There will ba no limit on the
size of the borrower’s land holdings. How-
ever, wilful defaulters will be excluded from
the scheme. It will cover Commerciai Banks,
Regional Rural Banks and Cooperatives.
The question of refusal by any bank to the
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implementation ofthe scheme does not arise.
Recovery of Excise Duty

5893. SHRIHET RAM: Willthe Minister
of FINANCE be pleased to state:

(a) the amount of outstanding Excise
duty of more than one lakh against various
industrial houses in default for more than
one year as on 31st March, 1989 and for the
years 1986-87 and 1987-88 with the details
of defaulters and amount involved; and

{b) the steps taken by Government to
recover the duty and in how many cases
prosecutions have been initiated during the
last three years and the number of cases
decided in last three years in favour of
Government and duty collected and the
number of cases in which Government lost?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House.

Ropeway for Bokaro Steel Plant

5894. SHRIA.K. ROY: Will the Minister
of STEEL AND MINES be pleased to state:

(a) whether any ropeway was con-
structed across the river Damodar for supply
of coking coalto Bokaro Steel Plant and it so,
its total cost;

(b) whether the ropeway is not being
used for transportation of coal these days;
and

(c) if so, the reasons therefor and the
guidelines of the Government inthis regard?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir. The total cost of the ropeway is Rs.
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{b) and (c). The ropeway is inoperative
since June 11, 1988 because of a major
breakdown of track rope near trustle No. 5
between Station ‘A’ and suspension bridge.
The washed coals 1s now being entirely
transported by rail.

Contractors’ Workers at Bokaro Steel
Plant

5895. SHRIA.K.ROY: Willthe Minister
of STEEL AND MINES be pleased to state:

{(a) the number of contractual workers
working in Bokaro Steel Plant (BSP) ason 1
March, 1990 both in side and outside the
plant giving the names of the contractors;

(b) the number of the contractual work-
ers having provident fund accounts:
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(c) whether BSP management super-
vises and ensures their payment at the pre-
scribed rates; and

(d) if not, the reasons therefor?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
{SHRI DINESH GOSWAMI): (a) The infor-
mation is given in the attached statement.

(b) The number of contractual workers
having Provident Fund Accounts stands at
6575.

{b) and (c). Yes, Sir. As the principal
Employer, Bokaro Steel Plant deputes rep-
resentatives for witnessing payment to
contractors labour at the respective Sites
and ensures that contractors labourers are
paid minimum wages as notified by the
Government of Bihar/Central Government.
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Representation from MITCO Employees
Assoclation

5896. SHRIA.K..ROY: Willthe Minister
of COMMERCE be pleased to state:

(a) whether a representation from the
Mica Trading Corporation Employees Asso-
ciation has been received stating 10 point
action plan for the organisation: and

(b) i so, Government's reaction thereto
and the steps taken thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The Mica
Trading Corporation Employees Associa-
tion submitted a representation dated 9th
March, 1990 giving certain suggestions. Most
of the suggestions were earlier considered
by the Committee appointed by the Govern-
ment to review mica trade, which has sub-
mitted its report. The basic suggestion in the
representation (to which the other sugges-
tions are also inter-related) that MITCO,
should not be merged with MTC, has not
been accepted by the Government.

Embargo on STC by Syria

5897. SHRISANATKUMAR MANDAL:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether his attention has been
invited to the news item captioned “STC
earns Syria's ire for no fault of own™ appear-
ing in the ‘Financial Express’, New Delhi
dated the 7th March, 1990;

(b) if so, the tacts of the case: and

() its fall-out on STC's participating in

CHAITRA 30, 1912 (SAKA)
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any Syrian call for tenders either on its own
or in cooperation with third parties and the
lessons learnt by the STC from this deal?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

{b) During March-May, 1989, three off-
shore contract were conciuded for supply of
36,000 tonnes (12,000 tonnes each) of Thai
Rice to Foreign Trade organisation for Food-
stufts and Chemicals (GEZA), Syria. For two
contracts of 12,000 tonnes each M/s Euro-
pean Tea and Commodities (S) Private
Limited, (ETC) Singapore was the supplier
to GEZA and STC was in turn the supplier to
ETC. For the third supply of 12,000 tonnes,
STC was the principal supplier to GEZA. M/
s Friendship Agro Industries and Trading
Pte. Limited., (FAIT) Thailandwas the source
of supply for the entire quantity. Payments
against the three contracts were to be made
by confirmed irrevocable letters of credit, to
be established directly by GEZA in favour of
Thai Exporter or to be transferred in their
favour. 10% Performance Bond against each
of the contracts was furnished by the Thai
Exporter directly to GEZA, which was ac-
cepted, thereby recongnising that the Thai
Exporter was the ultimate supplier. Thai
Exporter (FAIT) did not comply with the
jeontract terms due to an unexpected spurt
in prices of Thai Rice. GEZA never opened
any L/C in favour of STC for the 12,000 MT.
direct contract at any point of time, which
was an essential requirement of the contract
and shipment. Despite this, GEZA invoked
all the three performance guarantees fur-
nished by the Thai Exporter in their tavour.

{c) STC was unilaterally debarred from
dealings in Syria for a period of three years
with effect from 1.1. 1990. The Indian Em-
bassy, Damascus has been requested to
take up the matter with Syrian Government
to litt the embargo.
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Alleged Abetting of Smuggling by
Officials

5898. SHRIRAM SAGAR (Saidpur):
SHRIMADAN LAL KHURANA:

Willthe Ministerof FINANCE be pleased
to state:

(a) the details of the officers/staff of the
Customs House and Central Excise Collec-
torates found responsible for aiding and
abetting the smuggling activities and tax
evasion during the last three years, year-
wise and trade-wise:

APRIL 20, 1990

Written Answers 716

(b) the action taken against such em-
ployees/officers; and

(c) the details of the cases pending
finalisation with steps taken to expedite their
finalisation?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The number of
Officers/staffof the Customs & Central Excise
Department found to be aiding /abetting
smuggling activities and tax evasion during
the last three years are given in the table
below:

1987

1988 1989°

Number of Officers/Staff 25

25 44

“Figure is provisional.

(b) The aforesaid officers’staff are Ii-
able for penalty, prosecution and detention
under the provisions of Conservation of
Foreign Exchange and Prevention of Smug-
gling Activities Act, 1974. Such Officers also
face suspension and punishment including
dismissal/removal from service in the disci-
plinary proceedings instituted.

{c) The details of the cases pending
finalisation are being collected and will be
laid on the table of the House.

News ltem Captioned “Smugglers
Prefer Bullions™

5899. SHRI RAM SAGAR (Saidpur):
Will the Minister of FINANCE be pleasedto
state:

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned “Smugglers prefer bullions” ap-
pearing in the National Herald dated 9 Sep-
tember, 1989;

(b} if so, the detalls thereof; and

(¢) the details of the Customs officials
found to be involved in smuggling activities
or helping the smugglers directly or indi-
rectly?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. Gold and silver bullion continue to be
sensitive o smuggling into the country be-
cause of wise differential between Interna-
tional prices and domestic prices. Gold and
sitver forms a substantial component of the
value of seizures made during the last three
years.

Persons involved in smuggling activi-
ties including Organizers, Financiers, Land-
ing Agents are liable for penalty, prosecution
and detention under the provisions of Con-
servation of Foreign Exchange and Preven-
tion of Smuggling Activities Act, 1974. Sta-
tistics relating to seizures, persons arrested,
prosecuted and detained in the last three
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years are given below:
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(Valuve : Rs. in Crores)

1988 1989 1990 Upto 16.4.90

1. Value of aff contraband seized  443.14 554.59 196.39
2. Value of gold seized 200.52 259.60 43.28
3. Value of silver seized 10.56 67.57 4554
4, Number of persons arrested 3255 3884 910
5. Number of persons prosecuted 2281 2028 448
6. Number of persons detained under

COFEPOSA Act, 1974, 1169 1114 228

‘Figures are. provisional.

(c) 65 Officers/staff of the Customs and
Central Excise department were found to be
aiding/abetting smuggling activities during
the last three calender years, 1987, 1988
and 1989.

Investment by Financial Institutions in
Private Sector

5900. SHRIKAILASH MEGHWAL - Will
the Minister of FINANCE be pleased to
state:

(@) whether the Companies private
sector have borrowed huge sums from the
public financial institutions, thus reducing
their own share-holding to less than 20 per
cent; and

(b) whether Government propose to
withdrawthese large sums from private sector
to be reinvested in selected public sector
undertakings which are in need for further
investments?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). All India

Development Financial Institutions, i.e. In-
dustrial Development Bank of India (IDBI),
Industnial Finance Corporation of India {IFCI),
Industrial Reconstruction Bank of India (IRBI)
and Industrial Credit and investment Corpo-
ration of India (ICICI) provide financial assis-
tance to all viable projects which are in
conformity with national priorities. Such fi-
nancial assistance is provided to public lim-
ited companies in the private, public or joint
sectors and to cooperative societies. Such
assistance is also extendedto private limited
companies in certain cases.

Financing of the units are subject inter-
alia to norms in respect of promoters contri-
bution. Such contribution can be in ther form
of share capital, internal generations, addi-
tional capital or unsecured deposits.

Export of Granite Stonés

5901. SHRIN. DENNIS: Will the Min-
ister of COMMERCE be pleased to state:

(a) the States from which Granite
stones are exported;
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{b) the countries to which these stones
are exported: and

(c) whether the export is mainly of raw
granite or finished granite stones?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Granite stones
are mainly exported fromthe States of Andhra
Pradesh, Karnataka and Tamil Nadu.

(b) The major markets to which Indian
Granites are exported are Japan, ltaly, Neth-
erlands, USA. UK, China, West Germany,
France, Belgium, South Korea, etc.

{c) Granttes are exported both in the
form of (1) rough (cut)-blocks and {ii) cut and
polished slabs/iles/monuments approxi-
mately in the ratio of 4:1.

[Translation)
Export of Fruit

5902. DR. MAHADEEPAK SINGH
SHAKYA: Wil the Minister of COMMERCE
be pleased to state:

(a) whether Government’s policy Is to
boost the export of frutt; and

{b) f so, the measures taken by Gov-
ernment in this regard?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Yes, Sir.

(b) Government has taken a number of
measures to boost export of fruits such as
freely allowing their exports, grant of cash
compensatory support and import replen-
ishments, organising buyer-seller meets and
participation in international exhibitions for
developing new markets etc.
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[English)
Foreign Visit by Government Officlals

5903. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

{a) the number of officers of the rank of
Joint Secretaries and above andtheir equiva-
lents who visited foreign countries during
last two years month-wise on one count or
the other depleting the {oreign exchange
and causing burden on meagre resources;

(b) the number of junior officers who
visited abroad during the last 12 months,
month-wise and grade-wise;

(c) whether Indian High Commissions/
Embassies were not competent to take up
and finalise the assignments for which the
officers visited the foreign countries; and

(d)if so, the steps taken to check foreign
tfravel by these officers in order to reduce
Government expenditure?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
information is not centrally available and will
have to be collected from all the Ministries/
Departments of the Government of India.
Collection of this information will involve
considerabletime and labour and the result
to be achieved will not be commensurate
with the time and labour involved in collect-
ing the information.

(c) No, Sir.

(d) Government of India have issued
instructions from time to time to all its Minis-
tries/Departments advising them to restrict
foreign visits of their officers to the barest
minimum. Each proposal for deputation
abroad is strictly scrutinised and agreed to
only it the visit is considered inescapable
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and absolutely necessary.

Repeal Coffee Act
SHRI NARSINGRAO

SURYAVANS|
SHRI K. MURLEEDHARAN:

5904,

Will the Minister of COMMERCE be
pleased fo state.

(a) whether Coffee growers have
demanded the the repeal of Indian Coffee
Act of 1942 and introduction of free trade.
and

(b) if so, action taken by Government
thereon?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN) (a} and (b) The re-
peal of the Indian Coffee Act has not been
demanded as such

However some coffee growers have
demanded abolition of the pool marketing
system Afew others have demanded grant
of internal sale quota, while some have
opposed it

Based on the recommendations of the
Cottee Board the Government have disal-
lowed internal sale quota forthe year 1989-
90

Picnic Huts around Delhi

5905 SHRI MANIKRAO HODLYA
GAVIT:
SHRIR N RAKESH

Willthe Minister - TOURISMbe: pleased

to state

(a) whether Government propose to set
up more tounst picnic huts and lakes around
Delhi,
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{b) if so, the details thereof; and

(c) the estimated amount sanctioned/
granted for maintaining tourists picnic huts
during the last three years, year-wise?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). There is no proposal with Minis-
try of Tourism for setting up picnic huts. The
Delhi Administration in collaboration with
Delhi Development Authority are consider-
ing development of 2 lakes in Delht.

(c) Does not arise.
[Transiation)

Assessment of Income of agencies
running Lotteries

5906. SHR! GIRDHARI LAL BHAR-
GAVA Wil the Minister of FINANCE be
pleased to state:

(a) the total number of Gavernment and
private lottenes being run in the country;

(b) whether the income of the agencies
running private lotteries cannot be assessed
accurately dueto lack of proper maintence of
their accounts; and

(c)if 50, the loss of revenue as tax being
incurred by Government as a result thereof
and the steps being contemplated by Gov-
ernment to avoid this loss?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The Central
Government does not collect/compile this
information as the State Governments are
pitmarily concerned with the running of Pri-
vate and Government lottenies

(b) This would depend on the facts and
crrcumstances of each case. No general
statement can be made In this regard.
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(¢) The Income-tax Department does
not have any statistics regarding the loss of
revenue on account of lack of proper main-
tenance of accounts by agencies running
pnvate lottenes The Department takes
several measures to detect tax evasion
These measures includes the following —

(1) Systematicsurvevoperations

(n) Search and selzure opera-
tions in appropriate cases

(m) Verification of information by
Central Information Branches in a
planned manner and

(v) In depth investiqaton in a
selected number of cases

If any specificcase of tax evasion comes
to notice appropriate action under the In
come Tax Act 1s taken

Black-Marketing of Prize winning
tickets

5907 SHRI GIRDHAR! LAL BHAR
GAVA Will the Minister of FINANCE be
pleased to state

(a) whether there is black marketing of
prize-winnung lottery tickets and the black
money Is being convertad into white through
this

(b} if sq, the extent of loss incurred by
Government due to converting of the black-
money into white money through lottery tick-
ets in comparison tc the income earned
through Income tax and

(c) whether keeping in view this nss
Government propose to take ary effective
steps n this regard?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE) (a)to (~) No <uch
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general statement can be made To prevent
attempts to Introduce unaccounted income
as representing prize money from lotteries,
provision has been made In the Income-tax
Act whereby, such prize money is hable to be
taxed at the rate of 40% and the person
responsible for paying thelottery winnings 1s
liable to deduct tax at source at such rate If
the amount of such prize money exceeds
Rs 5 000/-

[Enghsh]

Coffee, Cashew and Rubber Cultivation
in Kerala

5908 SHRI MULLAPPALLY RAMA-
CHANDRAN Wil the Minister of COM
MERCE be pleased to state

(a) the total extent of land under coffee
cashew and rubber cultivation respectively
n Kerala

(b) whether any objections from Gov-
ernment of Kerala has been received on the
nghts of the holders of certain lands under
cash crop cultivation and

{c)whether Government propose to give
any incentives for further exterding the area
of cultivation of cash crops 1f so the details
thereof?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN) (a) The area under
coffee cashew and rubber in Kerala i1s pro-
visionally estimated 1o be as under -

Plantation Area in Hectares
1 2

Coffee 65,637

Cashew 1,55,263

Ruhber 3,66,000
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(b) The reference presumably is to the
expansion of cash crop cultivation to areas
under food crops on which the State Govern-
ment have imposed restrictions under the
Kerala Land Utilisation order, which comes
under the purview of the State Government.

(c) For extending cultivation of rubber
and cashew, sutable financial assistance is
given. However, no such assistance is pro-
. posed to be given for extending coffee culti-
vation from the VIl Five Year Plan onwards.

[ Translation]
Seized Narcotics in Bihar

5909. SHRIHARISHANKAR MAHALE:
Will the Minister of FINANCE be pleased to
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state:

{a) the quantity of smuggled narcotics
seized at Motihari and other places in North
Bihar during February, 1990 and the name of
the seizing agency; and

(b) the quantity of narcotics seized in
that area by the agencies of the State Gov-
ernment and Union Government separately
during the period from June, 1989 to Febru-
ary, 19907

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) The details of
narcotics seized in different parts of Bihar
during 1990, as reported to the Narcotics
Control Bureau, are as under:—

Date Qty. and drugs seized Place and name of agency
1 2 3
5.2.90 12 Kg. Ganja at P.S. Fatuha, Patna by Central Excise.
19.2.90 7  Kg. Ganja at Barauni Railway Station by Customs.
28.2.90 5 Kg. Ganja at Majhalia Railway Station by Customs.
1925 Kg. Ganja Collector of Customs (Prev.), Patna.

49.2 Kg. Charas

—do—

(b) The agency-wise seizure of various drugs effected in Bihar during the period June,
1989 to February, 1980 as reported to the Narcotics Control Bureau is as under:—

By Police By Customs/Central Excise
1 2
Ganja —13.340 Kgs. 3491.450 Kgs.
Hashish — — 284.250 Kg.
Heroin — — 0.050 Kgs.
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[English]

Introduction of Electronic Voting
Machines

§910. SHRIARVIND NETAM: Wilithe
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Government are in favour
of using electronic voting machines in the
elections; and

{b) if so. the target for Introducing such
a system?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRIK.P. UNNIKRISHNAN): (a) and
{b) Yes. Sir. Those machines are proposed
to be used in future elections

(Value in Rs. crores)
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ExportofMarine Products

5911. SHRI BHAKTA CHARAN DAS:
Will the Minister of COMMERCE be pleased
to state:

(a) thetarget setforthe exportof marine
fish during the Seventh Five Year Plan;

(b) the achievement made in that re-
spect so far;

(c) the States from where the marine
fish 1s being exported; and

(d) the steps taken to increase the
export of marine fish from Orissa?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and {b). The tar-
get set for the export of marine fisheries and
the achievement during the seventh five
year plan, were:

Period Target set Achievement
1 2 3
1985-86 402 398.00
1986-87 428 460.67
1987-88 470 §31.2C
1988-89 580 597.85
1989-90 700 615 (Approx.)

{Source: MPEDA, Cochin)

(c) Marnmne fish 1s exported from all the
maritime states of India

{d) The steps taken to increase the

export of marine fishes from India. including
Orissa, are:

(1) nductionof newtechnology and
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value addition;

(i) modernisation of processing
facilities, quality upgradation
and reduction inwaste;

(i) aggressive market promotion
measures:

(iv) stepping up export production
by development of capture fish-
eries;

(v) stepping up production of cul-
ture fisheries:—

(@) by increasing per hectare
yield from shrmp tarms;
and

(b) by bringing more area
under export production of
shrimp by culture.

Investigations into Import of Fodder
Producing Machines

5912. SHRISAMARENDRAKUNDU:
SHRICHIRANJILAL SHARMA:

Willthe Minister of FINANCE be pleased
to refer to the reply given on 16th March,
1990 to Unstarred Question No. 745 1egard-
ing seizure of fodder producing machines
and state the outcome of the investigations
held in the matter so far?

THE MINISTER OF FINANCE (PROF.
- MADHU DANDAVATE): Show Cause No-
tice issued on 12th February, 1990 seeking
the recovery of Customs duty of about Rs.
3.4 Crores leviable on the fodder producing
machines and the confiscation of the ma-
chines as well as imposition of penalty onthe
concerned firms/persons is under adjudica-
tion in quasi-judicial proceedings before the
Collector of Customs, Madras.
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Income Tax Arrears against Top
Industrialists

5913. SHRISAMARENDRAKUNDU:
SHR! HARI SHANKAR MA-
HALE:

Willthe Minister of FINANCE be pleased
to state:

(a) the details of eleven industrialists
topping in the list of Income tax arrears
alongwith the amount outstanding against
each of them as on 31st January, 1990 and
since when the said amount is outstanding;
and

(b) the steps taken or proposed to be
taken by Government to realise the out-
standing dues?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Growth in Nationalised Banks Deposits

5914. SHR! ERA ANBARASU:
SHRI MANORANJAN
BHAKTA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether any decline has been ob-
served in the growth of deposits in the na-
tionalised banks in 1988-89;

(b) if so, the reasons therefor; and

(c) the net profit of nationalised banks
as a ratio of working funds as compared to
other core public sector industries?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.
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(b) Does not arise.

(c) The published profits of 28 public
sector banks for the accounting year ending
on March 1989 were 0.18 percent of their
working funds. It is not possible to make any
meaningful comparison between the profita-
bility of public sector banks and other core
public sector industries, because the work-
ing of the former is quite different from the
latter.

Revision of Foreign Travel Scheme
Rules

5915. SHRI ERA ANBARASU:
SHRI MANORANJAN
BHAKTA:

Willthe Mrnister of FINANCE be pleased
to state:

(a) whether the rules relating to Foreign
Travel Scheme are proposed to be revised
by the Reserve Bank of India; and

(b) if so, when and the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

(b) Does not arise.

International Financial Systems

5916. SHRIERA ANBARASU: Willthe
Minister of FINANCE be pleased to state:

(a) whether Government propose to
take any measures to rectify the inadequa-
cies and weaknesses of the international
monaetary and financial systems;.

(b) if so, the details thereof; and

(c) it not, the reasons therefor?
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THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
Government of India has been participating
in discussions/meetings and has been voic-
ing its opinion in various for about the need
for reform in the international monetary and
financial systems. Some of the conferences/
summits/organisations which have been
advocating reforms of the international fi-
nancial systems and of which india is an
active participating member are G-24, the
Non-Aligned Summit andthe Commonwealth
Heads of Government (CHOGM).

(c) Does not arise.
Newsitem “Gold Biscuits Seized”

5917. SHRI ERA ANBARASU:
SHRIMADHAVRAO SCINDIA:

Willthe Minister of FINANCE be pleased
to state:

{a) whether the attention of Govern-
ment has been drawn to the newsitem cap-
tioned “Gold biscuits seized” appearing in
the ‘Hindu’ dated 26 January, 1990; and

(b) i so, the details thereof and the
action taken in the matter?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

(b) The officers of the Delhi Zonal Unit
of the Directorate of Revenue Intelligence
seized 348 gold biscuits valued at Rs. 1.40
crores (approximately) intwo separate cases
from two different gangs on 23rd and 24th
January, 1990 respectively.

Inthe first case, on 23.1.90, 188 foreign
marked gold biscuits weighing 21.930 kgs
valued at approximately Rs.75.66 lakhs were
seized. ShriMakhtool Singh and Smt. Manijt
Kaur were arrested and subsequently de-
tained under the Conservation of Foreign
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Exchange and Prevention of Smuggling
Activities Act, 1974.

In the second case, on 24.1.90, 160
_gold bars weighing 18.560 kgs valued at
approximately Rs.64 lakhs were seized from
a Maruti car which was parked outside a
hduse in Police Colony, Ashok Vihar, Dethi.
Shri Balwinder Singh was arrested and
subsequently detained under Conservation
of Foreign' Exchange and Prevention of
Smuggling Activities Act, 1974.

Central Assistance for the Development
of Lakes to States

5918. SHRI BHAKTA CHARAN DAS:
Will the Minister of TOURISM be pleased to
state:

(a) the States which have sought con-
trol assistance for the development of lakes
ingtheir States to attract tourists:

(b) whether any request has been re-
“~gived from the Government of Orissa for
the development of Chilka and Anshupa
lakes; and

(c) it so, the details of assistance ex-
tended by Union Government during the
Seventh Five Year Plan?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) The development of tourism is primarily
the responsibility of the State Governments.
However, the Ministry of Tourism have pro-
vided assistance for the development of
activities related to water bodies in different
States to attract tourists.

(b) and (c). On specific proposal of
Orissa Government, the Ministry of Tourism
have sanctioned Rs. 21.96 lakhs for water
sports facilities at Chilka lake during the
Seventh Five Year Plan. As regards Ansh-
upa lake, no proposal has been received
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from the State Government.

Deposits in Scheduled Non-National-
ised Banks

5919. SHRI MADAN LAL KHURANA:
Will the Ministar of FINANCE be pleased to
state the break-up of public deposits in the
scheduled non-nationalised banks as on
date?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): The Reserve Bank
of India (RBI) has reported that the deposits
of the private sector banks and Foreign
Banks operating in India as onthe last Friday
of December, 1989 (latest available) was
Rs. 14665 crores.

AIR and T.V. Coverage in Garhwal
Region

5920. SHRiC.M. NEGI: Willthe Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government are aware of
the acute inadequacy of All India Radio and
Television coverage in Garhwal region of
Uttar Pradesh;

(b) if so, whether Government propose
to opan somae radio/television centres in this
region; and

(c) if so, the details thereoi?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (c). The approved 7th
Plan of AIR includes schemes to establish 4
new radio stations, one each at Uttar Kashi,
Pauri, Chamoli and Mussorie in the Garhwal
region of Uttar Pradesh. For improving the
short wave supportservice, there isascheme
for upgradation of the 10 KW SW Transmit-
ter at Lucknow to 50 KW SW.
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As regards TV service, a Transposer is
envisaged to be commissioned at Mussoorie
during 1990-91.

Further improvement of Radio/TV serv-
ice in Garhwal division would depend upon
availability of resources for the future Plans
of Radio/TV expansion.

Opening of Bank Branches in Pauri,
Chamoli and Dehradun Districts of
Uttar Pradesh

5921. SHRIC.M. NEGI: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether any survey has been con-
ducted in Pauri, Chamol and -Dehradun
districts of Uttar Pradesh for opening bank
branches/extension counters;

(b) if so, the details thereof alongwith
the names of the places. district-wise, where
bank branches/extension counters are pro-
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posed to be opened during 1990-91;

(c) the reasons for lack of banking
system in these districts: and

(d) the steps contemplated to spread a
fair banking network there?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). No spe-
cial survey has been conducted by Reserve
Bankof India (RBI)inthe Chamoli, Dehradun
and Pauri Districts of Uttar Pradesh for
opening of bank branches or extension
counters. ldentification of centres under the
Branch Expansion Policy (1985-90) forthese
Districts was done under the norms for hilly/
tribal areas, and under the Service Area
Approach to rural lending. As on 31.12.89
(latest figures available), the total number of
branches of commercial banks functioning
inthese three Districts, and the total number
of licences stili pending for implementatian,
are as follows:

Districts Branches functioning Pending licences
1 2 3

Chamoli 38 7

Dehradun 128 1

Pauri 75 28

The validity period for opening of branches
by the concerned banks has been extended
tillthe end of September, 1990. The issue of
opening of additional bank branches in the
States willbe considered afterthe newBranch
Licensing Policy is finalised by the Reserve
Bank of India.

Agricultural Loans Advanced by Banks
in Madurai Region in Tamil Nadu

5922. SHRI R. MUTHIAH: Wil the

Minister of FINANCE be pleased to state the
amount of loans advanced by the national-
1sed banks for agricultural and non-agi‘laﬁl-
tural purposes, separately, in Madurai re-
gion in Tamil Nadu during the last three
years, bank-wise?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): The present data
reporting system does not generate the in-
formation in all manner asked for. However,
overall performance of allcommercial banks
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(including nationalised banks) operating in
the District of Madurai, under the Annual
Credit Plans forthe calendar years 1987 and
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1088 and the financial year 1989-90 is given
below:

Performance under Annual Credit Plans in Madurai District

(Rs. in crores)

;ear All sectors including Agriculture
Agriculture
Target Achievement Target Achievement
1 2 3 4 5
1987 66.02 64.82 40.61 46.88
1988 77.24 72.20 49.90 51.64
1989 73.72 N.A. 41.48 N.A.

(The tigures above relate to disbursals)

Payments to Attorney General

5923. SHR! RAM BAHADUR SINGH:
Will the Minister of LAW AND JUSTICE be
pleased to state the amount paid to Attorney
General, Government of India during Janu-
ary 1, 1984 to December, 1989 till date
towards monthly retainer fees, fees for Un-
ion Government work and fees for giving
opinion and discussions separately, year-
wise?

THE MINISTER OF SURFACE TRANS-
PORT AND COMMUNICATIONS (SHRIK.P.
UNNIKRISHNAN): Information is being
cgitected and will be lard on the Table of the
House.

Office of Comptroller and Auditor
General

5924, SHRIARVIND NETAM: Wilithe
Minister of FINANCE be pleased to state the

reforms Government contemplate to
strengthen the independence of the Comp-
troller and Auditor General of India?

THE MINISTER OF FINANCE (PRQOF.
MADHU DANDAVATE): The former Comp-
troller and Auditor General has made some
suggestions to strengthen the functional
autonomy of the Office of the Comptroller
and Auditor General. These will require
consideration in detail in consultaticn with
the concerned Ministries. At this stage there
are no specific reforms under contemplation
of Government.

Law for Regular Audit and other
Control of Political Parties

5925. SHRI ARVIND NETAAM: Wil
the Minister of LAW AND JUSTICE be
pleased to state whether Government pro-
pose to enact a suitable legisiation for regu-
lar audit and other functional control of differ-
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ent political parties?

THE MINISTEROF SURFACE TRANS-
PORTAND COMMUNICATIONS (SHRIK.P.
UNNIKRISHNAN): This proposal is under
consideration of the Committee on Electoral
Reforms appointed by the Governmentto go
into all aspects of electoral reforms.

[ Translation)

Puplication of Voters Names in Elec-
toral Rolis

5926. SHRIGULABCHAND KATARIA:
Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether the name of a voter ap-
pears inthe list of electoral rolls of more than
one place resulting down fall in percentage
of votes cast: and

(b) if so, the steps being taken by
Govermnment to avoid such duplication?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). Though sufficient provisions exist in
the law to prevent any case of the name of a
voter appearing in electoral rolls of two differ-
entplaces, such acontingency may still ariss
leading to a fall in the percentage of votes
cast at one of the places. In addition to the
existing laws on the subject and detailed
instructions issued by the Election Commis-
sion from time to time, a proposal for intro-
ducing muki-purpose identity cards to elec-
tors, as part of the comprehensive proposals
for electoral reforms, is under consideration
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of the Committee on Electoral Reforms
appointed by the Government to go into the
whole gamut of electoral matters. The rec-
ommendations of the Committee are awaited.

Housing Loan Facliities in Rajasthan

5927. SHRIGULABCHAND KATARIA:
Will the Minister of FINANCE be pleassed to
state:

{(a) the names of institutions in public
sector which provide loans for construction
or purchase of houses in Rajasthan;

(b) the terms and conditions laid down
by each of the above institutions including
the rate of interest charged on such loans;
and

(c) the number of persons in Rajasthan
who were provided assistance and the
amount of loans advanced to them by each
of the above institutions during last three
years?

THE MINISTER OF FINANCE (PROF. .
MADHU DANDAVATE): (a) All scheduled
commercial banks provide loans to individu-
als for construction and purchase of house
throughout the country including the State of
Rajasthan.’

{b) The salient features of the terms and
conditions on which scheduled commercial

banks provide loans forhousing areas under:

(i) Maximum period of repayment
of loan is upto 15 years.

(i) Rate of interest is as foliows: ™

Amount of loan Rate of interest
(percent per annum)
1 2
Upto Rs. 20,000/- 125
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Amount of loan

Rate of interest
(percent per annum)

2

Above Rs. 20,000/- & upto Rs. 50,000
Above Rs. 50,000/- & upto Rs. 1 lakh

Above Rs. 1 lakh & upto Rs. 3 lakhs

135

14.0

14.5—16.0

Rate of interest on housing loan for
Scheduled Castes/Scheduled Tribes upto
and inclusive of Rs. 5,000/- is 4% per
annum.

(i) Asregards security, where mort-
gage. of property or Government
guarantee is not feasible, banks
would accept other forms of
securities such as life Insurance
Policies, Government Promis-
sory Notes, Shares and Deben-
tures, Gold ornaments, etc.

(iv) Bankswillalso have discretionto
fix repayment instalments in such
a way that housing loans be-
come more affordable to lower
income group and repayment

instalments may not exceed
normally 30% of the income of
the borrower.

{(v) In case of individuals who might
have raised funds from other
sources, banks can provide
supplementary finance.

(vi) Banks can extend credit for
additions, repairs and alterations
to houses."

(c) The number of accounts and the
balance outstanding in respect of housing
loans to weaker sections provided by banks
In the State of Rajsthan during the last three
years are give below:

Year -No. of accounts- Balance outstanding
(Rs. in crores)

1 2 3
December 1986 33367 13.11
December 1987 41180 14.84
June 1988 44061 13.96

Facliities for Transport and Lodging for
Tourists at Udaipur

5928. SHRIGULABCHAND KATARIA:
Will the Minister of TOURISM be pleased to

state:
(a) whether Udaipur in Rajasthan finds
a place in the world tourism map;

(b) if so, whether adequate transport
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and lodging facilities are available there for
foreign tourists; and

(c) i not, the efforts made to provide
necessaty faciltties there and the extent of
success achieved in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) Udaipuris recognized internationally as a
major tourist destination in India.

{b) and (c). Accommodation both of
international standard as also medium/
budget is available and Udaipur Is also well
linked by ar, rail and road services.

Trade with Raly

5929. SHRIGULABCHAND KATARIA:
Willthe Minister of COMMERCE be pleased
to state:
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(a) the position of trade with ltaly prior
to 1985;

(b) whether the trade between Italy and
India increased during the last five years, if
so, details thereot including the nature of
trade agreements concluded during the
above period and the broad terms and con-
ditions thereof; and

(c) the palicy of Government regarding
trade agreements with ltaly in future?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN)

{a) and (b). India’s trade position with
ltaly during the five years preceding 1984-85
was as follows:-

(Value in Rs. Crores)

Exports Imports Total Trade

1 2 3 4
1979-80 213.04 175.54 392.58
1980-81 151.58 242.48 394.06
1981-82 157.53 236.44 393.97
1982-83 141.85 241.23 383.08
1983-84 163.77 270.74 434,51
1984-85 212.94 296.75 509.79
1985-86 206.09 318.98 525.07
1986-87 310.51 490.22 800.73
1987-88 502.25 504 .46 1006.12
1989-90 576.57 629.25 1205.02
(April 89 to

January 1990)

(Source DGCI&S, Calcutta).
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Two meetings of the Indo-italian Joint
Committee were held in 1986 and 1988 in
Rome and New Delhi respectively and on
the conclusion of the meetings “agreed
Minutes” were signed. No Trade Agree-
ments have been signed.

(c) Government's policy is to increase
mutual cooperation between the two coun-
tries in trade matters with emphasis on in-
creasing Indian exports to ltaly.

[English)
ITDC Cases with C.V.C.

5930. SHAILENDRANATH SRIVAS-
TAVA: Will the Minister of TOURISM be
pleased to state:

(a) the number of . T.D.C. cases pend-

ing investigations with the Central Vigilance
commission (C.V.C.);
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(b) the stage of investigations; and

{c) the measures being taken to expe-
ditetheinvestigations andto safeguard public
interest?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a)1o (c). No investigation report or any other
reference on L.T.D.C. matters is pending for
advice with the CVC. However 13 cases,
having vigilance angle, arising out of techni-
cal inspections conducted by the Chief
Technical Examiner of the CVC, have been
referred to the ITDC for investigations and
report. A statement showing stage of inves-
tigatiory is attached,

In order to expedite investigations, Vig-
ilance Division inthe ITDC hasbeen strength-
ened and regular monitoring is being done at
the management level.
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Pay Scales of Class IV Employees

5931. SHRI BHAGEY GOBARDHAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether there is a disparity in the
pay scales of class IV employees (Atten-
dants) working in Central Government Of-
fices, Public Undertaking like FCI, MMTC
and Indian Qil Corporation etc., Election
Commission and Attendants attached with
State Ministers in the centre; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a)and (b). The pay
scales inthe Central Government are based
on the recommendations of the Pay Com-
mission. The pay scales in the Public Under-

takings are generally determined by nego-
tiations between the management and the
workers. There may be no uniformity in the
wages or designations of post .in Central
Govermment vis-a-vis Public Undertakings;
just as there is no parity in wages of one
undertaking and another undertaking. There
are a large number of Public Undertakings
and there is no Central agency that main-
tains data relating to the pay scales of differ-
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ent undertakings at one place.

Thae pay scales in the Election Commis-
sion and Aftendants attached with State
Ministers in the Centre are the same as
applicable to corresponding categories of
employees in the Central Governmerit.

Bokaro Steel Plant

5932. SHRI A.K. ROY: Will the Minister
of STEEL AND MINES be pleased to state:

(a) the inventory turn over ratio in
comparison to total issues in the Bokaro
Steel Plant in the last three years with year-
wise break-up;

(b) the optimum ratios for efficient and
econcmic running of the plant for the same
period, year-wise; and

(c) whether there is ditference between
the above two ratios; if so, the reasons
thereof and the steps taken thereon, stating
its effect on the overall cost of production?

THE MINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHR! DINESH GOSWAMI): (a) The
information is as follows:

Year Consumption Inventory Turnover Ratio
1 2 3 4
1988-89 312.71 289.14 1.09
crores crores crores
1987-88 270.87 246.27 1.10
crores crores crores
1986-87 221.98 189.14 1.18
crores crores crores
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{b) and (c). The optimum ratio for effi-
cient and economic running of the plant for
the year 1989-90 and the actual ratio for the
period April-December, 1989 are greater
than 1.0. The actual turn over ratios for the
years 1986-87 1989-88 and 1988-89 have
also been greater than 1.0 as is clear from
the above.

Foreign Investment Policy for Hotel
Projects

5933. SHRI RAMDAS SINGH: Will the
Minister of TOURISM be pleased to state:

(a) whether it is a fact that the foreign
investment policy for hotel projects is suffer-
ing due to non-availability of land:

(b) if so, the steps being taken by
Government in this regard;

{c) the number of applications for set-
1ing up hotels trom International Hote! Chains
and Non-residential indians pending with
Union Government: and

{d) the ime by which these applications
are likely to be cleared?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) and (b). No, Srr.

(c) and (d). Six applications for setting
up hotel chains and NRils are under process
in the Ministry of Industry. This is an on-
going activty and it is the endeavour of the
Government to clear the applications as
early as possible.

Foreign Exchange Earned From Export
of Goods

5934. SHRIPARATT A BHARDWAJ:
wite unister of COMMERCE be pleased
to state:
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(a) the quantum of capital goods al-
fowed to be imported far modernisation of
industries during the last three years, year-
wise;

{b) whether before permitting such
imports, Government obtained undertaking
to the effect that a part of the industrial
produce would have to be exparted; and

{c) if so, the amount of foreign ex-
change earned thereby during the above
penod, year-wise?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRI ARIF
MOHAMMAD KHAN): (a) and (b). in respect
oflicences issued forimpon of Capital Goods,
a separate break-up showing the total quan-
tum of capital goods imported for modemi-
sation of industries is not maintained. Export
obligations are not imposed generally in
cases involving modemisation and separate
records in this behalf are also not main-
tained.

(c) Does not arise in view of the above.
[ Translation}
Trade with Nepal

5935. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of COMMERCE be
pleased to state:

{a) the amount of exports and imports
between India and Nepal during the last
three years;

(b) whether there has been a decline in
the trade; and

(c) it so, the reasons therefor?
THE MINISTER OF ENERGY AND

MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHANY): (a) The figures of
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exports and imports between Indiaand Nepal
during the lastthreeyears 1987-88, 1988-89
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and 1989-90 (upto December 1989) are
given below

(Rs. Crorss)

Year Export Import Total
1 2 3 4
1987-88 93.68 44.66 138.34
1988-89 97.28 34.74 132.02
1989-90 upto |

Dec. '89) 68.32 0.15 68.47

Source: DGCIS, Calcutta

(b) and (c). During 1989-90, two-way
trade between India and Nepal has declined
as compared to 1987-88 and 1988-89. The
decline is due to change in the trade regime
after the expiry of the Indo-Nepal Treaty of
Trade in March, 1989,

[English]

Realisation of Policy Premiums by
Divisional Oftice of LIC at Bombay

5936. SHRIV. SREENIVASAPRASAD:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Divisional Office of the
Life Insurance Corporation of India at Bom-
bay and its branchesthere have been largely
failing to realise policy premiums from differ-
ent employees on account of insurance
polices i1ssued under LIC's salary saving
scheme;

(b) whether the above Divisional Office
has not been keeping track with those
employees who are transferred out of Bom-
bay;

(c) whether as a result quite a large
number of insurance policies are getting
lapsed;

(d) if so, the facts thereof; and

(e) the action being takento revive such
policies without charging any interest?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) No, Sir.

{b) No, Sir.

(¢) No, Sir.

(d) Does not arise.

{e) Generally interest is charged on
revival of policies as per rules. However, in

individual cases, waiver of interestis consid-
ered by the LIC on merits.

Reduction in Duty on Capital Goods

5937. SHRI MADHAVRAO SCINDIA:
Will the Minister of FINANCE be pleased to
state:
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(a) whether Punjab, Haryana and Delhi
Chambers of Commerce and Industry has in
a memorandum submitted to Government
demanded reduction in duty oncapitalgoods
manufacturing sector;

(b) if so, the precise demands made by
. Punjab, Haryana and Delhi Chambers of
Commerce and Industry; and

(c) Government's reaction thereto?

THE MINISTER OF FINANCE (PROF
MADHU DANDAVATE): (a) Yes, Sir.

(b) The Punjab, Haryana and Delhi
Chamber of Commerce and Industry had in
therr pre-budged memorandum requested
for various reliefs, which inter-alia included
suggestions for reduction of excise and
customs duties on capital goods. Regarding
excise duty on capital goods, the Chamber
suggested a general reduction of excise
duty on capital goods sector. As regards
customs duty concessions, the relevant
extract from the pre-budget memorandumis
reproduced helow .-

(1) Not to use capitai goeds imports
too much as a revenue source;

(2) Customs duty on capital goods
and technology imported by the
indigenous machine manufactur-
ing sector for upgrading their
manutacturing capabilities should
be substantially reduced:

(3) Aslightly higher rate of duty could
be imposed on imports of capital
goods by user industry with the
limited objective of using it as a
measure to protect the Indegenous
capital goods industry -

{4) In the case of import of selective
capital goods by industries linked
to export obligation, the conces-
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sional duty is still high and is
available only to a few selected
industries. In the context of for-
eign exchange compulsions and
exports thrusts, the import duty in
such cases should be totally ex-
empted and extended to all indus-
tries willing to accept export obli-
gation within the acceptable legal
framework;

(5) Imports of capital goods not
manufactured in India but needed
by user industry should be allowed
totally duty free from customs &
CVD. The Government has al-
lowed such capital goods forimport
underthe Import Policy after being
convinced of the need for the
same. When so0, there is no justi-
fication to impose high duties;”

(c) In the Budget for 1990-91, some
adjustments in custems and excise duty
rates on capital goods have been brought
about, which inter alia include:

(iy reduction of excise duty on speci-
fied capital goods by five percent-
age points;

(i) concessional import duty of:

(a) 40% ad valorem (total) on
thirteen specified machinery/
equipments forfood process-
ing marine products sector,,

(b) 40% advalorem (total)onten
specified items of machinery-
equipments for rubber belt-
ing industry and twenty speci-
fied items of machinery/
equipments for forged hand
too! industry against expont
obligation; and

(c) 25% ad valorem (total) on
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capital goods for export pro-
duction, subject to fulfilment
of export obligation from the
date to be notified.

Capital for Karnataka State Undertak-
ings Through Public Bonds

5938. SHRI V. SREENIVASA
PRASAD:
C.P. MUDALAGIRI-
YAPPA:

SHRI

Willthe Minister of FINANCE be pleased
to state:

{a) whether Union Government have
received any request from the Government
of Karnataka for permission to the State
Public Undertaking to raise capital from the
market through bonds: and

(b) if so, the decision taken in the mat-
ter?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

{b) The present scheme of Public Sector
Bonds is confined to Central Sector Under-
takings.

Drive Against Black Money

5939. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to refer to
the reply given on 16th march, 1990 to
Unstarred Question No. 806 regarding drive
against black money and state the outcome
of measures taken recently by Government
to unearth black money?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Unearthing black
money generated through tax-evasion is a
continuous process. For unearthing una-
counted income and wealth, the Income-tax
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Department takes various measures which
includes search and seizure operations in
appropriate cases. During the financial year
1989-90, 3984 searches were conducted
which resulted in the seizure of prima-facie
unaccounted assers of Rs. 128.02 crores.
The amount of concealed income surren-
dered in the course of searches was Rs.
193.44 crores.

Besides for curbing the generation and
investment of unaccounted money in the
immovable property, 157 orders for pur-
chase of immovable properties with an
aggregate apparent consideration of Rs.
64.99 crores; have been made by the Appro-
priate Authorities appointed under Chapter
XXC of the Income-tax Act, which empow-
ers the Central Government with a pre-
emptive right to purchase immovable prop-
erties in certain notified cities.

Seized Goods at Trivandrum Airport

5940. SHRI 7. BASHEER: Will the
Minister of FINANCE be pleased to state:

(a) the details of goods seized from the
passengers at Trivandrum Airport during
1989 and so far;

(b) the amount realised by sale of
confiscated items during the above period;
and

(¢) the value of goods lying undis-
posed?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
value of the contraband goods seized by the
Customs authorities from the passengers at
Trivandrum Airport during 1989 and during
the current year upto 31st march, 1990 and
the amount realised by sale of confiscated
goods during this period are given in the
table below:
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(Rs. in lakhs)

Items Value of goods seized
1989 1990
(upto 31 March)
1 2 3
Gold 696 168
Other goods
(Electric goods,
currency, liquor etc 208 28.86
Value of confiscated
goods disposed of 60.82 18.30

{c) The value of the goods other than
gold lying undisposed as on 31.3.90 in the
Customs Warehouse at Trivandrum Airport
is Rs. 33.67 lakhs. Confiscated gold is de-
posited in Mint in Government Account.

[ Franslation)
Export of Apples and Fruits
5941. SHRI K.D. SUTLTANPURI: Will
the Minister of COMMERCE be pleased to

state:

(a) the quantity of apples and other

fruits exported during the last one year,
state-wise; and

(b) the names of the importing countries
and the amount of foreign exchange earned
therefrom?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) and (b). The
quantity of apples and other fruits exported
during 1988-89, the amount of foreign ex-
change earned therefrom and the names of
main importing countries are indicated be-
low:

Qty. (prov.) Value (Prov.) Names of main importing
(MTs) (Rs. Crores) countries.
1 2 3
*60,000 45.00 United Arab emirates

Kuwait, Sauddi Arrabia,
Bangladesh, U.K.etc.

Export data i1s being maintained port-wise.

" Source: APEDA. New Delhi.
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Very Low Power Transmitters for
Ladakh Region of Jammu and Kashmir.

5942. SHRIK.D. SULTANPURI: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

{a) whether six very Low Power Trans-
mitters (VLPT) stands sanctioned for La-
dakh region of J & Kashmir are to be com-
missioned during the year 1989;

(b) i so, the reasons for non commis-
sioning of the said transmitters: and

(c) thetime by whichthese VLTP would
be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRi P.
UPENDRA) : (a) to (c). Six very low power
(2x10W) TVtransmitters, one each at Deskit,
Das, Nyoma, Padam, Sankoo and Timsogam
in Ladakh region of Jammu & Kashmir were
scheduled to be commisstoned during later
partofthefinancial year 1989-90. However,
it has not been possible so far to install TV
transmitters at the atoresaid places primarily
due to the fact that transmitter buildings
conforming ‘o stringent specifications, tak-
ing into account the difficult climatic condi-
tions in the region, require to be constructed
for housing the transmitters. Besides, ap-
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proach to these areas is possible only for a
limited period during the year. it is neverthe-
less the endeavour of Doordarshan to com-
plete these installations as expeditiously as
possible.

Assistance to Industrial Units by
Punjab Finance Corporation

5943. BABA SUCHA SINGH: Will the
Minister of FINANCE be pleased to state:

(@) the number of industrial units fi-
nanced by the Punjab Finance Corporation
during the last three years;

{b) the number of units financed by the
Punjab Finance Corporation which became
sick during the above period;

(c) the number of such units sold or put
to sale by the Corporation; and

(d) the number of units which have
survived?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (d). As pel
the intormation received from IDBI, the fol-
lowing table gives data on the number of
industrial units financed by the Punjab Fi-
nance Corporation, the number of units which
became sick, the number of units sold or put
to sale by the corporation and number of
units given rehabilitation package during the
last 3 years:
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Short Wave Radio Transmitter for Leh

5944. SHRIHARISH RAWAT: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether ashort wave radio transmit-
ter for the Leh station of A.L.R. has been put
into action last year;

(b) it so, whether the said transmitter
went off the air even before it was formally
commissioned if so, the reasons theretor
and the time by which it is likely to be set up;

(c) whether similar instances are brought
to the notice of Government of mishandling
of costly equipments atthe said station inthe
past; and

(d) whether an enquiry committee would
be set up to look into it, if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER OF
PARLIAMENTARY AFAIRS (SHRIP. UPEN-
DRA): (a) and (b). The Short Wave radio
transmitter at Leh has not been commis-
sioned and is taking only test transmission
with no fixed schedule.

{(c) “here was no instance of mishan-
dling of costly equipments at the station in
the past.

(d) Does not arise.

Civil appeals and revisions Filed by
Punjab Government

5945. BABA SUCHA SINGH: Will the
Minister of LAW AND JUSTICE be pleased
to state:

{(a) the number of civil appeals and
revisions filed by the Punjab Government
-during the last three years;
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(b) the number of such appeals and
revisions lost; and

{c) the expenditure incurred by Govern-
ment in such appeals and revisions during
the last three years?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA
TION (SHRI K.P. UNNIKRISHNAN): (a) to
(c). The requisite information is being col-
lected and will be laig on the Table of the
House as early as possible.

Law Officers/lawyers engaged by
Punjab Government

5946. BABA SUCHA SINGH: Will the
Minister of LAW AND JUSTICE be pleased
{o state:

(a) the amount spent by the Punjab
Government on litigation of all types during
the last three years;

(b) the number of law officers, whole
time working in the Law Department and
other Departments;

{c} the number of part-time lawyers
engaged on job basis;

{d) the fees paid to the lawyers during
the last three years; and

{e) how many of such lawyers belong to
the Scheduled Castes and the fees paid to
them during the last three years?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION {SHRI K.P. UNNIKRISHNAN): (a) to
e). The requisite information is being col-
lected and will be laid on the Table of the
House as early as possible.
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Civli Write filed against State of Punjab

5947. BABA SUCHA SINGH: Will the
Minister of LAW AND JUSTICE be pleased
to state:

{a) the number of civil writs filed against
the State of Punjab during the |ast three
years;

{b) the number of such writs lost by the
State and the amount lost in such writs: and

(c) the number of Special Leave Peti-
tions filed in the Supreme Court and the
number of such petitions lost?

THE MINISTEROF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TION (SHRI! K.P. UNNIKRISHNAN): (a) to
(c). Informationis being collected and willbe
laid on the Table of the House.

[Translation)
Deterioration in Punjabi Programmes

5948. S. ATINDER PAL SINGH: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased io state:

(a) whether Government are aware of
continuous deteriorating trend in technical,
entertaining, artistic and qualitative aspect
of language in various programmes and
news in Punjabi broadcast and telecast by
All India Radio and Doordarshan;:

(b) if so. the reasons therefor: and

(c) the steps being takenor proposed to
be taken by Government to improve the
programmes including the standard of
Punjabi in the programmes?

THE MINISTER OF INFORMATION
AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHR! P.
UPENDRA) : (a) No, Sir;
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(b) Does not arise; and

(c) The improvement of programmes is
a continuous endeavour of the media and its
aim is to sirive for excellence.

Patiala a Cultural Centre of Punjab

5949. S. ATINDER PAL SINGH: Wil
the Minister of TOURISM be pleased to
state:

(a) the details of tourists cenfres in
Punjab included in “Tourism Year 19917,

(b) whether Patiala has bean included
in the Tourist map for the year 1991;

(c) whether any special scheme has
been formulated 1o develop Patiala as an
internationa! tourist centre during the current
year; and

(d) it so, the action proposed to be taken
in this regard?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
{a) The Objective of Government is to pro-
mote India as a tourist destination, including
Punjab. The important festivals of Punjab for
promotion of tourism during tourism year
are the Magitair, the Hola festival and the Jor
Mola.

(b) Yes, Sir.

{c) and {d). The development of tourism
is primarily the responsibility of the State
Governments. However, the Ministry of
Tourism have included Patiala as one of the
tourist destination for phased development.
A project for the construction of a Motel at
Patiala was sanctioned at acostof Rs. 48.85
lakhs during the Seventh Five Year Plan.
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Tourlsts in Amritsar

5950. S. ATINDER PAL SINGH: Will
the Minister of TOURISM be pleased to
state:

{a) the number of domestic and foreign
pilgrims and tourists visiting Amritsar in
Punjab’every year;

(b) whether Government propose to
develop Amritsar as an international centre
of pilgrimage and tourism in view of its glori-
ous historical heritage;

{c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) As per the information available from the
State Government, the number of domestic
and foreign tourists who visited Amritsar
during 1989 were 17,841 and 8,404 respec-
tively.

(b) and (c). Amritsar is already an inter-
national tourist centre and its being given
publicity in the overseas markets.

(d) Does not arnise.
[English]
Ratification of UN Convention against

Trafficking in drugs and Psychotropic
substances

SHRI PARASRAM
BHARDWAJ:
SHRIK.S. RAO:

5951.

Willthe Minister of FINANCE be pleased
to state:

(a) whether Government have decided
to ratify the U.N. Convention against illicit
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traffic in narcotic drugs and psychotropic
substances adopted atthe U.N. Conference
of plenipotentiaries on 19 December, 1989;
and

(b) if so, the details about cooparation
extended by India so far as the implementa-
tion of its provisions is concerned?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). Yes,
Sir. India’s instrument of accession to the
U.N. Convention against lllicit Traffic in
Narcotic Drugs and Psychotropic Sub-
stances, 1988 has been deposited with the
U.N. Secretary-General on 27.3.1990. Nec-
essary provisions relating to major Articles
of the said Convention had already been
incorporated in the Narcotic Drugs and
Psychotropic Substances Act, 1985.

India is extending full co-operation to
the various countries in the fight against drug
trafficking and has bilateral arrangements
with Pakistan, Nepal, SriLanka, United States
of America and Mauritius to review matters
relating to illicit drug trafficking. Drug liaison
officers from United Kingdom, Canada,
United States of America and West Ger-
many have been allowed to be posted in
India-as envisaged under Article 9 of the
aforesaid Convention.

Waiving off Loans of Fisherfolk

5952. SHRIMATI UMA GAJAPATHI
RAJU: Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to
waive off loans upto ten thousand rupees
only for the small fisherfolk as is being done
for the farmers; and

(b) if s0, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) and (b). The
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details of the schema for providing debt relief
fo various categories of persons are being
formuilated in consultation with the Reserve
Bank of India and the National Bank for
Agriculture and Rural Development.

Centrai Pension Accounting Office

5953. $HRI NARSINGRAO SURYA-
WANSHI: Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to set
up a Central Pension Accounting Office
(CPAQ) in New Delhi to centralise and
monitor pension payments to Central Givil
Pensioners; and

(b} if so, the details thereof?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Central Pen-
sion Accounting Office has been set up in
New Delhi. It has started functioning since
1st January, 1990.

(b) To eliminate delays in payment of
pensions to Gentral Civii Pensioners simpli-
fied scheme for payments through Central
Pension Accounting Office (CPAO)hasbeen
introduced since Ist January, 1990. Under
this scheme, the pension payment orders
are received directly by the Central Pension
Accounting Office. The CPAO authorises
drawal of pension directly through nomi-
nated public sector banks under intimation
tothe pensioners concerned. The scheme is
being closely monitored by the CPAQ.

The CPAO functions under the overall
supervision of the Controller General of
Accounts, the Ministry of Finance.

Special Leave Petitions pending in
Supreme Court

5954. SHRI MADAN LAL KHURANA:
Will the Minister of LAW AND JUSTICE be
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pieased to state:

(a) the number of Special Leave Peti-
fions on service matiers pending in the
Supreme Court;

(b) the steps taken to get these Special
Leave Petitions finalised expeditiously?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
and (b). The requisite information is being
collected and will be laid on the Table of the
House as early as possible.

{Transiation)
Export Oriented Industries in Punjab

5955. S. ATINDER PAL SINGH: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government propose to
develop a hundred per cent export oriented
industrial estate in Punjab;

(b) if so, the details in regard thereto;

(c) the States where export oriented
industrial estates have been developed and
the number thereof; and

(d) the Facilities being provided these
estates by Union Government and State
Government respectively?

THE MINISTER OF ENEGRY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) No, Sir.

(b) Question does not arise.

(c) Six exparn processing zones have
been developed in the states of Gujarat
(Kandia), Maharashtra (Bombay), Uttar
Pradesh (Noida), West Bengal (Falta-Near
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Calcutta), Tamil Nadu (Madras) and Kerala
(Cochin). Development of the seventh ex-
port processing zone in Andhra Pradesh
(Vishakhapatnam) is under way.

(d) The Facilities being provided in the
Export Processing Zones by the Union
Government include inter-alia, basic infras-
tructural facilities such as developed land for
contruction of factory buildings, buift-up fac-
tories/sheds, roads, power and water sup-
plies, telecommunications, banking and post
office facilities and Customs clearance facili-
ties within the zone premises at no extra
cost, in addition to the facilities of single point
approval duty free import of Capital Goods,
raw maternial, consumables, spares. tooling
or packing matena! etc.

The facilities offered by the State Gov-
ernmentsinciude infrastructure development
around the zone such as roads. water and
power supplies, transport, housing etc. The
zones have been grantedthe status of Public
Utility Services. Some of the states are also
extending the facilities of investment sub-
sidy and exemption from State Sales Tax
etc.

[Enghsh)
Export commitments by Companies

5956. CH. RAM PRAKASH: Will the
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Ministerof COMMERCE be pleasedto state:

{a) the procedure followed by Govern-
mentto ensurethat exports do take place, as
per commitment made by the companies
while applying for foreign collaboration;

(b) the names of companies who have
failed in their export commitments during the
fast three years; and

(c) the action taken by Government
against those companies?

THE MINISTER OF ENERGY AND
MINISTEROF CIVILAVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Export obligations
are imposed by concerned administrative
ministries atthe time of approving the foreign
collaboration wherever considered neces-
sary. The concerned companies have to
execute a legal agreementbond with the
Government as a safeguard against non
fulfilment of export obligation. The export
performance of such units is monitored by
the office of the Chief Controller of Imports
and Exports and its Regional Offices.

(b) and (c). A Statement is laid on the
Table of the House listing the companies
which have not met their export obligation
and the steps taken against them during the
calender years 1985, 1986 and 1987.
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Export of Polyester Staple Fibre

5957. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose to
launch an offensive marketing strategy in
the international market for export of polyes-
ter staple fibre;

(b) it so, whether to achieve this, Gov-
emment propose to consider grant of sub-
sidy on export of polyester staple fibre:

{c) whether Government have been
urged this subsidy could be considered as
Government’s contribution towards the
market development fund: and

{d) whether Government have agreed
to the above request?

THE MINISTER OF ENERGY AND
MINISTEROF CIVIL AVIATION (SHRIARIF
MOHAMMAD KHAN): (a) Export of Polyes-
ter Staple Fibre has been undertaken pri-
marily to empioy gaintully the large unutil-
ised productive capacity. The manufacture-
exporters of Polyester Staple Fibre have
drawn up marketing strategies of their own.
The Synthetic and Rayon Textile Export
Promotion Council has supplemented their
efforts through suitable publicity measures.

(b) to (d). Cash comp2nsatory support
@ 5% has been granted on export of Poly-
ester Staple Fibre. Cash compensatory sup-
port is paid from the Market Development
Fund created by the Government.

Fake Insurance Claims
5958. DR. DAULATRAO SONU.I
AHER: Will the .Minister of FINANCE be
pleased to state:

(a) whether it is 5 fact that Patna and
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Delhi branches of the C.B.I. have detected a
number of cases of fake insurance claims;

(b) if so, the number of such cases; and

(c) the steps taken by Government to
prevent the recurrence of such incidents?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) Yes, Sir.

{b) 12 cases.

(c) Insurance Companies have in exis-
tence preventive and investigative systems
which are reviewed from time to time and
improvements made when considered nec-
essary.

Resolution for revival of Andhra
Pradesh Legislative Council

SHRI CHITTA BASU:

SHRI J. CHOKKA RAQ:

SHRI RAJAMOHANA
REDDY:

5959.

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether Government have received
a resolution from the Andhra Pradesh Gov-
ernment to revive the Andhra Pradesh Leg-
islative Council, abolished in 1985; and

(b} if so, the reaction of Union Govern-
ment thereto?

THE MINISTER OF SURFACE TRANS-
PORT AND MINISTER OF COMMUNICA-
TIONS (SHRI K.P. UNNIKRISHNAN): (a)
Yes, Sir.

(b} The matter is under consideration.
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[ Translation]

Price of lron

5960. SHRIDILEEP SINGH BHURIA:
Will the Minister of STEEL AND MINES be
‘pleased to state:

(a) whether there is a steep rise in the
price of lron bars, an essential input in con-
struction works, if so, the details thereof:

(b) whether this item is available to the
public at reasonable price: and

{c) if not, the steps taken to.contral its
price?

THE MINISTEROF STEEL ANDMINES
AND THE MINISTER OF LAW AND JUS-
TICE (SHRIDINESH GOSWAMI): (a) to (c).
The basic steel materials used in construc-
tion are mainly deformed bars. These are
produced by both main producers and the
secondary re-rolling sector. The price of
items praduced by main producers viz. SAIL,
TISCO and IISCO which account for about
20% of the total demand for this item in the
country, are fixed by the Joint Plant Commit-
tee. There has been a marginal increase of
about Rs. 105 per tonne on account of ex-
cise duty revision from 20.3.90. The secon-
dary sector fixes its own price.

[English]
Khusro Commitiee Report

5961. SHRIKAILASH MEGHWAL.: Will
the Minister of FINANCE be pleased to state:

(a) whether Khusro Committee Report
on integrated Rural Development Pro-
gramme (IRDP) has been examined by
Government;

(b} if so, the recommendations made by
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the Khusro Committee and the action taken
by Government thereon; and

(c) the persons or the agencies held
responsible for this faulty implementation of
the Integrated Rural Development Pro-
gramme and action contemplated against
them?

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): (a) to (c). The
Agricultural Credit Review Committee, also
known as Khusro Committee, has reviewed
the working of the rural financial system in
the country. It has also commented on the
credit linked poverty alleviation programmes
including Integrated Rural Development
Programme (IRDP). The Committee has
drawn attention to some of the deficiencies
in the implementation of IRDP, such as iden-
tification of beneficiaries, choice of economic
activities, insufficient income generation from
the assets. The shortcomings referred to in
the Committee's report, so far as the imple-
mentation of IRDP is concerned, are of pro-
cedural nature. The report does not mention
any instances of faulty implementation of
there programme by anindividual or agency.
Hence the question of taking action in this
account does not arise.

Exploration for Tapping Ocean Bed

5962. SHRIUTTAM RATHOD: Willthe
Minister of STEEL AND MINES be pleased
to state:

(a) whether scientific explorations where
conducted in recent years to tap the ocean
bed in India’s territorial waters for minerals;

(b} the results of those experiments;
and

(c) the schemes under consideration to
utilise the minerals of the ocean bed to
augment the mineral resources in the coun-

try?
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THE MINISTEROF STEEL ANDMINES
AND MINISTER of LAW AND JUSTICE
{SHRI DINESH GOSWAMI): (a) Yes, Sir.

(b) The surveys have revealed the
occurrences of placer minerals like ilmenite,
rutile, zircon and monazite inthe near coastal
area off Gopalpur, Kaligapatnam, Pondich-
erry, Quilon-Muttam and Ratnagiri.

{c) There are no schemes under consid-
eration to utilise the minerals of the ocean
bed in India’s territorial waters at present.

12.00 hrs.
[Transiation]

SHRI R.N. RAKESH (Chail) : M.
Speaker, Sir, Harijans are being burnt afive
in Shri V.P. Singh’s Constituency. ... {inter-
ruptions)

SHRI JAG PAL SINGH (Hardwar) :
Atrocities are being committed on Harijans.
You have not allowed adiscussion on atroci-
ties being committed on Harijans. ... {Inter-
ruptions)....

[English)

MR. SPEAKER: Sarvashri K.S. Rao,
K.V. Thomas, Vasant Sathe, Harish Rawat,
P.R. Kumaramangalam and Janardhana
Poojary have tabled notices under rule 193
regarding allegations reported to have been
made by the Deputy Prime Minister in his
letter to the Prime Minister about the activi-
ties of Indian Express etc. ShriVasant Sathe
has also enclosed some documents with his
notice. The matter refferred to in the notices
is a matter between the Deputy Prime Minis-
ter and the Prime Minister. Under rule 186
(xvii), a notice shall not refer to or seek
disclosure of information about matters which
are in their nature secret. Also under rule
186 {(iii), a notice shall not refer to the conduct
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orcharacter of persons except in their public
capacity. Correspondence between Cabi-
net Minisrters is privileged.

In view of the above, the notices tabled
by hon. Members are inadimissible and
have been disallowed in so far as they are
based on the alleged letter.

(Interruptions)

MR. SPEAKER : There is nodiscussion
on that.

(Interruptions)

SHRIP.R. KUMARAMANGALAM (Sa-
lem) : Sir, in my notice, | have categorically
stated that no reference to the letter...

MR. SPEAKER : You cannot speak on
this any further.

SHRIP.R. KUMARAMANGALAM: Sir,
| am not questioning your ruling. | am ac-
cepting your ruling. If | may make my sub-
mission, | am not questioning your ruling.
The issue is not whether the letter contained
this or it contained that. We should like to
know what action has been taken by the
Government against the alleged violations.
How would you permit us to raise t? How
would you like us to raise it?

MR. SPEAKER : In Your notice you
have referred to that letter also.

SHRI P.R. KUMARAMANGALAM : In
my natice | have categorically stated. |am
not challenging your ruling. | am seeking”
your guidance. Will you permit us to raise
this either through a Calling Attention or
Discussion under Rule 193? What action
has been taken against the Indian Express
Group?

MR. SPEAKER : You may come and
discuss about the matter with me. We have
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already discussed about it.

SHRI VASANT SATHE (Wardha) : Sir,
lam obliged to you. We have discussed this
matter. On your advice, we met you in the
Chamber relating to a matter and its con-
tents. You were kind enough to allow us to
give a Calling Attention Notice. which we
*have given. We are sure that it will be taken
up on Monday. We are thankiul to you.

MR. SPEAKER : That is a different
matter.

SHRI VASANT SATHE : We will not
refer to any letter. We will discuss about the
contents. (Interruptions)

MR. SPEAKER: | will call one by one.
(Interruptions)

SHRi ANIL BASU (Arambagh) : | want
1o draw your kind attention and also through
you the attention of this House to one of the
very serious problems arising out of the
manufacture and markeung of sub-standard
Intravenous fluid which is causing death to
so many patienis. Even inthe capial, inthe
Safdarjang Hospital and the AIIMS, so many
patients are dying because of this highly
contaminated sub-standard fluid. | want to
bring to your notice a glaring example of one
of the companies. [t has been stated that
Oscar Pharmaceuticals Limited, Coimba-
tore supplied 30,000 bottles of LV. fluid to
one Eskay Pharmaceuticals Limited, New
Delhi. After testing it was found by the
CentralDrugs Laboratory and aiso the Central
Prug Control Organisation-5 batches of
samples were collected from 30,000 bottles—
that all the 15 batches were highly sub-
standard and contaminated. Yet no action
was taken against the company because itis
said that officers of the Health Ministry are
connected with it. One of the Directors ofthe
company is a relative of a top officer of the
Health Ministry. |demand that this company
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should be brought to book and prosecution
under Section 27(A) of the Drugs and Cos-
metics Act, 1940 be instituted against this
company. And also, | want a discussion on
this. | want that the rest of the batches of
30,000 bottles which are stored in the
godowns of Eskay Pharmaceuticals Lim-
ited, New Delhi be collected and proper
testing done immediately because the ex-
piry date is 30th April, 1990. | want that
immediate prosecution action may be taken
against the company. (Interruptions)

[Translation}

SHRI JAG PAL SINGH (Hardwar) : 1
would like to raise a very serious matter in
the House through you and to bring it to your
kind notice that to this date no discussion
has been held in this session in the House on’
the incidents of atracities on Harijans.

MR. SPEAKER: Pleasetakeyourseat,
it is under consideration.

SHRI JAG PAL SINGH : In a village
underthe Prime Minister's constituency, there
have been cases of atrocities on Harijans.
Dunng the elections, the Prime Minister had
visited that village and the thakurs at whose
residence he had dined, poured kerosene
on the Harijans of their village and set them
ontire.

MR. SPEAKER : ltis over now. We are
having a discusston on the Ministry of Home
Affairs and you may speak about : while
participating in that discussion.

{Interruptions)
SHRI R.N. RAKESH (Chail) : The
supparters of Shri V.P. Singh have burat
alive the Harijans in the constituency of the

Prime Minister. (Interruptions)

MR. SPEAKER : Please take your seat
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now Mr. Dinesh Singh.
(Interruptions)

MR. SPEAKER : Jag Pal Ji, please
take your seat. | tell you that the House is
going to hold a discussion on that subject.

[English)
Yes, Mr. Dinesh Singh.
(Interruptions)
[ Translation)

MR. SPEAKER ; The thing.is that the
Business Advisory Committee is going to
discuss the report of the Commission for
Scheduled Tribes. Atthe momentthe House
is holding a discussion on the Ministry of
Home Affars. Whiie participating in that
discussion you can refertoit. The Business
Advisory Committee will allot time for it on
some other day.

(Interruptions)

SHRI MADAN LAL KHURANA (South
Delhi) : Mr. Speaker, Sir, the people who
have migrated from Kashmur ...

(Interruptions)

MR. SPEAKER : Mr. Madan Lal Khur-
ana, please take your seat. When | call you,
you may speak. All of you, please sit down.
Guman Mal Ji, you may also please take
your seat. Is this the way? [ have not
permitted you and you are creating an up-
roar. Please sit down. |t is not proper.

[English)

- SHRI DINESH SINGH (Pratapgarh) :
Mr. Speaker Sir, | entirely agree with you that
we are going to have a continued discussion
on the Home Ministry and also a discussion
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on the Report of the Scheduled Caste
Commission. Butsince this is a matterwhich
is of very great importance, some of the
Members feel that it requires to be raised in
a manner in which the incident is brought to
the light and some measures taken before it
becomes too late in a cover-up. You might
consider in your judgment how best you
would wish to accommodate the views of the*
Members.

The other pointthat I wishto raise is that
yesterday | had cautioned the Foreign Min-
ister that asking for the expulsion of Amanul-
lah Khan from the United Staies will only
help himto get away to amore secured place
in Pakistan. Whatwe oughttodoistcensure
thatheis heldin the United States and action
taken against him. From the newspaper this
morning it appears that the US Government
has decided to cancel his Visa. Before heis
expelled and he leaves the country, the
Government should take some action to
ensure that he is held in custody and action
taken against him.

SHRI TARIT BARAN TOPDAR (Bar-
rackpore) : It is a serious matter and we
support it.

[English]

SHRIMADAN LAL KHURANA : Forthe
last one month we have been repeatedly
raising one issue. About 6000 families have
migrated to Delhi from Kashmir. Here they
are living like beggars. Sometimes they are
being paid Rs.100 and sometimes Rs.200.
The hon. Minister of Home Affairs had
assured that they would be given an amount-
of Rs.500 and they would also be supplied
ration, but nothing of the sort has been done.
For the last one month, the hon. Minister of
Home Affairs .....

(Interruptions)

MR. SPEAKER : The House is holding
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a discussion on the Ministry of Home Affairs
and the hon. Minister of Home Affairs is
sitting here.

(Interruptions)

SHRIMADAN LAL KHURANA: It pains
me a ot when | héar their tale of woes,
'because they have to come and meet us
daily. They weep and express their helpness
as to where to go and whom to narrate their
tale of woes.

(Interruptions)

MR. SPEAKER, Sir, it appears that
there is no one to listen to them. Nobody
pays attention to their plight: where will they
go, what will they do?

(Interruptions)

PROF. VWAY KUMAR MALHOTRA :
Mr. Speaker, Sir, itwas decided inthis House
that they will be paid Rs. 500.00. But today
none of them is getting that money.

MR. SPEAKER : Shri Advani.

SHRI KALKA DAS (Karol Bagh) : Mr.
Speaker, Sir, as per the assurance given in
this House they should get relief at the rate
of Rs. 500 and other essential commodities.
This Government is not doing anything. (/nter-
ruptions)

PROF. VIJAY KUMAR MALHOTRA :
At least the Government should fulfil the
rassurances it gives in the House. That as-
surance is not being adhered to anywhere.
What is the use of that assurance? (Interrup-
tions)

[English]

SHRI VASANT SATHE : These refu-
gees are not beggars. Why are you treating
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them ljke this? Why don't you give them
proper assistance? This is a very human
question. Is the Finance Minister not willing
to give money? ... (Interruptions) ...

[ Transiation]

SHRI LK. ADVANI (New Delhi) : Mr.
Speaker, Sir, this House has discussed the
Kashmir problem a number of times during
the last few days. There are two aspects of
this problem. The first thing is that situation
in Kashmir should be brought back to nor-
mal. Secondly, this extra-ordinary situation
in the Valley has arisen on account of the
mistakes which had been committed by the
previous Government. It is only on that
account that for the first time in the last 40
years' history of this country, the people of
this country have become refugees in their
own native land. it is a matter of great
anguish and shame for us’. Before this,
such athing had never taken place. | myseff
am anative of Sindh Province and it was only
due to partition of the country that | was
displaced from there to come averto this part
of the country. Inthis context ..... (Interrup-
tions)

SHRIJAG PAL SINGH : In spite of that
why are you supporting the Government. it
is your responsibility. (/nterruptions)

MR. SPEAKER : Please take your seat.

SHRIL.K. ADVANL! : | am very sorry for
that. (Interruptions) )

[English]

SHRISONTOSHMOHANDEV (Tripura
west) . What about Assam? ... {Interrup-
tions) ....

SHRI L.K. ADVANI: | am awone of that.
(Interruptions)
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[Transiation) [English]
SHRI LK. ADVANI : |t is also the Iwill not yield tothese people. (Interrup-

responsibility of opposition to draw the atten-
tion of the Government to this human prob-
lem and that is what we are doing. But
please do not take it for granted that the
present Government should be dislodged by
making it an issue. That thing we will not
allow to happen.(Interruptions)

SHRI JAG PAL SINGH: The BJ.P.is
supporting this Government and that is why
it is also responsible for this. Why are you
supporting them? (Interruptions)

MR. SPEAKER : Jag PalJi, Pleasetake
your seat.

(Interruptions)

SHRI L.K. ADVANI : Mr. Speaker, Sir,
I had myself been toc Jammu a week ago and
saw with my own eyes the plight of those
people. | cannot relate their miserable con-
dition. About 2,500 people from Srinagar,
Baramula, Anantnag etc., have been dis-
placed and have now migrated to Jammu
region. {Interruptions)

However, it is our duty to ventilate theit
gnevances in this House. This manoeaver
will not work. (Interruptions)

MR. SPEAKER: Please take your seat.

(Interruptions)

MR. SPEAKER : | have not allowed
you. ‘Please take your seat.

{Interruptions)

SHRI L.K. ADVANI : They want to gain
political mileage even out of the distress of
the public.

tions)
[ Translation)

SHRI M.J. AKBAR (Kishanganj) : Ad-
vaniji, do you admit that people were not in
distress during the last 40 years? (interrup-
tions)

MR.SPEAKER : Mr. Akbar, please take
your seat.

(Interruptions)

MR. SPEAKER : At present you are all
discussing a humane issue. | have allowed
Shri Advani to express his views on the
issue. You should listen to him. How it will
work, if all of you start speaking at the same
time.

(Interruptions)

SHRI L.K. ADVANI : Mr. Speaker, Sir,
wili the Government make proper arrange-
ments for the rehabilitation and for providing
relief to the refugees, who have migrated to
Jammu, Dethi and other parts of the country
from Srinagar, Anantnag and Baramulla? I
was assured in this House that every family
will be given a sum of Rs. 500/-, some ration
and ashelter. The House would like to know
the action taken in this regard.

SHRI KALKA DAS (Karol Bagh) : The
hon. Home Minister is present here. He
should give the details.

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, the hon. Home Minister is
present here. Why don’t you ask him to give
details in this regard? (Interruptions)



809 Written Answers

[English]

MR. SPEAKER : Yes, Mr. Home Minis-
ter.

(Interruptions)

SHRI VASANT SATHE : Sir,iamon a
point of order under Rule 376.

MR. SPEAKER : Let me hearyourpoint
of order.

(Interruptions)
[ Translation]

MR. SPEAKER: Please take your seat.
Let the House transact business. Sharmaiji,
please sit down.

[English]

SHRIVASANT SATHE : Thepractices
that when a Member wants to speak on a
particular subject, the Speaker is pleased to
call that Member to say something and if on
the same subject, others aiso have some
observations to make, then the Speaker,
before calling on the Minister, should give a
chance to others also.

[Translation]

MR. SPEAKER: You yourself were
saying that the Minister should reply.

SHRI VASANT SATHE : I would like to
submit that if there are other such matters of
refugees, where it is necessary to provide
justice on humane grounds, just to say that
such things have happened during the last
40 years and such and such things are
taking place ..... (Interruptions)

MR. SPEAKER : Please take your seat.
Will you not tet a point of order to be raised?
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Why have you come haere, please go to your
seat, | am listening to Shri Sathe, not to you.

(Interruptions)

SHRI VASANT SATHE : What | would
like to say is that Advaniji asked squarely
whether or not before this Governmentcame
to power, have any refugees, from any part
of India, come to Delhi or anywhere? There-
fore, you should listento other Members also
who want to draw the attention of the Home
Minister to conditions of similar refugees in
Assam or other parts, who also need protec-
tion. So, | would request you to kindly listen
to other Members also before the Home
Minister says something.

MR. SPEAKER : This is not a point of
crder. | would allow the Opposition Mem-
bers to put their questions so that the Home
sinister can reply to them.

{Interruptions)
[Translation]
MR.SPEAKER: Please take yourseat.

SHRIDHARAM PAL SHARMA (Udham-
pur) : Mr. Speaker, Sir, injustice is being
donetous.... Weknow what is the situation?
{Interruptions)

MR. SPEAKER : | will call you afterthe
papers are laid. The Home Minister will be
here.

SHRI M.J. AKBAR : Please listen, this
is not covered by the Doordarshan .... (Inter-

ruptions)
MR. SPEAKER : Please take yourseat.
{Interruptions)

MR. SPEAKER : l will certainty call you.
Please take your seat now.
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(Interruptions)

MR. SPEAKER : At present we are
discussing the issue raised by ShriKhurana.
Please take your seat.

(Interruptions)

SHRI M.J. AKBAR : Mr. Speaket, Sir,
everyone is moved by the distress of Ka-
shmiri refugees. We have a lot of respect for
Shri Advani. We never expected that we will
hear such a thing from him. We have visited
the refugee camps in Gujarat. Ahmedabad
and Muradabad. | would like to know what
has been done by the State Government and
the Central Government for them? (Inter-
ruptions)

SHRI JANARDAN TIWARI (Sewan) :
Mr. Speaker, Sir, | am on a peint of order.

MR. SPEAKER : Under which rule, you
are a point of order?

SHRIJANARDAN TIWARI : You never
allow a Harijan Member to speak.

MR. SPEAKER : This is not a point of
order.

{Interruptions)

SHRI MOHAMMAD SHAFI (Srinagar) :
Mr. Speaker, Sir, whatever Shri Advani has
said here is absolutely correct. The Govern-
ment is sleeping on the issue of refugees
who have migrated from Kashmir. People
are visiting me day and night. Somewhere
the issue is of admission and somewhere it
is of accommodation and there are many
other issues. They have burning problems.
| would like to remind the hon. Home Minis-
ter that curfew has been imposed in Kashmir
for the last 15 days. It is the month of
Ramzan. Forthe last 15 days, atrocities are
being committed on the Kashmiri muslims.
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Medicines and food is not available for the
sick children and old people and there is no
arrangement for ration also. Such instances
can never befound inthe history of the world.
| would request the hon. Home Minister to
make a statement inthis regard. [ would also
like to know from him as to how long this
curfew will continue?

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, please ask the hon. Home
Minister to give a statement in this regard.
(Interruptions)

SHRI JANAK RAJ GUPTA (Jammu) :
Mr. Speaker, Sir, the Kashmir issue has
been discussed in this House many atimes.
An assurance was given by the Home Min-
ister also, but | would like to bring some
points to your notice. | would like to submit
to the Government through you that at pres-
entthe refugees in Jammu are either putting
up in the open or taking shelter on the bank
of a river in Negrota township or have taken
refuge in the Jhiri maidan. They have not
been provided with any facility. | want that
this matter should be solved as early as
possible and they should be provided relief.
Apart from this, Mr. Advani has stated that
these refugees have come here for the first
time during the last 40 years. | would like to
inform him that in 1948 also refugees had
come from Pakistan occupied Kashmir. They
are also residents of our country. But their
problems have notbeen solved sofar. Today,
they are all residing in Jammu. You should
try to solve their problems also so that they
may get some relief. Firstof all, the refugees
from Kashmir should get adequate assis-
tance, relief and shelter.... (Interruptions)

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur) : Let us hear the Home Minister. He
is ready to speak .... (Interruptions)....
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[Transiation)

SHRIDHARAMPAL SHARMA (Udham-
pur) : Mr. Speaker, Sir, the infiltration in-
creasedw.e.f. February 15,1990 due towhich
the situation in Kashmir deteriorated to the
present state. There was an escalation in
terrorism. There has been an influx of refu-
gees and about 25000 refugees, families
have taken shelter so far. The Government
there has provided accomodation to about
1200 people and everyone could not even
receive the per head relief of Rs.500. The
Commissioner and Special Secretary of the
State had come here to attend a meeting
some 20 days ago, in which they persuaded
the Government to extend financial assis-
tance and to start relief operations for the
refugees who are in Delhi Bombay or U.P.
The Government has turned a deaf ear to
their difficulties and it is a matter of regret that
although the Minister of Home Affairs him-
self made the announcement of granting Rs.
500 as relief in addition to providing assis-
tance for buying utensils, clothes etc., yet
nothing has been done so far. The National
Front Government has not been able to
extend any sympathy towards these home-
less destitutes who had to leave their homes
without their precious belongings during the
odd hours of night and had to pay Rs. 4000
each to the truck drivers for taking them over
to the safe areas. The Government has
shown little concern for them. | would like to
request him that necessary arrangements
should kindly be made for the large number
of people who have taken refugee in Jammu
and Udhampur. The Government is not
relaxing its stand at all and therefore you
may instruct them to make a statement re-
garding the steps they propose to take in this
regard.

SHR! HARISH RAWAT (Almora) : Mr.
Speaker, Sir, the political statement of Shri
Advaniof extending the critical support seems
to imply first criticise and then support’ but it
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has its humanitarian aspect also. That
humanitarian angleis that the first duty of the
Government was to pay attention to the
displaced people of Kashmir and Punjab
and before the Central Government did
anything, it was the first and the foremost
duty of the Delhi Administration to have done
so. Today it has appeared in the Daily
Jansatta that the Delhi Administration has
been making efforts to drive all the displaced
people out of their territory and that is why
they are not providing them any kind of relief.
Any amount of condemnation of the admini-
stration is not enough. | would like that the
hon. Minister of Home Affairs, it he agrees to
make a statement, should also make a
mention of the callousness of Belhi Admini-
stration and admonish them for that matter.

[English]

SHRISOMNATH CHATTERJEE : The
Minister is ready. Let us hear the Home
Minister.

[Translation)

PROF. VIJAY KUMAR MALHOTRA
{Delhi Sadar) : The refugees were only told
about getting Rs.500. The students, who
were studying in  Engineering
colleges,medical colleges or in other gen-
eralcolleges and hadto leave their studiesin
the middle of the session to take refuge in
other States, were assured of admission and
the Government employees were also as-
sured of transfer to other States and that
their bank balance would also be transferred
to the respective states but no suchthing has
been done so far. Neither the refugees has
got any financial assistance nor any orders
have been issued in this regard. The Minis-
ter of Home Affairs may kindly make amention
of it in his statement in this regard.

MR. SPEAKER : Shri Mahadik. Is he
speaking on the subject of Kashmiri refu-
gees.
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{English]

SHRI VAMANRAO MAHADIK (Bom-
bay South Central) : Sir, | had gone along
with my four colleagues and visited all the
camps there. | completely agree with Mr.
Advaniandother friends who have expressed
their worries about the sufferings of the
people. But the main complaint was that
neither the Home Minister nor Shri Geroge
Fernandes, the Minister in charge of Ka-
shmir affairs, has gone there and visited the
place. That is the main complaint.

[ Transiation]

My point is that the Minister of Home
Affairs and the Minister in charge of Xashmir
Affairs have not gone there so far. What
does it denote?

[English]
They should wisit the site.

SHRI SONTOSH MOHAN DEV : Sir,
with all humility at my command and with all
respect to the Chair, | would like 1o ask a
question to you and not to the Home Minis-
ter. In this House we raised issues on
Assam, North-Eastern States and on other
areas where people are affected. But what
is the reason that whenever BJP comes
forward with a suggesion, you ask the Home
Minister to reply. (Interruptions)

| have got full sympathies with the refu-
gees who are coming from Kashmir. But we
want to know when we raise subject you
don'trespond and thus we cannot answer to
our people. ... ** _.. (Interruptions)

MR. SPEAKER : You put the question.

(Interruptions)
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SHRI SONTOSH MOHAN DEV : |
raised it under Rule 193, the Home Minister
did not hear. ........ ** .....{Interruptions)

MR. SPEAKER : You have had your
say. Please take your seat.

(Interruptions)

SHRI SOMNATH CHATTERJEE: This
is most objectionable. He is casting aspira-
tions on the Chair. (Interruptions)

MR. SPEAKER : Mr. Rakesh, this is not
proper. | have not permitted you to do like
that. You take your seat.

(Interruptions)

SHRISOMNATH CHATTERJEE : Does
the Opposition want to listen to the Home
Minister or not?

PROF. RAM GANESH KAPSE (Thane)
. He has cast aspersions on the Chair. It
should be expunged.

SHRIBASUDEB ACHARIA (Bankura) :
Sir, you have allowed everybody to speak on
Kashmir situation, on the retugees and the
conditions of the people.

MR. SPEAKER: All are agreed on that.
(Interruption)

SHRI BASUDEB ACHARIA : We
want to hear what the Home Minister
wants to say here on the refugees’
situation in Kashmir. (Interruptions)

The problems that we are facing in
Punjab, Kashmir and Assam, all these prob-

**Expunged as ordered by the Chair.
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lems were creatad by them when they were
in power. (Interruptions)

SHRI MOHAMMAD SHAF (Srinagar) :
The Home Minister should also say some-
thing regarding curfew. {Interruptions)

SHRI TARIT BARAN TOPDAR (Bar-
rackpore) : Congress is only responsible for
this situation.

[ Translation]

SHRIHARISH RAWAT : Then so many
refugees had not come. {Interruptions)

{English]

SHRI BASUDEB ACHARIA : Mr. Son
tosh Mohan Dev has cast aspersicns on the
Charir. 1t should not go on record. it should
be expunged. {I/nrerruptions)

PROF. P J. KURIEN (Mavelikara) : Sir,
through you, | am only asking a question.
Twovery important matterswere raised here.
One was raised by hon. Mr. Advani and
equally important 1s the question of burning
a Harijan in Fatehpur, which happens to be
the Prime Minister's constituency.  would
only like to know whether the Home Minister
1S going to reply to only one or to both.
{Interruptions)

SHRI SOMNATH CHATTERJEE : Is
the Opposition serious about the situation
concerning the refugees who have come
here? The Minister is willing to make a
statement and they are not allowing him to
make a statement. Is this your concern?

(Interruptions)

Does it show their concern for the refugees?
We want to know what the position is. We
know they are suffering. We want to know
the position. (Intgjruptions) And they are
delibrately obstructing. (Interruptions)
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SHRI SRIKANTA JENA (Cuttack) : Sir,
| am on a point of order. On the one hand,
they have demanded that the Home Minister
should say something. On the other hand,
they go on shouting this way. Is there any
Whip in the Cangress party, or not?

(Interruptions)

MR. SPEAKER : Mr. Home Minister.
Please take your seat, Mr Choudhury. No
one else. | have cailed the Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI MUFTI MOHAMMAD SAYEED) : |
made a detailed statement when, last time,
the attention of the Government was drawn
to the plight of migrants from Kashmir at
Jammu, Delhi and other places. | had
mentioned, in my statement, that regarding
the relief measures to be taken by the State
Government and the Central Goverment;
the Governor of Jammu and Kashmir, Mr
Jagmohan had gone to the spot at Jammu.
He was there for 2 or 3 weeks. He wentto
different refugee camps, and my report is
that he has distributed relief....

(Interruptions)

SHRIMADAN LAL KHURANA : Wrong,
Wrong, Wrong.

[Translation]
Last time you had said that.
[English]

MR. SPEAKER : Mr Khurana, will you _
not allow the Minister to speak?

SHRIMUFTIMOHAMMAD SAYEED: |
again say that Rs. 500 have been distrib-
uted, per family.

SHRIMADAN LAL KHURANA : No; not
in Delhi. (Interruptions)
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SHRIVASANT SATHE :Is it per month?

SHRI MUFTI MOHAMMAD SAYEED :
Mr. Sathe, in the first instance, it was an ad
hocgrant. They will stagger their stay. They
will stay there till the situation returns to
normalcy: and there s free ration and ad hoc
grant of Rs.1,000 for utensils and others.
(Interruptions)

SHRIMOHAMMAD SHAFI: What about
curfew? (Interruptions)

SHRI MUFTI MOHAMMAD SAYEED :
It is factually correct :25,000 Families now
have migrated to Jammu. I is very difficult
for the State Government to provide accom-
modation for them on an ad hoc basis, ex-
cept that some temporary accommodation
can be provided. So far, a number of people
have come there:to Delhi also, some people
have come. Hon. Members can bring cases
to my notice. (interruptions) Anybody who
has been registered and staying in camps
here by the Delhi Administration has been
given material goods work Rs.500/-. (inter-
ruptions) An ad hoc cash grant is also
proposed to be given. Thefirst assistance is
being given.

The other problem relating to these
refugees is this. (Interruptions) The point is
that whoever studies in medical or engineer-
ing college, his migration formalities should
be fulfilled. (Interruptions) The State Gov-
emment is rather determined that by 15th
May they willopen medical, engineering and
other colleges. (Interruptions) many other
people are facing this problem. - So, these
problems are to be sorted out, and we are
watching the situation.

Mr. Mohammad Shafi is saying that
there is curfew since the last three days.
Today, there is no curfew. |say that there is
total relaxation of curfew. It is Jamat-Ul-
Vida, i.e. the last Friday of Ramzan. There-
fore, he should not exaggerate and say
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things, as if the city is entirely curfew-bound.

ltold you that we had to find out about it.
{Interruptions) | assure hon. members of
this House, who are concerned about the
plight of the refugees from Kashmir, that in
my reply | will give a detailed account of t. If
there is any complaint, | may visit Jammu, |
may also visittheircamps here; and t will see
that, whatever remaining problems are there,
those problems will be sorted out.

(Interruptions)
[Translation]

MR. SPEAKER
Chaudhary.

Shri. Ishwar

SHRI ISHWAR CHAUDHARY (Gaya) :
Mr. Speaker, Sir, there is an acute crisis of
drinking water in Bihar and it has become
difficult forthe people of Patnato get drinking
water supply...

(interruptions)

MR.SPEAKER: Mr. Rawat may please
sit down.

... {Interruptions)

MR. SPEAKER : You may go to your
seat, Shri Jagpal.

... (Interruptions)

SHRI VASANT SATHE : Please say
something, at least this much that you would
getanenquiry conducted regarding the cases
concerning Harijans,

{English]

Please say something about the atroci-
ties on the Harijans. (Interruptions)
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SHRI MUFTI MOHAMMAD SAYEED
Regarding this question which the hon
Members from the Opposition have raised, |
assure them that the National Front Govern-
ment is equally concerned about the plightor
the atrocitigs on Harnjans Regarding the
incidents they have quoted, | assure them,
that | will enquire into, and bring the factual
position before the House (Interruptrons)

[Transiation)

MR SPEAKER First let the papers be
laid, then | would call you Please sit down
| would call you one by one

SHRI ISHWAR CHAUDHARY (Gaya)

Mr Speaker, Sir, due to excessive heat and
hot winds lashing most of the States of India
particularly Madhya Pradesh, Rajasthan and
Bihar, a sertous crisis of drinking water has
developed People are in great distress In
Patna, the employees of the Municipal
Committee and Water Council have gone on
a strike which seems to continue for an
indefinite period Gaya 1s also facing acute
water crnisis Alongwith that a severe crisis
has developed in several villages and to that
eftect, reports have already appeared in the
Hindustan Times, dated 18th Apnl  The
situation is deteriorating due to the scorch-
ing hot winds and excessive heat conditions
and 1t 1s not possible to make any kind of
arrangements for drinking water supply The
attitude of present Government in this re-
gard is In no way different from that of the
previous Government In this context, |
would like to request the Government to
send to relief team to Bihar without any
delay, so as to assess the gravity of the
situation so that proper arrangements for
water could be made  (interruptions)

SHRIRAJENDRAAGNIHOTRI (Jhans!)
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Mr. Speaker, Sir, in arecent incident, when
Tamil Nadu Express which starts from New
Delh, reached Jhansi, 4 people caught hold
of the engine driver and stabbed him to
death This incident occured when the
passengers were getting down to catch
another train at this point. Sir, at the time of
this incident, there were no Police personnel
and even If there were a few of them, it
seems that they were in collusion with the
culpnts  About 5 to 6 thousand passengers
were there on the plateform This incident
created a wave of utter confusion and as it
has been stated that in that state of confu-
sion, valuable belongings of the passengers
were found missing All this resulted into a
total blockade of rail traffic for 8 hours
Absence of proper arrangements of light
helped the ant-social elements to have full
opportunity of carry on their operations
unchecked [would,therefore like to submit
that such an incident on a railway station of
the Central Railway has sent in a wave of
deep resentment among a large section of
theresidents Therefore, Iwould ltke todraw
the attention of this House, through you, to
this matter

SHRI SURYA NARAYAN YADAV
{Saharsa) Mr Speaker, Sir, the dismissed
workers who had worked for 10 to 15 years,
have formed an All India Untonto press their
demand of being provided permanent jobs
if the Government does not take any action
in this regard within a pertod of next 5-6
months the dismissed workers willtake resort
to a countrywide action that will result In
blockade of the entire road and ral traffic
Therefore, | would like to urge upon the
Government to pay proper attention and
nitiate the process of permanent absorption
of these workers immediately  (Interrup-
trons)
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12.59 hrs.

PAPERS LAID ON THE TABLE

[English]

Notifications under customs Act, 1962
and Central Excise and salt Act, 1944

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): |beg tolay onthe

Table—

(1) Acopy eachof the following Notifica-
tions (Hindi and English versions)
under section 159 of the Customs
Act. 1962:-

(1}

(i)

(i)

(iv)

The Customs Tarif (Determina-
tion of Origin of Goods under the
Agreement on Global System of
Trade Preferences among Devel-
oping Countries) Rules. 1989
published in Notification No.
G.S.R. 1054 (E) in Gazette of
India dated the 18th December,
1989. together with an explana-
tory memorandum.

G.S.R. 1069 (E) published in
Gazette of India dated the 28th
December, 1989 together with an
explapatory memorandum ex-
tending the validity of Notification
Nos. 514/86-Cus. dated the 30th
December, 1986 and 333/88-
Cus., dated the 31st December,
1988 upto 31st December, 1990.

G.SR. 1071 (E) published in
Gazetie of India dated the 29th
December, 1989 together with an
explanatory memorandum ex-
tending the validity of Notification
No. 489/86-Cus., daled the 18th
December, 1986 upto 31st De-
cember, 1990, and also to include
10 new items of Jute machinery in
the said notification.

G.S.R. 1072 (E) published in
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(vi)

(vii)

(viii)

(ix)

Papers laid 824

Gazette of India dated the 29th
December, 1989 together with an
explanatory memorandum mak-
ing certain amendments to Notifi-
cation No. 198/89-Cus., dated the
30th June, 1989.

G.S.R. 1078 (E) published in
Gazette of India dated the 29th
December, 1989 together with an
explanatory memorandum ex-
tending the validity of Notification
Nos. 210/82-Cus., dated the 10th
September, 1982 and 513786-
Cus., dated the 30th December,
1986 upto 31st March, 1990.

G.S.R. 9(E) published in Gazette
of India dated the 5th January,
1990 together with an explana-
tory memorandum making certain
amendments to the Notification
Nos. 227/76-Cus., dated the 2nd
August, 1976 and 47/89-Cus.,
dated the 1st March, 1989.

G.S.R. 10(E) published in Gazette
of India dated the 5th January,
1990 together with an explana-
tory memorandum making certain
amendments to Notification Nos.
157/89-Cus., dated the 12th May,
1989 and 162/89-Cus., dated the
12th May, 1989.

G.S.R.17(E)published in Gazette
of India dated the 16th January,
1990 together with an explana-
tory memorandum making certain
amendments to Notification No.
493/86-Cus., dated the 22nd
December, 1986 so as to deiete
the words “Residues of Zinc™from
the notification.

G.S.R. 18(E)publishedin Gazette
of India dated the 16th January,
1990 together with an explana-
tory memorandum seeking to
provide the concessional rate of
customs duty available under the
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(x)

(xi)

(xn)

(xini)

{xiv)

notification to Residues of Zink
also.

G.S.R.22(E) published in Gazette
of India dated the 18th January,
1990 together with an explana-
tory memorandum making certain
amendments to Notification No.
30/89-Cus., dated the 1st March,
1990 so as to reduce the standard
and proferential rate of basic
customs duty on cloves.

G.S.R 25(E) and G.S.R. 26(E)
Published 1n Gazette of India dated
the 23rd January, 1990 together
with an explanatory memorandum
seeking to provide concessional
rate of basic customs duty at 35
per cent ad valorem and auxihary
duty at 5 per cent ad valorem on
iron ore pellets,

G.S R.34(E) publishedin Gazette
of India dated the 25th January,
1990 together with an explana-
tory memorandum making certain
amendments to Notification No.
28/87-Cus., dated the 27th
Janauary, 1987 so as to reduce
the import duty on glazed news-
print from 30 per cent ad valorem
to Rs.550/- per tonne.

G.S.R.41(E)published in Gazette
of India dated the 1st February,
1990 together with an explana-
tory memorandum making certain
amendments to the Notification
No. 71/87-Cus., dated the 1st
March 1987 seeking to prescribe
concessional basic customs duty
of 35 per cent in respect of a new
model of auto-corner.

G.S.R. 42(E) and G.S.R. 43(E)
published in Gazette of Indiadated
the 1st February, 1990 together
with an explanatory memorandum
seeking to exempt gift goods,
supplies and equipment imported
into India by the Cooperative for
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American Relief Everywhere or
its distributing organisations in
India approved by the Govern-
ment of India under the Indo-Care
Agreement from the whole of the
basic, additional and auxiliary
duties of customs leviable thereon.

(xv) G.S.R.49(E)published in Gazefte
of India dated the 2nd February,
1990 together with an explana-
tory memorandum making certain
amendments to the Notification
No. 208/81-Cus., dated the 22nd
September, 1981.

(xvi) G.S.R.84(E)publishedinGazette
of India dated the 20th February,
1990 together with an explana-
tory memorandum making certain
amendments to Notification No.
116/88-Customs, dated the 30th
March, 1988,

(xvii) G.S.R.85(E)publishedin Gazette
of India dated the 20th February,
1990 together with an explana-
tory memorandum making certain
amendments to the Notification
No. 117/88-Cus., dated the 30th
March, 1988.

(xviii) G.S.R.98(E)published in Gazette
of India dated the 28th February,
1990 together with an explana-
tory memorandum making certain
amendments to Notification Nos.
227/76-Cus., dated the 2nd Au-
gust, 1976 and No.47/89-Cus.,
datedthe 1stMarch, 1989.[Placed
in Library. See No. LT 688/90)

(2) A copy each of the following Notifica-
tions (Hindi and English versions)
under sub-section (2) of section 38 of
the Central Excises and Saht Act,
1944:-

(i) G.S.R. 559(E) published in Ga-
zette of India dated the 19th May,
1989 seeking to exempt excisable
goods when brought to any gem
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)

(1)

(iv)

and jewellery manufacturing unit
setup Inthe Santa Cruz Electron-
ics Export Processing Zone,
Bombay fromthefactories intheir
marnufacture or warehouses situ-
ated in any other place in India, for
use by such unitinthe SEEPZ for
the manufacture of gem and jew-
ellery intended solely for export

from the whole of the duty of ex-
cise leviable thereon subject to
certain conditions specified in the
notification

G SR 560(E) published in Ga
zette of India dated the 19th May,
1989 seeking1o exempt excisable
capital goods components raw
matenrials packaging matenals
consumable and spares when
brought for use In the manutac-
ture of jewellery for export out of
India by a 100 per cent export
onented undertaking in the spe
cial export-oriented complex for
the manufacture of jewellery at
Jhandewalan New Delhi subject
to certain conditions from the
whole of the basic and additional
duties of excise leviable thereon

G SR 807(E) published in Ga-
zette of India dated the 1st Sep
tember 1989 authonising Collec
tors of Central Excise to permit
clearance of surplus nputs
brought by any untt in the iree
trade zones to the Domestic Tariff
Area on payment of appropriate
duty

G SR 949(E) published in Ga-
zette of India dated the 1st No-
vember, 1989 together with an
explanatory memorandum seek-
ing to waive payment of excise
duty on Copper Sheils and Blanks,
captvely used inthe manufacture
of pipes and tubes during the
penod from 1st March, 1981 to 8th
July 1983 which had not been
levied as a result of practice gen-
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erally prevalent

G SR 1045(E) published in
Gazette of india dated the 12th
December, 1989 together with an
explanctory memorandum re-
scinding, notification No 47/76-
CE dated the 8th March, 1976

GSR 1073(E) and GSR
1074(E) published in Gazette of
India dated the 29th December,
1989 together with an explana-
tory memorandum seeking to
extend the validity of Notification
Nos 299/88-CE and 300/88-CE
dated the 30th December 1988
without specifying any time imit

G SR 1(E) published in Gazette
of India dated the 1st January,
1990 together with an explana-
tory memorandum seeking to
exempt specified goods manufac-
tured by Messrs Bharat Earth
Movers Limited from the whole of
the excise duty

G S R 70(E) published in Gazette
of India dated the 9th February,
1990 together with an explana-
tory memorandum making certain
amendments to Notification No
75/84-CE dated the 1st March,
1984 so as to fully exempt natural
gasolene liquified intended for
spiking into crude petroleum by
the Oil and Natural Gas Commis-
sion, Ankleshwar

G S R 81(E)published inGazette
of India dated the 16th February,
1990 together with an explana-
tory memorandum making certain
amendments to Notfication No
126/86-CE, dated the 1st March,
1986 so as to replace the Drugs
(Prices Control) Order, 1979 with
the Drugs (Price Control) Order,
1987 for the purposes of fixing the
retail prices of anti-septic perfumed
cream [Placed in Library See
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No. LT 689/90]

Review on the working of and Annual
Report of Trade Authority of India, New
Delhi for 1988-89 and statement for
delay in laying these papers etc.

THE MINISTEROF INFORMATION AND
'BROADCASTING AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): On behalf of my colleague,
Shri Arun Kumar Nehru, | beg to lay on the
Table—

(1) A copy each of the following papérs
(Hindi and English versions) under
sub-section (1) of section 619 Aof the
Companies Act, 1956:—

(iy Astatement regarding Review by
the Government on the working of
the Trade Fair Authority of India,
New Delhi, for the year 1988-89.

(i)  Annual Report of the Trade Fair
Authonty of India New Delhi, for
the year 1988-89 along with Au-
dited Accounts and comments of
the Comptroller and Auditor Gen-
eral thereon.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library. See No.
LT-690/90]

(3) (i) Acopyofthe Annual Report (Hindi
and English versions)of the Sports
Goods Export Promotion Council,
New Delhi, for the year 1988-89
along with Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Sports
Goods Export Promotion Council,
New Delhi, for the year 1988-89.
[Placed in Library. See No. LT-
691/90]

THE MINISTER OF INFORMATION
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AND BROADCASTING ANDMINISTER OF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): | beg to lay on the Table—

(1) A copy each of the following papers
(Hindi and English versions) under
section (1) under section (1) of sec-
tion 619 ofthe Companies Act, 19586:-

(i) Reviewbythe Governmentonthe
working of the National Film De-
velopment Corporation Limited,
Bombay, for the year 1988-89,

(i} Annual Reportofthe National Film
Development Corporation Limited,
Bombay, for the year 1988-89
along with Audited Accounts and
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library. SeeNo. LT
692/90]

13.00 hrs.
[Translation]

SHRI RATILAL KALIDAS VARMA
(Dhandhuka): Mr. Speaker, Sir, the Govern-
ment is making some arrangements for
people who have migrated from Kashmir to
Delhi and other places. ...(Interruptions) ....

[English]

SHRI SAMARENDRA KUNDU
(Balasore): Mr. Speaker, Sir, | am on a point
of order ..... (Interruptions)....

MR. SPEAKER: What is your poin of
order? Please take your seat, Shri Rati Lalji.

SHRI SAMARENDRA KUNDU: Mr.
Speaker, Sir, } have been observing in the
last few days thatthe import of the Zero Hour
... (Interruptions) ...
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MR. SPEAKER: There is no point of
order. Please take your seat.

[ Translation)

SHRI RATILAL KALIDAS VARMA: Mr.
Speaker, Sir, many students from Gujarat
had taken admission in the Regional Engi-
neering College situated in Srinagar, Ka-
shmir, but under the prevailing circum-
stances, it would not be possible for them to
go to Kashmir and they are wandering about
in Gujarat. They are not getting admissions
anywhere. The Government should make
arrangements for the admission of these
students in some engineering college in
Gujarat itseli. so that their one year is not
wasted.

KUMARI UMA BHARATI (Khajuraho):
Mr. Speaker, Sir, | would like to draw the
attention of the House towards the drought
situation prevailing in Bundelkhand. Many
districts inthe Bundelkhand region including
Jhansi, Tikamgarh, Chattarpur, Hamirpur,
Laltpur etc. are in the grip of a serious
drought. Though the shortage of potable
water has notbegunto effect human beings,
it has started taking the tolf of cattie. Through
you, | request the Government to take relief
measures to control this drought situation
before it begins to take the tolf of human
lives. Atthe same time, | request the Gov-
ernment to commence relief work in that
area without delay, so that the labourers who
had migrated from the Bundelkhand region
to Delhi, Bombay and Calcutta, as they were
not getting any work in their area, may get
work in their region itself. Immediate ar-
rangements should be made for the supply
of drinking water also.

SHRI RAJENDRA AGNIHOTRI
(Jhansi): Mr. Speaker, Sir, Iwould like to add
some more information to whatever our sis-
ter has said.

MR. SPEAKER: You want to support
her, isn't it? You have made your point, now
you please sit down.

SHRI DAU DAYAL JOSHI (Kota): Mr.
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Speaker, Sir, the whole nation is feeling
perturbed by the reports that have appeared
in the Canadian newspapers. It has been
mentioned inthose reports that Pakistan has
set up a nuclear reactor and that they are in
a position to manufacture nuclear bomb. ltis
also a fact that a plutonium plant has been
set up in Rawalpindi with the assistance of
Chinese experts and Pakistan can conduct a
nuclear explosion any time, with the help of
that plant. We have got this information from
the Canadian newspapers. Today, our coun-
try is standing on the precipice of war. if we
do not take any steps, by paying serious
attention to this information, it could become
a matter of concern for us, any time. Today,
the entire country is concerned about it. |
want the Government to find out immedi-
ately the facts and take appropriate defen-
sive steps.

MR. SPEAKER: Okay, it is over. Now
please take your seat.

SHRI RAM KRISHAN YADAV
(Azamgarh): Mr. Speaker, Sir, discussions
have taken place many times regarding the
migration of people from the Kashmir Valley.
ft is true that many people have come here
due 1o terrorism or due to their harrasment
by the local police. There are some people
who belong to well-to-do families but there
are many such people also who are poor and
have fled from there due to the terror un-
leashed by the Zamindars and the police and
have migrated to Delhi, Bombay or Calcutta.
At the same time, there are crores of people
belonging to the Scheduled Castes and
Scheduled Tribes in this country but there is
nobody to raise théir voice here. My request
is that the Government should immediately
pay attention to the conditions of such people
who do not have any means of livelihood.
Our leader, Shri Kanshi Ram has been
spearheading a movement for the past three
years. Why does not the Government think
about them? Protection should be provided
to these people without any delay.

[English)
SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Mr. Speaker, Sir, |want to
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make a submission about the kerosine scar-
city in Origsa. This matter has been raised
here several times by the hon. Members.
Eighteen thousand kilo fitres of kerosine is
being given to Orissa by the Central Govern-
ment. The Central Government has cut down
three thousand kilo litres. As a result, ker-
osine is being sold at Rs. 12 per litre. The
State Government is unable to do anything
because the Centre is deliberately cutting
down the quota. My point is that the situation
1s becoming bad because of this. | want the
Government to make a statement as to why
they have cut down the Crissa quota.

[ Translation)

SHRI TARIT BARAN TOPDAR (Bar-
rackpore). Mr. Speaker, Sir, | have a small
submission to make. Due to the change
made in the Charrmanship of the Steel Au-
thority of India Ltd. (SAIL), the officers’ Union
there 1s spearheading an agitation. My sug-
gestion 1s that the Government should initi-
ate adialogue with them, because they have
issued a statement to the effect that:

[English]

We are not at the beck and call of the
bureaucrats....... (Interruptions)....

MR. SPEAKER: You have made your
point. Now Mr. Janardhanan.

SHRI KADAMBUR M.R. JANARDHA-
NAN (Tirunelveli): Through you, | plead with
the Central Government to come to the res-
cue of our fishermen who are being kid-
napped daily. Even yesterday, 26 fishermen
have beentaken as captive by the SriLankan
Navy because the demarcation of sea water
1s not known. The Home Minister is here. |
have been shouting for the past 15 days. it is
a very dangerous thing. Our fishermen do
not know the demarcation limit. Not only
fishermen, but even the Chief Minister oi
Tamil Nadu has told the Assembly that the
demarcation limit is not known. Therefore,
Indian Navy should be sent for the satety of
our fishermeninthe Ramanathapuram area.

SHRI LAETA UMBREY (Arunachal
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East): After the recent spate of ULFA vio-
lence many leading businessmen from
Assam have taken shelter elsewhere in the
country and many of them have closed down
their business. This has very seriously af-
fected not only Assam but also the entire
north-eastern States. | would request the
Government o ensure their safe return to
respective homes.

[ Transiation]

DR. S.P. YADAV (Sambhal): Mr.
Speaker, Sir, whenever, the Kashmir issue
is raised inthis House, | find two sets of views
being expressed-one that the influx of refu-
gees is a matter of great concern and sec-
ondly that nobody can go back and settle
there. In these conditions, a time may come
when all Hindus in Kashmir will be forced to
leave the State ....

MR. SPEAKER: Shri Yadav, there is no
point in raising an issue which has already
been discussed.

DR. S.P. YADAV: Sir, | shall sit down if
you say so. Theonly thing | wantto say isthat
Hindus should be allowed to settle in Ka-
shmir also.

[English]

PROF. K.V. THOMAS (Ermakulam): In
my constituency at Ernakulam an agree-
ment has been made between the employ-
ees of FACT and management. This has
been sent tothe Government of India. Allthe
Members of Parliament from Kerala irre-
spective of party affiliations, and all the trade
unions have urged the Government of India
that this has to be signed. But the Govern-
ment of India has not yet given the permis-
sion. If the permission is not given, the
company is to be closed. The company is
making profits. | seek your help to see that
the permission is given by the Government
of India.

[ Translation)

KUMARIMAYAWATI (Bijnor): Hon. Mr.
Speaker Sir, in my constituency there are a
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large number of Mushms from Meerut to
Lucknow This 1s the month of Ramzan and
the festival of Id 1s coming | have recetved
complaints from the Muslim community that
R S S activists are making preparations to
spark off Hindu Mushm riots on the occasion
of I1d | request the hon Home Minister to
1ssue strict directives to the local administra-
tion In places where Muslims live in large
numbers thatthe RS S be restrained from
starting Hindu Mushm riots (/nterruptions)

SHRIDAUDAYALJOSHI Canyoucte
even one example in the history of this
country when the RS S has been respon-
sible for starting Hindu-Muslim nots?

{Interruptions)
13.09 hrs
[MR DEPUTY SPEAKER in the Chain

(Interruptions)*

MR DEPUTY SPEAKER Whatever
you are saying Is not being recorded Please
sit down

[English]

Nothing goes on record

13.10 hrs.
MATTERS UNDER RULE 377
{Enghsh]

(i) Needtoimpressuponthe Andhra
Pradesh Government to intro-
duce Hindi as one of the sub-
jects from 5th standard

SHRI'M BAGA REDDY (Medak) Sur,
Hind! used to be taught 1n all the schools of
Andhra Pradesh from 6th class for last sev-
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eralyears Therewas noobjectionto it Allof
a sudden, the Government of Andhra
Pradesh, in the year 1986-87, changed the
system and introduced Hindi from 8th
class,instead of 6th class, resulting in thou-
sands of Hinditeachers being rendered with-
out work Further recrutment of Hindi teach-
ers was also completely stopped

Hindi 1s our national language t s the
duty of all of us to popularise and propagate
it

| request the hon Minister of Human
Resource Development to advice the State
Government of Andhra Pradesh to introduce
Hindi again from 5th class, instead of 8th
class This will definitely strengthen the na-
tional integration

(ii) Need to fix separate price for the
dry farming produce

SHRI UTTAM RATHOD (Hingoll} Sir,
fixing one price for one kind of agricultural
produce for the whole country 1s detrimental
to the interests of the cultivators of dry tarm-
ing vis a-vis the cultivators having protective
irngation facilities The dry cultivator spends
more labour and money but gets less return
The cultivator of protective irrigation gets a
better yteld and better return

There are areas where, in spite of going
up to two hundred feet deep, water i1s not
availlable

It 1, therefore, proposed that the price
of agrcultural produce should be different
for the dry cultivators enabling them to 1m-
prove their economic condition, if not at par,
shightly better

(iii) Need to impress upon NABARD
to continue refinance to the
Maharashtra State Cooperative
Bank

SHRI PRAKASHBAPU VASANTRAO
PATIL (Sangl) Sir, eighty per cent of the

*Not recorded
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agricultural credit in the Maharashtra State
is routed through the co-operative credit
structure, of which Maharashtra State Co-
operative Bank is the Apex Bank. The total
amount distributed for crop loan during 1984-
85 was Rs. 315 crores, while it was Rs. 565
crores during 1988-89 and is expected to be
nearly Rs. 625 crores during 1989-90. The
State Co-operative Bank has satisfied allthe
eligibility conditions of NABARD in obtaining
refinance. The NABARD which, after a long
time, had begun refinance to the State Co-
operative Bank during the current year, has
stopped it abruptly towards the end of Janu-
ary 1990, objecting to the State Govern-
ment's scheme of lowering the rate of inter-
est to six per cent on crop loans up to Rs.
10,000. The State Government is now intro-
ducing a scheme of production incentive, to
be operated by creating a fund with contribu-
tion from the State Government and the
Maharashtra State Co-operative Bank. The
effect of stoppage of refinance by NABARD
will resultin denial of credit to alarge number
of farmers, and agricultural production,
consequently, will suffer. The matter has
been taken up with the Government of India
but no action has been taken. | urge the
Government to take final decision soon.

[Translation]

(iv) Need to allocate adequate
funds for timely completion of
Mohane Reservoir Project

SHRI UPENDRA NATH VERMA (Cha-
tra). in Gaya district of Bihar, under the
Mohane reservoir project two dams and one
barrage are proposed to be constructed on
Mohane river at Armadag and Brandi. The
completion of this project will provide irriga-
tion to 80,300 hectares of land in Barachatti,
Mohanpur, Bodh Gaya and Manpur sub-
divisions. It will also generate 30 MW hydel-
power in Armadag and provide a permanent
irrigation tacility in Vdenas. The estimated
cost of the project is Rs. 127 crores. The
project was approved by the Bihar Govern-
ment during the 7th Five Year Plan. Rupees
one crore has also been sanctioned. The
Central Government is requested to allocate
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required amount of funds for the completion
of this project within the 8th Five Year Plan.

(v) Need to sanction electronic
telephone exchange for
Udaipur, Rajasthan

SHRI GULAB CHAND KATARIA
(Udaipur): Udaipur in Rajasthan is a place of
great attraction not only for Indian tourists
but also for foreign tourists. It is also an
important place from the point of view of its
mineral wealth and industries. Till now 6900
telephone connections have been given in
Vdaipur and an equal number of applicants
are on the waiting list since 1982. In Rajast-
han, Udaipur comes after Jaipur as far as
income from telephone connections are
concerned. There is a proposal to set up a
cross-bar exchange to increase the number
of telephane connections to 4000. The proj-
ect which is to be launched in 1990-91 is
likely to be completed by 1992-93. It is also
proposed that an electronic telephone ex-
change will be provided at Udaipur in 1992-
93, which will start working in just 6 months.
Keeping in view the needs of the city, Udaipur
should be provided with an electronic ex-
change.

(vi) Need to raise the amount of
compensationin cases of ster-
ilisation deaths

[English]

SHRI MALINI BHATTACHARYA
(Jadavpur): Sir, according to data supplied
by the Health and Family Welfare Min'stry in
answer to an unstarred question on 28-3-
1990, the total of post-sterilization deaths in
the country during the years 1986-87, 1987-
88, 1988-89 was 1205, 1149 of the dead
being women and fifty six being men. An
amount of Rs. 10,000/- each is paid to the
next-of-kin of those who die due to steriliza-
tion operations, as compensation.

While it is true that the Government has
statéd that certain precautionary measures
are being taken to minimise such accidental
deaths, it is extremely unfortunate that such
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a meagre sum as Rs.10,000/- only is given
as compendation in cases of death. The
highest occurrence of such deaths may be
found among women of economically de-
pressed classes and women generally hav-
ing a number of young children. The sum
seemsto be an insult to the human dignity of
the women who under the pressure of physi-
cal and economic distress caused by fre-
quent pregnancy and child-bearing, come to
the clinic to find relief, reposing faith on the
Government and leave their motherless
children behind when they die. In those few
cases where the father dies, too, the family
is in dire distress and the sum available
cannot, even in financial terms, make up for
the loss sustained. While it should be our
endeavourto ensure that such deaths do not
occur at all, one would urge upon the Gov-
ernment to raise the sum to a standard
compatible with compensation available for
ordinary accidental deaths. This would only
be a recognition by the Government of its
responsibility in making tamily planning a
success in this country.

[ Translation]

(vii Need to impress upon B.S.F.
to restore land to the villagers
of Koker and Ranian in
Amritsar district

SHRI KIRPAL SINGH (Amvritsar): Mr.
Deputy Speaker, Sir, it has been reporied
that B.S.F. personne! have taken over the
land of villagers in Koker and Raninan in
Amritsar district. People are facing a lot of
difficulties with the presence of the B.S.F.
The B.S.F. gives land to farmers on contract
but manages the land itself. Physical search
of men and women has become a perma-
nent feature.

The Government should take action and
restore the land to their owners from the
B.S.F. and issue instructions to the B.S.F.
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(viil) Need to set up a High Power
T.V. transmitter at Banswara

SHRI HEERA BHAI (Banswara); The
programmes telecast from Banswara T.V.
Centre can be viewed within a radius of 25 to
30kms. only. Keeping in view the population
of Banswaradistrict, a high-Power T.V.trans-
mitter should be set up there so that pro-.
grammes can be viewed upto a distance of
100 km. to 150 kms.

Therefore, | request the hon, Minister of
Information and Broadcasting to take imme-
diate action in this regard.

13.20 hrs.

DEMANDS FOR GRANTS (GENERAL),
1990-91

Ministry of Home Affairs-CONTD.
[English]

MR. DEPUTY-SPEAKER: Shri L.V.
Singh will speak on the Demands of the
Home Ministry.

SHRI L.V. SINGH (Begusarai): Mr.
Deputy-Speaker, Sir, as | embark on my
maiden venture o speak on budgetary
Demands for the Ministry of Home Affairs, |
am quite conscious of my limitations, but at
the same time | am not ready to accept the
distortion of facts as presented by Hon'ble
Shri Santosh Mohan Deviji yesterday. His
major broadside was on Kashmir and he
charged the present Government of many
omissions and omissions oblivious of the
role of previous regime. Shri Dev made out
as if the Kashmir problem started only after
2nd of December, 1989. Yes, Kashmir is
burning today. | solicit the cooperation of all
to solve this in a spirit of introspection and
cotrect diagnosis of the malady. In fact, the
N.F. Government inherited a Kashmir, torn
as under with strife and lawlessness, a
Govemment which had abdicated its re-
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sponsibility and the parties running the show
then indulging in an irresponsible power
game. | seek the indulgence of the Honour-
able House to state that the disturbances
relating to insurgency started in 1988 when
351 incidents of mob violence and arson
took place, out of which seven were armed
attacks. Up to November 1989, 1843 acts of
insurgency took place; out of these, 438
cases related to explosives and 120 were
armed attacks. The then Government took
the casually and allowed perpetrators of
crime to remain at large. Shri Dev wants us
to ignore these. Let me submit very humbly
that while enforcing the law, the genesis of
crime or insurgency can be forgotten only at
peril. When no action was taken against
such anti-social elements, naturally the prob-
lem aggravants. And it did so. After assum-
ing the office, the National Front Gavern-
ment did act firmly with the resut that 171
insurgents were killed inthe police firing, 114
militants and 847 subversives were arrested.
In all, 85 Government servants have been
dismissed for acts prejudicial to the security
of the State and arms and ammunition in
large quantity seized.

So, if the turmoil in Kashmir is the resutt
of abdication of responsibility in the Punjab,
rightfromthefirst day, the policy bore the hall
mark of power play, guided all along by a
strategy of denigrating the political oppo-
nents and branding a whole race as anti-
nationals. Draconian acts were enacted to
use against one class of people and in the
process dividing people on religious and
sectarian basis. Let it be understood that the
terrorists in Punjab and insurgents in Ka-
shmir are not common criminals.

In both the sectors political approach
and statemanship are called for preserving
the integrity of India, safety of the people and
not tor power gain, hitherto practised by
erstwhile rulers with disastrous results. The
policy of bullet for bullet in Punjab and butch-
ery of innocent citizens of a particular com-
munity in Delhi are such scars which will
continue rousing the sentiment of affected
people, and abstructing the restoration of
normal condition in the days to come.

CHAITRA 30, 1912 (SAKA)

Min. of 842
Home Affairs

Democracy demands understanding,
reconciliation and a spirit of give and take.
There is no scope for vindictiveness. The
people have to be weaned away from the
path of violence. Unfortunately, the previous
regime got committed to a course of distor-
tions and perversions and it is understanda-
bly difficult to wield the gun and the ballot box
simultaneously. Answer lies in ballot box for
which a proper atmosphere is necessary
and | do hope and pray that our leaders by
eschewing arrogance, acrimony and extend-
ing their hands to all citizens will accelerate
the democratic process,

The role of police in previous dispen-
sion was not in consonance with the spirit of
Rule of Law. Police ceased to be civil and it
was encouraged to acquire aggressive
posture. Frequent encounters, death in po-
lice custody and encouraging warting groups
to settle scores amongst themselves are
dangerous indications. These erode the
credibility of law enforcing machinery and
result in loss of morale. It is an uphill task for
the present Government to rationalise the
police administration and lift the morale from
the present morass. How the previous Gov-
ernment has blunted the law enforcing
machinery by encouraging curfew and coer-
cion is anybody’s nightmare. The police has
to get out of the trap it created for itself and
should become the real deliverer of the
people. This is the foremost task of the
present Government. Another debilitating
factor let loose on the official—machinery
was borne out of culture of cuts and commis-
sions. This process has to be reversed and
is necessarily time taking. Those who have
unleashed such demoralising forces should
not forget the sins so soon. But the psychol-
ogy of transferance of guilt is a common
practice with those who are used to patting
their own backs. Maintenance of peace and
order demands cooperation of all. Problems

should be discussed round the table and not
across the table.

All the political parties have started
kindling the aspirations of the people and
India today is in a vortex of aspiration. These
may not be exploited for sectarian, caste or
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communal lines People are getting divided
infragments, factions and fractions lfwe are
wedded to aunited India, an integrated polity
and sworn b to lofty ideals of Constitution, we
must cease trading charges on each other,
eschew egoistic approach and pray for sanity
in all spheres of life as espoused by this hon
House

SHRI A CHARLES (Trivandtum) Sir,
we are discussing on the Demands of the
Home Ministry and 1t 1s a very mportant
matter | want to know whether there 1s
quorum in the House

MR DEPUTY-SPEAKER The bell is
being rung

Now, there 1s quorum The hon Mem-
ber Shr L V Singh may continue

SHRILV SINGH Sir fwas almoston
the verge of concluding my speech | was
saying that maintenance of peace and order
demands the cooperation of all Problems
should be discussed round the table and not
across the table

| thank you for bearing with me | sup-
port the Demands for Grants retating to the
Ministry of Home Affairs

SHRIDINESH SINGH (Pratapgarh) Mr
Deputy—Speaker Sir, | am participating In
this debate on the Demands of the Ministry
of Home Affars with a heavy heart The
other day when | had the occasion to referto
the killings in this country by terronsts, | had
said that | was speaking in sorrow and pain

Today we havereached a situationwhen
| feel a certain amount of distress in what Is
happening in the country If you look at the
picture of the domestic situation, terrorism
and killings by the terronists remain unabated
The resuit that this 1s producing Is that an
Iimpression is going around that this Govern-
ment is unable to handle the domestic situ-
ation. The result is, that it is having its impact
on our foreign relations, too Take our rela-
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tions with a country (ke Pakistan, In its
nawvety, immediately after coming to power,
this Government announced that it was going
to improve its relations with all its neigh-
bours. Look at the result of that. When the
Prnme Minister of Pakistan Mrs. Benazir
Bhutto came to power and the democracy
was restored in Pakistan, she met the Prime
Minister, Shri Rajiv Gandhi and she assured
him of her commitment to the Shimla Agree-
ment Withinthese 100 days, Shimla Agree-
ment has been forgotten and we are now
crying war. s that an improvement of our
relations with our neighbours?

Sir, the scare that 1s being created in the
careless speech of war s doing immense
damage to our image abroad War s a
serious matter We have had wars in this
country We understand its implications and
yetthis Government glibly talks of war, when
it should be talking of restoring relations and
strengthening peace

I am amazed that this Government has
not pointed out to Pakistant that when ittalks
of human relations, when it takks of human
values, when it talks of freedom in Kashmr,
1s itwillingto give the same positionto its own
people In Pakistan? Is it willing to hold plebi-
scite in Sind? Is it willing to hold plebiscite In
Baluchistan? What is the use of allowing this
kind of conversationto go on indefinitely and
start talking of war? What we have to make
people understand in Pakistanis that “if you
encourage fissiparous tendencies across
your border, you must be willing to face the
same response in your own country.” Then
only, we can think in terms of improving
relations, not by talking war but by talking
peace The impression that this kind of
speech of war gives Is that the Government
here Is directionless.

It 1s not my intention today to take a
partisan view on the situation in this country
It 1s fartoo serious to talk in terms of party on
a matter where the country 1s drifting Iinto
totalchaos |am also not asking the Governe
ment to give us an action plan. They are
incapable of domgéo. What | am asking the
Government is at least to give us a philoso-
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phy of their approach. How are they planning
to tackle these problems, the problems of
regionalism, of terrorism and of secession-
ism? How do they wish to restore in this
country unity and progress? Look at the
scene today. A condition is being created in
which people{eel a sense of violence in this
country. Every morning when you open the
newspapers, what is the firstthing you read?
So many peopie are killed, whether they are
terrorists, whether they are citizens, who-
ever they are.

We do tace this situation. 1 am not
running away from the responsibility that the
Government had previously. But so did my
friends sitting on the other side. The hon.
Home Minister was with us. The Prime Min-
ister was with us and the whole galaxy of
Ministers were with us and they are equally
responsible for all actions that we took and,
therefore, they cannot run away by saying
that it is a problem we inherited. It 1s a
problem we perhapstogethercould nottackle
at that time which they have now made it
worse. This is the situation.

Look at the achievements of the Gov-
ernment when we were in power. In three of
the North-Eastern States, insurgency was
brought to a hali. In the State of Tripura and
in Mizoram, insurgency was ended and they
were brought into the mainstream of demo-
cratic life of the country.

In Nagaland, NSCN insurgents came
out and they are now participating in the
normal activities of this country.

Agitation in Assam was brought to an
end and AASU assumed power.

Darjeeling GNLF agitation was brought
to and end and they are also now part of our
mainstream.

But look’ at the scene today. Naxalite
activities are on the increase. We hear that
large number of districts in Bihar and Andhra
Pradesh are out of the control of the legiti-
mate Government,
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SHR! RAJVEER SINGH {Aonla): Con-
gress-l is the only party now!

SHRI DINESH SINGH: 1 am glad you
reminded me. Your Party is in power in Bihar
and | do not think that, you have any better
record either of managing the Government
orof producing any result which could lead to
better development. | said earlier that | was
nottaking a partisan attitude. If they want me
only to explain what their party is doing, | can
do so. But it is not necessary. The whole
country knows the mismanagement that is
taking place under their Government. What
is in doubt today, | say so with all the serious-
ness | can command, is the capability of the
Governmentto managementthe Indian polity.
It is not merely a question of running the
Government. But it is unable to manage the
Indian policy which we have, over these 40
years, laboured to bring under a united value
system.

| had an opportunity to go through this
report on the Ministry of Home Affairs that
has been so kindly prepared by the Ministry.
I must commend it for its brevity. But beyond
that | don't think it is worthy of the hon. Home
Minister to give us this report which gives an
impression of India as a violent country,
unstable, without any future because it only
lists killings, agitations, insurgencies, seces-
sion without pointing to any direction. | can
sympathise with my friend the hon. Home
Minister because the Home Ministry is not
being run by him alone. I tried to take a count
of the distinguished Ministers involved in
running the Home Ministry. | could count six
of them-the Hon. Prime Minister himself. Of
course, the hon. Home Minister is still there.
Then we have the Railway Minister who is
looking into a very important aspect of the
Ministry of Home Aftairs.(Interruptions)

Thatis nol something new for him. Then,
we have the distinguished Foreign Minister
who, whenever he can spare time from visits
abroad, takes charge of the activities of the
Home Ministry whether it is in Kashmir,
whether it is in Punjab and | suppose else-
where also. | do not know the secrets. Then,
we have the Commerce Minister who also
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takes interest in the Affairs of the Home
Ministry.

THE MINISTER OF HOME AFFAIRS
(SHRIMUFTI MOHAMMAD SAYEED): lis
the collective wisdom.

SHRI DINESH SINGH: Collective re-
sponsibility is also there. | accept that. Of
course, there is the Governor of Jammu &
Kashmir who 1s a very important individual
running an aspect of the Home Ministry.

SHRI MUFTI MOHAMMAD SAYEED:
You have forgotten another Governor. There
is one more Governor—Punjab.

SHRI DINESH SINGH: | do not know
whether you are going to retain him or not.
So, | left him off. The problem does not end
here. This has already percolated down in
the bureaucracy.

Sir, there are three sets of bureaucra-
ciues running the Home Ministry. There is,
over all, the PMO which runs the Home
Ministry.

SHRI MUFTI MOHAMMAD SAYEED:
It is not the PMQ alone which was running
previously.

SHRI DINESH SINGH: What is it now?

SHRI MUFTI MOHAMMAD SAYEED:
Some sort of a collective wisdom is there.
You may please continue.

SHRI DINESH SINGH: | am very glad
to hear that it is not the Home Ministry which
is run as a Panchayat Office but also the
Prime Minister's Office is run as aPanchayat
Office.

SHRI CHITTA BASU {(Barasat): He
said that earlier it was the PMO's Office
which run the Government.

SHR! DINESH SINGH: It should. That
is what the Prime Minister is for. Sir, | was
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reterring to the three sets of bureaucracies
which are heliping the hon. Home Minister to
run his own Ministry. That is the PMO. Of
course, there is the Home Ministry and there
is a Railway Minister's personnal set up
which is running the affairs of Kashmir. It is
again, Sir, notlimited only tothese three sets
ofbureaucracy. Within these hundred days...

SHRI MUFTI MOHAMMAD SAYEED:
You said about PMO and the Railway Minis-
ter. But what is the third set of bureaucracy?
(Interruptions)

SHRIDINESH SINGH: lhope whenthe
hon. Home Minister will reply he will eighteen
the House with the other sets of bureaucracy
that are running the Home Ministry. |amsure
we will be very... (Interruptions)

The other problem in the Home Ministry
is that within these hundred days, they have
had three Home Secretaries. They rotated
three Additional Secretaries. | hope that this
set will last a few days. Otherwise...

SHRI MUFTI MOHAMMAD SAYEED:
Youcansay two, notthree. One had to retire.
| correct you.

SHRI DINESH SINGH: | am, Sir, not
attributing any motives to the hon. Home
Minister that he has transferred them be-
cause he did not like their faces. | know the
Home Minister has got nothing to do with
these transfers. Over and above this, they
have their two partners to consult before
they can take any action. | can extend...
(Interruptions)

[Transiation)

SHRI RAJVEER SINGH (Aonla): They
started the tradition of holding a discussion.
You never did that.

SHRI DINESH SINGH: 1 shall reply to
what you have said.

[English]

What | was saying is that my fear is that
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too many of these cooks might not only spoil
but ruin the broth. | extend to my friend Mufti
Sahib my heartifelt sympathies...

SHRI VASANT SATHE (Wardha): and
coldleces. (Mterruptions)

SHRI DINESH SINGH: ... for the very
difficult task that he has been asked to per-
form under these circumstances. | have no
complaints against him because | know that
had he been a free agentto run this Ministry,
he would have rendered a much better ac-
count. But all the time he is being hampered.
There was a rumour the other day that the
Railway Minister has sent some kind of a
report fo the Prime Minister linking him with
theterrorists. My colleague Mr. Ranga raised
it in this House and both the Railway Minister
and the Home Minister were present. They
did not even wish to contradict this. | know
that the Railway Minister, an old friend of
mine, would not do such an indiscretion as to
link Mufti Sahib with the terrorists. But if a
runour of that kind was raised and brought
upinthis House, at least, it should have been
squashed here. What will be the Home
Minister's position in this country and abroad
that a colleague of his—he just now talked of
joint responsibility, collective wisdom-has
accused him, that out of that collective wis-
dom an accusation has emerged that he
himself, the Home Minister is linked with the
terrorists. (Interruptions)

SHRIINDRAJIT GUPTA (Basirhat): Are
you sure. he has written such a letter?

SHRIDINESH SINGH: How do | know?
My colleague Shri Kumaramangalam asked
them to contradict it. He said. both of you are
sitting here, this is the time to contradict
because your silence will only prove that.
And they remained silent.

| do not wish to take too much time of
this House and go into details of terrorism,
communal violence, caste struggles that are
going on in the country. | would also not wish
to refer in details to the situations in Kashmir
or Punjab or Assam. But | would be failing in
my duty it | do not broadly point out to certain
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situations in these places which are causing
us tremendous distress.

What is happening in Kashmir today is
that some kind of a law and order action is
being taken in limited areas, | suppose, to
flush out terrorists. We see reports of terror-
ists being killed. But no names are appear-
ing. | take it that it is terrorists who are being
kiled and not other people, because no
names do not identify the dead bodies. But
no political action is being taken in parallel.
The Home Minister a little earlier said that
curfew has been lifted today. Isn't it so?

SHRI MUFTI MOHAMMAD SAYEED:
For the last three or four days.

SHRI DINESH SINGH: Even so, it
would have lasted for twelve days because
today is the 15th day. Even if it was lifled
three-four days back, the curfew has been
imposed in Srinagar and other cities of the
valley for twelve days. How did they expect
people to live for these twelve days? Where
were they going to get food and water?

SHRI MUFTI MOHAMMAD SAYEED:
In between there was relaxation.

SHRI DINESH SINGH: How were they
going tofind gainful employment? What were
the poor people going to do for twelve days?
Who was going to feed them? If the Govern-
ment had showed any imagination they
should have sent mobile supply vans.

SHRI MUFTI MOHAMMAD SAYEED:
That has been done.

SHR! DINESH SINGH: | am glad that
the Home Minister said it has been done. But
my report says that it was done, if at all, far
too late. For many days the people suffered.

| am only going by the report that | have
received through my sources. i the situation
is otherwise, | would be only too happy. But
the point that | was trying to make was that
law and order action by itself is not sufficient.
it has to be combined with political action so
that we do not put the people in the valley in
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a position of total alienation It is this aliena-
tion that has to be prevented. Those people
in the valley who wish to go to Pakistan, who
put up Pakstant flags should be given all the
tacilities to go to Pakistan. There should be
no restriction on their going to Pakistan. But
if they choose to live In India, then they must
abide by our iaws and they must realise that
here we have a Government which respects
human values, which will care for them and
which will not treat all the population as
terronsts We must differentiate between
terranists and peaceful citizens.

Sir, the situation in Punjab 1s totally
different In Kashmir at least a law and order
action 1s being taken, even if it 1s not com-
bined with political action. But in Punjab
thereisno action being taken The police are
totally demoralised. the administration 1s
demoraitsed, they are unwilling to act and
the faulty alkance that this Government built
with the terrorists has caused tremendous
doubts about the future of Punjab

SHRI MUFTI MOHAMMAD SAYEED:
Can you please repeat what you have said?

SHRI DINESH SINGH: | was trying to
say Shrt Mufti Mohammad Sayeed, that the
alhiance that you formed with the terrorists in
Punjab is....

SHRI MUFTI MOHAMMAD SAYEED:
Terronsts in Punjab?

SHRI DINESH SINGH: If you wam to
name them, | wilt do so. But since they are
not present here and since | have not sought
the permission of the Chair, | cannot do so

SHRI MUFTI MOHAMMAD SAYEED:
It is a new projection which you are making.
We have never heard of this even from your
own party. It 1s a new thing.

SHRI INDRAJIT GUPTA: I think, he is
hinking you with Shri Buta Singh. (/nterrup-
tions)
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SHRIDINESH SINGH: Now, you have
a new supporter who has just arrived, fresh
after taking over the new responsibility as
the Secretary General.

Sir, what | was trying to say is that
please think of the people with whom you
have just entered into alliance, who are not
even willing to come and take oath in this
House, according to the laws of the country.
What has been the result of that? How much
demoralisation that has led to in Punjab and
how much doubt has been created in the
country about your nability to judge the
situation?

SHRI INDRAJIT GUPTA: Your Gov-
ernment released him and not this Govern-
ment. (Interruptions)

SHRI DINESH SINGH: It 1s not our
intention to keep people In prison indefi-
nitely. The system you supported is also now
being changed all over the world.

We live by the rule of law in this country.
Let us look at the picture, further East in
Assam. What 1s happening to the agitation
that 1s now gathenng force under ULFA?
What 1s the Government's policy towards it?

SHRI MUFTI MOHAMMAD SAYEED:
At least there, you have a buffer.

SHRIDINESH SINGH: Yes, of course.
We have a buffer in Assam. (Interruptions)

You have a friendly Government there
which is a part of your Government here. If
you look only for excuses, then you can say
that there is a buffer and that you are main-
taining that buffer in the Central
Government-only to have a buffer-not to
find a solution to the problems. (Interrup-
tions) | am amazed that the Home Minister
should come out with the truth so easily and
so early inthe debate that he is only keeping
butter and not trying to find solutions.

What is the result of this? The result 1s
that now, the Prime Minister himself, is di-
rectly involved in the solution to these prob-
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lems The meetings on Punjab, on Kashmir
are not now being held by the Home Minis-
ter but by the Prime Mimister hirself, di-
rectly It 1s weakening the authonty of the
Home Minuster, which is causing us concemn

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa) It has been strengthened by the
Prime Minister

SHRIDINESH SINGH willnotwishto
go into any detail on the communa' 1ssues
This morning you saw the sense of the
House about the communal situation Many
such things are happening in this country |
think, the time has come when the Govern
ment should make a clear and unambiguous
statement as to what is ther athitude on
communalism how are thev going to protect
the pluralistic secular and the democratic
character of this society?

Over 300 millions of the weaker sec-
tions ofthe society, mostly Scheduled Castes
and Schedules Tribes are lving below the
poverty line It 1s the direct responsibility of
the Ministry of Home Affairs What 1s being
done for them not in terms of populist state
ments not In terms of announcing to the
extent of Rs 10 000 as remision of loan to
the farmers giving them nothing and show-
Ing a small token amount out in the Budget
It indicates that there 1s nc sincerity in the
implementation of the schemes

SHRI MUFTI MOHAMMAD SAYEED
Rs 1 300 crore in the budget

SHRI DINESH SINGH What | am
requesting you Mr Home Minister s to tell
us, how vou are going to satisfy the urges of
these people How will you provide them
gainful employment? It is not distnbuting
alms to them I11s not a question of remitting
loans or something as a gesture ot magna-
mmity It 1s providing gainful employment
which will solve the problem If you remit
loans once what happens to the new loans
they willtake? Willyou remit t again? Wil the
loans be converted intc grant always? If not,
doesthis remiting the loan eliminate poverty
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altogether? Does 1t provide them with new
activity? This 1s the question about which
something should have appeared in this
annual report? Thatis why | said, |commend
it for its brevity but not for substance

| would wish the hon Home Minister to
look at the wider picture What i1s happening
in the world today” People are clamouring
for a better Iife They want stability People
want recognition of their identity They want
decentralisation of power 1t is not peculiar to
india Itis aglobaltrend manifest more inthe
developing countries than in the developed
What do we do about t? It s not only a law
and order problem in Kashmir, Punjab,
Assam Bihar, Andhra Pradesh or any other
Stateofthe Union Itis aproblemto whichwe
have all collectively to devote our thought,
Sir | say this because they have always
talked of consensus This point was referred
by my friend who | think, has just left You
remit any problem that comes up to a com-
mittee That 1s not a soluton That s an
escape Forany problem that comes up, you
want all-party meeting consensus Consen-
susover what? There 1s noplan Thereisno
policy There 1s no philosophy of approach
You wanted consensus to extend elections
in Punjab for ancther six months! Again, you
did not need consensus, you needed agree-
mentonthat Consensus is over the tackiing
of the 1ssues that confront the nation They
are beyond party and it is to this aspect that
| would wish to draw the attention of the
Home Minister Letus have arealistic look at
our polity What are the demands? What are
the urges? How are you going to meet #?
And itis here that we are willning to offer our
full cooperation in evolving a consensus
Thanks you

[Translation]

SHRI NARSINGHRAO DIKSHIT
(Bhind) Mr Deputy Speaker, Str, | support
the Demands for Grants pertaining to the
Ministry of Home Affarrs It has been men-
tioned several times in this House that the
support of our party to the present Govern-
ment Is both critical and constructive With
that feeling and being a citizen ot India, 1 will
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Sir, while speaking in this House for the
first time today, | want to remember my
preceptor, Shn Siddiqui, who 1s a muslim
preceptor and | get insprration from him
Whatever | am today, ¢ 1s all due to his
blessings Whether | was a minister or not, |
always remembered him and touched his
teet whenever | happened to meet him lam
not talking any thing personal but | am refer-
nngtothe present Indian cuiture Ourculture
1s that we never make any difference be-
tween human beings Ithasbeenrepeatedly
said that Bhartiya Janata Party 1s a nghtist
party etc It 1s a matter of regret that no one
has tned to understand the Bhartiya Janata
Party The Bhartiya Janata Party has a
mnanifesto | want to read out a few points
from that particularly for the knowledge ot
our those friends who have formed a mis-
conception aboutt Asthereisaproverb,that
instead of cleaning their own house they find
tault with others™ | want to tell as to what
Bhartiya Janata has said in its manifesto
Now you will say that these things are only
meant for writing

SHRI HARISH RAWAT (Aimora) Dis-
cussion i1s going on the Demands of the
ministry of Home Affairs

SHRI NARSINGHRAO DIKSHIT |am
saying so because you say that BJ P s an
antnational party, it 1s acommunist party |
only want to ask you, in what sense it is a
communist party | want to make you people
listen what Bhartiya Janata Party has said in
ts mantfesto

“India I1s a country of national unity and
national integrity Despite their differ-
ent caste, creed or language, all are
Indian and form one nation The con-
cept of the rule of religion has never
been acceptable to our people and
Bhartiya Janata Party believes that
poitical parties in India have always
gwven equal respect to all regions and
have pever made any distinction with
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any citizen on the basis of language,
gender, caste or rehgion. Bhartiya
Janata Party believes that it i1s also
necessary forthe national integrity that.
(Interruptions)

Further it has been said in our manitesto that

“Bhartiya Janata Party will widen the
junsdicion of the existing Minority
Commission and convert tt into a
Human Rights Commussion It will take
care of the nghts of all persons and
various categones/groups and com-
muntties”

Further it has been said in it that Bhar-
tiya Janata Party feels that Congress(l)
s fully responsible for the present situ-
ation in Punjab

‘The situation in Punjab I1s not deterio-
rating due to the lack of powers with
the Government Government hasvast
powers but it has got netther any policy
nor the will to work etc etc ”

And in the same context, | am saying
that in our culture, the preceptor is always
remembered Today, itis my maden speech
and therefore, | remembered a person who
made me what | amtoday Once, lwasfilling
upthe examination form and in the column of
rehgion, | wrote 'Hindu’ but he corrected it
and said to write Sanatan Whalt is religion, |
could not understand and | do not know
whether our Hon'ble friends, who are sitting
on the other side and talk about it again and
again, understand it or not Religion is that
which accepts the society From the political
point 1of view, 1 1s quite necessary to under-
stand today that there had not been any
person named Hindu' in Hindustan or In
anclent India. Who has started this religion
and on this religion i1s known behind the
name ofthat person Beingtheinhabitants of
Hindustan this name came into being and
they become Hindus History also says that
people came from India and settled and that
1s why Hindu name came into being There
has never beenthis type of parochial outlook
in Hindu culture. Today the sloan of our
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B.J.P. is ‘Sarva Dharma Sambhavi means
that all should be treated equally. | define
secularism not as a secular nation but as a
secular person. A polilician should not be
concerned with the religion of a person, he
should try to \give him his rights and he
should also exercise his rights in the same
way. Then we have no cancern with him. In
our Hindu religion, which we will call Sana-
tana religion, with which you teel annoyed, if
you point out a single instance of parcchial
outlook in any ancient story or in any ancient
book, | will bow my head.

With your definition of religion. the
aphorisms written in Lok Sabha in prose as
well as in poetry form and ancient will go
against sacufarism. Then these will have to
be removed. { have not been able to under-
stand your definition of seculansm. Yester-
day. a hot discussion was going on and
Bhartiya Janata Party was being blamed
and it was sad as to how will they run
Government taking B.J.P with them. You
have not understood us. We have made it
crystalclear and personally also | have made
it clear that we never worked with any mo-
tive. | have been elected from Bhind con-
stituency which 1s infested with dacoits and
is a defamed area. | can say with proud that
in my constituency there 1s a good popula-
tion ot minority community. We have very
good, cordial and friendly and family rela-
tions with them. Our fore fathers had very
good relations with them. There has never
been an tnstance of communal conflict.
Representative of B.J.P. wins from there.
But you are confined within your narrow
limits of knowledge. Even Today you have
not been able to understand the reasons of
our becoming 86 from only 2 and the rea-
sons of sharp decline in your number. This is
only because people could not understand
your theory of secularism which only you
understand. Your definition of secularism s,
| am pointing towards Congress, vote-ori-
ented. They talk ot vote only. | know what
Congress did to minorities and what hap-
pened in Delhi. One report is yet to be
received in this regard. But the report given
by Shri Bharadwaj yesterdaty mentions the
name of a person who gathered the people
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and took them. And what happened previ-
ously, how many people were injured and
who were responsible for all this are some of
the issues discussed therein. When you fail,
all the blame is heaped at the door of the
B.J.P. This attitude must change and we
should realise where we stand now in the
eyes of the public. We have to inculcate
feelings of nationalism among our country-
men.

Iwant to ask those, who were right now
condemning B.J.P. whether B.J.P. has at
any time said that it has no faith in the
constiution or it has ever acted against the
constitution. Those who have no faith in the
corstitution have been speaking against it.
You have brought to power those people
who spoke from here to UN.O. in this re-
gard. Would it not lead to further deteriora-
tion in the situation ofJammu & Kashmir?
Who is to be blamed for this? When you had
an exe to grind, you had good terms with the
terrorists. You became their colleagues too,
the Government was formed and it eventu-
ally collapsed. A person whom you dubbed
ascommunal andthrew out, hadto be brought
back by you, calling him as nationalist. What
is all this?

Mr. Chairman, Sir, when the situation of
Kashmir has come to such a pass, how
would this admiinistratuion function? We all
should give a serious thought to this prob-
lem. An hon. Memberfrom U.P. was just now
sayingthat those who do not havefaithinthe
constitution of this country should be asked
to go and settle wherever they want but
those who want to come and settle in our
country should have full faith in our constitu-
tion and total dedication to our nation and
only such persons should come to our coun-
try. People in other nations of the world also
do not talk of caste and creed. But they are
taught the lessons of nationalism and devo-
tion towards their country right from the
beginning. Itis intheirblood. However, these
things are sadly missing in our country. We
want to improve law and order situation but
how will we do it? Can the Government
which provides liquor in villages think of
improving the law and order situation. If we
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wish to improve law and order situation we
shall have to enforce prohibition. The villag-
ers who did not know anything about liquor
were also offered liquor during Congress
rule. You talk of poverty but still, to improve
their economic position they have opened
liquor shops and the number of the such
shops is increasing day by day. They will
continue to multiply. with each year passing.
These shops are being opened in the vicinity
of schools, mosques. temples and even near
girls schools and colleges, If the Govern-
ment spoils the character of the children and
youth in this way, then it can never think of
keeping the nation away from this danger.
This matter should be given a deep thought.
Another reason is that we da not take notice
of triflings Otherwise why should people of
a particular community rejoice when Paki-
stanwins in hockey and India loses. We also
want Pakistan to win. After all they are our
neighbour. We shall also be happy. we are
one, as we were never two but when India
loses and people rejoice here. it is not reflec-
tive of national character. If we tend to ignore
even one such episode. these things get a
boost and continue to happen. Recently
what happened in Raisin. Some people
formed a group and went to agitate against
the Prime Minister of a difterent country. who
has been assisting the terrorists and the
extremists in our country. They raised slo-
gans against that Prime Minister but they
were attacked by a group of people. What is
allthis? When it is the question of our coun-
try, we should have full cympathy for our
country, and not for the neighbouring coun-
try. To inculcate such feelings among the
people, we will have to educate them right
from the beginning. There should not be
discrimination of any kind and if we allow
discrimination to flourish, discrimination in
recruitment for jobs, etc., we shall have to
face many obstacles. If a person is not able
to get a job on merit, the matter needs to be
looked into. Hf he is being given a step-
mothely treatment we are to be blamed for it
and not he. But if there is nothing of this kind,
then they can achieve topmost positions by
dintof theirown merits and there wouldbe no
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restriction on them for participating in any
competition. Then only we would be able to
keep aloof from religious suscepbilities. We
would not accept anything which is detri-
mental to national interest.

Similar is the issue of Family Planning.
Everyone is aware that it is a national issue.
If the population increases, povarty would
increase simuitaneously. The root cause of
all our problems is our population.

Ourrising population is the root cause of
all our problems whether it is transport, law
and orderorunemployment. Therefore, there
should be no partiality as far as family plan-
ning is concerned. It should be applicable to
every caste and community. Attention should
be paid in this direction.

Many things have already been said.
Right now, an hon. Member was casting
aspersions on the hon. Minister of Home
Affairs. He was right. In the serial Ma-
habharata, in one episode in reply to a ques-
tion asked by 'Yaksha' pertaining to destruc-
tion of a nation, Yuddhisthara said that
anarchy was the root cause for the destruc-
tion of a nation. These days anarchy is
spreading everywhere. This anarchy should
not be treated as a routine affair nor should
it be evaded as an hon. Member said, simply
by saying that a consensus or a democratic
set up is needed. At present even if 30
persons are killed whether in Congress ruled
State or in any other State ruled by other
parties it is said that the situation is under
control. All of them speak the same lan-
guage. Like wise, whoever may be the Fi-
nance Minister, he says that hike in taxes
would not result in price-hike and the con-
trary happens just within 6 hours. The Minis-
ter is ignorant of the things happening ata 5
yard distance.

MR. DEPUTY SPEAKER: Mr. Dikshit,
your party has been allotted one and a halt
hour in all, and you alone have taken 25
minutes. | have names of 10 other members
with me. Therefore, try to conclude your
speech soon.
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SHRI NARSINGHRAO DIKSHIT: Mr.
Deputy Speaker, Sir, | would conclude my
speech within 3—4 minutes. The various rul-
ing parties exhibit a lot of similarity on the
these twp points. Every bulletin is not about
law and order. If 100 people are killed it is
reported in the newspapers and news bulle-
1ins, irespective of the party that is in power.
Nobody is bothered about what is really
happening there. Surprisingly, there is a
similarity in all the parties. Even the Finance
Ministers behave in the same manner. Each
of them says that the higher taxation would
not affect the price situation. Such a self-
delusion is not good. Therefore, this anarchi-
cal situation should be dealt with immediate,
because if anarchy is not checked soon, we
might plunge into utter confusion.

Though, | had a lot to say, but due to
paucity of time | would conclude by submit-
ting only one thing. A resolution was passed
by B.J.P.inits Calcutta session in this regard
which suggestedthat such a situation, should

e controlled as soon as possible. But the
approach ofthe administration has been that
it has not viewed it seriously. lhave heard the
hon. Prime Minister as well as the hon.
Home Minister on this topic therefore, asone
hon. member from U.P. suggested; when-
ever such a situation arises directions should
be issued from a central authority to control
tt. There should be a centrifugal torce. A new
Minister was made incharge of Kashmir af-
fairs. But where was the need for a special
Minister? There 1s no uniform command any
where and it is the reason which keeps
Punjab problem unresoived. The officials
have to carry the orders from many persons
and often they are at a loss because the
directions are contradictory. It would have
sgan much better if the hon. Prime Minister
had thought about this problem as this would
have given the impression that he is con-
cerned about it. Yesterday, some one was
saying that the hon. Prime Minister refused
toattenda B.J.P. mesting at Mathura. There-
fore, had this portiolio been with the hon.
Prime Minister there would not have been
any complaint in this regard. The real prob-
lem with our hon. Home Minister is his being
native of Kashmir and the entire nation knows
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that the Government had to bow due to this.
The hon. Prime Minister had to bow before
the dacoits and the hon. Home Minister had
to bow before the kidnappers. Neithers of
these events was good. Nevertheless, our
party supports the demands as that is the
people’s mandate.

[English]

SHRI NANDU THAPA (Sikkim): Mr.
Deputy—Speaker, Sir, | rise to support the
Demands for Grants of the Ministry of Home
Affairs. But | want to make some observa-
tions regarding the State of Sikkim.

14.30 hrs.

[SHRI NIRMAL KANTI CHATTERJEE in
the Chain

Sikkim is the most peaceful State; it has
remainede so. People are simple and law-
abiding. There are reasons for this. Due to
these reasons, the State is peaceful. The
crime rate is the lowest in the country; it has
remained so. Geographically also, we are
isolated. From the government side or the
Central Government side, | should say,
Sikkim was most neglected; it had been so
for the last 15 years. The Centre has not
given proper attention. The quietness of the
people is not a weakness. When there is a
change inthe government, the attitude of the
Centre towards this isolated and neglected
State is changing; that much | can say.

From Sikkim, political demands or is-
sues are pending before the Home Ministry.
(A) Restoration of seat reservation for the
Sikkimese Nepal in the State Assembly on
the spirit, interpretation, meaning and scope
of Article 371F, a special provision in the
Constitution. It was provided at the time or
merger of the State with the Union. The
historical perspective of merger of the State
with the Indian Union in 1975 should not be
ignored and it cannot be overlooked. (B)
Under Atticle 371F, the Sikkimese, whether
heis a Bhutia, Lepeha or Nepali-lamtalking
about the Sikkimese-has a distinct person-
ality. This is the understanding of the merger
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of the State withthe Indian Union in 1975. (C)
This restoration of seat reservation is for the
Nepalies of Sikkimese origin who were the
subjects of the Chogyal under Sikkim Sub-
ject Regulation of 1961. This restoration is
for the protection of this particular group of
people in the State. The tribal community of
Sikkim also has been demanding this right
for the Sikkimese Nepalis.

This was one of the demands made
before the previous Government. They had
only succeeded in forming a committee. The
committee recommended that restoration of
reservation of the seats could be done. They
kept silent and remained unacted. Then,
perhaps, in Sikkim, the Congress |, after
1979, had lost: they were not able to gain
even a single seat. As a result, the demands
were overlooked. This reservation of seats
for Nepalse was abruptly ended in 1979.
After the merger, the seats for the Nepalese
were there. The Union Law Minister, Shri
Shiv Shanker in this Parliament, during the
Budget Session of 1980, said,

“If it is a case of revising the reserva-
tionforthe future, thatis a matter which
canbetaken cognizance of. The hopes
and aspirations of the people can also
be considered and a new policy
evolved.”

Thisisthe statement of the Law Minister
in 1980 in the House. Then again in 1983, in
awritten reply to a question in the Lok Sabha
on 14th December, 1983 the then Minister of
State of Home Affairs, Shri Nihar Ranjan
Laskar said,

“There have been proposals for reser-
vation of seats in the Sikkim Legisla-
tive Assembly for the Nepalese and
Tsong communities of Sikkimese ori-
gin. Aresolutionfor reservation of seats
for different communities of Sikkimese
origin including Tsong community in
the State Legisiature has also been
received in this regard.”
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Buttill date, nothing has been dons. Sir,
that is one demand.

The second demand of the State of
Sikkim is inclusion of the Nepalese language
in the Eighth Schedule of the Constitution.
About one crore people are there in this
country who speak the Nepalese |anguag§.
| am not saying this because this language is
spoken by the valiant Gorkha Regiment
alone. The States of West Bengal, Sikkim
and Tripura have recommended and passed
resolutions in their Assemblies demanding
theinclusion of the Nepalese language inthe
Eighth Schedule of the Constitution. This
language has been recognised by the Sa-
hitya Akadami and also it is the official lan-
guage of the full-fledged State of Sikkim.

The third demand is about the delimita-
tion of the constituencies in Sikkim. The last
delimitation was done in 1974 when Sikkim
was not a part of the Indian Union. Then the
delimitation was done with certain ulterior
motives or for some political motivesin 1974
and after Sikkim became a part of India no
delimitation has been done. Therefore, under
Article 371(f) we should not reach 2000 AD
without delimitation-delimitation has to be
done. There is a provision under which de-
limitation can be done on the recommenda-
tion of the State Assembly and the State
Government, by the President. This, of course
is a very legitimate demand.

The fourthdemand is fartheinclusionof
Sikkim in the North-Eastern Council. The
State of Sikkim fulfills allthe requirements for
the inclusion in the North-Eastern Council,
due to similarity of topography, economic
backwardness, ethnic resemblance of the
people, similar problems, living conditions
and way of lite of people, and Sikkim is¥in
many forums like the North-Eastern Council.

Another problem is Sikkim has become
a victim of faulty-planning like many of the
North-Eastern States. What grows in the
plains does not grow in the hills and what
suits the plains does not suit the hills. This is
the case with most of the North-Eastern
Statas. At the time of formulation of plans
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and in the planning processes many things
have not been observed correctly to suit the
local conditions in the hills.

Sikkim is a land-locked State and its
terrain is hilly and is very mountainous State.
The means of cammunication are only by
road transport. The roads are narrow and
steep. Therefore, the cost of transport is
“high, the cost of gas or petrol and oil, etc. is
also the highest. The recent increase in the
cost of the petroleum products makes also
the cost high in Sikkim. Sikkim has been the
worst hit in this because of the budget in-
crease in price of oil.

Again, in the Plan outlay while in 1989-
90 the provision was Rs. 92. crores in 1990-
91 it is only Rs. 102 crores, the difference
being only Rs. 10 crores. The national
escalation is about seven per cent and the
effect of the new Budget will be ten per cent.
For Sikkim it will come to 17 per cent. The
enhancement in the State’s budget is only
ten percent andfinally the allocationthat has
Jbeen given to the State is minus but not plus
in evaluation. In totality, we need more funds
and while formulating the Plans and budget
allocations a carefully study has to be done
by the Government and at the same time for
law and order also there may be some prob-
lems because of these neglects. Of course,
there is no problem till date. Silence is really
maintained by the people as they are law
abiding citizens. Unless the Government at
the Centre takes the people of the State into
confidence State of Sikkim cannot be devel-
oped physically and mentally.

So, the whole outiook has tobe changed.
After eightyears, onthe 22nd Aprilthe Prime
Minister is going to Sikkim and about a
month back, after six years the first Minister
Wisited Sikkim and was in Gangtok recently.
People say that national integration is re-
quired. But there was no interaction of the
people from Sikkim with the central leaders.
Forthe last ten years, what we have seen in
Sikkim is utter neglect. So, | am sure thatthe
Government and the Home Minister would
apply their mind towards this direction and
see that more interaction takes place be-
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tween the State and the Centre or between
the people of Sikkim and other parts as well.

[ Translation)

KUMARI MAYAWATI (Bijnor): Mr.
Chairman, Sir, While supporting the De-
mands for Grants in respect of the Ministry of
Home Affairs, | would like to bring a few
points to the notice of the hon. Minister of
Home Affairs through you. The country is
facing serious problems in Punjab and Ka-
shmir. The law and order situation in both
these states has totally deteriorated and the
whole country is concerned about it. Thereis
to doubt about the fact that the grave situ-
ation in these, two States is causing con-
cemn. The hon. Minister of Home Affairs
should not forget that there is also a major
problem being faced by the country and it is
the problem of the poor and oppressed. The
poor and the oppressed account for the 85
per cent of the country's population. First of
all | would like to draw your attention to the
situation-persisting in respect of the Sched-
uled Castes and the Scheduled-Tribes. At
the time when the constitution of India was
framed and enforced, the population of
Scheduled Castes was 15 crores and that of
the Scheduled Tribes was 7.5 crores. On the
basis of this population, reservations were
provided for these two categories in the
Constitution. if we keep in our view the
increased population of the country in gen-
eral and the population of Scheduled Castes
and Scheduled Tribes in particular. We will
come to learn that the population of these
people has increased manifoid after 1950.
Though we 1ake of the implementatior. of the
provision of reservation for the development
of the people belonging to these categories,
but they should get all the benefit of the
reservations made available to them under
the constitution, but at the same time, the
percentage of reservation should also be
increased in roll of rapid increase in their
population after the fifties. The Government
should think paper in terms of these things.
We see that though provision of reserva-
tions has been made on paper in actual
practice we find that it is never implemented
in respect of 1. A. S. and LP.S. In these
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categories of posts. The number of officers
belonging to these reserved categories is far
low be it the case of Scheduled Castes or
Scheduled Tribes, very few peaple can avail
of the facilities meant for the Scheduled
Castes and Scheduled Tribes in these serv-
ices. |, would therefore like to make a re-
quest to the Government to consider this
point seriously and take stringent measures
in this regard. Mr. Chairman, Sir, | have
already explained the position of implemen-
tation of the provision of reservation in re-
spect of the Scheduled Castes and Sched-
uled Tribes. Apart from this, there in also a
class of people which is called the backward
classes which account for 52 per cent of the
country's population. Before assuming power
at the centre, the National Front Govern-
ment had promised that it willimplement the
Mandal Commission Report so asto provide
relief to the people belonging to the back-
ward classes. But | am pained to note that
while presenting the programme of the
Government before both the Houses of
Parliament on the 12th March the the hon.
President had said only this much that the
Government would consider the recommen-
dations of the Mandal Commission. It shows
that the Government have backed one of its
words after coming to power and 1 say that
these tactics would not work the Mandal
Commission in its report has classified the
backward classes into 3743 castes. Baba
Saheb Ambedkar had also Categorical spelt
under Article 340 of the Constitution that it is
the duty of the Government at the centre
irrespective of its party affiliations to set up a
Commission for the upliftment of the back-
ward classes. | would, therefore, like to re-
quest the Government to take strict meas-
ures to implement the recommendations of
the Mandal Commission. While on the one
hand the Government talks about working in
accordance with the provisions of the Con-
stitution of india, on the other hand it is not
doing anything for the upliftment of the back-
ward classes. While there is the problem of
granting their due rights to these people, the
first and foremost problem is that these 3743
castes should be given recognition. If these
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backward classes are not given due recog-
nition underthe Constitution of India, there is
no use of granting them some rights.

Mr. Chairman, Sir, asregardsthe people
belonging to the religious minorities such as
the Sikhs, the Muslims, the Christians, the
Parsis and the Budhists, they have got their
own problems. | do not say these things on
my own, but these actually relate to thé
hardships of these people and | am present-
ing the facts which, 1 feel myself is a fact.
Recently, on 12th April the protrait of Baba
Saheb Dr. Ambedkar was unveilad and on
this occasion the hon. President, the hon,
Prime Ministar and the hon. Speaker had
said in one voice that in this country it is due
to the caste system on which rested the
entire social structure that the incidence of
atrocities on Scheduled Castes and Sched-
uled Tribes and the religious minorities are
increasing in the country and a large number
of people belonging to the Muslim Commu-
nity are feeling very unsatfe in this country.
Whereverthe question of Hindu-Muslimriots
arise, the Muslims get perturbed, because
they know that it is the Muslims and the
people belonging to weaker sactions who
will fall victims of thesae riots | would ike to
urge upon the hon. Minister of Home Affairs
to ensure that it is the sole responsibility of
the Government to see that the people be-
longing to Muslim Community feel secure. It
is also necessary to goin for the recruitment
of Muslims in Police and the P.A.C. It the
Muslim community is given due representa-
tion in the police and the P.A.C. they will feel
safe. Similarly, let us think above the in-
creasing effect of terrorism on an unprece-
dented scale in Punjab. There are two types
of terrorism in that State. In One type of
terrorists are those Sikhs who have turned
terrorists just in a frenzy of retaliation in the
wake of Shrimati Indira Gandhi's assass: ;a-
tion by two three persons of that communs.
for which the Sikh community had toface the
days of hardships miseries and devastation.
In the after math, the life and property of
innocence Sikhs was ruined moreover. They
were not given any financial assistance by
the Government, who also notcompensated
in any form for their loss that is shy they have
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turned terrorist to take their revenge the
injustice meted one to them. They are band
upon disintegrating the country. t becomes
the responsibility of the Government to take
stringent action against the second type of
terrorists. While taking action against those
terrorists who have turned terrorists afterthe
assassination of Shrimati Indira Gandhiin a
frenzy of revenge. Ifeel that the Government
should adopt a lenient view for them, and
understand their problems and save them
from such terrorists as are having their links
with Pakistan. India is a vast country. lts
borders on all its foursides should be sealed
in such a way that other countries find it
difficult to attack it all of a sudden. Today
morning one of our hon. friends Shri Rakesh
made a reference to the incident live burning
of a person belonging to Scheduled castes
by a Thakur in the Constituency of the Prime
Minister. It is a highly regrettable thing. Inci-
dents of atrocities on Scheduled Castes and
religions minorities is increasing not only in
the Prime Minister's Constituency but also in
the nook and cornerof the country. Whenthe
National Front Government was formed at
the centre we thought that under them, the
weaker sections would get some relief but
the out come is just the reverse. Instead of
relief, we find that they are being subjected
to increased dimensions of atrocities and
injustice. Moreover these incidents are gain-
ing a deep ground in Uttar Pradesh and
MadhyaPradesh. Inthe caseof Uttar Pradesh
particularly the imperialist forces one ofthem
the Thakurs, have plunged in to public life in
large numbers at the instance of Shri V. P
Singh. [ had raised a question with regard to
Aligarh. There is a village called Rudain in
district Aligarh in which the Thakurs man-
handled the people belonging to Scheduled
Castes and succeeded in their attempt to kill
a person, named Dataram.

Their crops were set ablaze. There has
been 2 rapid increase in this type of atroci-
ties. The Government will have to pay its
attention to this. You should also fulfil the
promises you made at the time of elections.
The members of Bahujan Samaj Party are
sitting on a dharna at the boat club. They will
confine their dharna fill the Government
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comes to terms. We have already taught a
lesson to the Congress Party. If the Govemn-
ment does not fulfil its promises, the people
of Bahujan Samaj Party who are sittingon a
dharna will teach them a lesson. | would
therefore, request the Government to fuffil all
its promises it had made to the Sikhs, the
Muslims, the Christians, the Budhists and
the weaker sections.

Withthese words | express my thanks to
you.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr, Chairman, Sir, today a
discussion is taking place on the Demands
for Grants in respect of the Ministry of Home
Affairs. | supportit. | would like to express my
thanks to the hon.-Prime Minister for his
entrusting the charge of the Ministry of Home
Affairs to a person who comes from a minor-
ity community. This has removed the misgiv-
ings which had been hitherto haunting the
minds of the people.

The Ministry of Home Affairs looks after
the work of the civil administration. The duty
of the civil administration isto perfect the life,
property and respect of people. Since the
time this discussion was started, everybody
in speaking in his own ways. | was also a
Member of the Eighth Lok Sabha. During
that period also discussions on this subject
used to take place very often. At that time |
was in the opposition and the Congress
Party was in power. | do not find any differ-
ence between the quality of discussion that
used to be held in those days and the one
that is being held now, even earlier, we used
to accuse them in the course of the discus-
sion and used to have the feeling of party
politics. The same thing is happening even
now. During these 4 months the Govern-
ment has been following the same tactics
which the Congress Party used to display.
Nobody comes to the truth.

14.59 hrs.
[MR. DEPUTY SPEAKER in the Chain

We also heard the views of our learned
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friends, Shri Dinesh Singh and Shri Sontosh
Mohan Dev. They threw light on the killings
of people, the situation prevailing in Punjab
and Kashmir and the agitation that is taking
place in Assam. But nobody pointed one as
to who is the creator of these sardonic events
that have taken place during the last 4
months? That is the main thing to be consid-
ered. Nobody is trying to go into the genesis
of the problem. No problem could be soived
by accusations and counter accusations.

Today there it no rule of the law, rather
it is the jungle raj, you know well that laws
have no meaning in the jungle. You might
have seen newspaper a reports that there
has been a steep rise in the crime rate.

15.00 hrs.

That means there has been develop-
ment in every field. Since it is the modern
age, it is quite obvious that the rate of crime
bill also goup. Today we come to know from
newspaper reports that rapes have been
committed in buses, public places and public
toilets. This shows that there has been a
remarkable development. 1t is also notice-
able that there has been rapid development
inthis field. When somebody alleges that the
civil Administration has come to a halt, we
view it as an allegation. The police admini-
stration controls the law and order situation
under the normal circumstances in a country
and we blame the police whenever some
untoward inident takes place. today the po-
lice administration has become totally cor-
rupt and corruption has spread everywhere
in everyday life and to what extent it is
degrading us, needs no mention.

So far as the question of democracy is
concerned, please let me know as to what is
the definition of democracy. In fact Democ-
racy in the rule of the people, for the people
and by the people. But democracy has been
wiped out from this country. Today we are
running the Government to serve the in-
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tervents of some politicians and the families
of some diplomats. It is no democracy now.
Today we accuse you for the present sorry
state of affairs which should not have been
there. The Congress Party ruled the country
for a period of 42 years and there has been
an overall decline in the moral values during
all these years. It is only party politics which
is rasponsible for all this downfall. The con-
gress Party is not rising above the level of
their petty political consideration. They had
an understanding that they would not allow
any other party to grow. That is why they
joined hands with wrong parties and people
belonging to wrong parties. Particularly they
are very allegic towards the parties which
cling to the leftlist ideology. | would like to
submit that the Left Front Government was
working very nicely in Tripura and in orderto
destablise the congressresorted to all strate-
gies. But what did they get in return? Today
A leftist party has its Government in West
Bengal and everybody including the Con-
gress Pariy and its allies understand very
well that. There has been no outbreak of
violerice in West Bengal due to a leftist parly
beinginpowerinthat state . Had we strength-
ened the leflist forces in the country. We
could have checked the incidence of all
types of disturbances in the country. That is
the main thing | wanted to say.

Secondly when the Congress Party
found that It was losing ground, it turned to
seek the help of ...**... elements and they
tried Capture power at the Centre with the
help of these ...""... elements. They also
gaveticketsto...*"... elements in Lok Sabha
and Assembly elections. The same is the
position even with the Janata Dal one peoplie
who were proclaimed offences in the eye of
law and for whom the police was constantly
on a look one; are now cccupying the seats
in the Lok Sabha and State Assemblies.
Then how can there be a rule of Law. Is it not
a jungle raj? Now when the police can do in
such a situation? If the police does anything
against such elements it will invite the distor-
tion of law breaking the law. Today we say
that there has been unprecedented rise in

“*Expunged as ordered by the Chair.
“Not Recorded.
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the incidents of killings. Afterall what are the
main reasons for this? We should look into it.
1 belong to Bihar where three parallel Gov-
ernments are holding the reins of power.
Ong Government is that of the liberation, the
other is of the party unity and the third oneis
of the M.C.C. Itis afact and the Government
officers have also acceptedthis reality. There
is a great difference between the situations
prevailing the Centre and the other one
prevailinginthe State of Bihar. The people in
that state have to pay taxes to all the three
organisations.

[English]

SHRIS. BENJAMIN (Baptala): Sir, lam
on a point of order. The discussion 1s on the
Home Affairs, but not accusing the Con-
gress Party as ...... R The use of such
alanguageas...... SN againsta party will
not give credibilty to any party. (/nterrup-
tions) |can as well throw stones upon those

people.... (Interruptions)

MR. DEPUTY SPEAKER: Whatisyour
point of order?

SHRI S. BENJAMIN: Sir, He has used
the word ...*.....

MR. DEPUTY SPEAKER: That word is
unparliamentary and it will not form part of
the record.

[ Translation)

MR. DEPUTY SPEAKER: He has ob-
Jjected to the word ...."*.... As such it will not
form a part of the record. The hon. Member

is requested not to use this type of words.

SHRIRAMESHWAR PRASAD (Atrah):
Mr. Deputy Speaker, Sir, | am alsoon a point
of order. He has just stated in his speech that
three parallel government in the Govern-
ment of the C.P.l. (M.L.}, that of the Parly
unity and also of the M.C.C are holding the
reins of power in Bihar. It means that the
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present Government of the Janata Dal and
the previous Government of the Congress
Party have no significance there. What he
has said is absolutely wrong. The C.P.1. (ML)
is launching a Kisan agitation in that State.
The M.C.C. as well as the Party unity is also
doing the samething. He should not day
such baseless things (Interruptions)

MR. DEPUTY SPEAKER: This is no
point of order (Interruptions)

SHRI RAMASHRAY PRASAD SINGH:
Mr. Deputy Speaker, Sir, It is not a baseless
thing. Mr Deputy Speaker, Sir, Iwillconclude
within two-three minutes | would like to ask
as to why this problem had been created.
Until and when we go into the genesis of the
problem. ltcannotbe solved. Criminalisation
of politics in the main cause of this malady.
When the reins of power started shipping
one of their hands, they take the help of the
criminals. What has happened in Meham is
not that severe as compared to the ghastly
incident that had taken place in Ghosi as-
sembly segment. You can read the details of
this incident in the Hindustan Daily a Hindi
Daily.

MR. DEPUTY SPEAKER: You cannot
give any paper like that. Here you shall have
to comply with the relevant rules to place a
particular price of paper in the House.

SHRI RAMASHRAY PRASAD SINGH:
} am only showing it and much can come to
light in this way. My submission may not be
taken seriously here, but the criminalisation
of politics is the root of all ilis. Inthe Assembly
Constituency of Ghosi, Police Inspectors
and R.S.P. jawans took leave from their
repective offices and came here toindulge in
firing. Commula thinking was behind the
occurance of such an ioncident. It is due to
the criminalisation of politics that everyone
feels unsafe and it is on this account that the
law and order is threatened and the law of
the jungle is operating everywhere. Every-
one feels unsafe everywhere whether in a

**Expunged as ordered by the Chair.
* Not recorded.
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bus, an aeropiane or a train. Corruption has
increased manifold. A time willcome soonin
Bihar when one need not even offer Rs.100
to Rs.200, but only Rs.10 1o Rs.20 will do for
making a person place a bomb somewhere.
This is the extent of corruption today. Cor-
ruption has entered politics as well. The
political people often shield the criminal
eleiments by exerting pressure on the offi-
cers due to which tensions are created
everywhere. If you rectity this situation eve-
rything else will automatically improve. It is
essentil to pay attention to two points.

MR. DEPUTY-SPEAKER: You have
taken much time.

SHRI RAMASHRAY PRASAD SINGH:
| am going to conclude. Firstly, corruption
has to be done away with and secondly
improvements have to be brought in the
election system. It is necessary to pay atten-
tion to these things. Competent officers
should be properly rewarded so that good
work can be done and corruption can be
removed. The corrupt can be removed. The
corrupt officers should be isolated and you
have to think about what measures to take
for this purpose. It is only under such condi-
tions can we think that law and order is
prevailing in the coumry.

SHRI SANTOSH BHARATIYA (Far-
rukhabad): Mr. Deputy Speaker, Sir, the
question of law and order in the country is
mainly corrected with 4 issues. There are
Kashmir, Punjab, Babri Masjid-Ram Janam
Bhoomi and Jharkhand. During the past
years we people noticed a peculiar phe-
nomenon and | am referring to statistics in
this regard.

Mr. Deputy~Speaker. Sir, the world of
statistics is a different and a strange world.
The previous Government used to dish out
figures and the present Government also
gives a lot of tigures, but in my opinicn
figures cannot bring about any change in life
because these are mostly fake and con-
certed as per convenience. During the previ-
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ous yaars we were often shown figures. | am
telling allthese things bacause had we relied
on figures the condition of the country would
have been better, development and change
would have been visible, but nothing of this
kind is apparent anywhere.

Mr. Deputy-Speaker, Sit, the country
inherited by the present Government s full of
tears of the poor with their object poverty,
unemployment, resentment, kidnappings and
other crimes besides communal tensions
and the horrible problem of secessionism.
To say that the country which we have inher-
ited is in a poor shape would be to follow a
convention. Today the country is faced with
a number of serious problems. When | am
making such a statement | am well aware of
the reascns behind it as well. It is because of
the important people who have been running
the country for the past 5 months and the
analysis of the previous situation whichthese
have undertaken that | have come to com-
prehend the reasons. One of the hon.
Members namely, Shri Santosh Mohan Deo
who is present in the House at the moment
used to be in charge of the Ministry of Home
Affairs and Shri Dinesh Singh used to be a
Member of late Shrimati Indira Gandhi's
kitchen cabinet and was a Member of the
inner circle of Shri Rajiv Gandhi. | am refer-
ring to them because it is on account of their
way of looking at things and the kind of
politics which the Government had been
following for the last 40 years that the situ-
ation has deteriorated to the present extent
today. | am saying so because to treat the
law and order situation as a problem of theft,
dacoity etc. is sheer madness. While holding
a discussion on the law and order situation
we have to change our perspective. The
previous Government did not pay any atten-
tiontothe reports of the Central Committees.
During the past years, there was a deterio-
rating law and order situation in Bihar and
Andhra Pradesh. The Central Government
had sent two Gentral Committees to review
the situation in Andhra and these Commit-
tees did not recommend as to what number
of forces weapons etc. are required to deal
with the law and order problem, but they
pointed out that the main reason behind the
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deteriotration inthe law and ordersituation is
unbalanced development or lack of develop-
ment. In addition they also stated that people
do not want anything else. The people want
due compensation for the losses which they
have suffered. But by the analysis which
these two statwarts have provided, | can
understood that the previous Government
also had similar thinking on account of which
they paid scant attention to the recommen-
dations of the above mentioned report with
the result that no attention was paid to the
root cause of all the problems which are
unbalanced development and lack of devel-
opment. There was no coordination between
the various Departments and with the result,
law and order situation deteriorated day by
day. Today, our country is faced with an
explosive situation and it is on the verge of
destruction. The present Government and
the new Minister of Home Affairs are faced
with serious challanges. The hon. member
from Indore is not present here at the mo-
ment. | had been to Indors, Orissa and Bihar
and the kind of imbalances in development
which | noticed there, | could observe
eveywehre in our country. People are de-
prived of basic amenities such as hospitals,
schools and even latrines. There is acute
problem of unemployment as well. There is
a large area in Indore where the population
s about 35 lakhs and where there is little
difference between the quality of lite of the
people and the pigs. People have never
protested and for which they deserve to be
praised. The credit of the fact that the law
and order situation in the country has not
deteriorated much should be given to the
people and they should be thanked for it.

Theresentment which has developed in
Kashmir mainly due to the lack of develop-
ment is being exploited by communal forces
orforeign forces such as Pakistanand U.S.A.
The question of whether the C.1.A. or open
agencies are exploiting the situation is a
different matter but the root of the problem is
the lack of development and unemployment.
Therelore, itis due to the unbalanced devsl-
opment during the past 40 years that there
has been a constant deterioration in the law
andorder situationinthe country. ltis essen
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tial to take immediate steps to improve the
situation and the Ministry of Home Affairs
should make concerted efforts along with
other Ministries to formulate schemes for a
balanced, all rcund development of Kashmir.
lf this is not done | have no doubts that it will
have serious consequences. lam not agreat
scholar but | am a journalist and not many
people are blessed with the talent which is
required to become a jounalist. | have learnt
to analyse situations and on that basis | have
found that Kashmir like situation will develop
evarywhere in this country. lt has taken roots
during the past 40 years and it has been
carefully and systemeatically planned. Vio-
lence will break out everywhers. The ef-
fected people view the Government as one
unit. The poor people view the Government
as one unit because there are little changes
in the set up. It will be considered a change
anywhere when there is a change in the
Government. The previous Government of
Kashmir took two very dangerous sieps.
One of the hon. Members mentioned them
andthefirstone was to suspend all develop-
ment work and secondly, not only had the
entire administration come to standstill but
that it had surrendered itself to the seces-
sionists and encouraged them. The Kashmir
Government withthe permission of the Centre
and | am referring here to the previous
Government atthe Centre and | am underlin-
ing it, released 23 hardened criminals in one
month and 45 in another month which tfo-
talled about 68. They were hardened crimi-
nals and separatists and the Government
had announced generous reward for their
arrest. They were released and much confu-
sion was created. As a follow up the daugh-
terofthe hon. Minister was kidnapped. Much
propoganda was made on this issue but the
root cause of it all was the release of 68
terrorisis. An attempt was made to propa-
gate thatthe Government was weak and that
it is not competent enough of tackling the
terrorists and that it intends to compromise
with them. The facts are completely oppo-
site. During the last two and a half or three
years, the entire administration had become
a pawn in the hands of terrorists and seces-
sionists. Alongwith it, | would like to clarify
that the Secessionists and the terrorists are
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being encouraged because of lack of devel-
opment there

Sir you have reminded me that | have
no more time teft | would Iike to take your
permissin for concluding in two more min
utes Due to the inbalanced development in
Kashmir the tourism industry has been de
stroyed and it i1s beh nd varnicus other prob
lems as well | would fike to apprise the
House about the fact that the previcus Chief
Ministerof Jammu and Kashmir ShriFarooq
Abdutlah intended to settle down in London
His family has already left forthat place lam
also imformed that he wants to leave Ka
shmir This is the positior there The people
who are responsible for the cr sis prevailing
in the State wart to leave the country but
what wouid happen to the poor people resid
ing there Where can they go? Therefore in
orce~to orevent the develcpmert of Kashmir
like situation elsewhere 1n the country the
common people should be involved in the
working of the Police and some sort of
people s movement should be launched for
internal secunty At the same time people
should te involved iniackling corruption and
eradicatingit Untilthe people are involved in
tne law and order system and development
actnity 'am confident that we shall not be
able to atcne for our sins committed during
the past 40 years If we do not atone for our
mistakes night now then let me say thatail of
us would have to face the consequences of
allthe blunders and cnmes to which we were
also a party during the last forty years It
seems that we are destined tc face such
consequences | am afraid that the process
of facing the consequences initiated by Mr
Home Min,ster would one day entrap all of
us Therefre | would like to request the
Government and this august House through
you that this problem of law and order should
notbetaken as the case of theft and robbery
Since this Government has got a new
will-power as well as determination, | sup
port the demands of Home Ministry so that
the Government may start working arresh for
the development of the country and the law
and order situation should be viewed not
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insolation but n the context of national de-
velopment

[Enghsh]

PROF MEWINLUNG KAMSON (Outer
Manipur) Mr Deputy-Speaker, S, just
before me, my hon friend from the opposite
side was alleging the previous Government
that the Congress Government released 86
terrotists This 1s an example to the one
incident in which the Janata Dal Govern-
ment had released the five terrorists and
others He Is misleading the House in one
sense because those 86 people were the
Jodhpurdetainees They werearrested under
the Anti-Terronst Act from the Golden
Temple Therefore they arenotcoming under
the same category as the militants released
by the present Central Government There
fore my submission 1s that he Is giving a
wrong informaton to the House

SHRISONTOSHMOHANDEV (Tripura
West) They were Jodhpur detainees The
whole Parllament wanted them to be re
leased

PROF MEIMINLUNG KAMSON The
whole House decided unanimously that those
detainees should be released So now our
friends should not allege this Government

[Translation)

SHRI SANTOSH BHARTIYA Hon
Heme Minister would reply to it only later on

SHRI HARISH RAWAT (Aimora) You
are going to be the Deputy Minister in near
future then you may reply to it

SHRISANTOSHBHARTIYA Iwas just
saying that

SHRIRAMNAIK (Bombay North) Then
why just a Deputy Minister He can be given
even higher responsibilities

[Enghsh]

MR DEPUTY-SPEAKER Don't dis
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tribute all these things in the House.

PROF. MEUINLUNG KAMSON: |am
sorry if my friend from the opposite side is
trying to justify the reiease of five militants,
the terrorists, on the ground of comparing it
with that of Jodhpur detenues. | am sorry
because, | do not like to tell all these things
again about this episode of kidnapping of Dr.
Rubaiya and release of five militants. That
was not my intention here. But since my
friend has already said about it here, | have
to speak something on that point. | am sorry
to remind here in this House that the release
of seven terrorists was an incident that gave
asignal, a good message to all the terrorists
of Jammu and Kashmir to wake up. It has
beenthe signaltothem-the weakness ofthe
National Front Government-after which the
situation started deteriorating. Therefore, |
think, if they are to compare the performance
of the Government of the Congress Party,
the previous Government, | would quote one
thing In that regard. The previous Govern-
ment refused to release Mr. Macbool Dutt
the terrorist in exchange of an officer. The
previous Government was firm in its stand
and for the cause of the nation, the officer
had to be sacrificed. We have 1o stand firm
like that. That was the position of the previ-
ous Government. Therefore, | am sorry to
say that it cannot be compared like that.

Again, as regards this matter, | would
like to remind our Home Minister that he
owes an explanation because everybody
throughout the country and also the people
are demanding an explanation as to how the
National Front Government has twc stan-
dards in such matters. That means, in case
of an abduction of Dr. Rubaiya, the Govern-
ment decided to release five militants
whereas they could not release three mili-
tantstosavethelives of the VicesChancellor
Mr. Haq Mr. Ghani and Mr. thra. | do not
mean to say that they should have released
them justto free these highly~placed gentie-
men. But, simply, the people are inquisitive
to know, anxious to know what standard or
what policy does the Government likely to
adopt In such a situation? Therefore, | do not
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mean to say that five terrorists should not
have been released and let Dr. Rubaiya ge
to some unfortunate situation. | do not mean
to say that. At the same time, | do not mean
to say that the three terrorists should have
been released and thus saved the lives of
Mr. Khera and others. | mean to say that the
Government should have a strong policy on
the same principle. Similar situationdemands
similar policy. They should not adopt two
standards. | think, the Home Minister can
kindly explainto the nationthroughthis august
House, about what policy are they going to
adopt in such a situation? | think, members
of the BJP were also criticising this matter
about the release of these militants. But | do
not know how they would be pursuing this
matter. In this way, there has been some-
thing wrong going on in the National Front
Government that they do not have a consis-
tent policy. As pointed out by the senior
Members from our side Mr. Sontosh Mohan
Dev and ShriDinesh Singh, the Government
has no direction, no policy and no philoso-
phy. They are simply tackling the day to-day
problems and routine matters. I think, coun-
try cannot be carried on by doing routine
work and just depending on what informa-
tion is given by some officers or what plan-
ning is given by some officers or some sec-
retaries. In that case, there is na need for
having aMinister ora Ministry. Ministry means
apolicy-making body. Therefore, unlessthere
is a poiicy, what is the meaning of having a
Ministry. Therefore, 1 share the view of my
senior friends here that Government should
have a direction or policy in this matter.
Unless you have a direction and a specific
policy to deal with the such matters, | think,
the solution will be very very far away.

Now, according to this Annual Report...

MR. DEPUTY-SPEAKER: Thetimefor
this debate is over now. The hon. Member
may continue his speech on the next day.



883 PMBR Comm. Report

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Second Report

[ Translation)

SHRIRAMESHWAR PRASAD (Arrah):
Mr. Deputy Speaker, Sir, | beg to move:-

“That this House do agree with the
Second Report of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on 18th
April, 1990.”

[English]

MR. DEPUTY SPEAKER: The ques-
tion is:

“That this House do agree with the
Second Report of the Committee on
Privare Members’ Bills and Resolu-
tions preented to the House on the
18th April, 1990".

The motion was adopted

15.31 hrs.

RESOLUTION RE : POLL REFORMS—
CONTD.

[English)

MR. DEPUTY SPEAKER: The House
shall now take up further discussion on the
Resolution moved by ShriL.K. Advanionthe
23rd March 1990 Shri A.N. Singh Deo to
continue his speech..

CH. JAGDEEP DHANKHAR:
{Jhunjhunu) Sir, | crave your indulgence for
enhancing the time for this discussion.

MR. DEPUTY SPEAKER: We will see
when we come to it. No problem. You will
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have sufficient time.

SHRI AN. SINGH DEO (Aska): Mr
Deputy Speaker Sir, f money and muscle
power has gained importance, then we have
to putthe blame squarely on the party which
had been in power for the last forty years.

In India there is a saying, Rajan Gatah
Dharmah that is, whatever the king does,
averyone follows. So, after independence
when the Congress came to power and they
were ableto retainthe power through money,
the preper democratic set up in this country
did not grow. It is unfortunate that with this
money and muscle power, which came af-
terwards, combined together they had been
in power for the last forty years. It is also
unfortunate that some of them now, after
going out of power, are saying that it is the
Opposition which is adopting these dubious
methods.

When this debate was going on earlier,
many of our friends on the other side brought
in the matter of Meham. They said that it is
the Janata Dal which has created mayhemin
Meham. Unfortunately they forgot what
happened in Amethi during the general elec-
tions. ft is unfortunate that in the constitu-
ency from where the country’s Prime Minis-
ter was contesting the Election Commission
had to order repolling in 90 booths, and an
Assembly candidate was shot and seriously
wounded. It cannot be more shameful that
such a thing should happen where the then
Prime Minister of India was contesting. But
unfortunately nothing happened to that.

We should be proud of our Prime Minis-
ter and our Party becduse as soon as the
complaint was heard about Mehamthe Party
requested the Election Commission to
countermand the elections in Meham. As
you know, there the elections are going to be
held again.

So, it is meaningless to balme the pres-
ent Government ore the then opposition for
the state of affairs in our country. But the
basic thing is that since the majority party for
SO many years has completely polluted the
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election atmosphere in this country, we are
facing this problem now. Many suggesions
have come as to how to bring about the
election reforms. | have said earlier also that
it is good that our Government is seized of
the problem. They are going through some
exercise. They have appointed a committee
and that consultative committee—for law and
justice—is also going through this exercise.
So, it is not necessary that we should pass
this Resolution. But it gives a good oppor-
tiunity for us also to exercise, to give our
views on this, at this stage. The point is that
for the basic change in the electoral system,
we must have a proper political party. One
famous political commentator, Shri W.B.
Munro once said, “No country has everbeen
able to maintain, for a‘considerable period of
time, any form of democratic Government
without the aid of political parties and it is
safe to prophesy that no country ever will”.
So, when we talk of electoral reforms, we
must talk of the political party which forms
the very structure, the very foundation of the
demacratic system. Unfortunately, in India,
the political parties do not have statutory
powers, statutory status and statutory func-
tions. In the Representaticn of People's Act,
there are centain conditions, certain stripula-
tions that the Election Commission can rec-
ognise and allot symbols of parties. If the
question of symbol was not there, | do not
think that we would have any mention of
political parties. So, the basic thing i1s that In
a country, when we talk of the electoral
reforms, we must think of gwving a palitica!
party, its propar place and proper legal status.
Otherwise, what will happen is that we will
have parties breaking up and coming to-
gether, where it is not a democratic party, but
a democratic caucus which will start ruling
the country. Again ! will say that this tradition
was setinby the party which was in power for
the last forty years. | do not say thatit is there
from the very beginning, but at least for the
last twenty years it is there. The very basic
structure of the political party has been di-
luted. That is why, it is essential that the faith
inthe politica! parties must be brought back.
[ would give an example. Our triends talk of
the tradition of the Congress party, they talk
of the tradtion of Mahatma Gandhi, they talk
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of the tradition of Jawaharlal Nehru. First of
all, let us see what status they have brought
to their party. | will quote what one of the
senior most leaders of the Congress party,
Shri Kamalapati Tripathy has to say in this
regard.

“| am a disgusted man. | have not lost
hope, but | am a sad man. | have been
in the Congress for the last 70 years.
But | had never seen such a degrada-
tion of the partymen'’s character. But,
what | saw was that the Congress (1)
fashioned by Shri Jawaharlal Nehru
was being destroyed. | therefore, tried
forthe last four years to stopthe down-
ward slide, giving advice and writing
letters, but these produce little resutts.
Some Congress (I) workers who vis-
ited me always stressed that the party
needed me. But the very same per-
sons, on going to the other guarter.
would advise equally strongly to expel
me. | have been looking on helplessly
forfour years. My heart is broken. | see
no good in giving expression to my
views. The old Congress () culture
has changed. When we had joined the
Congress, the system urged to give
even one's life, f need be. Today
whosoever come to the Cangress (1),
the sole object is to gain something”™.

I was just pointing out that it is the major
party still the major party because they are
having 196 rembers in this House. A senior
member of their party talks like this. Then,
every day, the members come and try to
point out to some Press cuttings about the
differences in our party. There is a saying
that the kettle should not call the pot black. It
is like the kettle calling the pot blach. I there-
fore, would advise that instead of just throw-
ing mud at us, let us see how the party
functions, how your party functions. We are
inthe Government. But you are in the Oppo-
sition. This is what your leader says about
the functioning of your party. Iltistime thatwe
all should think how we can have a strong
democratic party in this country. Theretore,
we must give a proper status to a party. No
one should have the powertothrowthe rules
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andregulations of the party to the wind. Now,
what happens? If a person manages to
become the President, he will remain Presi-
dent for ever. There is no election. There is
no enrolment for the major parties of this
cuntry. So. to have a democratic foundation
in our electoral system, to have reforms in
our system, the first thing for us to do is that
we must have democratically formed politi-
cal parties. If any party goes against the
rules, it should be penalised. Therefore, |
would like to say that before going into the
other aspects, we must take this into consid-
eration. A case has been made in the pres-
ent system where the winner takes all or
whoever passes the post, takes all. There-
fore, a minority Government is in power. It
happens in England. In any democratic
country, where there I1s this type of parla-
mentary system of elections. a minarity party
always comes in power there And it has
been happening in India. But it 1s necessary
to change that. There is a talk of list system,
that the individuals do not count, that the
individuals should not become legislators or
parliamentarians. ltis for the party to choose.
If the party gets a certain percentage of the
votes, the legislators and the parliamentari-
ans should be according to that percentage.
It is a good idea. Some countries may be
following that. But again, the basic point is
that unless we have a basically strong
democratic party. even this will be abused. It
is only the caucus who will capture the party
and the list system will come through them
and they will nominate their henchmento the
State legislatures and the Parliament. There-
fore, the same thing will continue. By having
the list system, we may have the same
percentage of the legisiators and the parlia-
mentarians according to the percentage of
votas that the party gets. But the individuals
who come to the legislatures and the Parlia-
ment, may not be democratically elected or
nominated. So, in that case, we must also
take into consideration how the democratic
party again must have some statutory func-
tions and some statutory status.

When we talkk of electoral reforms,
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another question which arises is about the
role of independent candidates in the elec-
toral system of our country. As you know, the
independent candidates have no check.
Anyone who deposits the nomination fee
and whose name isfound inthe electoral roll,
he can be nominated as a candidate. He
may get even 100 votes. He loses the de-
posit hundred times. But stillhe can againbe
nominated. I* has become such a state. As
you know, in Allahabad, when the byelection
was held, the present Prime Minister was
also a candidate there. There were 60-70
other candidates. It was a trick tried by our
friends from the other side to confuse the
voters sothat Mr. V.P. Singh’s symbol would
alsobe confused. It had happened inthe iast
election. In my constituency, there is a party
which calls itself the Janata Party and they
managed 10 get a symbol akin to the Chakra,
the Symbol which was given to Janata Dal.
You will be surprised to know that this sym-
bol was sold by the so—~called Prsident of the
Janata Party of Orissa for Rs.10,000 or
Rs.20,000 so that that would be used as a
coniusing element in the elections. They
used to get hold of persons so that that
particular symbol would come above the
other candidate. It happened in my constitu-
ency when my wite contested for election of
MLAs. That is the way the independent
candidates and small parties use their sym-
bols. The independent candidates should be
curbed. Once a person loses his deposit, he
can be allowed to contest once more and not
continuously. You can find from the figures
available, that there are certain people who
have made it a habit or practice and they
make money out of it. Every time, they file
their nominations and fight the elections and
even it they lose their deposits, they continue
to fight the elections. How much Govern-
ment money is wasted in printing the ballot
paper and other work relatad to elections, by
catering to the needs of these persons. The
independent candidates should be allowed
once or twice only. But if they lose their
deposits continuously, they should not be
allowed to contest by law.

Sir, | would like to say something about
the Anti~Defection Bill. This is also a part of
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the electoral reforms. Our friends from the
other side said that Mr. Rajiv Gandhi or the
Congress Government had brought this
Anti-Detection Bill. The Anti-Defection Bill
was brought at & stage whan there were 450
Members in Congress so that no one would
go from his side to the other side. But there
is aflaw inthis Act. Unfortunately, ithad been
moulded in such way that it canbe utilised for
political purposes only. With no intention of
casting aspersions on the Chair or the
Speaker, | wculd say that this power of
arbitration as to who is disqualified should be
taken away from the Speaker. And it should
be given to the Election Commission or to
some other body which will give justice by
actually bringing this Act into effect. Unless
this is done, it is meaningless to have the
Anti—Defection Bill. & has been abused. lts
only use is to suppress the proper concept of
changing parties. There are so many other
aspects of electoral reforms. It is not pos-
sible to go through all those within a short
period. But | can say that it is time for the
country, the educated people and the politi-
cal persons to exercise their minds and to
debate as to what sort of reforms should be
brought so that a comprehensive Election
Reform Act will be brought forward by the
Government. | would request the hon.
member who has brought this Resolution to
at least allow time to the Government to
bring about a comprehensive act so that
democratic system in this country will be
strengthened to have fair elections to our
Legislatures and Parliament.

[ Translation)

SHRI RAM NAIK (Bombay North): Mr.
Deputy Speaker, Sir, while supporting the
resolution of the BJP leader, Mr. Lal Krishna
! Advani on poll reforms, | would also like to
express my views on it.

Hon'ble Shri Advani has exhaustively
dwelt on his motion regarding the poll re-
forms. Now after his elaborate speech, my
humble submission will be like a drop in the
ocean. | rise to express my views just to
support him. The hon’ble Member who has
spoken here just before me made a mention
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of incidents of Amethi and Meham which are
like a cancerous growth in our Indian polity.
In addition to it, this process seems to un-
ending. Therefore, it is clear that present
election-system needs reforms. As it has
been deposed by a number of hon. mem-
bers, itis true that a lot of corruption has crept
into our election system and in case we
make determined and concerted efforts for
its purgation, we can do it. All these things
need consideration. However, we shculd
discuss certain points which have not been
raised by any of the hon’ble members who
have spoken earlier. Some hon. members
have suggested that there cannot be any
change in respect of the provision of reser-
vation for S.C. and S.T. even after 2000
years. On the other hand, it is rare that a
candidate belonging to S.C./S.T. is elected
to Parliament from a general constituency
which generally hasthe S.C./S.T. population
to the extent of 40% to 45%. They feel that
such a time will never come when they may
get elected from the general constituency.
Therefore, delimitation of constituencies must
be given a second thought as it is something
serious. There has been a sea-change
among the voters in our constituencies as
they have a biased view in this regard. We
all know that our cities are developing at a
great pace andthe process of urbanisationis
also very fast. Hence, we can easily visual-
ize that there will be no change in this regard
for next 2000 years.

| would like to place some statistics in
this regard. Chandni Chowk is a Parliamen-
tary constituency with an electorate of just
3.61 lakhs and the Outer Delhi Parliamen-
tary constituency has got as many as 15.75
lakh voters.

In my own constituency that is North
Bombay there are many as 15.22 lakhs
voters while the South Bombay has got just
7.30 lakhs of voters. Hence, North Bombay
has just twice the number of the voters as
compared to that of South Bombay. All
these things call for an immediate review.
You would be surprised to know that my
Borivili assembly consituency consisted of
as many as 3.46 lakhs voters while Chandni
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Chowk which is a Parliamentary constitu-
ency, has got just 3.81 lakhs voters.

There are 4,62 lakh voters in the neigh-
bouring Bejpur Assembly consituency. {am
talking of Assembly Constituencies. (/nter-
ruptions)

You will be surprised to hear this.
Delimitation of. constituencies did not take
place since 1976 and that is why this imbal-
ance has been created. Is this imbalance
goingto be removed in 2000 A.D.? What will
be the situation here after so many years? |
would like to make a mention of the situation
that prevailed before delimitation of the
Assembly and Parliamentary constituencies
in 1976. There were 6 lakh and 85 thousand
votersin South Bombay in 1977. This number
rose to 7,30,000 after 12 years, that is, an
increase of 45,000 voters while in my con-
stituency of North Bombay the number of
voters has increased from 6,60,000 to
15,22,000 during the same period. In other
words, 8,62,000 new voters have been
added. In view of the present trend of
urbanisation, it is improper to wait till 2000
A.D. and, as such, we should start the proc-
ess of delimitation of the constituencies
Similarly, there 1s need to rotate the reserved
constituencies for Scheduled Castes and
Scheduled Tribes. How can all the constitu-
encies accomodate equal number of voters
also needs to be thought over. All these
things should be kept in mind while amend-
ing the electoral laws.

Sir, why did this problem arise? 1am a
new member to this House. The ald mem-
bers might be knowing this but |came across
anold debates on 44th Constitutional Amend-
ment Bill, under which an amendment was
also madein section 83. Underthe amended
provision, no change can be made till 2000
A.D. Those were the days of emergency. In
those days of emergency that bill was passed
by the House and only two members spoke
on it. During the division, 361 members
voted for the bill and only one member voted
against it. Rk was Prof. Mavlankar from
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Ahmedabad who voted against the bill. While
amending the electoral system this thing
should be borne in mind. Thus, there is need
to further amend two amended act. The
Assembly and the Parliamentary cosntitu-
encies should be delimited even if the num-
ber of Assembly and Parliamentary constitu-
ancies remains constant. It is necessary to
remove imbalances which would go on in-
creasing otherwise if we wait 1ill 2000 A.D. |
would also like to quote a few lines from the
speech delivered by the then minister, Shri
H.R. Gokhale while introducing that bill.

[English]

“All that | want to mention is that when
this Amendment Billis passed, it willbe
the finest hour in the history of this
Parliament.”

[Translation]

That way the bill was passed. There-
fore, there is need to reconsider the matter
and start the process of delimitation of con-
stituencies. To my mind, this is a very
important issue.

The second issue which requires to be
considered is the problem of bogus voting. A
mention of issuing identity cards to voters
has been made here. A mere ‘ssuance of
identity cards simply carrying the name and
other particulars of the person is of no use
unless a phutograph of the beholder of the
card is posted over it. If such photographed
identity cards are issued, the menace of
bogus voting can be checked to a great
extent.

A mention has been made about the
influence of money powerin elections. So
people have the power of money wherea
ordinary people lack money. Thus the con-
test between the two does not take place at
equal footing. Thus, there is netd for the
state funding of elections so as to ensure
equality among candidates in terms of money
power. There is need to take such steps. ff
this thing happens, the party that comes 0
the forefront after S years of putting in labour



893 Aes. re.

and the winning candidate thereof would be
held in high esteem from the point of view of
popular strength behind them. Therefore,
there should be state-funding. With regard
to the extra-additional expenses, no party
honourthe prescribed limit, particularly where
the number of voters is 15,50,000. Thege-
fore, a limit on the election expenditure in-
cluding on publicity should be imposed.

| would conclude after making the last
point and that is that simultaneous Assembly
and Parliamentary elections were not held
after 1967. A new thing has emerged from
that. | would like to go a bit further to state
that alongwith the Assembly and Parliamen-
tary elections, simultaneous election to the
Maha-PalikaNayaya-Palika, Zila-Parishads
and Gram-Parishads and Gram-Panchayats
should also be held. Such provisions should
be madae in the constitution itself. The adop-
tion of such a policy would not only help to
give a boost to our party to increase its field
of action butwould also give an inpetustothe
defeated party for its reform and improve-
ment. So, while we talk of reforming our
alectoral system, itbecomes imperative upon
us to provide for the simultaneous Assembly
and Parliamentary elections. Thenthe rules
and canons that regulate the Assembly and
Parliamentary eicctions shall be equally
applicable to Nayaya-Palika, Maha-Palika
and village Panchayat elections. Thisneeds
to be considered seriously. Asthecensusis
to be conducted very shortly. delimitation of
constituencies can be accomplished withina
year or two if only we take a prompt decision
in this regard so that we can go for elections
in 1995 on the basis of this delimitation.

SHRISONTOSHMOHANDEYV (Tripura
West): Elections may be held prior to 1995.
WInterruptions)

SHRIRAM NAIK: The elections may be
held beforehand as well. ‘You might be at a
loss to understand how the Congress lost
elections in Maharashtra. There is no objec-
tion so far as the simultaneous holding of
Parliamentary elections is concerned. We
will fully support the present Government as
long as it holds the reins of power. | mean to
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say that the elections of 1995 be held on the
basis a fresh delimitation of constituencies.
The new Government should work in this
direction. We will naturally keep on support-
ing it if the Government accomplishes this
goal.

With these words, Mr. Deputy Speaker,
Sir, I thank you for giving me opportunity to
speak.

[English]

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy Speaker, Sir, | have
been listening with great interest to the points
made by the previous speakers. Some of
these points may not strictly arise from this
Resolution but alf the same, they are very
important points. For instance, the hon.
Member from Orissa has mentioned that the
Anti-Detection Act has many flaws which
need to be corrected. Yes, | agree with him,
the Act has many flaws and need to be
corrected. He has also mentioned that power
to decide on defection or otherwise of an
MLA or an MP should not rest with the
Speaker. There also, | agree with him. Ali1
can say is that this matter is now pending for
consideration in the Supreme Court. 1t is
pending for consideration in the Supreme
Court and as aresult of twhat had happened
In my own State is the Speaker himself has
defected. The time has now come that we
should go beyond the debates on Electoral
Reforms. We have had debates in every
single Parliament more than once and now
we should get into implementation of these
Reforms.

| was mentioning how this question of
the anti-defection law and its flaws is pend-
ing before the Supreme Court. | was men-
tioning how the Speaker in my own State
defected, and wentontoform anew Govern-
ment. | will now mention how a senior
member of this Government was there to
welcome this Speaker into this Front, and to
be present there at the swearing in of this
new Government.

| am not for a moment trying to score a
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debating point here. (Interruptions) | do not
want to try to score a debating point here, on
partisan lines, because | have given one
example where your party is invoived, and
your leaders. When the next speakercomes
from your side, he might give examples from
my own party.

Therefore, let us not take this question
of electoral reforms on a party basis. But my
appeal and demand here is that the Govern-
ment should consider this: in the course of
the last year and before that, the Election
Commission had made certain recommen-
dations for electoral reforms. Secondly. the
all-party leaders had evolved a consensus
on certain matters which must be reformed
In our electoral system. | would like that the
Minister, when he replies, should tell us
exactly which of the recommendations of the
Election Commission for electoral reforms
are being accepted by this Government, and
when they will be implemented; and, simi-
larly, which are the recommendations which
arose from the consensus of ail political
parties have been accepted by this Govern-
ment and are going to be implemented—by
an amendment of the Constitution, amend-
ment of the relevant laws or whatever other
legislative and executive actions, if called
for.

Now { must say that | have myself been
a victim of the non-implementation of one of
the recommendations of the Election Com-
mission in this regard. The Election Com-
mission had recomended the prevention of
fraudulent filing of nomination papers, and
had alerted 1o the fact that people were
resorting to putting bogus candidates who
fare on their death-bed, hoping that the
candidate would die before the elsction date,
and the elections would be countermanded.
This is precisely what was done in my own
election. When the general Lok Sabha elec-
tions wee there, the Opposition or the other
people rightly felt that there was no way, at
that point of time, | could be defeated; we
waere then together with the electorate. What
they did was to put up the name of a candi-
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date, of an illiterate person, a man who was
on his death-bed, who was paralysed, who
did not know anything about the election, or
cared, and who was about to die. His name
was broughtin as a candidate by impersona-
tion and forgery: and the poor man actually
died before the election. The election was
countermanded; and in the order counter-
manding the election, the Returning Officer
stated that this was obviously a criminal
conspiracy by some people to countermand
the election, filed a complaint with the Police.
This was in the month of November. Upto
now, the State Government and the Police
have not taken any action in the matter.
Therefore, this amount of inconvenience that
is causedto the people, the expenses caused
to everybody, apart from the inconvenience
to myself and other candidates-these were
caused justbecause the recommendation of
the Election Commission regarding preven-
tion of fraudulent filing of nomination papers,
was not implemented. Therefore, | urge
upon the Goverment that at the end of this
debate, they must make a progress in this
whole system. Let us not, after one year or
some such time, have another debate on
electoral reforms, without any progress.
Therefore, Government should tell us at the
end of this debate, what they intend to do, to
implement the recommendations of the
Election Commission inthis regard, and also
to implement the recommendations which
arose the all-party consensus in this matter.

The Election Commissioner has also
urged on amendment of the relevant law ta
disquality persons with criminal record from
contesting elections. The criminalisation of
politics is increasing; criminals are coming
into the political process and occupying the
position of MLAs and other representatives,
not of the people but of their own gang witH
their muscle power and money power. It is,
therefore, necessary that this recommenda-
tion of the Election Commissioner disqualify-
ing persons with criminal records from con-
testing elections, should be implemented by
the necessary amendment in the legislation.
Also, the Election Commissioner has recom-
mended a statutory definition of political
parties and banning communal parties. | do
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not want to go into this question now. But
what | would like to say is that at the time of
election—1 have in mindthe last election and
other elections-appeals to religious senti-
ments of the simple people of the .country,
misguiding them on this issue to gain politi-
cal power, must be stopped, because this
acts, quite apart from the election, as a major
divisive force, a major force of turbulence
*and instability in the body politics. There-
fore, communalisation and communal ap-
peals at the time of election to the elector-
ates must be stopped; there must be some
legislation to prevent and punish these
communal appeals andthose who are arous-
ing communal feelings, which are a major
divisive force at the time of elections.

SHRI MANDHATA SINGH (Lucknow):
It should also be prohibited in the election
manifesto.

SHRI EDUARDO FALEIRO: lt is abso-
lutely true. We should also prevent commu-
nal appeals at the time of elections.

SHRIMANDHATA SINGH: IN Mizoram
also.

SHRIEDURADO FALEIRO: lf you don't
mind, we should prevent them in other parts
of the country also; all over India. Itis avery
folerant and understanding society; it is a
very united society; as far as my own State
is concerned. A point has been wsll raised
about independent candidates; they, for the
fun of it or by mistaking their own personality,
liketo contest/all elections at alitimes. There
are persons who contest every elections. A
man is there. A man was thinking of coming
from Punjab or Haryana and contesting in
my State on the assumption that Mr. Buta
Singh would contest from thers. Mr. Buta

ingh did not contest nor was he particularly
interested in contesting. But this man was
there. He got hardly 100 votes. Therefore, it
is necessary to prevent non-serious candi-
dates, who file their nominations just for the
fun of it, from contesting elections. There-
fore, there was a consensus by all parties on
this line. if a candidate loses his depositin an
election once or twice, may be in any elec-
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tion, whether it is Assembly, whether it is
Parliament, whether it is Zila Parishad, in
that case, that person should be disqualified
for a period of five years from contesting
again another election. In addition, there
should be a forefiture of security deposit to
prevent non-serious candidates in the elec-
tion process. Graded penalty may be im-
posed on candidates who have polled a very
small number of votes; graded penalty, may
be Rs. 10,000, for instance, if a candidate
has polled votes above 10 per cent of the
valid votes polled by all the candidates put
together but not exceeding 15 per cent; Rs.
10,000 if the number of valid votes polled is
between 5 per cent and 10 per cent; Rs.
30,000 if the number of valid votes polled is
lessthan 5 percentand soonthatthese non-
serious candidates are dicouraged from viti-
ating the political and electoral process.

Mention has been made here by an hon.
member from Orissa on how in a particular
election 50 or 60 candidates were a put up
just to contuse the voters. On this line, can-
didates put up by political parties should be
arranged in an alphabetical order in the
ballot papers and the names of independent
candidates should be arranged in an alpha-
betical order at the bottom after that, so that
there 1s no confusion, and people know
which are the political parties ad who are the
people who are not represented by political
parties.

It is necessary again to take stern steps
in view of what has happened in recent days
and before to prevent and punish booth
capturing. Booth capturing should be statu-
torily defined. The offence of booth capturing
should be made punishable. Booth captur-
ing should be made a corrupt practice and
candidates indulging in booth capturing,
directly or through agents, should be dis-
qualified.

On the point of delimitation, the hon.
member from Bombay has raised a very
perttinent point, namely that reserved con-
stituencies are there. But for how long will
the people of that constituency be prevented
from contasting from their home constituen-
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cies? The time has definitely come to have
a look at it and to say that the reserved
constituencies are rotated more frequently
than at present, so that really other people in
that particular area have an opportunity to
contest elections without prejudice or reser-
vations.

I am for introduction of photo identity
cards. ltis a very good thing. There may be
problems in this regarding expenses, etc.

SHRIHARISH RAWAT (Almora) : You
have not said anything about delimitation.

SHRI EDURADO FALEIRO : Delimita-
tion can come on the other aspects whenthe
widely shared feelings are taken into ac-
count after the census. That will be the
proper thing to do in other respects.

As far as photo identity cards are con-
cerned, it is a very good thing. It will prevent
some malpractices or incidents such as |
was a victim myself of and it is a good thing.
it should be a multi-purpose identity cards
which will be useful not merely for elections
but for any other purpose to identify the
ndividual and the citizen on different occas-
sions.

Now it may or may not be possible to
implement this at one stage or atone stretch,
n the whole country. There will be problems
in implementing these identity cards system
in the whole country at one stretch. But if
there are problems it can be tried on an
experimental basis in some States, in the
smaller States or in more compact States or
in places like Delhi. But a beginning must
surely be made and should be made at the
eartiest.

| support State fun ding of election
expenses. | also plead that the present
ceiling for election expenses which is Rs.
1.50 lakhs for an election 1o a Parliamentary
constituency and a maximum of Rs. 15.000
for an Assembly constituency—whatever be
the amount— should be increased as they
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are very unrealistic now. The ramain unreal-
istic and therefore it is necessary in order to
avoid false statements being made by
Members of Parliament—every single
Member of Parliament makes an incorrect
statement—these ceilings should be
anchance and made mere realistic.

Even if the Goverement does not intend
to reimburse the legitimate expenses which
will he incured, help in kind should also be
provided by way of supply of copies of elec-
toral reforms. This should be done by the
Goverment. Voters® identity slips giventothe
candidates should also be supplied free of
cost. Facilities regarding minimum number
of vehicles and reimbursemet of the cost of
petrol of afixed quantity and supply of printed
symbols, all such type of things which are
help in kind will be useful. If the Government
cannot provide help by giving cash, at least
help in kind should be provided immediately.

AN HON. MEMBER: Cash can also be
given.

SHRI EDURADO FALEIRO: There is a
problem there. You can fight for a limit.
Because, as | have said. there is no way in
which you can prevent any citizen from
contesting an election. You cannotbar inde-
pendent candidates from contesting, and if
yougive helpin cash, people may justfile the
nomination to got the money—one or two
takhs — whatever is decided — and may not
ultimately contest seriously. Therefore, |
think help in kind will be more helpful. Other-
wise people who are not serious will file their
nominations.

1 do not want to take any more time, on
this matter. |, therefore, conclude by urging
the Government that at the time of the reply,
| want to give them an indication of their'
feelings on the resolutions. | know the feel-
ings very well, they are there from the hon.
Minister of Communications who, appar-
ently, is looking into this matter now and they
are there from every right thinking person.
But what we want is, | request the Govern-
ment to tell us what the recommendations of
the Election Commission on the electoral
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reforms are, which are not, when they are
being implemented, what are the recom-
mendations of the all party consensus that
are accepted by the Government, and when
they are going to implement them and | urge
that they should be implemented at the ear-
liest.

[ Transiation)

SHRI RAM PUJAN PATEL (Phulpur):
Mr. Deputy Speaker, Sir, today's discussion
on aprivate Members resolution on electoral
reforms is indeed a good thing. | feel that it
has become necessary to bring a Bill on
electoral reforms. The Goverment should
consider the matter in a very unpartial man-
ner because today in this country a honest
person or a person doing social service finds
it very difficult in conesting elections in fair
manner Thisisbecause the criminals are so
emboldened now is that they win elections
by adopting a number of unfair means such
as booth capturing, bribing, preventing the
voters from casting their votes and so on.
Now their sole intentions is to, become a
member of the Lok Sabha, or the Vidhan
Sabha by hook or crook. if such kind of
people will be elected to the Lok Sabha and
the Vidhan Sabha, they would make the kind
of laws which instead of providing protection
to the people would be atool for their exploi-
tations, ), theretore, would like to make a
request to the Governmentto put a ceilingon
the expenditure being incurred on elections.
In this regard, | would like to make one or two
suggestions.

First of all, we should put a ban on the
use of posters and banners in elections. It it
1s not possible, the size and the volume of
banners and posters printed for elections
should be restricted because, in my opinion,
crores of rupees are spent on posters and
banners alone. In order to met the demand,
paper is imported and foreign exchange is
spent thereon. Thus, my submission is that
useof posters in elections should be banned.
Similarly, big banners are displayed. In this
country there may be crores of such children
of the poor who do not even get sufficient
clothes to cover their bodies. If use of
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banners are banned in election, the poor
children could be provided clothes to cover
their bodies. But | know that in today's
capitalistic economy nobody would be pre-
pared to accept this demand since the influ-
ence of money is increasing day-by-day.

Mr. Deputy Speaker, Sir, my second
suggestion is to band playing of loudspeak-
ers at high pitch during elections. I causes
not only noise and air pollution but also a lot
of inconvenience to the people as they are
played on a very high pitch which is unpleas-
ant to the ears. It the menance of playing
loudspeakers are aflowed to be continued
unchecked, it will pose grave danger to the
health of the people as noise poliution ad-
versely affects the system of our body, even
causing insanity of mind. Therefore, these
loudspeakers should be allowed to play only
in party offices and thattoo for alimited hours
or at the place where any public meeting is
being held. lts playing at other places or in
any mobile vans as is being done at present
should be totally banned.

My third submission is that the candi-
dates should not be aliowed to circulate
large printed leaflets except small pamphlets
or booklets containing personal biodata and
experiences in the field of public service
rendered by them. However, they should be
given opportunity to put their view point over
the Radio and Television. If this is imple-
mented, |feelimprovementis possible in this
direction.

My fourth suggestion is that the time
gapbetweenthe date of elections and that of
filing of nominations should be reducedtrom
present one month 15days. Elections should
be held within 15 days after the filing of
nomination papers. As the period of one
month is very long, some people get suffi-
cienttimeto mobilise theirmoney and muscle
power. Bad characters are hired. With their
help malpractices are committed and voters
are intimidated. if the time gap would be
reduced the contestant who had served the
people in the past will be in a better position
to win the election. But the practice prevail-
ing these days is that services of anti-social
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elements are taken to win elections. This is
also a fact that those anti social elements
take undue advantage of the services ren-
dered by them for the politicians after they
won elections. Politicians have to make
compromise and help them in illegal man-
ner. This is the reason why we are not able
to fulfil the basic idea of serving the people
after winning the election and we deviate
from that idea. Thus, special attention has to
be paid in restricting excesive expenses on
elections.

Mr. Deputy Speaker, Sir, | would also
like to suggest that during elections, ne
candidates or party workers should be al-
lowed to carry arms and ammunition with
them. K there is any danger to their lives, as
generally they have danger to their lives due
to various acts of commission and commis-
sion on their part, the Government should
the responsibility of protecting them.-On the
day of elections, no vehicles should be al-
lowed to ply with the party banners ot flags
mounted on them. Nor should it be allowed
at election booths set up near polling sta-
tions as it gives a wrong impression that a
particular person or party is edged over his
other rivals or the parties contesting the
elections. The Government servants on duty
do nottake note of the unfair means adopted
by the workers of the candidate belonging to
the ruling party, but if a worker of the oppo-
sition party is present and if a slight turmoil
takes place, he is harassed. In arder to
ensure a free and fair election. on the elec-
tion day, no one should be allowed to move
on vehicles carrying party flags. The election
should be conducted impartially. Today, |
am personally putting forth a small sugges-
tion before you. | would like to state that in
this country a murkery of democracy is being
made as the number of anti social elements
in politics is increasing day by day and this
should be checked. These days newspa-
pers and periodicals are full of reports of
criminal cases filed against our M.L.A’s and
M.Ps. Now a days people say that unless a
person is convicted by the court of law, he
cannot betermed as acriminal. it this defina-
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tion is accepted, it would greatly damage the
norms of democracy. We should put restric-
tions anthe use of money power in elections.
State tunding of election is no solution un-
less use of money power is restricted. This
will give him only an additional amount of
money to spend more. Suppose, you give
him 1lakh, he would spend Rs. 11 lakhs. My
submission is this that it we want to curb
these malpractices, we should impose ban
onthe use of posters and banners, then only
impartial elections can be conducted and the
right thinking persons in this country will be
able to contest elections. | hope that due
attention would be paid to these aspects.

MR. DEPUTY SPEAKER: | think the
time allotted for this resolution ends at 4.35
P.M. and | have a long list of the speakers
and | think all of them would like to express
their views. Therefore, | extend this time by
two hours.

KUMARI UMA BHARAT! (Khajuraho) :
Mr. Deputy Speaker, Sir, how much time
would you allot me to speak?

MR. DEPUTY SPEAKER: Actually you
speak so well that you will cover many things
within a shorttime. You may speak for 10to
15 minutes.

KUMARI UMA BHARATI: Hon. Deputy
Speaker, Sir, | am grateful to you for having
given me time to express my views. | really
wanted to speak on this issue as | am not a
politician by nature. It was only a chance that
| came in politics however, what | was during
elections of 1984 and 1985 ashamed me.
Before joining politics when | was in religious
field and when | went abroad for delivering
religious discourses, people often posed me
aquestion which | could never answer, They
say that India is the land of the Gita, the
Upanishads, the Vedas and the Lord Rama,
but when they meet our members of the
Parliament, which is the highest law making
body of the country, sometimes their behav-
iour is not in tune with the cultural heritage of
this country. As a matter of fact, it is very
difficult to answer this question because in
our country some people win the slections
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merely onthe strength of money and muscle
power and such people who should have
been put behind the bar for life, are elected
to the Legislative Assembly because of
muscles and money powers prosessed by
them. Infactthey are slurthe dignified office.
The presence of such people in a august
body like the Lok Sabha and the Vidhan
Sabha is the most unfortunate thing.

So, Mr. Advani has made everything
clearin his speech before the House thatour
electoral system should be reformed in such
a way as nobody is elected on the basis of
money and muscle power, rather he should
be elected by the power of the people. Many
a times it so happens that people get de-
feated and theparties win the election. Crimi-
nals win the elections by using their money
power and muscle power and the power of
the anti-social elements. Very often such
people win the elections who prove them-
selves as 'Bhasmasura’ for the people. |
would like to narrate a story in this regard.
Once a demo underwent severe penance
and Lord Shiva appeared before him and
asked himto ask for aboon. He asked Shiva
to make him such a powerful demon as
whose touch would reduce everything to
ashes. Shankarjee bestowed on him the
born. When Bahamasura's lusty eyes fellon
Parvati, the beautiful wife of Lord Shiva, he
was spell bound and thought why should he
not take away Parvati by eleminating Shiva.
He chased Lord Shiva to destroy him. Lord
Shiva tried to escape but it was only Lord
Vishnu who came to his rescue and saved
him. This story belongs to Puranas. It may
seem a baseless story, but this happening
these days. Under the odd situations people
are voting to some such Bhasmasura's who
aredeterminedto reduce the people to ashes.
so, there 1s a need to amend the electoral
system, so that such Bhasmasura’'s may not
get re-elected. My first submission in this
regard is that a party should decide it first
before giving an election-ticket to a candi-
date that whether he possess the required
education or knowledge for contesting an
election? They should have some prescribed
educational qualification. When we talk of
the propagation of education, we should
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think in this direction also.

The people of my constituency might
have done some good deeds, that | could get
some school education otherwise | would
have been illiterate. | won my election in
Madhya Pradesh with a greatest margin.
Had | not been reading the newspapers daily
I would have not been able to represent my
people and have spent all my time yawning
inthe House and had gone back after Syears
to my constituency after enjoying sound sleep
in an air-conditioned room. So, it it is very
essential for a candidate to have at least
some educations qualifications.

When our former Prime Minister wentto
visit my constituency, he uttered such words
which still make people laugh. He stated in
his speech that there were less number of
trees and also shortage of water inthat area,
so he would plant wells and dig trees for
them. At this he has told that the trees are
planted and wells are dug. if aman, holding
such a supreme office, makes such a blun-
der, who will come to save the country from
its destruction. So, it has become essential
for every candidate to have at least some
educational qualifications, that may be de-
cided by all the parties.

My other request is that when our coun-
try was fighting for independence, Churchil
was told by someone that Indiawould achieve
‘it's freedom now. Churchil retaliated and
stated that slavery is deep rooted in their
blood. So, these people will invite their slav-
ery themselves.s Political parties of our
country, particular the main opposition party,
has started a sort of a dynastic rule in our
country, which is proving true the forecast of
Chruchil. Once | read an English magzine in
which some youths were asked that what
they would do, if they were made the Prime
Minister; one of the reply was very peculiar
which stated that to become the Prime Min-
ister of India, he will have to commit suicide
first, for so long he is son of his father, he
cannot become the Prime Minister. He has
to die and again take re-birth in Nehru tamily.
Iltis only then he would be eligible for the post
of Prime Minister. it has taken the shape of
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a tradition that after the death of father, the
son is given the ticket and when husband
dies the wife is given. There is a political
party in this country which is following this
tradition practically. This is notdemocratic. #
brings down the prestige of the democratic
system of the country | would like to tell you,
though it may seem improper that in our
country one has to do M.B.B.S. arR.M.P. or
B.A.M.S. to become a doctor; L.L.B. to be-
come a Lawyer; B.Ed or M.Ed to become a
teacher, even to bacome a peon he should
possess some qualifications but to become
aPrime Minister itis sufficient if one’s mother
had been Prime Minister and now she is no
more and out of sympathy he is made the
Prime Minister. This is not a healthy tradition.
This is disgraceful for the democratic system
of the Government. So it should be decided
on the moral grounds, by all the parties that
they would not let this tradition tlourish in the
country. (Interruptions) You may interrupt
but | would not yeild, | would call such inter-
ruptions only as frustration and nothing else.
You should listen with patience and restraint.

Also, lwould like to submit that when the
elections are declared a very dangerous
thing start happening and | would like to
request particularly the Press people that
they should desist from following the hateful
tradition of making assessment of votes on
the basis of caste such as votes of Thakurs,
votes of Brahmins, votes of Yadavas, votes
of Lodhies, votas of Hindus votes of Muslim,
such a system causes distortion in politics. If
this tradition is continued, the assessment of
votes will not be onthe basis of people but on
the basis of castes. This is causing a distori-
ton in our politics. K the assessment of
voters is made on the basis of their caste and
not as persons then he will remain no more
a person instead will be known as Yadav,
Brahmin, Thakur, Lodhi, Hindu, Muslim etc.
So it should be decided by the intellectuals
and the Press people that when we analyse
the victory and deteat of a patty, we should
remain away from caste analysis and should
not publish it in the newspapers. Such an
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analysis should notbe there that many Muslim
voters are there is a particular region and so
many Hindu voters are there or here Muslim
voters lag behind in their numbers, so such
and such candidate will not win the seatorin
a particular constituency voters belong to a
particular community are in majority so a
person belonging to a particular community
should be asked to contest election so as to
win the election It would be very unfortunate
and deplorable for our country if the castism
against which we struggled for along time to
get rid of it and which caused India to suffer
a lot is revived by our politicians and through
mass media.

I have on more submission to make and
that is about the election. Some members
may not agree with me but | would express
my views. Many a times the Rajas and
Maharajas contest an election and [ have the

" experience of Bundelkhand in this respect.

In every village people are reminded that the
candidate is the grandson and son of so and
soperson and you are indebted to his ances-
tors so you should vote for him. People are
reminded that still they are their subjects and
so should vote for him. The mostundesirable
and shamelul thing is that even old paople of
80-90 years are told to bow before the can-
didate as he istheir Raja Saheb. So, | submit
that during election campaign the candidate
should not be addressed as Raja or Maha-
raja and this should not be given any public-
ity in newspapers also, for | have witnessed
allthis Bundelkhand. When my opponentsin
election found it very difficult to defeat me in
election, they tried to put forward an ex-
Maharaja against me. When | told him that
the times were not in his favour and it is
possible that he might forfeit his deposit, he
agreed with me. This practice is still in
vogue. |am nottalking about mysaelf, but this
is not a good thing. In a large part of India
people are still under the influence of ex-
Rajas or Maharajas and still they caste their
votes in their favour. This is disgracetul for
thademocratic system of ourcountry. There-
fore, if such candidates come forward to
contest electionthey should notbe addressed
asRajaorMaharajaand such practice should
be totally abandonsd,
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Mr. Deputy Speaker, Sir, liquor, money,
blankets, sarees, bindis are distributed one
ortwo days before the election in Harijan and
tribal colonies. During the Lok Sabha elec-
tion of 1989 the video cassets of the attrac-
tive poses of the former Prime Minister were
distributed among the people and displayed
also. 'Bindis’ bore election symbol. Thus, an
effort was made to pay the price of the vote.
Vote is the religion, soul and faith of a man
and an effort is made to buy them. Selling
one’s vote amounts to selling one’s religion,
faith and soul but most of the voters are
iliterate and they don't know the value of
their votes. So, this is my suggestion that
when the election compaign is stopped one
or two days before the election, the hours of
visiting the places by the people, accept the
candidate, should be fixed. Otherwise, the
devilish activities start and the people visit
the locality, enter the jhuggies and distribute
liquor at night and the next morning under
the influence of liquor they caste their votes
to a wrong candidate for which they repent
later on for five years. It's best solution, as
Shri Advani has stated, is that government
should bear all the expenses of the elec-
tions. The use of money-power during elec-
tion should be avoided, so worthless people
do not win the election.

As regard polling booths, there is one
polling booth for four villages. People do not
have their own conveyance and they don't
want to go 6-7 km. on foot for casting their
votes. This enables the rich candidates to
menage conveyance facility for the voters
and when these vehicles carry these voters
to polling booth they are asked in whose
vehicle they are being carried and when they
tell the name of the candidate in whose
vehicle they were being carried they are
further asked whether they recognise the
slection symbol of the candidate, thus they
are brain washed. They are told that they
have to cast their votes in favour of the
candidate in whose vehicle they were being
carried to the booth. Thus, these things
leave much impact on these people. Of
course, it is true that in the last Lok Sabha
election people did not vote to ruling party
candidates, though they went to the polling
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booths in their vehicles. When | asked the
voters why they were befooling the candi-
date, their reply was that they have been
befooling them for the last 40 years, this time
they (voters) decided to befool them. Gen-
erally it happens that people vote in favour of
the candidate in whose vehicle they go to
polling booths. So, | suggest that there
should be a polling booth for every group of
300 voters. In my constituency there are
many villages in which there are 500-600
voters, but there is no poiling booth for them.
In a situation like this, person like me, who
dwell and eat in somebody else house, are
unable to arrange a vehicles for voters and
thus, they face many difficulties. So, polling
booths should not be set-up at distant places,
so that people have not to walk on foot long
distances and do not have to face any diffi-
culty in the exercise of their right to vote. |
agree with Shri Advani that a constituency
should cover only a small area. A constitu-
ancy covering a vast area creates many
problems and the candidates are unable to
contact the people properly. And also the
justice is not done with the voter of that
constituency. There are 3000 villages in my
constituency. |am tired of roaming about in
allthe village of my constituency. My hair has
gonegrey. ltis very difficutt to visit each and
very village. And even after taking such a
trouble the voter complains that they have
not seen me after wining the election. | am
finding difticultto visiteach and every village.
So, | urge for small constituencies, so that
the representatives of people could contact
the masses and do something tor their wel-
fare. The constituencies of Legislative As-
semblies also should be smaller. This will
enable the representatives to go to people at
the right time and do something for them.

Iwant to bring a similarthing ta yourkind
notice. A wrong was done by an hon. Mem-
ber of my constituency, for which peaple of
my constituency are still suffering. There
was a proposal to set-up a sugar-mill in
Madhya Pradesh. My constituency pro-
duces sugarcane in a large quantity. The
hon. Member was not educated. He was
asked if his constituency is a producer of
sugarcane. Ha replied in the negative. In
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M.P.Sugarcaneiscalled ‘Barai’. He was not
aware of the term ‘Ganna’ (Sugarcane). The
result was that the sugar mill was given to
Dabra. Tikamgarh and Chhatarpur could not
get it. So, it is essential for a representative
ot the people that he should be educated and
has contact with every village. only then he
will be able to place the problems of the

people properly.

Ishall not take more time that allotted to
me, though my senior do not stop speaking
even after the ringing of the bell. | suggest
that a rule should be framed so that no one
could speak beyond the allotted time and
even it some one speaks beyond the allowed
limit of time, those extra words should be
expunged and only then hon. Members will
observe the limit of time.

AN HON. MEMBER: It may not happen
that your words may be expunged from the
proceedings of the House?

KUMARIUMABHARATI: You shouldn't
worry about me. | can somehow manage to
speak on one or the other pretext. Thereare
many Members, who don't get an opportu-
nity to exprass their views which makes
them frustrated.

Lastly, | would like to submit that many
atimes the district officer is made the return-
ing officer, who is there for the last one and
a half years and very often their appoint-
ments are made on the behest of the then
ruling party and they are their favourite offi-
cers, who are utilised by them for their politi-
calgains. These officers are like play things
in their hands. It is pre-planned that they
would render all help in winning the elec-
tions. They are appointed keeping all these
aspects in view. So, in order to reform the
electoral system there is a need 1o depute
there an officer from any other district. He
should be brought there a little early so that
he may gethimsell acquainted withthe region
concerned. | think by doing so the election
will be more farr.
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| will emphasise this point that if the
whole election expenditure is borne by the
Government then candidates winning their
election to Parliament and Legislaties As-
semblies on the basis of money and muscle
power will not sucessed and those candi-
dates will be victorious who contest on the
support of the masses. Such candidates will
be true representatives of the poor people in
Parliament and Legislatives Assemblies of
the country.

Mr. Deputy Speaker, Sir, |am gratefulto
you for providing me opportunity to speak.
With these words | conclude my speech. |
believe that the ex-ruling party, the present
ruling party and all other parties will duly
ponder our my submission that the tradition
ol dynastic rule will be done away with and a
healthy democratic system will be estab-
lished.

With these words, lconclude my speech.
[English]

SHRI SUDHIR GIRI (Contai): Mr.
Deputy Speaker, Sir, 1 would like to con-
gratulate Advaniji for bringing this Reoclu-
tion at a time when it is needed most. The
1989 Lok Sabha election has witnessed a
severe jolt in various parts of the country and
unprecedented violence took place in the
election. It reminded us of 1972, when in
West Bengal a severe rigging took place.
We complained to the then Chief Election
Commissioner but to no effect. Afterwards,
we engaged some impartial lawyers and
prominent citizens of the country to look into
the matter and give a result thereof. They
submitted a report and said that violence
took place and unprecedented booth captur-
ing also took place with the help of the
administrative machinery, that is, police etc.
We complained but had no rectification at
that time.

In 1984 elections, it had been proved
that what we had told in 1972 was correct,
true to the point. Nothing is static on this
earth. So, a particular rule or regulation or
system cannot remain static. For the first
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Lok Sabha elections, in 1952, some rules
were framed that were important and cogent
in those day. But subsequently after the
passage of the years, different types of situ-
ation, ditferent types of developments had
taken place in the country. That necessi-
tated the change of rules and regulations.

In England, as far as we remember, at
the intial stages, money power and muscle
power played havoc and people of England
in those days intended that their electoral
system should be reformed so that genuine
representatives could come. In course of
time, in the history of England, we find that
nothing of that type had taken place. In our
country, muscle power and money power
play an important role. There the people, in
England, in due course of time. developed
consciousness and became vigilant. These
corrupt practices would never benefit the
wrong-doers in that country. In our country
also. we find that in due course of time, such
corrupt practices would be removed and
people's vigilance and consciousnass will
domnate and we will actually make a very
good system and situation where the muscle
power and money power will not have any
effect in the elections.

Advaniji has dealt with prominently on
two points—muscle power and money power.
On the background of 1989 Lok Sabha elec-
tions, he has brought in this resolution. |
support this resolution:

As regards money power, | would like to
say that the State funding will no be enough
because candidates who are in a position to
afford money will spend money more in
excess of the ceiling. They will not give any
proper account and there is no such machin-
ery in our country to have a properly audited
accountsof the candidates. Therefore, State
funding will be in addition to the expenditure
incurred by the candidates, what they can
really affordto. So, the money power isto be
restricted. We have seen in our locality, in
our own constituencies, blankets, wheat,
rice, monay and all these things being given
to the people. The people are illiterate. They
do not know the ideology of a political party.
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There are different political parties and the
people are totally ignorant of their is ideclo-
gies. They cannot assess the political par-
ties on the basis of ideology. They cannot
assess the merit of the candidates whom
they would elect to represent them in the
Legislature or Parliament. Therefore, for
them, only some money, some blankets
weigh much more than the real value of the
votes. There are some serious candidates
who are also unable to afford money for the
elections. They will be helped. But in what
form? Notin cash. Butthey may be heiped
in the form of some posters. Posters may be
printed by the Government machinery and
some advertisement may also be made by
the Goverment machinery and no cash
should be given to them. Even individual
candidates who are really poor and who
cannot afford to provide security money,
Government may provide them with security
money for deposit.

My second point is regarding muscle
power. An individual candidate may engage
some anti-social elements to get him won
over the battle. So the political parties are
alsotherewhich engage anti-social elements
to influence the people not to act according
to their own wishes but they want them to act
contrary to their wishes. So booth capturing
and even Government machinery is also
abused in this connection. | would rather say
that in such cases Government machinery
should made impartial. kt is a fact that when
the elections come, the Government ma-
chinery is placed at the disposal of the Elec-
tion Commission. But the Election Commis-
sion does not itself work inthe State. ltisthe
State Government machinery which is placed
at the disposal of the Election Commis-
sioner. In this situation, the Election Com-
missioner should have their own men to
share the administrative machinery in the
State so that the administrative machinery
i.e, the Police Forces and other para-military
forces may be guided by such Election
Commissioner and there should be strict
penal measures which may be used against
law violators. Law-breakers should be
brought to book and they should be deait
with very strictly. Otherwise, Government
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machinery cannot remain free from corrup-
tion.

My suggestion is proportional repre-
sentation is the main alternative and propor-
tional representation means representation
on the direct proportion of the percentage
which a political party or individual taken
together may get inthe election. It should be
with the List System as also. That means
each political party will submit a List of
Candidates and those candidates will be
taken by the Election Commissioner in order
of preference given in the List. So, propor-
tional representation with List System is the
best alternative to the present electoral
system now in existence in our country. |
would, therefore, suggest that besides this
proportional representation List System, anti-
defection laws should be properly main-
tained and observed and its loopholes should
be removed. Strictness in the maintenance
of anti-defection law will pave the way for
redressing the allegations of corruption in
the Election machinery.

Furthermare, | would suggest the cam-
paign and preachings should be made inthe
villages and in towns also.

17.00 hrs.
[DR.THAMBI DURAI in the Chain

But noone should be allowed totake the
name of religion to get votes. Religion plays
a very disruptive role in various ways. In our
country since 1952 we have never faced
such a complicated situation. But in 1989,
religion and preachings in the name of relig-
ions played a havoc in various parts of our
country. So, communal preachings should
bebannedinioto. All my suggestionscanbe
made effective it mass consciousness is
aroused. These suggestions can be imple-
mented through proper education in the
schools and colleges. Without mass con-
sciousness and vigilance no corrupt practice
can be removed and stopped. In orderto do
this, some equality should also be main-
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tained in our social structure. Land Reform
is the key to the solution of the problems of
poverty and unemployment in our country
and that should be adopted by the Govern-
ment. That will improve the situation step-
by-step. That will arouse consciousness and
vigilance among the pecple who will safe-
guard their own interests and they will help
the Government and the Election Commis-
sion in conducting elsctions. By this way we
can correct the electoral malpractices.

With these words, | would conclude my
speech.

[ Translation]

SHRI DHARM PAL SHARMA (Udham-
pur):Mr. Chairman, Sir, with reference to the
resolution on electoral reforms movedin the
House by Shri L.K. Advani and in continu-
ation of the discussion initiated on Decem-
ber 19, 19890onit. Iwould certainly liketo say
that it has now become very necessary to
bring about electorat reforms as mentioned
in the resolution. From the experience we
had gained in the ninth general elections we
have seen the havoc played by muscle and
money power, we have seen that suchpeople
had contested elections who were totally
unknown in the constituency or who were
criminals and | have no hesitation in saying
this, with reference to those who are now in
power and who talk about value based poli-
tics, that in one or two states, particularly in
Bihar, the General Secretary of the party, a
Member of the Parliament and many other
pecple belonging to the Janata Dal have
criminal past including charges of murders.
They had grabbed the land of poor Harijans,
some were smugglers and such people were
given tickets. He himself had told the press
that the local Parliamentary Board was not
informed of the antecedents of ali the pro-
spective candidates as a result wrong candi-
dates were given party tickets and confusion
in allotment of party symbol remained even
at the last moment. This has been admitted
by him in the press. Thus, many undesirable
candidates won the elections with the help of
money power. A similar thing happened in
Uttar Pradesh also. | know that there also
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many undesirable elements have ascended
to high positions despite their having been
notorious smugglers and having criminal
record but they won the elections with the
help of money and muscle power. There-
fore, it has become necessary that we should
pay our attention towards electoral reforms.
Whatever had happenedinMeham s before
all of us. Our reputed magazines and the
press played a commendable role by inform-
ing the people of the country about the real
situation. As many as 30,000 policemen
were deputed to take care of one lakh voters
and the Election Commission was unaware
of it. Out of them, there were 2 |.G.Ps 4
D.I.G's and 7 Senior Superintendents of
Police. This means that there was one po-
liceman for every three voters and they did
not allow the people to exercise their fran-
chise. ShriOm Prakash Chautala, the Chief
Minister of Haryana and son of the Deputy
Prime Minister Shri Devi Lal was contesting
from there. They even kidnapped the son of
his opponent and despite doing all this, he
was not certain about his victory. Repoll was
ordered. Going by the firing that took place in
Bainsivillage, the excesses perpetrated and
the power misused, | think that in history and
even during the Ninth Lok Sabha Elections
such misuse of power was not done in any
state, as it was done in Meham. Now, who
are the criminals? The criminals are those
who talk here of value based politics. Five
members of the Political Affairs Committee
set up by these very people demanded the
removal of the Chief Minister and the Gen-
eral Secretary of their party wrote a letter to
the Prime Minister stating that if the Chief
Minister was not removed, then they would
be losetheirface inthe public. We heard that
a meeting is being called out to discuss the
issue. In fact the meeting of the Political
Affairs Committee takes place every Mon-
day and when it was said that Shri Om
Prakash Chautala would go The Deputy
Prime Minister resigned. A lot of Comotion
was raised. Here if you remove Mr. Chautala
the Government would fall. Then, you would
be out of power. | would like to say that -

“Guttar ka Gaazi an to gaya, Kridar ka
Gaazi ban an saka”.
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When it comes to talking, you become
crusaders, but when it comes to acting upon
t, you fail to become one. They know how to
talk a lot, but when it comes to its implemen-
tation, they do not do anything. When thefive
people who were appointed by you to the
PAC and who are of holding position equiva-
lent to a Minister demanded the removal of
Shri Om Prakash Chautala, it was said that
the Prime Minister has taken adefinite stand,
but nothing happened, he bowed down to
the pressures. When he felt that if he
remains adamant on his stand, he would
lose his chair, he would earn the displeasure
of the Deputy Prime Minister and his sup-
porters would leave him in the lurch and thus
Shri Chautala continued to remain as the
Chief Minister. Therefore, 1 would like to say
that it is very necessary to bring about elec-
toral reforms.

Mr. Chairman, Sir, as there is shortage
of time, without taking much time, | would
say that you have put a limit on the expendi-
ture to- be incurred by a candidate in the
elections, but there is no limit on the expen-
diture incurred by the party and the well-
wishers of the candidate. Lakhs and crores
of banners and posters are made, so much
petrol is consumed on the running of jeeps
etc., then there are friends and relatives of
the candidates who too would put in their
resources and thus nothing would work with
the money to be spent by a candidates
prescribed under the law. Everyone knows
that at least 8 to 10 lakh rupees are spent in
the Parliamentary elections in one cosntitu-
ency alone and the returns that have to filled,
is that of a very meagre amount. If it goes on
like this, how can electoral reforms be brought
about? Therefore, there should be some
realistic approach while prescribing the limit.

Mr. Chairman, Sir, as far as the issue of
State funding is concerned, the Government
would not be able to meet the entire expen-
diture, nor are we in a position to do so, but
a part of it should be borne by the State. It
should also be kept in mind that it would not
be possible for the candidates to tour each
and every village. As far as voter lists are
concerned, at the moment two voter lists are
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provided to each candidate. In my view,
more such lists should be provided. The
Goverment should set up public platforms at
important places in all the constituencies so
that candidates belonging to the political
parties could address the people from those
platforms and tell them about the measures
they propose to take for the welfare of the
costituencies and about policies of the par-
ties they represent. People should arrive at
a decision, after getting this information, but
it is also necessary to eliminate those candi-
dates, independent candidates and political
parties who are not serious about contesting
elections. As far as independent candidates
are concerned, those candidates who fail to
get even four per cent of votes polled should
be debarred from contesting elections in
future. We are aware of the existence of
such a provision in many countries . There
are three or four parties in democratic coun-
tries, but here there are even one man par-
ties. Therefore, these should be a provision,
under which a percentage of votes should be
prescribed for according recognition, the
failure of getting which would lead to the
derecognition of a party. In the last elec-
tions, the Janata Party nominated 200 can-
didates to contest the elections and they did
not win even a single seat. They got 500
votes from some constituency, 200 from
another and thus they were able to corner
four per cent votes and they got recognition
as an all India party. Such things also should
not happen. Similar is the case of regional
parties. We have got a political leader in
Jammu and Kashmir whose party contests
election from 76 seats and they do not win
even one seat, but they do contest elections
in order to maintain their identity as a re-
gional party. Therefore, | would like that any
party polling less than eight per cent of the
votes shoukd be derecognised. Independent
candidates should get at least four per cent
of the votes polled. if hefails to achive this he
too .should be debarred from contesting
elections from that constituency in future. In
this perspeciive, we have also made an
analysis of percentages of votes polled by
various parties in the Ninth Lok Sabha, that
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has come before us that inthe 1984 General
elections, the Bharatiya Janata Party had
polled 7.5 per cent of the votes and just two
of their candidates were elected to the Par-
liament. In the recent slsctions, they polled
11 per cent of the votes, that is, by just
increasing their percentage of votes polled
by only 3.5 per cent, 86 candidates belong-
ing to their party got elected. Similarly, the
Janata Dal polled 20 per cent of the votes
and they got 142 seats and they call them-
selves the representatives of the people and
they say that the people had voted for them
while the Congress, which had polied 40 per
cent of the votes and won 194 seats was
unableto form aGovernment. Therefore, itis
necessary to make some provision for pro-
portional representation also. Some provi-
ston should be made for the list system also.
Iwould like that at least 25 per cent members
should be elected on the basis of the propor-
tional representation and the rest 75 per cent
should be elected through the present sys-
tem because if we adopt the list systemin its
entirety, then whoever gets elected would
not go to his constituency. But, the list sys-
tem is necessary because those who sit in
the party offices and work for the party do not
want to contest elections because we know
that however big a person may be, they take
recourse to falsehood and they do not fulfill
the promises they had given at the time of
elections. Such persons should nevercome
to power. There would a responsible opposi-
tion, if there are only two or three parties. We
have seen that we rnake big promises to the
people and later on we tind it difficult to fulfil
them. Our friends in the Janata Dal said that
loans upto ten thousand rupecs would be
waived, loans takenfor opening shops would
be waived, but when the Reserve Bank of
India said that an expenditure of 14,000
crores of rupees would be incurred in the
process, they changed their stand that loans
of wilful defaulter would not be waived. Who
is going to decide about the wilful defaulters?
Yet, they would give only 2,800 crores of
rupees and a provision for only 1,000 crore
rupees has been made in the Budget. Simi-
farly, an effort was made to proved grains at
a cheaper rate and some announcements
are being made under pressure that rice
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would be provided at the price of two rupees
and the economy there is in doldrums. No
development activity is taking place but
‘dhoties’ and rice are being distributed. There
could be a responsibile opposition only if
there are just two or three parties. Along with
this, there is also the suggestion for introduc-
ing compulsory voting. Now, we see that in
some constituencies only 30to 35 per cent of
votes are cast and still people get elected.
The political parties themselves put up inde-
pendent candidates in order to cut into votes
of opponentcandidates as it happenedinthe
case o one parliamentary constituency in
which the candidate of the ruling party won
the election through this method. | shall not
mention his name. Whatever views the
friends have put forward should be taken into
consideration and a comprehensive Bill may
be prepared on that basis.

The electronic voting system should be
adopted. The system of issuing multipur-
pose identity cardsto voters should be started
so that bogus voting can be checked. As
regards the issue of rigging, there is a provi-
sion in the Representation of People Act in
this regard.

Separate polling booths should be set
up for the poor people and the Scheduled
Castes and Scheduled Tribes. We have
been informed about the fact that in Western
U.P. Haryana and Bihar, the poor voters are
not allowed to cast their votes. In my area,
there are landless labourers who are not
allowed to come out of their houses. When
they go to cast their votes, the polling officers
tell them that their votes have already been
cast. Everyone whether he is rich or poor,
has got the right to cast his vote as per his
discretion and so far as deployment of police
Jor election duty is concerend, at least 50
percent of Police should be from a different
‘state as also 50 per cent polling officers
should be requisitioned for deployment for
this purpose from judiciary.

Unless free and fair election are con-
ducted in this country, the democracy can-
not be maintained. We should all make
concerted efforts for strengthing of the
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democratic set up and elections should be
held free and fair without any caste bias.
Parties are formed on the basis of caste. All
this must stop.

[English]

MR. CHAIRMAN : Already we have
taken a lot of time on this Resolution. | am
having a list of many Members, many parties
have given name of their Members. 1 re-
quest all the Members to please cooperate
with the Chair and take only five minutes so
that many members can participate in the
debate.

SHRI PIYUS TIRAKY: (Alipurdwar) :
Sir, It is Private Members’ Business. | think,
the time can be extended.

MR. CHAIRMAN : It can be extended.
But there are many more Resolutions to be
taken up. Thereis alimit. Only two hours are
allotted for this. And already we have taken
more time. | therefore, request all the hon.
Members who want to speak on this, to put
their views briefly, before the House and
finish in five minutes. Now, Shri Piyus Ti-
raky.

[ Translation]

SHRI PIYUS TIRAKY (Alipurduars) :
Mr. Speaker, Sir, | support the Resolution
moved by Shri L.K. Advani. It is very neces-
sary to bring about electoral reforms. Shri
Advani has brought this Resolution at the
very appropriate juncture. Inthe recent Lok
Sabha polls, much irregularities were com-
mitted. Muscle and money powers were
used to get votes. Booth capturing also took
place. Therefore, itis essential that we bring
about early change in this regard.

It has also been observed that elections
are taking the shape of a battlefield. Whe-
everis strong is abletowinit. Inourcountry,
people above 18 years are eligible to vote.
While the votes are being cast, efforts are
made to woo the voters. |am notreferring to
any particular person or party in this regard.
Apart from this, the number of political par-
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ties is so large that the voter gets confused.
Some sort of control should be exercised on
the mushrooming political parties. There is
alack of political consciousness in the voters
of our country. It is easy to sway them by
offering money.

Duringthe current Lok Sabha elections,
some parties made much efforts to woo the
voters under the cover of Ram Janam
Bhoomi-Babri Masjid dispute. The villagers
who are illiterate and superstitious are easily
misled. During electionsthe ruling party gets
the maximum benefit because the admninis-
trative machinery is available in their hands.
Some reforms should take place to check all
such things.

Many political parties have no ideology.
It causes bad effect and it weakens the
country. Only those political parties with an
ideology should be permitted to contest
elections. In the elections, caste, religious
and regional sentiments are also propa-
gated. Issues such as which caste has been
benefited and regional disparities in regard
to development are exploited for political
ends and lack of development in a certain
areais used an instrument fo coliect votes. |
have observed that in village it was first an
election promise was made to provide water
supply but when it could not be fulfilled even
till the next election, it is stated that it would
be done immediately and a tubewell got
installed at the village headman’'s place
because he was able to fetch a number of
votes. Similarly, a lot of false promisos are
made to the influential persons fo the village
who are in a position to muster support of a
large number of voters. It has also been
observed that as soon as the elections are
over and votes are cast the tubewell parts
are taken away and the B.D.O. would give
some explanation. The ruling party regard-
less of whether it is the congress or the
Janataorthe leftist, would resort to such pre-
election gimmicks. If there is a need for a
road in a certain area, three truck loads of
pebbles and cement would be deposited
there to show that the work has been started
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or some-where else digging work would be
undertaken for laying the foundation of some
building and because the people do not have
any political consciousness and they are
unable to understand any kind of ideology, it
is easy to fool them. A distorted version of
socialism is put before them and because 70
per cent of the population is illiterate, they
are unable to understand any kind of idecl-
ogy and fail to discuss as to who is their
actual well-wisher, with the result that they
are easily fooled. What | mean that in order
to prevent political parties having no ideol-
ogy from contesting elections, some law
should be framed to wnsure that only those
political parties which have a certain ideol-
ogy would be eligible to take part ithe elec-
tion process.

Recently, regional sentiments are en-
couraged during the time of elections and in
the same way language sentiments are also
exploited. As to whether the country should
lay more emphasis on English, Hindi or
Sanskrit becomes an issue during the elec-
tions. Duringthe last elections Hindi-English
controversy was exploited for political ends.
Sois the case of Ram-Janam Bhoomi-Babri
Masijid issue which is being exploited by both
the Hindus and Muslims for their narrow
sake. Allthese things take place before the
elections which pollutes the elections at-
mosphere and at times attempts are madeto
defam persons at the personal level. All
such things take place abroad as wellbutthe
scale in which caste, region, religion, lan-
guage and other such considerations are
raised here find little parallel anywhere else.
Measures can be taken to rectify the situ-
ation and Government should pay attention
in this direction as well.

At present, as Shri Advani has sug-
gested, Delhi should be awarded with state-
hood but he is not concerned as to on what
basis should it be done. In Delhi people
belonging to every region of the country and
speaking every language are residing and it
needs to be considered as to on what basis
should statehood be awarded to the citizens
here.
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This is all | have to submit.

PROF. PREM KUMAR DHUMAL
(Hamirpur): Mt. Chairman, Sir, there are two
points on which,we all agree and these are
that democracy should be maintained and
raforms should be brought about in our elec-
tion process. In this connection, hon. Shri
-Advani has made certain proposals and |
have risen to supportthem. Theinfluence of
money power was clearly evident in the last
elections and it is common knowledge that
the influence of money and muscle power is
eincreasing in elections. It has become
absolutely necessary to bring about reforms
inthe election process to check the influence
of mgney and muscle power in elections so
that real representatives of the people could
be elected to Lok Sabha and the Legislative
Assemblies.

Similarly, there is a consensus on the
point that delimitation work is long over due.
It has not been done for the last many years.
The reserved constituencies continue to be
reserved which is resented by the people of
the constituency which includes the Sched-
uled Castes and Scheduled Tribes and the
upper castes. Therefore, there should be
frequent rotation of the reserved constituen-
cies. It is not proper to keep them reserved
for 20 to 25 years continuously.

| agree with Shri Ram Naik about his
views onthe size of the constituency. Some-
where there are 3 lakhs of voters and,some-
where there are 15 to 16 lakh of voters.
Similarly, attention should be paid to the
extent of area covered under the remote
areas. In my Lok Sabha Constituency, there
are 17 Vidhan Sabha Constituencies and
which covers an areaof 175 kms. Inthis way
nhere are 17 such Vidhan Sabha Constituen-
cies. In this connection, my suggestion is
that both area and population should be
taken into consideration for demarcationof a
constituency and demarcation of bounda-
ries of the constituency should be taken up
afresh.

Similarly multipurpose identity cards with
photographs should be issued so that bogus
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voting could be checked. In the same say,
polling centres in remote areas and hilly
regions should be set up within a distance of
2 or 3 kms, so that people do not have to
cover a long distance to caste their votes. It
is inconvenient for the voter to travel a long
distance to exercise his franchise that is why
he is unwilling to do so. It is essential to pay
attention in this direction as well.

One point which has already been
mentioned by my previous speaker is that
elections to the Lok Sabha and Legislative
Assemblies should be held simultaneously.
Before 1967, this convention did prevail but
thereafter the election to Lok Sabha and
Legislative Assemblies began to be con-
ducted separately. During the last General
election, it was expected that since only 2 to
3 months were left for election to the Legis-
lative Assemblies of several States, the
elections to them shouid also be held simul-
taneously but this notdone. I election to Lok
Sabha and State Assemblies are held simul-
taneously, there could be economy in ex-
penditure and unnecessary time could also
be saved. Now even the people sitting in the
opposition benches would be thinking that if
both these elections had been held simul-
tanously it would have benefited them be-
cause during the Lok Sabha elections,
Congress was ahead in 20 Vidhan Sabha
Constituencies in my state but 2 months later
it got only 8 seats.

| would like to submit one point more
regarding All India Radio and Doordarshan.
Political parties and candidates should be
given maximum time to express their views
about election manifesto through All india
Radio and Doordarshan. It will be more
economical and compaigning will be easier.

Electronic voting machines should be
utilized. This suggestion came up during the
last General elections but it was not rejected
because doubts were expressed about the
large scale rigging which could take place by
using such machines. For this purpose, it is
necessary to get investigations conducted
by the experts and in case there are no
possibiiities of rigging, the electronic voting
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machines should be utilized. it will help in
saving of time and money. Many parties do
not observe the code of conduct. [ suggest
that anyone who violates the code of con-
duct and wins the election through unfair
means should be punished by declaring his
election null and void.

Complaints have beenreceived regard-
ing non-serious candidates and | would also
like to say something in this matter. One
person contested the Lok Sabha election in
my constituency and then stood as a candi-
date from three Assembly constituencies.
On being asked why he was doing so he
replied that his last objective is to contest the
Panchyat elections. There should be a ban
on non-serious candidates in elections. The
security deposit per candidate can be in-
creased and it a candidate gets notes less
than a minimum fimit then he should be
debarred from contesting elections. The ban
can be imposed on the candidate for a stipu-
lated period.

Some of my hon. colleagues men-
tioned Meham and some.others raised the
Amethi issue. A mistake will remain a mis-
take. One mistake does not justify another
mistake. Sothe most impertant issue before
us is that elections should be held joinly.
Necessary steps should be taken in this
direction and the Government should bring
forward a Bill before the next elections so
that electoral reforms are implemented prep-
erly. With these words  than you.

17.30 hrs.
STATEMENT BY MINISTER

Price Policy for Rabi crops of 1989-90
1o be marketed in 1890-91 season

[ Translation]

THE DEPUTY PRIME MINISTER AND
MINISTER OF AGRICULTURE (SHRIDEVI
LAL): Mr. ‘Chairman Str, { would like to an-
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nounce the prices fixed by the new Govermn-
ment. After yesterday's Cabinet meeting it
was decided that as the crops have’ come
to the market and as the earlier rates were
very low, the rates shouid be revised.

The Government have revised the pro-
curement price of wheat of fair average
quality to Rs. 215 per quintal for the 1989-90
crop to be marketed in 1990-91 season. In
1989 the price was Rs. 183 per quintal After
this a decision was taken to revise the rate of
mustard. On the recommendations of the
Advisory Committee the rate for mustard is
revised to Rs. 575 per quintal from Rs. 460
per quintal of last year. So this is an increase
of Rs. 115 per quintal. the rate for gram
which was Rs. 325 per quintal in 1988-89
has now been revised to Rs. been revised 1o
Rs. 421 perquintal. This means anincrease
of Rs. 96 per quintal. Barley was priced at
Rs. 145 per quintalin 1988-83 but now it has
been revised to Rs. 180 per quintal. This is
an increase of Rs. 35 per quintal.

Similarly, Toria was priced at Rs. 439
per quintal earlier. The revised rates for this
have not been worked out as yet but an
announcement will be made soon. Along
with this three commitees were set up. We
have received the recommendations of the
Hanumant Rai Committee. Seven hon.
Members who constitute the Standing Advi-
sory Commitiee are: Shri Sharad Joshi, Shri
Bhanu Pratap Singh, ShriKrishna Kanungo,
Shri Subara Rao, Shri Kumar Maria, Shri
Virendra V{:na and Shri Jagjt Singh
Ghumrala. Their report as also the Report of
the Hanumant Rai Committee was consid-
ered by us. We have seento itthat the issue
price is given along with the cost so that poor
people are benefited by it. Therefore wix ,
have increased the issue price through”
subsidy...

[English)

MR. CHAIRMAN: Hon. Deputy Prime
Minster, are you reading the statement which
is being given, or makiQg some speach?
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SHRIDEVILAL:lam covering the points
contained inthe statement, in m.y own words.
The revised prices of important commodities
ara before you. The wheat crop requires
water eight times and we have ta aexport
wheat and stop its import. We have to lay

* more emphasis on the mustard crop. That is
why the price of mustard has been increased
by Rs. 115 per quintal.

[English]

SHRI A. CHARLES (Trivandrum) : Sir,
there are certain rules and certain prece-
dents which are to be followed. A Minister
can read the Statement only and not give
lecture.

[Trans!ation]

SHRI DEVI LAL : You might not have
Ike this step also. | would like the farmers to
concentrate more on the mustard crop so
thatthere is no needto importitrather we are
able to export it. That is why we have
increase the price by Rs. 115 per quintal.

[English]

SHR! A. CHARLES: What about the
support price of Coconut? Kindly look into
this also because the poor farmers of Kerala
have been ignored.

[ Translation)

SHRI DEVI LAL: You have not let me
read the whole statement. Kerala as well as
tribal areas in Arunachal Pradesh, Mizoram,
Meghalaya, Nagaland, Lakshadweep, Dadra

Nagar Haveli have found mention in the

atement. The regions where foodgrain is
rown were kept in mind while revising the
prices.

AN HON. MEMBER: Please tell us
about coconut also.

SHRI DEVI LAL : | am talking of the
kharif crop. The prices are fixed when the
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crop is ready. The wheat, grain and mustard
crops have already reached the market. So
itis necessary to announce the prices imme-
diately

SHRI KALP NATH RAI (Ghosi) : On
behalf of farmers of this country | thank hon.
Shri Devi Lal for revising the rates to their
benefit.

SHRI YAMUNA PRASAD SHASTRI
(Rewa) : The farmers of India will remain
indebted to the Hon. Deputy Prime Minister
as he has announced the prices after taking
into account the cost involved.

SHRI DEVI LAL: As far coconut is con-
cerned, the rate has been revised from Rs.
1500 per quintal to Rs. 1600 per quintal.

17.38 hrs.

RESOLUTION RE: POLL REFORMS—
CONTD.

[Translation)

SHRIDILEEP SINGH BHURIA (Jhabna)
: There has been a lot of discussion here on
poll reforms. Many of my hon. colleagues
have said that our country has a democratic
system and there should be no scope in this
system for unfair practices during elections.
Members of all political parties expressed
their news here but in the constituencies we
come across an altogether different situ-
ation. We must strict laws to deal with this
problem. If we get sincere and dedicated
Parliamentarians, democracy in India will
become strong. But today some people who
have committed many murders and are being
prosecuted under Section 420 and Section
302 on who are liquor contractors, or black-
markers are also managing to get them-
selves elected to legisiatives.

Our people are losing faith in such
representatives and in such a system of
democracy. Acode should be evoived which
should ensure that only right persons are
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elected as MPs, MLAs, Councillors or Chair-
men of Municipalities or Sarpanches of vil-
lage Panchayats; otherwise they will not be
able to earn the credibility of the people.
Ours is a secular country. K religion, lan-
guage or caste is played up, the political
parties can take advantage of the situation.
Our country is a great democratic country;
Mahatama Gandhi and Pandit Jawahar Lal
Nehru laid down their lives for the cause of
democracy. How devoted they were towards
this cause? They wanted to lead the country
in this very direction but what is the sate of
affairs today? Why there are mutal differ-
ences, this we have to think over. Every
party has got his own ideology and speeches
are made on that basis. The political parties
then take advantage of the situation. |, there-
fore, teel that a Code of Conduct should be
evolved which should serve as a set of
guidelines for the parties. While preparing
such a Code religion, language and caste
should be kept away.

Mr Speaker, Sir, my friends from the
ruling party, the Hon. Deputy Prime Minister
and one of the Hon. Minister are sitting here.
Will they tell us as to how much money they
have spentto win the elections? They willtell
us the amount which is permissible. We will
be told that they have spent Rs. 75 thousand
or 1 lakh or 2 lakhs in the elections. We are
deceiving the people of the country. How
much money is spent during the elections?
The companies provide crores of rupees tor
Parliament elections and Rs 10 to 20 lakhs
for State Assembly elections. Who spends
this money? The problem of the country is
that we are unable to decide between the
wrong and the right. The political parties in
the country are exploiting the people and try
to win the elections and come to power. The
people who help them also want something
in return. M¢. Chairman, Sir, | know of a
Minister, | will not name him, who has won
the elections with the help of such people
and when he was made a minister, the
peoplewho had helped him started with him
in his car. They want something in return.
Therefore, we should condemn such ele-
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ments and should ensure that such political
parties do not come to power. For this, we
will have to strengthen the rural culture inthe
country. Today the tendency is that M.Ps.
and M.L.As think that as their period will be
short, they must have some office, and in
that bribing becomes the way of life. This
must be stopped. It is essential to know that
the elected representatives come to Parlia-
ment or State Assembliestoserve the people.
Therefore, the weapon of service which we
have got must be used with honesty and
sincerity. Forthis, we should find out the way
afterdue deliberations. The minimumamount
should be spent during the elections. Hon-
esty should prevail in the elections and the
unscrupulous people should bethrown away.
Though there are voters’ lists, the people are
not allowed to go according to their will and
they are forced to put thumb impressions
and hooth capturing is resorted to. Why are
we deceiving ourselves? How can we ex-
pect honesty from a member of Parliament
who has won by booth capturing. Can anone
work sincerely in this way? If a person is
elected M.P., M.L.A., or a Member of Munici-
pality by gun totting or by throwing a hand
grenade, then a situation of Might is Right
will arise. Therefore, we should fight Parlia-
mentary elections with honesty and should
think of serving the people and the country.
For this, we should not take partisan attitude
whether we belongtothispartyorthatparty...
(Interruptions). We do not use the force.
You use the force and capture the booths.
Wefight election honestly and usefair means.
Mr Yadav, | want to make this absolutely
clear. We should discuss each and every
issue with sincerity and take decisions which
are for the good of the country. The Govern-
ment should give weightage to our opinion
alsoonthe Resolution which we are discuss-
ing presently. We have been holding fair
elections in the country for quite a long time..
We could hold elections even in Punjab but
you have failed to do so. We held elsctions
in 1977 also and our leader Smt. Indira
Gandhi reliquished the power as a result
thereof. This time also we have reliquished
the powar. Our Congress party is not after
power. It wants to see the democracy
strengthened in this country. We believe that
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the country should be run by a Government
whichis duly elected by the people. We have
always followed this principle and in future
also we will follow the same ideology. There-
fore, you need pot worry on this aspect. We
fully respect the verdict of the people and we
will keep on abiding by it. People have asked
us to sit in the Opposition and we will do the
duty of an Opposition with utmost sincerity.
Choudhry Saheb, the people whom you are
carrying along with you are supporting you
only to the extent of pressing the green
button. Otherwisethey are speaking against
you in the House as well as outside the
House. That is why the country is facing
many a crisis. Somewhere communai riots
are taking place and somewhere atrocities
are being committed on Harijans. The rea-
son is tat there is no unanimity of views
among you. There is no unanimity as to
which direction the country should follow.
We want that you should remain in power for
full term of 5 years. We will support you for
every right work but on no condition we will
allow the country to weaken. We want a
strong India and all our endeavours have
beento this direction only. We will not retract
fromour policies. Therefore, you need worry
on this account. We do not want to break
you. It will not be our fault if you yourselves
lose your identity with your internal bicker-
ings. We want you to rule for 5 years but first
you should formulate your policies. What
sort of views are being expressed by BJP
people in the House? They are fanning the
feelings of the people by asking for abroga-
tion of Article 370. This is resulting in com-
munal riots and disturbances. Who is re-
sponsible for this? Why do you want to hold
reponsible our 40-years rule for this? We
have neverincited the people. We admit that
we committed certain mistakes because of
which we have to sit on this side of the House
but you should also remember that if you too
commit mistakes, the people are notgoing to
forgive you. People have shown confidence
in you. They have” several hopes. In your
manifesto, you have promised to waive loans
of the farmers and have alsc made other
promises but you have done nothing though
the Month of May has come. You have
stated in your manifesto that the prices will
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be brought down. In a democracy the elec-
tion manifestoes are quite important. You
are now in power and.you should startimple-
menting your promises with sincerity. But it
seems nothing is being done at present. In
such a situation have you any moral right to
be in power? If we think that our duty is
limited only to make hollow speeches in
Parliament then | have nothing to say but if
you want to do something for the country and
want that the country should progress, then
you will have to take some concrete steps.
With these words | conclude. Mr Chairman,
Sir, | thank you for allowing me to speak.

SHRI RAMESHWAR PRASAD (Arrah)
: Mr. Chairman, Sir, | would also like to give
few suggestions on the resolution being
discussed in the House at present regarding
the misuse of money power, muscle power
and government machinery in the elections.
We must not forget thatthe rightto vote is the
right to form the Government and it is not
something to be givenincharity. | personally
feel that today our politics is being domi-
nated by those people who believe in grab-
bing power by hook or crook. As a result of
this tendency growing very fast, the inevi-
table outcome of this is that cnminalisation of
poiitics is taking place at an accelerated rate
and the criminals are turning into politizal
heroes. The previous Government openly
encouraged the economic offenders tc join
active politics and entrusted all of them with
highly influencial positions. Booth capturing
and buying votes with money in the rural
areas have become one of the routine fea-
tures now-a-days. Therefore, my sugges-
tion is that we should set up these polling-
booths in those places which are easily
accessible by the people belonging to weaker
sections of the society instead of social
centres, and no outsiders should be allwed
to go to those booths so as to check the
atrocities being committed against the rural
people. Secondly there is need to modity our
administrative rules to put a check on those
police officials who help the politicians in
achieving their selfish motives. Even the
returning Officer declares the name of losing
candidate as the winning candidate in the
counting of votes and this leads to firing of
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gun shots. For instance, the candidate from
Jahanabad resorted to firing in the constitu-
ency of Ararwal for a similar reason. I is
essential to implement all the electoral re-
forms to curb the practice of seeking votes in
the name of religion and caste and creating
regious frenzy as is done by the B.J.P.

Sir, lwould like to suggest that elections
would be held on the basis of proportional
representation. If farmers constitute 70 per
cent of the population, their representation
should be proportionate to their population.
Similarly, if labourers and students consti-
tute 10 per cent and 5 per cent of the popu-
lation respectively, their representatives
should be elected accordingly. In this way
each group of the society will be able to enjoy
opportunities of representation. My second
suggestion is that candidate should not be
permitted to fight election from two constitu-
encies like our hon. Deputy Prime Minister
did in the last elections. There is a need to
frame law in this regard. In this way, we will
be able to build a clean soctal and political
atmosphere in our country and the practice
of using unfair means during elections can
be checked. Now. | resume my seat as a
number of hon. Members are waiting for their
turn to speak.

{English]

SHRI BALGOPAL MISHRA (Bolangr):
At the outset, | thank you for giving me this
opportunity to speak on this subject. At the
same time | also take this opportunity to
congratulate the Deputy Prime Minister who
has made an announcement about the pro-
curement pnces.

if you observe the trend of the discus-
sion in the last four days, you will find that
one thing has been admitted by all of us in
the House viz. that there is no law in this
country. Had there been a law, had there
been respect for law, probably we would not
have been discussing these things today
here?
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Mr. Advani has brought this resolution
on the basis of two things. (1) To prevent
misuse of money power, (2) To prevent
muscle power in election. It has been admit-
ted inside the House and outside at different
forums that there is biack money which is
running in parallel with the State economy.
So, until and unless that black money is
curbed, there cannot be fair and free elec-
tions. lfthe financial law of this of this country
had been existing properly in the last 40
years, this black money would nothave been
there; and if the black money had not besen’
there, the money power would not have
been afactor, areasonor aproblemtoday to
implement the electoral law.

Similarly, if the criminal law had not
been used with restraint, then the muscle
power would not also have become a factor
for rigging the elections. So there is admis-
sion of these things, two factors, by all sec-
tions of this House, including myself - it is not
a question of this side or that side. It has
been unanimously accepted in this House
that money and muscle powers are ruling; it
has been accepted, it has been proved
unanimously by this House that this country
is not run by the normal law; this country is
run by jungle law. The normal law was killed
as far back as 1975 after the historic judg-
ment of the Allahabad High Court inthe case
of Mrs. Indira Gandhi.

~—

Sir, when the watergate scandal broke
out, ultimately Nixon had to go. and here is a
country the people of which claimthat itis the
largest democracy in the world, and what
have we done? When a Prime Minister was
accused and convicted of election offences
the law was amended.

. AN HON. MEMBER: With retrospective
effect!

SHRI BALGOPAL MISHRA: Yes. That
again shows that there is no rule of law here.

Regarding bureaucracy, a word has
been coined you must have heard it, “com-
mitted bureaucracy”. They are committed..
But, they are committed to whom? Are they
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committed to the people, or committed tothe
country, or committed to the Constitution of
the country, or to the ruling clique of the
country? So also, ‘committed judiciary’ also
has come in: | have said it that they are
committed to the ruling clique, and | am
victim of committed bureaucracy, for so many
years.

SHRI A. CHARLES: You said hon.
members are also involved. Alithe members
are governed by the same law. So, it is
applicable to you also.

SHRI BALGOPAL MISHRA: Naturally.
| did not mean that | am above it. It applies to
everybody.

SHRI A. CHARLES: We are also here.
(Interruptions)

SHRI BALGOPAL MISHRA: Yes. [am
also here. | agree. (Interruptions) Whoever
is there, | do not mean anybody in particular.
in the recent elections, before filing nomina-
tion, Shri J.B. Patnaik, the Chief Minister of
Orissa had distributed these cards. This
card is here with me. (Interruptions) | have
been fighting bureaucracy there for the last
six years. { had submitted a petition to the
Election Commission before filing my nomi-
nation for this election. | submitted that if the
S.P. and collector of Balangir continue to be
there, there would not be a free and fair
election there. | met the Chief Election Offi-
cer at Bhubaneswar. But the Election Com-
mission did not pay any need. What was the
observation made by the DIG Police and
Election observer about the SP and collec-
tor. They continued to be there as the Chief
Minister wanted them to be there.

AN HON. MEMBER: What about 1980,

SHRI BALGOPAL MISHRA :You have
started all this in 1974 and this is all because
of you only. (Interruptions) Everywhere your
have got you own people. (Interruptions)

‘thave comeon my now. | have been an
independent member forthe last ten years in
Orissa. (Interruptions) Wae arefrom the grass-
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roots. We do not want to take shelter some-
body's umbrella or somebody’s sari.

What happened ultimately? What hap-
pened is that my viclory processions were
disrupted. 1 was threatened by the S.P. that
| could be kitled if I became a member of this
House.

Now what happened is that SP has
been transferred. Simply you have trans-
ferred him. Transfer is no punishment. So, |
request that if electoral reforms are to be
made, the first thing should be any officer
who is found guilty should be punished,
whichever party may come to power. Only
transfer does not mean anything.

Similarly, there is a provision in the
Criminal Procedure Code under Section 197
which requires us to take the permission ii
we want to file a complaint against an officer.
Why? The Biritishers did it. But the British-
eres did itbecause they were using it for their
own ends. But in a free country, after 40
years of Independence, we have stiligot that
rule | Why should we have such a rule? Why
should such adraconian law should be there?

So | suggest that there shouid be recalil
system. Unless and until the members are
recalled and are made answerable and
accountable our electoral system will not
improve. The tendency is that we come for
five years and we make a fortune for five
generations. The Members should be made
answer able and accountable to the elector-
ate. Thiscanbedoneonly ifthereis a system
of recalling because we come for fire years
and we make fortunes for five generations.

[ Transiation]

18.00 hrs.

SHRI K.D. SULTANPURI (Simla):- Mr.
Chairman, Sir, Isupportthe resolution moved
by Shri Advani. The present Government
should endeavour to bring about electoral
raforms. i am quite hopetul that the govem-
ment will take firm steps in this direction.
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So far as democracy is concemed, a
single party forms the Government, but in
the present Government, 3-4 political parties
have joined together to strengthen the
democracy in our country and | would be
happy if this spirit of cooperation among
them lasts long.

[English]

MR. CHAIRMAN: You may continue
next time.

18.01 hrs.
HALF-AN-HOUR DISCUSSION
Commercialisation in Education
[English]

MR. CHAIRMAN: We shall now take up
Half-an-Hour Discussion on the points aris-
ing out of the answer given on 26 March,
1990 to starred question No 189 regarding
commercialisation in education. Shri Y.S.
Mahajan.

SHRI Y.S. MAHAJAN (Jalgaon) : Mr.
Chairman, Sir, there has been atremendous
expansion of educational facilities duringthe
last forty years. We have tried to reach all
sections of society down to the weakest,
those living in the hilly areas and under
various social difficulties. The number of
primary schools had increased from 2.10
lakhs in 1950-51 to 5.29 lakhs in 1986-87.
The number of boys had increased from
16.56 millionto 75.29 million and the number
of girls had from 5.29 million to 51 million by
1986-87.

Similar achievements are to our credit
in the field of secondary and higher educa-
tion.

The total enrolment in Universities and
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colleges is now about 40 lakhs of students,
both male and female. We can boastthat we
have the third largest group of scientists and
technologists in the world. Our scientists
and technologists have distinguished them-
selves in the whole world. This picture as
many bright spots, but it has some dark
patches. ltis with a view to focus attention on
the dark patches, that | have requested for
this Half-an-Hour discussion on commer-
cialisation of education.

Because of the phenomenal growth of
population, educational facilities, inspite of
tremendous expansion, have fallen short of
demand at all levels of education. To secure
admission in primary schools, parents have
to pay extra fees, we can call ‘capitation
fees’. Every year parents can be seen
running about for chits from influential per-
sons and emptying their pockets for getting
admission in primary schools. This question
of admission has become so difficult that in
the case of institutions of higher education,
especially in the field of engineering and
medicine, the capitation fees have reached
the level of two and even there lakhs of
rupees. To take advantage of this situation
many new private institutions have cropped
up. Usually they do not possess adequate
facilities in the form of classrooms, [aborato-
ries, equipments and libraries. In their anxi-
ety to show good results, they resort to
malpractices such as conniving at copying at
examinations, allowing teachers to run pri-
vatecoaching classes, manipulationof marks
in university examinations and even chang-
ing the rules and regulations of the Univer-
sity toboost their examination results, Teach-
ers who undertake private tuitions, often
show favours to students at the time of
examinations. All these practices have
reduced education 1o a farce. Though there
are some good institutions, and many good
teachers, by and large our education system
has been reduced 1o a farce. Many college
teachers, whose salaries are now at such a
levelthatthey can be regarded as an affluent
section of the community, have turned pri-
vatetuition into a regular industry. The evilof
copying should be put down with a heavy
hand as is done in Maharashtra. willteli my
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personal experience. | was attending a func-
tion in a village. And the District Collector
wanted to see us. On the way, he saw three
examination centres of 12th standard and at
each place Me saw hundreds of parents
around the building throwing pieces of paper
the to help their boys and girls inside the
school. So he came to me and reported the
matter. Next year fortunately, the Govern-
ment of Maharashtra passed a law saying
that copying is a cognisible offence and that
the police should be located in schools and
colleges. [f they catch any student copying
he is debarred there itself or sent to jail.
Thesesteps havebeen taken very vigourosly
during the last two years and as a result
thousands of students have been caught
and debarred from further examinations for
acouple of years or even sentiojail. | hope,
such serious steps would be taken in all the
states to save our younger generation from
rum.

The evil of capitation fee and the com-
mercialisation which it has led to, can be
avoided if the Central and State Govern-
ments start a sufficient number of these
institutions and provide facilities for young
men and women who are capable and aspire
1o become doctors and engineers. The diffi-
culty arises because medical and engineer-
ing colleges are few in number. The private
agencies which run engineenng or medical
colleges, make a lot of money but do not
provide enough facilities. There are so many
colleges where equipment is of poor quality.
Still they run colleges, make money our of it
and ruin the younger generations. The
bridges built by such engineers will tall, the
building constructed by them will come down.
In this way, we are facing a very dangerous
situation. ! hope, the Government will under-
take a systematic programme for expansion
of facilities. It should not hesitate to raise the
feesinthese and otherfaculties such as arts,
commerce and science. For the last 20 to 30
years the prices of all things have gone up
500 per cent but the fees that the students
pay have remained the same. The Govern-
ments ars afraid of raising the fees because
they feel the pecple would go against them.
Why should education be cheap when eve-
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rything has become so dear? Everybody will

. agree that the Government is short of funds.

Evenourplans are financed by borrowing up
to 90 per cent. When the Government is so
short of funds, why should they not charge a
reasonable fee and exempt poor people and
provide them with scholarships. This is the
mistake which all the governments in the
country have committed. They should raise
the fees. It will help them to provide better
facilities in all the faculties and improve the
standards of teaching.

The national policy on education of 1986
had has proposed that the main emphasis
would be on the consolidation and expan-
sion of facilities in existing institutions. | say
that this has not been done. Unless it is
done, it will not be possible to arrest the
deterioration which is taking place at an
accelrated rate. The falling standards are a
calamity which, wilt ruin the youngergenera-
tions. Unless our democracy wakes up to it
and takes vigorous steps, | am afraid, noth-
ing would save us. | am sure about this. As
an educationist, | believe in education. It is
the foundation of our socio-economic struc-
ture and of our political advancement. Un-
less we wake up in time disaster will be over
us.

MR. CHAIRMAN : ShriChhedi Paswan.

SHRI HARISH RAWAT (Almora): First
the Minister should reply to him, Sir.

MR. CHAIRMAN: No, we have changed
the procedure. First all the questions will be
asked and then finally the Minister will reply.

[Translation]

SHRI CHHED! PASWAN (Sasaram) :
Mr. Chairman, Sir, | would like to present my
views on our education system. If the Gov-
emment does not take immediate action to
reform the education system, we will be
heading towards chaos. Infact, basically our
concept of sducation is wrong. Now-a-days,
only the person who obtains degree after
studies is considered to be educated,
whereas the real aim of education should be
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character-building. Our education system
should be such which could remove social
and economic unequalities prevailing in our
society and provide more and more job
opportunities. Our education system was
evolved by the Britishers during the days of
East India Company. In order to run its
business, that Company was in need of
those natives who could acquire working
knowledge of English language. We are still
continuing with the same old education
system which was started by Lord Macaulay
with little changes every now and then. We
did not feel any urgency to reform our educa-
tion system even after forty years of inde-
pendence so that it could fulfil the require-
ments of our society.

Even today, education is not available
to every citizen of the country. The condition
in villages is very pitiable. More than three
lakh villages still do not have any school or if
at all they have any school there, the educa-
tional facilites fall short of demand, | would
like to requestthe hon. Minister totake steps
o bring about necessary reforms in our
education system, especially invillages. The
example of education system in Bihar is
before us. the teachers in that State show
more incilinationto accept postingsinnearby
areas only, so that they can look after their
ancesiral farming or any other business.
Therefore, | urge the Government that if it
really intends to improve the standard of
education, the only way is to frame rules
under which all the teacher from first to the
tenth standard should be subject to inter-
district transfers.

The number of illiterates was very large
at the time of independence. Therefore,
keeping this point in view, it was provided in
Asticle 45 of the Constitution that target of
providing compulsory and tree primary edu-
cation 1o all the children till the age of four-
teenyears would be achisved within a period
of ten years. But unfortunately, we have
failed to achieve this target even after more
than forty years of independence.
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Today, we can see the sign boards of
various public schools in every nook and
comer of our country and craze among the
people for these schools is growing day after
day. lunderstand that we can not refrain the
public from being atracted to these so-called
public schools, but at the same time, we
must make efforts to put a check on the
commercial attitude of these schools and
turn these into proper educational institu-
tions inthe real sense which may catertothe
interests of the society as well as the nation,
First of all, we should set some basic stan-
dards and frame rules and regulations,
observance of which should be made legally
compulsory in running these institutions. It is
totally unjustified to expect the students
coming from rural background to compete
with the convent-educated students in Bihar
Public Service Examinations and be suc-
cessful. It appears as if a rickshaw puliing
horse is made to run in a race with a horse
from the Rashtrapti Bhawan. This way, we
are expecting something impossible from
those students.

| received my education at Patna Uni-
versity where the total strength of professors
touches the figure of five to ten thousand.
But ironically, out of them only three profes-
sors belong 1o the Scheduled Castes. On
one hand, special favour is shown to the
students hailing from general category by
increasing the marks secured by them
whereas on the other hand, at the time of
offering appointment to professors belong-
ing to scheduled castes, a condition is laid
down that only those candidates will be
considered eligible for appointment, who
have secured more than 55 per cent marks.

| do not think that, in these circum-
stances the people belonging to scheduled
castes and scheduled tribes would be ableto
compete with the people of higher caste and
those who have received higher education.
Therefore, this basis (of 55% marks in P.G.)
should be done away with considering the
small number of professors belonging to the
scheduled castes and scheduledtribes which
also needs 1o be looked into.
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Mr. Chairman, Sir, while concluding my
speech, | would like to state that the chil-
dren’s education is trapped in the labyrin-
thine mess of public school business. Hf this
situation is nofremedied in time, the coming
generation would be educated only in name
and would be miles away from the real
education. | would like to request the Gov-
emment not to allow the opening of public
schools anymore and if they are allowed to
be opened, they must be made to follow
certain rules and regulating which may be
laid down for them. The present public
s¢hools should be closed.

With these words, | conclude my speech.
[English)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Mr. Chairman, Sir, the matter that has
come up today is extremely serious, in the
sense that it deals with a very fundamental
question of the day commercialisation of
education. In fact, it Is said often quite
seriously that education is the best busi-
ness-going today, essentially because with
very lttle investment, substantial income
without much botheration, is possible. Sir,
the hon. Minister while replyingtothe Ques-
tion No. 189 on the 26th of March 1990, had
said that under the U.G.C. Act as well as All
India Council on Technical Education Act,
they would ensure that capitation lee would
be removed and had also given us hope that
inthe medical arena, the New Medical Council
Amendment Bill of 1987 which was brought
andthen referred to the Joint Select Commit-
tae -1 think the Joint Select Committee must
be now coming before the House with the
Bill, it may not be the same Bill would be
taking into consideration of the recommen-
dations of the Joint Select Committee. But
the issue is not so simple. Rightly the hon.
Minister pointed out to Aricle 30 of the
Constitution of Indiawhich in itself sounds as
if that all minorities whether based on relig-
ion orlanguage, have absoluteright, no:only
to establish but also 1o administer the educa-
tional institutions. The Supreme Court, way
back to 1980, in a case reported in All india
Reporter, 1980, Supreme Court 1042, had
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categorically held that though the words may
itself look absolute, but the power is abso-
lute. The fact is reasonable restriction must
be read into it and | am sure the Minister
would agree with me that de-commercialisa-
tion of education is a reasonable restriction
and there is nothing unreasonable about it.
But while saying this, | do realise that one
cannot, with our scarce resources, espe-
cially in the fields of education and human
resource development, really finance all
private educational intitutions in . totality.
There must be a method by which normal
public finances and State finances can join
hands together to ensure that they provide
education. But it should not be bringing into
existence a value system which would be
most damaging for a country which has a
civilisation which goes into thousands of
years and that system would be that money
is all that matter. Such materialism has not
fortunately yet entered deep down to its
making swift progress. We can see the next
generation looking at money with avarice,
money becoming important and not just
mainly important but very important. We
have seen many a child who belong to rich
family find it easy to get technical education,
American education, because they can af-
ford to pay the capitation fees which are not
coined as capitation fees but invariably as
building fees or donations, etc. There is
many a way to avoid the law rather than
evade the law and they do it withtremendous
dexterity.

The unfortunate situation is that the rich
family's son who has done very badly man-
agedtoget his place fortechnical and medical
education while the one who belongs to a
middle class family or a lower middle class
family or a poor family may have done very
well, but just because he somehow did not
manageto get in one of the reserved catego-
ries, he did not manage to make that littleone
per cent more which he requires to get into
the meritbasis, he finds himself sitting onthe
street and his own classmate who got easily
20 per cent to 30 per cent less than him has
got into technical education or medical edu-
cation or other educational facilities. This a
mistortune which .will bring a completely
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wrong pattern.

Sir, you have promised or rather gone on
record to say at the end of your answer that
‘| could assure the Member that the policy of
the Government is categorical’ —you said it
in very strong terms: ‘We are opposed to
commercialisation of education’. If you are
opposed, | think itis time that it is not enough
to say thesa words, but we want to see it in
action.

Sir, there has to be a solution too. Merely
amending the statute providing for decom-
mercialisation will not suffice. We have to
find a method by which it is viable economi-
cally for people who wish to set up educa-
tional institutions to run them, and we should
discourage definitely profits in educational
institutions. The real question is : ‘Is educa-
tion a business or is it a service? That
question has to be answered. Kfitis tobe a
business, then let us be honest enough to
admit it and allow it to be commercialised. Hf
not. then let us be firm and make it clear that
no money can either be diverted or used
from any educaticnal institution for any pur-
pose otherthan education because we know
many a business firm which uses these
educational institutions as a source for fi-
nancing—in fact, some of them blithely say
thatis a very good method of not just making
money only, but also converting what is
normally called black money to white money.

Sir, 1 do not want to take very long, but |
would only like to submit that under the
Constitution the Government has the pow-
ers even without a statute, | repeat even
without a statute, to impose reasonable
restrictions to ensure that commercialisation
of education does not take place. It is not
necessary for you to be empowered with a
statute to necessarily impose reasonable
restrictions, there are a series of case laws
which | am reasonably certain that Prof.
Menon must be familiar with.

Mr. Chairman, Sir, 40 per cent of the
schools, according to the hon. Minister, are
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run on private basis. |think the percentage
is little on the lesser side and | am reasonably
certain that it must be much higher if one took
proper statistics of unregistered, irregular
schools that are run throughout the country.
But the issue is: Is nationalisation of educa-
tion easily done as it is said? It is my
personal opinion that though it would be an
ideal situation, we do not have the resources
to carry it out since 1A of Article 30 of the
Constitution ensures that if you take over or
nationalise an institution belonging to the
minorities, you are liable to pay full compen-
sation to the extent that the right is not
abrogated. That being so, it is going to be
extremely costly, you would have to pay
market price for nationalising education,
almost the Government paying capitation
fee to get hold of education. We do realise
the situation, but at the same me we are
unable to understand the helplessness of
the Government. We think that the law and
the Constitution does empower you in no
uncertain terms, but at least in so far as
stopping in education from becoming a
business or a commercial activity is con-
cerned—and we are not able to understand
why the Government at feast in the last six
months, let us not talk about the past history,
| am reasonably certain that Prof. Menon
does not induige in alibi techniques and
would talk about present circumstances.
Why, in the last six months, have we not
been able to grapple with this problem? ldo
agree that time is not sufficient, but the need
of the hour is that we must tackle this prob-
lem and find a method by which money can
reach the educational institutions to finance
essentially their establishmentin running but
at the same time, that money does not be-
come a method of buying entry into those
institutions. Let admission be purely on
merit; let there be a method by which money
can be collected and let not educational
institutions become a money spinners.

The hon. Chairman is very familiar with
private education and especially technical
aducation, but there has been a lot of politi-
cal vendetta in this field. We have seen
institutions which do not have the facilities,
but have substantial political contacts, get
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hold of clearances and are able to establish
institutions. There are those who, even if
they havetechnicalfacilities are denied clear-
ance or cancelled due to malafide reasons.
There are money instances in my own home
State where good technical institutions have
lost their right to continue to give technical
education because they have fallen out with
the Government of the day. | think, it is
necessary that the All India Council of Tech-
nical Education realise that technical educa-
tion is a subject that talls within their list and
not in the list of the State Governments, so
that there is some justice available to those
who come forward to genuinely do social
service and service to the commurity.

Sir, my sharp question would be that,
when is the Government going to announce
a policy and a programme for de-commer-
cialising education? Of course, this pre-
sumes that what the hon. Minister said on
the 26th of March this year is really the
official policy of the Government.

[ Translation)

SHRI HARISH RAWAT (Aimora): Mr.
Speaker, Sir, this not a question of comer-
cialisation of education alone but also of
developing the head and heart along a par-
ticular orientation. At present, even a com-
mon man feels guilty if his child goes to a
Government school. He feels that he is unable
to perform his duty towards his child. K you
look at Delhi. every one. be it a business man
or a Government servant, wants to get his
ward admitted to a public school by hook or
by crook. This is so because every one
wants that his child should get best educa-
tion, be ahead of other people and have a
sacure future. The reason therefor is that on
the one hand, we allow private schools to
function in the name of public schools and on
the other, we have allowed the standard of
Government schools to fall day-by-day. Had
it not been so, then perhaps there would not
have been so much craze for public schools.
| have observed that the children studying in
Public Schools look down upon those study-
ing in Government schools. In the universi-
ties also, we find two streams - one of those
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students who have come from the public
schools and the other of those coming from
Government schools. The Government
should have thought over it seriously. When
the new education policy was being dis-
cussed, there was a proposal by some to
nationalize the education. There should be
uniformity in the education system. | think
thatthe minority institutions which have come
up either due to the constitutional provision
or in the name of preserving the rights of
minorities do not appear to be a happy
phenomenon. These institutions are minting
money in the name of education. They think
thatthey are superior to others. The Govern-
ment should adopt some short-cut in this
respect. They had said that they would set-
up the Navodaya Vidyalayas to meet this
challenge and open more and more central
schools also. But, this Government has
created confusion by saying that new Na-
vodaya Vidyalayas would not be opened.

| would like to ask Hon. Minister as to
what steps have been taken up to bridge the
gap of educational standard between pri-
mary, middle or junior level Government
schools and public schools. Contrary to my
expactations, the Hon. Prime Minister said
nothing in this regard while enunciating the
various policy matters regarding the burning
issues. And the same was done by Hon.
Minister of State. Asfar as technicalschools,
either medical or engingering, are concerned,
the situation is even more serious. There, on
one hand a student getting 90% marks is
often denied the admission and one has to
try hard for his admission, and on the other,
a student with just 50% marks gets admis-
sion by giving Rs. 40-50 thousands as capi-
tation fee or donation or building fund. Thus,
a person who got 85-90% marks and burn
mid-night-oil, would not become an engineer
or a technocrat and thus, nation would be
deprived of the benefit of his talent, while on
the other hand, a person with 50 or 55%
marks becomes a diploma holder or a tech-
nocrat as hisfather had the means to pay Rs.
50 thousand or Rs. on lakh as capitation fee
or donation. Therefore, | would like to say
that such commercial institutions must be
banned as nothing good can be expected of



951 Half-an-Hour
Discussion

[Sh. Harish Rawat]

them. Very often they have been branded as
degree sellers by the newspapers. They
give the degrees by taking money after one
or two yeas of enrolment. None knows how
these degrees have been getting recogni-
tion by Medical Education Board or Central
Technical Education Board. After all, recog-
nition is in our hand an we can regulate at
least this thing. But, | am afraid that a policy
of compromise is being followed in this re-
gard.

Mr. Hon. Minister, at least this situation
can be controlled. but no such attempt seems
to be in sight. Mr. Speaker, Sir. through you,
I would like to request Hon. Minister to think
n terms of taking certain measures through
which the persons who play with our educa-
tion system and pollute our socio-cultural life
may be brought to book. The so-calied
public schools and commercial institutions
run by private people should be closed down.
Even it you cannot nationalize the small
public schools being run by the minornties
you can certainly think in terms of nationaliz-
ing those engineering and medical colleges
which are being run by some organisations.

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINSITRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON):
Hon. Chairman, first of all | would like to
thank the hon. Member Shri Y.S. Mahajan
for raising what | believe is a very important
question aiso thank all the hon. Members
who have spoken because essentially atthe
outset | would like to state that | am in
agreement with what they have said. Shri
P.R. Kumaramangalam raised some very
basic questions while speaking when he
said that we have got to a situation today
where money is alf that matters and that is
the situation which is developing.

¥ | may say so, that s not just in the
1
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education system. [t is the value system of
society where we give so much importance
to money and where all the other values
which we talk about are given secondary
importance. We have to go back to the value
systems which did inspire our freedom
struggle and personified by persons such as
the Father of our Nation, Mahatma Gandhi,
and when value systems in society are of
that type, they will permeate education also.
This is not an alibi because education is the
motivating force for creating value systems.
tully accept it. | would also like to reconfirm
what | have said because the hon. Member
ShriP.R. Kumramangalam had asked and in
facthe said that | have categorically said that
this Government is opposed to commerciali-
sation of education. | would like to recontfirm
that statement. That is true and every step
will be taken to ensure that we do not have
commercialisation in education. What does
one mean by the word commercialisation of
education? It essentially means that one
does not use it as one runs business, indus-
try or commerce in order to make profit for
oneseff and for other purposes. It is really
meant to be operated as a system whichisa
service, a facility which promotes education
and provides it to the students. That is what
ong has to ensure. The basic aspects of it
relate to many sectors and indeed the hon.
Member Shri Y. S. Mahajan while raising
this, has referred to aspects of science,
commerce, technical educatior, examina-
tions and the whole gamut of areas relating
to education. (Interruptions) | will come to
the subject of teachers also.

if Imay first, before going to more general
questions, mentions these in turn, first of all
hon. Members know, colleges which relate
to general education, which cover science
and commerce, apart from arts and humani-
ties, are established by private manage-
ments. They are established by societies
and Trusts as also by Government. As far as
these are concerned, they essentially come
within the purview of the University Grants
Commission. The University Grants Com-
mission has also - through the Act of 1956
amended in 1984 - got powers to make
regulations in respect of fees to be charged.
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That is the basic power it has got with regard
to colleges. Of course, admission policy is
laid down by the concerned affilitaing Uni-
versity and the University has also got the
powers with respect to the fees. But if | say
so, if you look at these types of colleges, we
are not really dealing with the basic problem
of capitation fees, of donations and the like.
When onetalks of those aspects it is really in
the areaoftechnical education, engineering,
medical and teachers education as also in
the so-called school system, the private and
the public school system. That is where we
are rally dealing with these aspects of com-
mercialisation.

SHRI P.R. KUMARAMANGALAM (Sa-
lem) : If the hon. Minister doesn't mind, |
would like to say that it has reached eventhe
Arts Colleges.

PROF. M.G.K. MENON: As | had been
mentioning, t may be anywhere. Then, we
have to look atthe magnitude of the problem.
Centainly itis there in every area. Butinterms
of real magnitudes what worries one are the
Engineering Colleges, Medical Colleges,
Teachers Training schools, private and public
schools, examinations systems. These are
the areas where if we have curbed the major
loopholes, Ithink one would have essentially
cleaned the system.

MR. CHAIRMAN: Caonvents are charg-
ing very heavy fees. Convents are charging
Rs. 5,000/- per year for even LKG and UKG
level.

PROF. M.G.K. MENON: | will come to
that. That is exactly the point which | was
mentioning about schools. They are part of
the school system - convents, private schools,

blic schools and various types of schoals.
if | may say so, nght from nursery level it i1s
going up to the 12th class. After that we are
moving Into college.

SHRI Y.S. MAHAJAN: It starts even at
the primary state itself

PROF. M.G.K. MENON: Yes, certainly.
sad it starts from kindergarten, from the
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nursery stage itseff. As far as technical
education is concerned there has been a
very serious situation in the following way.’
First, there has been a mushrooming in the
growth of a large number of institutions, ill-
equipped with very poor teaching facilities
and so on. This has been a source of worry.
This was there in the early part of the last
decade. I is essentially because of this |
would like to remind the hon. Members that
the All India Council for Technical Education
Act, 1987 was passed. Let me make one
general point. When Imentioned that this Act
was passed, in an aspect such as education,
we are not really talking of that Government
or this Government. We are really tatking of
something where we are concerned with the
future of our country, with our children, with
our capabilities. It is something on which we
all come together. Of course, there may be
some difference of opinion in the detailed
manner of doing things. But with regard to
the basic philosophy of value systems and
how will we proceed, | think we all stand

together.

The All India Council for Technical Edu-
cation Act was passed, essentially in 1987.
It has certain powers and hose powers are
exercised. | would like to mention certain
things to hon. Members. Shri Kumaraman-
galam mentioned about the facts that there
are technical institutions set up by well-
meaning people but they have not been
given recognition or recognition is taken
away. The All India Council for Technical
Education is meant to deal with the problem
on an objective basis by sending expert
visiting Committees and to arrive at judge-
ment in this matter. In fact it has already
formulated methods. There are the regional
structures North, West, South and the East.

MR. CHAIRMAN: Regions will not help.
When you are having so much powers, you
have to have more number of centers. Also,
you are sending the same person, who has
given permission to start the institution, to
inspect such an institutions. You will not get
a fair report.

PROF. M.G.K. MENON: | know your
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views in this matter. | fully agree with you that
as a general principle we have to ensure
objectivity of the visitingteams in every sense
of the word-objectivity notonly in practice but
to be seen to be objective by those who are
being inspected and so on. So, it must be
seen and | think., we will ensure it. | assure
youthatthis willbe done. But the powers that
exist with them are: first a technical institu-
tions is to be recognised only if it follows
guidelines for admission and tuition fees.
“Recognition to defaulters canbe revoked. It
has the power to inspect and cause inspec-
tion etc. and the Board of Assessment which
recognises this qualification to recruitment
can revoke the recognition in case the viola-
tion of the Act is seen.” Therefore, the All-
India Council of Technical Education Act of
1986 was meant precisely to ensure that we
did not have the mushrooming of large
number of technical institutions in the areas
of engineering... (Interruptions)

[Translation]

SHR! HARISH RAWAT: This act has
been inforce for a long time and yet no
institution, which violated this act, has even
been identified, not to say of revoking its
recognition.

[English]

PROF. M.G.K. MENON: Centainly, Sir.
There have been institutions which are not
recognised now and which have had to be
close down. One can go into that detail. But
I would also like to tell you that if you dre
asking for a big list of this, this was only
passed in 1986.

MR. CHAIRMAN: It is only a child now.

SHRI HARISH RAWAT : It has the pow-
ers?

MR. CHAIRMAN: What can a child do
with the powers?

PROF. M.G.K. MENON: It is still in the
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process, from the viewpoint of details, of
finalising the norms of tuition and other fees.
| can certainly assure you through the hon.
Chairman that this is is being expedited so
that the All-India Council can make full use of
the powers available to it to ensure that
institutions which have mushroomedin large
numbers are not allowed to function that way;
unless they have the facilities. This is thi
basic feature.

Asfaras medical educationis concerned,
| think, Shri Kumaramangalam has referred
to the Indian Medical Council (Amendment)
Bill, 1987. Now that is going through the
process and we will certainly come before
the House and it will be discussed in detail.
But basically, Section 10(B) of that Act pro-
poses:

“Provides prohibition of collection of
capitation fees donations and the like.”

Whoever contravenes this Section 10(B)
-of course, it has been passed by the House
and | am just sharing the views - shall be’
punishable with imprisonment for a term
which shalt not be iess than three years,
which may extend to seven years and fine
which can extend up to Rs. 50,000. We can
change this figure. But basically, it amounts
to meaningful punishment. These are the
two aspects as far as major areas of techni-
cal education and medical education are
concerned.

Let me just also come to the teacher
education. There has been mushroom growth
of sub-standard instituticns often with mal-
practices. And furthermore, there has been
this practice of giving the degree of Bachelor
of Education, B.Ed. through the so-called
correspondence courses. Andwhat has reaily
been done from the viewpoint of changing
this is to establish what are cafled District
Institutes of Education and Training (DIET).
And the question is of the pre-conditions for
grant of central assistance for setting up
these institutions, namely, the State Govern-
ment should first identity and phase out the
existing teacher education institutions which
are sub-standard or engaged in malprac-
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tices. This responsibility has been given to
the State Gavernment because it is based
onthe Central assistance. As aresult of this,
already 170 elementary teachers’ education
institutions 'have been closed down in Ma-
harashtra. |am very glad the hon. Member
who introduced this subject Shri Mahajan
spoke about the situation in Maharashtra
with which he is very much familiar with He
said abut the whole question of copying and
so on as a congnisable offence and where if
students are caught, then they can essen-
tially be debarred etc. This should be en-
larged in terms of application in other States
also. | can also point out that the State of
Karnataka did not take any measures in this
regard and the Centrat assistance has been
withheld tor that reason for not setting up the
DIETs because they are not really serious
about this matter.

Now coming to the corresponderce
courses, certainly, the Government 1s op-
posed to the first degree in teacher educa-
tion being offered through correspondence.
Jhis is going to be pursued further so that
one does not have teachers who really are
not qualified meaningfully to get a B.Ed.
degree. The basic question of school educa-
tion, right from the tiny-tots that is from
nursery class upto class-12 has been re-
ferred to from the view point of the so called
public schools, convent schools, private
schools and the like. | would like to very
broadly indicate that it one was thinking of
taking over all these schools by the Govern-
ment, the estimated figures are Rs. 500
crores or Rs. 80O crores: itis very expensive.

The important questions here are, were
have children who have to be given educa-
tion. We must give it meaningfully without
any frills attached to it. It would be good,
meaningful education. The Gavernment
should and can provide this. If there are
private schools which are willing and wishing
to do this, as the hon. Member Shri
Kumaramangalam mentioned that there are
social service organisations and the like and
whatever they take through education they
put back into education, that is not commer-
cialisation. What is commercialisation is, i it
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is meant to do all the other things of profit,
siphoning it into business and industry and
so on.

Here | would like to give some numbers
which we must keep in mind when we talk of
what the education costs. Primary school
education, from rough estimates, costs you
per year of the order of Rs. 200 to Rs. 300:;
secondary school education about Rs. 1300
per year; higher secondary school education
about Rs. 6500 per year. Then when you get
into technical education like medical. engi-
neering etc. it is highly vaned. But, for the
under-graduate stage, it is between Rs.
25000 to Rs 50000 a year. At levels like 1| Ts
and IIMs, you go to the extent of a lakh of
rupees per year. These are expensive. The
question is, how does one essentially en-
sure that this money in some sense comes
from all those who benefit from it.

MR. CHAIRMAN : in Karnataka they are
charging Rs. 60000 as fees in the medical
colleges annually. They have made it a law,
for the outside students. It is somewhat
different in the case of local students. But
whoever comes from outside to join the seff-
financial medical colleges is charged like
this. Itis acostly thing. Are you going to take
any actiononthem? Is it not commercialisa-
tion?

PROF. M.G.K. MENON: As | mentioned,

as soon as the Indian Medical Council Act
and so on come into existence and they
frame the guidelines and evaluate the actual
costinvolved, thenone cangointoit and say
whether it is meaningful or not. But as it
stands today, in terms of the facilities pro-
vided - if you look at the IIT or the lIMthe cost
per students runs into high figures interms of
what the teacher-student ration is; for : for
example in an liT you have a very large
facutty compared to the number of students
and that is true of 1IMs also: when you get
into medical education the hospital tacilities
are attached:itis adifferent question whether

the public hospitals are attached to it or the

private hospitals are attached 1o it which also

must be paid for-some structure will have to

evaluate the costs involved and then what
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you charge shouid be related essentially to
those costs and not for profiteering. That is
what we have to ensure.

I only wanted to give you the figures on a
broad basis because these illustrate the high
cost of education.

The question is where does the money
come from. Shri Mahajan did make a very
important point and | am glad the hon.
Member made it and this must be certainly
taken note of on how we are to charge the
students. lt is not a question of private or
public schools. But in Government schools
also, in Government colieges and Govern-
ment engineering and medical systems how
do we charge? Should it be for those who
can afford to pay? And at zero cost which
means at no cost for the poor in principle?

One must take that into account certainly
when the National Policy on Education 1986
is reviewed. This will be looked into as to
what should be the fee system, ensuring at
the same time the very basic principle of
social justice that those who cannot afford
will receive the amounts required from the
State. This would be for the disadvanta-
geous sections - whether it is Scheduled
Castes, Scheduled Tribes and so on and so
torth: for those who are below the poverty
line or on basic means cannot afford to have
it. That should certainly be done. But, onthe
other hand, what we have to ensure is that
those who can afford to, are not given this.
That is as far as the basic principle is con-
cerned.

Then, Iwould liketo go back to the school
education, where | mentioned what the costs
are. That is why, firstly there is the very high
cost. what one calls nationalisation, second
is the fact that even for those schools, there
15 a certain cost and if they are recovering
only that, the same than can be valued. I do
understand the anxiety of the Members that
there should be a system brought into exis-
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tence within the legal framework of the
Constitution which is not to prohibit or to
forbid, go contrary to the provisions of the
Articles in the Constitution like Article 19, 30,
31 and so on, by which one can regulate the
manner of their functioning so that they are
not mushrooming the business profiteering
structures. That will certainly be looked into
as far as the review system is concerned.

| would now briefly point out other as-
pects which are also important, which Shri
Mahajanraisedrightatthe outset. Oneisthe
examination and the second relates to the
whole question of tuition, coaching classes
and the commercialisation of education in
that respect. It is certainly true that a very
{arge number of coaching centres exist in
India, the so-called teaching shops, whether
it is for the entrance examination or for final
examination or for competitive examinations
and the like. But, at the present moment,
there is no way of dealing with these institu-
tions as they stand. Par of the reason for it
is the enormous value we seem to attach to
the piece of paper as difficult-and what then,
binds in life in a certain sense. Certainly, |
think, this is an area which needs to be
looked into very carefully. But, as far as
examinations are concerned, there have
been malpractises of various types. This is
notonly the reason, thoughit has grown very
significantly. The question of examination
reforms has been under consideration. Firstly
we had Indian Universities Commission of
1902; then the Radhkrishnan Commission;
the Mudhaliar Commission; and the Kothari
Commission. Every one of them including
the National Policy on Education, 1986 re-
fers to this whole matter. All | would like to
say is that in some sense, we must change
the pattern - this has been referred to in the
debate on the Demands for Grants of the
Ministry of Human Resource Development-
whereby everything depends on a vast
amount of knowledge which is conveyed to
the students which isthen judged, inthe form
of a few questions, and that judgment is
given such a great importance in lfe and
society and the future career of the child.
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That automatically leads to corruption. |
think, we have 1o change the basic system
involved. There are many measures and
these are beingisuggested, such as continu-
ous comprehensive evaluation, disallowing
private candidates from public examinations,
putting them into distance education sys-
tem. improving the quality of education in the
schools so that the children do not feel the
need to go for the private tuition. | would not
take the time of the House in mentioning all
of them in great detail. But these are some
of the specific measures which have been
adopted because | do believe that if we
adopt some of these measures, the situation
will change. But as the hon. Member Shri
Mahajan mentioned, there Is the basic fea-
ture that we must recognise that corruption
in the examination system, copying and the
things associated with it, threats to invigila-
tor, violence and so on must be regarded as
cnminal. Therefore we must take appropri-
ate notice of it in terms of the punishment.
There i1s also the question of commercialisa-
tion through private tuition. This has been
looked at and the University Grants Com-
mission has, in consultation with the AllIndia
Federation of University Teachers' Associa-
tion, formulated a code of professional eth-
ics for teachers.

19.00 hrs.

This has been circulated in February,
1989. While one cannot say that just having
a code solves the problem, but | do believe
that two bodies - one, the University Grants
Commission and the other, representative
all-India body relating to the teachers - coming
lo an agreement on this is a very positive
measure in this regard.

{ would like to point out - that all the hon.
Members are well aware of it - that we are
laced with very basic problems.in education.
We have alarge population. We have a large
growth rate of about 2 per cent per annum.
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We have atremendous backlog with regard
to what we need to do in education. Educa-
tional facilities are way behind the demand.
It costs money, that means resources. |am
very happy that all sections of the House in
the debate on the Demands for Grants for
the Ministry of Human Resource Develop-
ment did support very strongly the whole
aspect of increased resources for education
- up to a figure of 6 per cent, as was men-
tioned, of the net national product or the
national income. |do hope, at least if that is
available, one would be able to improve the
system on a very broad basis.

What we also have to do is to ensure
that the system is such that the students can
do vocational courses, find meaningful and
creative gainful employment through that,
don't necessarily all have to go into colleges
and universities and technical and medical
education which tend to be increasing the
expenses. There are aspects which would
have to be gone Into. That is why 1 said, it is
not so much of what is written in the National
Policy on Education, 1986, but what we can
do about it. Therefore, there must be a
review of it from the viewpoint of ensuring
that what is on ground and will be one on the
ground in the future - we are not just talking
of the past - will be on the lines which were
essentially enunciated and mentipned by
the Prime Minister in his winding up of the
debate yesterday that these must lead to
social justice. Education mustbe ameansto
reduce the disparities and inequalities and
we must ensure that we bring up a system by
not only putting resources into i, but by the
various punitive measures we can take with
regard to the faults and with regard to the
wrong things that are done but also by value
systems which give education its rightful
place. | think, it is extremaly important for all
of us, all sections of the House and those
who are concerned with the future of this
country to ensure that education is given its
rightful place not only in terms of resources
but also in terms of value systems. And
everything is not to be freated as ameans to
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make money whether itis education itself or
what education provides, namely, degrees,
certificates and everything else.

| do hope that in review of the National
Policy on Education, 1986. which would be
conducted, many of these aspects will be
taken note of. | am very happy to say that |
am in full agreement with the points made by
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the hon. Member, Shri Mahajan, when he

introduced the subject and those who spoke

after him. All this will be taken note of fully

well.

19.04 hrs.
The Lok Sabha then adjoumned till Elgvgn

of the Clock on Monday, April 23, 198¢
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